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LOK SABHA DEBATES

LOK SABHA

Tuesday, May 5 1992/Vaisakha 15, 1914
(Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chain

(Interruptions)

[English]

SHRI C.K. KUPPUSWAMY
(COIMBATORE): Sir, the Cauvery Water
issue is a very very important issue today
There is no water for the Tamil Nadu people.
| want that the Prime Minister should make
a statement on this.(/nterruptions) It is a
problem of my State.

* (Interruptions)
11.02 hrs

At this stage, Shri C.K. Kuppaswamy
came and sat on the floor near the table

(Interruptions)

SHRI RAM, VILAS PASWAN (Rosra):
The Prime Ministerhas assuredinthe House
that he will call for the Chief Ministers.

(Interruptions)

Why is he fighting with the Chair? Why
does he not fight with the Prime Minister? It
is the responsibility of the Prime Minister.
The Prime Minister has assured the House
that he will call for the Chief Ministers.
(Interruptions)

[Translation)

Sir, It is a verv serious matter. Arjun
Singh ji is present 1ere. Prime Minister has
said in this House that this matter would be
discussed here with both the Chief Ministers
of Tamil Nadu and Kamataka. Therefore, the
Government should take it vzry seriqusly.
(Interruptions)

SHRIBASU DEB ACHARIA (Bankura):
The Government should make a statement
as to what steps the Govemment have
taken.(Interruptions)

11.04 hrs

At this stage, Shri C.K. Kuppaswamy
went back to his seat(/nterruptions)

SHRI C.K. KUPPASWAMY: It is a very
had situation. There s no
water.(Interruptions)

MR: SPEAKER: Now Question Number
861.

- 11.01. hrs.

ORAL ANSWERS TO QUESTIONS

[English)

' Berths for Handicapped Persons
+

*861 SHRI C.P.

GIRIYAFPA:
SHRI K.H, MUNIYAPPA:

MUDALA

Will the Minister of railways be pieased
to state:

(a) whether there is any proposal to
reserve one second class compartment or
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some berths for handicapped persons in
important trains;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) While Railways would like to help the
handicapped persons, but considering the
demand outstripping the availability of
reserved accommodation and similar
requests from other categories of
passengers, ithas notbeenfoundfeasible to
earmark separate accommodationforthem.

SHRI C.P. MUDALA GIRIYAPPA: Mr.
Speaker, Sir, thisisreally a very bluntanswer
as also a blunt atititude towards the
handicapped persons. Sir, as you know, we
are very considerate to the sufferings of
humans particularly, to the sufferings of the
handicapped persons. They are handicapped
notbecause itis part of theirown but because
the society is not helping them properly. This
is not in conformity with the declared policy
of the Government. The Government of
India, under various schemes had extended
facilities to the handicapped persons.
Whereas, the Railways have not provided
any facilities to the handicapped persons.
Therefore, will the hon. Minister reconsider
their opinion towards the handicapped
persons and provide allfagilities, as declared
by the Government in its policy.

SHRI MALIKARJUN: Sir, | appreciate
the sentiments of the hon. Member and with
a human approach to the handicapped, the
Railways also have the same intention. And
so far as the facilities which the government
of India has announcedthat it should provide
to the handicapped are concemed, we do
have certain facilities. For example, for the
handicapped orthopaedically paraplegia
persons, 75 per cent concession is given to
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them in the Ist class and 2nd Class and
concessions are also being given to the
blind, completely deaf and dumb persons.
Unfortunately, it is not possible to ear-mark
a compartment for the handicapped.

SHRI C.P. MUDALA GIRIYAPPA: Mr.
Speaker, Sir, | want to know whether the
Ministeris aware of such facilities provided in
other countries also. For example, even in
public parking areas also, the parking is
reservedforthe handicappedpersons. There
are many social organizations-who-have
come forward to help the handicapped
persons. So, | request and | hope that the
hon. Minister will get the report from other
counties as to what are the facilities that are
available there and provide the same in the
Indian Railways also.

SHRI MALLIKARJUN: Sir, certainly, |
may not be knowing that much of what the
hon. Member knows about the facilities
given to the handicapped in other countries.
But | do know that they do have certain
facilities like for example, a wheel-chair will
straight awaytotaken intothe compartment.
And there are many other things in other
countries where the social, economic and
other conditions are entirely different from
that of social and economic conditions
prevailing in India. But, however, we have all
sympathy for the handicapped and so faras
this reservation is concerned, in
computerations, a separate counter, to the
extent possible, is maintained which is
reserved for the senior citizens, freedom
fighters and the handicapped. ~

MR. SPEAKER: Willit notbe possible to
reseve some berths if not compartments?

SHRI MALLIKARJUN: The point is that
it is not a question of providing in one train.
There are thousands of trains which we take
intoaccountandparticularly, the longdistance
trains mail and express. In fact, we have
asked ourrailway administration to see that
more unreserved coaches are attached to
these trains, so that this reservation
phenomena will be reducedto agreatextent.
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[Translation]

*SHRI K.H. MUNIYPPA: Mr. Speaker,
Sir. lamfully aware of the sympathies of the
Hon'ble Minister Shri jaffer Sharief and the
Hon'ble Minister of state Shri Mallikarjun
towards the poor, downtrodden and the
handicapped persons.

But strangely the reply given by the
Hon’ble Minister does not reflect this view.

Sir, | want to know whether it is a fact
that the concession will be given by the
railways to the disabled persons only when
they are 80% handicapped? If so, how s this
percentage determined?

Isit afactthat a handicapped persons
who has lost both legs and moves only with
the help of wheel-chair is considered as 50%
handicapped?

English)
MR. SPEAKER: Please askthequestion.
[Translation]

Handicapped person is not a normal
person and therefore there cannot be any
discriminationamong handicappedpersons.

Also there is some doubt about the
validity, reliability and consistency in
determining the percentage if disability.

Therefore will the Hon’ble Minister be
pleased to do away with this percentage
system and provide concession.to all the
handicapped persons. And finally Sir, Will
the Hon'ble Minister reflect the Congress
culture by providing concession to the
handicapped persons without escorns?

[English)
MR. SPEAKER: Did you follow it?
SHRIMALLIKARJUN: To some extent.

Therefore, | amreplying.(Interruptions) The
hon. Member wanted to know about the
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percentage, how are we going to determine
a handicapped persons and the validity of
that.

So far as the determination of a
handicapped person is concerned, we have
certain norms. The Government doctor will
issue a certificate for orthopaedically
handicappedpersons. So alsoforthe mentally
retarded persons, the Government doctor
will issue a certificate.

Similarly, a government doctor or a
medical practitioner can issue a certificate
for the blinders of the persons.

Sofarasthetlindpeopletravelinginthe
trains are concerned, once the Station Master
notices them and once he identified with the
identity card, he issues the concession. So
far as the orthopadeically handicapped or
completely deaf and dumb and mentally
retarded persons are concerned, they are
aliowed, only when their escort is traveling
with them and their escort wil also get equal
concession as the handicapped persons
get.

[ Transiation)

SHRI SURYA NARAYN YADAV; Mr.
Speaker, Sir, hon. Minister has said just now
that considering the large number of trains,
it is not possible to provide reservation for
such people in these trains May | know from
the hon. Minister whether one coach would
be reserved for handicapped persons in the
trains coming to the capital such as Rajdhani
Express or the long distance trains

MR. SPEAKER: No, he has already
said.

(Interruptions)
[English]

MR. SPEAKER: He has already replied
to that.

SHRI ANNA JOSHI: Just now, the
Minister has said that the companions are

*Translation of the supplementary Question originally put the Kannada.
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allowed with the handicapped persons. But,

actually, the whole machinery is not allowing _

it. I will request the Minister to kindly check it
up. Here, he is saying that companies are
allowed with the handicapped passengers,
but in reality it is not so. Therefore, | will
request him to check it up.

My question is that how many other
categories have askedforthe similarfacilities
in Railways and the volume of which, was -
as you have said - one of the reasons for not
accepting this. How many other categories
have asked for or requested the similar
concessions?

SHRI MALLIKARJUN: So far as the
persons accompanyingthe handicapped are
concerned, lhave very categorically informed
the august House. Orthopaedi handicapped
that is, paraplegic and mentally retarded
persons will not be allowed to travel unless
and untilthey have an escortandthatescort
will also enjoy the equal concession.

The other catagory of people asking for
the similar concession are in the list of senior
citizens, freedomfighters and others. Itis not
possible to provide it; and it becomes a big
problem.

MR.SPEAKER:Q. No. 862 Postponed.

Distribution and Price of Wheat
+

SHRI ANBARASU ERA:
SHRI C. SREENIVANSAN:

*865.

Willthe Minister of FOOD be pleasedto
state:

(a) whetherthe Government proposeto
distribute superior quality of wheat to the
consumers in small bags through Public
Distribution System;

(b) the details of the prevailing wheat
price supplied through Public Distribution
System as well its price in the open market;
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(c) whether the tenders for import of
wheat have been processed and finalised;

(d) if so, the decisiontaken thereon; and

(e) the present price of wheat in the
international market?

THE MINISTER OF STATE OF THE
MINISTER OF FOOD (SHRI TARUN
GOGOI); (a)to (e). Astatementis laid on the
Table of the House.

STATEMENT

(a) The Government of India procures
wheat only of Fair Average Quality. This is
issued for distribution through the Public
Distribution System (PDC) throughout the
country. There is no proposal to distribute
any superior quality of wheat in small bags.

(b) The current Central Issue Price of
wheatex-FClgodownis Rs.280/- per quintal
except in areas covered by |.T.D.P. scheme
where it is Rs. 230/- per quintal. The retail
end price to the consumer, however, differs
from State to State depending upon the
administrative cost, transportation charges
and the margin allowed to the Fair price
Shops. In L.T.D.P. scheme areas,-States/
U.Ts. have, however, been asked to keep
retail price at Rs. 255/-per quintal. The open
market retail prices of wheat at some of the
major consuming centres in the country as
on 22.4. 1992 were reported to be between
Rs.3/- per Kg. and Rs. 7.20 per Kg.

(c)and (d). Aftterconsidering the various
offers received in response to the global
open tender enquiry issued in March, 1992,
the Government has decided not to place
any orders for the purchase of wheat on the
basis of this tender enquiry.

(e) The prices of wheat quoted atKansas
Exchange in US for Hard Red Winter (HRW)
qulaity with about 14% protein contenttfor the
iast few days have been as under
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(Per Metric Tonne)

15.4.1992 US $ 134.13
16.4.1992 US $ 134.75
20.4.1992 US § 136.56
21.4. 1992 US §$ 136.34
24.4.1992 US §$ 137. 81

(source : “Reuter commodity Service”)

MR. SPEAKER: | hope there would not be
any ditficulty.

SHRIANBARASUERA: Idonotwantto
sit even near to him. He may even come out
with an explosive answer.

Sir, the price for the wheat paid to the
farmers in Punjab and Haryana, I believe, is
very very low. | understand that Rs. 250 per

quintalis paid forthe agriculturists. Therefore, .

there is a report that they are not coming
forwardto sellittothe Government agencies.
Under such circumstances, is there any
proposal to increase the procurement price
of wheat so that the agriculturists will be
benefited?

SHRI TARUN GOGOI; Sir, in fact, this
is an minimum support price. It was reaised
from Rs. 225 to Rs. 250. In addition to that,
we have also given bonus of Rs. 25 per
quintal till the end of May.

SHR! ANBARASU ERA: | have seen
another news iteminthe papersthatin order
to curtail the quota for wheat export and
improve the supply position and in order to
contain the prices in the country, the
Government of India decided in January this
yearto make arrangements fer |mport often
lakh tonnes of wheat.

Atthe same time, according to another
news item, during the year 1991-92, the
Government of India has exported a total
quantity of 6.72 lakh tonnes of wheat. It is
paradoxical. Onthe one side, we areimporting
while on the other side, we are exporting. |
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want to know from the hon. Minister the
reason for it. Is it correct to say that we are
also importing as well as we are. expoﬂmg"
Which one is correct ?

SHRITARUN GOGl: Tilltoday we have
not taken anyfinal decision in regard to the
import of wheat. A decision to export wheat
wastakenin August, 1990. The decisionwas
to export about ten lakh tonnes for wheat.
Out of that two lakh tonnes were exported.
Then, again in 1990-91, a decision was
taken to export ten lakh tonnes.

When we came into power, we reduced
it to eight lakh tonnes. That decision was
takenby the earlier Government. We allowed
to continue because of the difficult foreign
exchange position during those days. Till
today, seven lakhtonnes havebeen exported.

A decision to import was
taken.(Interruptions) Till today, we have not
imported. The decision was taken to
importone million tonnes. But till today we
have not finalised the import of wheat.

SHRI C. SREENIVASAN: -As per the
answer givenbythe hon. Ministegfor part (b)
of my question, he has stated that the prie of
wheat differs from State to State because of
administrative and transportation charges. |
would like to ask the hon. Minister whether
the Government will take any action to have
a uniform price for the wheat all over the
country in order to help the rural poor in
southern States.

SHRITARUN GOGCOCI: Infact, theissue
price is the same, but the open retail price
varies from State to State.

SHRI C. SREENIVASAN: You can give
subsidy.

SHRITARUNGOGOI: The supportprice
is the same. Then the Central issue price is
same throughout the country. But the retail
price does vary from State to State.

SHRI LOKANATH CHOUDHRY: Sir, |
want to know the facts. Because of the
support price, tne cultivators are nol selling
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wheat. So, the open market price of wheat is
uptoRs. 7andsome odds. Is the Governemnt
apprehending that this wheat may go and
would be channelised in another way so that
the public distribution system will not be able
to function and control the prices?

Secondly, ifthe Government s exporting
rice, what promotedthe Governmenttoimport
wheat? When you have enough stock, you
are exporting it. What are the reasons for
which you contemplated and called tenders
to import wheat?

So, is it due to some pressure or due to
the fact as it stands?

MR.SPEAKER: This question is already
replied to by the Minister. If you want, you
can repeat it again.

SHRI TARUN GOGO!l: As regards
procurement, till today, we have procured
about 3.5 milliontonnes as againstthe same
quantity we had procured last yearalso. This
time, there was some agitation which was
going on and | hope procurement will pick up
further. Asregards import, the price was very

highinthetenderatthattime. Thatiswhy, we

did not take any decision. In the meantime,
procurement season has started and we will
reivew the whole case afterthe procurement
season is over.

[Translation)

SHRI DILEEP BHAI SANGHANI: Mr.
Speaker, Sir, hon. Minister has stated that
we are not importing wheat but we are
exporting it for earning foreign exchange.
While wheat is being exported for earning
foreign exchange, the Government is not
able to release their full quota, to all the
states fordistribution under Public Distribution
System,. May | know from the hon. Minister
the steps being taken by the Government to
releasetheirfullquoteto allthe States? What
are the steps that are being taken by the
Governemnt to release the full quota to the
States and honour its assurance?
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[English]

SHRITARUNGOGOI: Now, thatexport
was in respect of a past contract we have not
taken any decision now for export of wheat.

MR. SPEAKER: It is already replied .
[English]

SHRIJAGMIT SINGHBARAR: Iwantto
know about one pointfromthe hon. Minister,
through you, as he has replied to a question
about Punjab. There was lot of resentment
amongst the farmers since seven days and
there is a boycott of all the grain markets in
Purjab. Ithinkthe procurementtargets which
the State Government has fixed will not be
fulfilled by it and they are also thinking to go
on strike again for seven days in Punjab. So
if the farmers of the State which is giving 70
per cent of the grains to the central pool, do
not bring the grants to the market again for
the next seven days, then it is goingto be a
very serious matter. Through you Sir, Iwould
request the hon. Ministerto come forwardto
do something to avoid the stick specially the
boyco and may call a deputation of the
farmers or venous farmers organistions
whoare ready to come forward and discuss
the matter. | thank if the time is given for
them, then this boycott may end and this will
be in the interest of the whole nation.

MR. SPEAKER: You can treat this
suggestion as his question.

SHRI TARUN GOGI: We are seized of
the matter and we are in touch with the
Government of Punjab in this regard.
[Translation)

Blood Banks

SHRI VILASRAO NAGNA-
THRAO GUDEWAR:
SHRI JEEWAN SHARMA:

*866.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) whether some commercial blood
banks in the Capital are selling blood by
issuing their own AIDS free certificates with
the bottles;

(b) whether in certain recently detected
cases such blood had been found to be HIV
positive;

(c) if so, whether any inquiry had been
ordered into the issue of such AIDS free
certificates bythese commercialbloodbanks;

(d) if so, the outcome thereof; and

(e)the preventive measures beingtaken
to check this racket in the Captial and other
Parts of the country?

[English]

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (e). A statement is
laid on the Table of the House.

STATEMENT

(a) to (e). Under the guidelines issued
by the Directorate General of Health Services
in February, 1989, all blood banks including
commercial blood banks, are requiredto be
liked to zonal Blood Testing Centres for
purposes of assuring that the blood supplied
is free from HIV anti-bodies.

As the blood samples are requiredto be
tested for HIV infection at the Zonal Blood
Tasting centres, commercial banks are not
authorised to issue HIV free certificates.
However, recently there was an instance
where ablood sample declared HIV negative
by the zonal Blood Testing Centre viz; the
Institute of Pathology (ICMR), was found to
be HIV positive by a private nursing home. A
further test on the same sample conducted
by the National Institute of Communicable
Diseases, confirmedthe finding ofthe nursing
home. The Delhi Administration constituted
aCommittee of experts to conduct a detailed
enquiry into the circumstanes leading to the
issue of the conflicting test reports.
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The Expert Committee has attributed
the conflicting test reports on the blood
samples getting mixed up or alternatively a
remote ossiblity of getting false negative
results. Based on this finding, ‘the- Expert
Committee has recommended intensive
training of personal working intestine
laboratories and close monitoring.

A joint meeting of zonal Blood Testing
Centres and Blood banks is being callto work
out uniform standardised procedures for
handling, labeling andtransporting the blood
samples.

[ Translation)

SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Mr. Speaker, sir blood is the
most important thing for human life and
illegal trade of blood is being carried in the
whole country. There are professionaldonors
of blood in the country and some agencies
purchasebloodfromthese donors and resort
toits black-marketing. Certificates areissued
to them without testing their blood and so
there is a strong possibility of presence ofthe
deadliest AIDS germs (HIV positive) in such
blood samples. May | know from the hon.
Minister as tothe steps contemplated by the
government in this regard? In the reply, the
Minister of Health and Family Welfare has
stated that a committee is being formed. By
what time this committee would be formed
on such an important issue and when its
report, would be submitted / The reply also
mentio that there was an instance where an
institution had issued the HIV negative
certificate and another institution issued HIV
positive certificate for the same sample.
Undersuchcircumstancesthere are chances
that double certificates i.e., HIV positive and
HIV negative certificates, may be issued and
Government has also expressed a remote
possibility of getting false certificates. Since
it is a very important issue, may | know the
action proposed to be taken by the
Government against the institution which
issued these false certificates?

SHRIARJUN SINGH: Mr. Speaker, Sir,
hon. Member has very rightly expressed his
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concern-about ensuring availability of blood
free anti-bidies because it is the most
important thing for saving the human life.
Therefore, to ensuresits purity andto prevent
any tamering efferent zonal centres have
been established in Delhi and only the blood
bank affiliated with these centers can provide
blood after testing. The incident referred to
by the hon. Member has been reported in a
newspaper dated 14th April, 92. Later on an
enquiry was conducted. It has been alleged
that the sample was issued first and later on
it was declared negative. But actually it was
positive and the clinic to which it was sent for
transfusion alsotestedthe sample and found
it 1o be positive. The sample was, destroyed
and so, the question of giving it to somebody
does not arise. But the question is that some
of the blood fromthat sample was sent again
toICMR and NICD confirmedthatthe sample
was positive whereas according to ICMR, it
wasnegative. The enquiry report receivedtill
now indicates that possibly somewhere,
samples got mixed up. In this connection, |
would like to tell the hon. Member and the

august House that lam not fully satisfied with

the enquiry. The matterwould be investigated
further and then we will arrive at any
conclusion. But it is the first case, there has
been no suth case earlier and therefore we
will ensure that such a case is not repeated
in future. )

SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Mr. Speaker, Sir, how many
such blood samples containing the dreaded
germs (virus) of AIDS have been detected?
Does the Government propose to formulate
and implement a new at Taluke level to
ensures that if there is anything wrong with
such an important issue like- blood, the
accused would be awarded stringent
punishment? Does the Central Gevernment
propose to establish Blood banks at Taluka
level and if so, and the details of the steps
being taken in this regard?

SHRI ARJUN SINGH: This question is
concemed with Delhi.

SHRI VILASRAO NAG NATHRAO
GANDEWAR: You can see the last part cf
the main question. It is also there.
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SHRI ARJUN SINGH: | will provide
detailedinformationinthis regardtothe hon.
Member.

DR. LAXMINARAYAN PADDEY: Mr,
Speaker, Sir | would like to know from the
hon. Minister whether any inquiry was
conducted against those nursing homes or
those Commercial blood banks whichissued
such a certificate. According to your own
statement, the result of one is negative while
that of the other is positive. Is this institution
Compiling withthe norms of the Blood banak?

[English]

It is stated in the reply that a joint
meeting of Zonal Blood Testing Centres and
Blood Banks in being called to work out
uniform standarised producers for handling,
labeling andtransporting the blood examples.

[Translation)

Becauseinthe process of transportation,
there could be a possibility of absence of
proper caution and being contaminated. The
Government should make it clear astowhen
and what measurs they are going to take to
check the creation of such situations and to
ensure that the people do not feel insecure
and they do not have to loess their lives?

SHRIARJUN SINGH: Mr. Speaker, Sir,
so far as the part ‘A’ of the question is
concerned, we cantake action only when we
arrive at certain conclusion. Howeverwe are
doing all that what is required to arrive at a
conclusion. So for as the second part of the
question is concerned reports and
suggestions have beeninvitedfromthe State
Governments. The report of Zonal Committee
is also due to come; as soon as this part of
the action is comipeted, we will take further
steps to make all comprehensive
arraugements in this regard.

SHRI RAM LAKHAN SINGH YADAV:
Mr. Speaker, Sir, as afollow up of the state
made by the hon. Minister, does the
Governemnt propose to open Zonal centers
in allthe States of the country on the pattern
of Delhi so that the people in those part may
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avail the facility of blood testing so as totake
operative steps against this deadly disease.

SHRIARJUN SINGH: Mr. Speaker, sir,
| have told you deadlier that after Collecting
information inthis regard lwould give ittothe
members of this House.

[English)

Conference of Environment Ministers
of Saarc Countries
*867. SHRI SHRAVAN KUMAR
PATEL:
SHRI SUDHIR GIRI:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether a two-day Conference of
the Environment Ministers of SAARC
countries was held in new Delhito prepare a
joint strategy for the UN Conference on
Environment and Development to be held in
June this years in Brazil;

(b) if so, the details of the issues
discussed and decisions taken thereon;

(c)whetherthe green house gas impact
in the South Asia region was studied by the
committee of SAARC countries; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH) (a) to (d).
aConference of the Environment Ministrs of
SAARC Countries was held at New Delhi
during April 8-9, 1992 to deliberate upon the
issues related to the forthcoming United
Nations Conference on /Environment and
Development (UNCED)to be heldin Brazilin
June 1992. AJointcommuniqué was adopted
duringthe Conference reflectingthe censuses
ofviews of SAARC countries onenvironment
and development. A copy of the Joint
Comminique agreed upon has been placed
in Parliament Libraryfor reference by Hon'ble
Members.
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The 5th SAARC Summit Declaration at
Male in November 1990 had called for a
study onthe greenhouse effect and itsimpact
onthe region. This issue was considered by
the SAARC Standing Committee which
decided that Member countries should
preparetheir nationalstudies andsendthese
studies to the SAARC. Secretariat to be
compiledlaterin the form of a regional study.

SHRI SHRAVAN KUMAR PATEL: Sir,
as has been observed by the Minister at the
SAARC meet, the pity is that though the
problems of greenhouse effect, depletion of
Ozone layer and emission of toxic gases like
CFCs are being created by the industrially
advanced countries, they are showing lack
of matching concern in assisting the
developing countries to prevent depletion in
environment. On the other hand they are
making aggressive moves to impose new
conditionslaites on the developing contries.

May lknow inthiscontext, Sirwhatwere
the conditionalities and the aggressive
mooves referred to by the Minister at the
Conference.

SHRI KAMAL NATH: Sir, the question
of Ozone layer is contained in the Montreal
protocol which India has yet to singn. India
has desired certain amendments in the
Montreal protocol. These amendments can
only be accepted if they are ratified by 20
counties. The ratification process isstill on.
As per ,my information 19 counties have
already signed it and as soon as the 20th
country rectifies it, then India shall accede to
the Montreal Protocol.

With regard to emission of gases like
No2' SO2 and CO2' the hon. Member is
quite right that the developed counties are
largely responsible for this environmental
degradation which has taken palce in the
process of their development . This is being
dealt with in a proposed convention which is
stillnegotiated;itis calledthe Climate Change
convention. The developing countries gave
asked for incremental funds, rleaning new
and additional funds, if any steps have to be
taken by the developing countries, this funding
mechanism is still being negotiated. We
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have asked of a transparent fund; we have
asked for a fund which is democratically
admnistered and which does not have a
donor bias of developed counties. This is still
in the paces of gnetation but the of position
adopted by the developed counties up till
now is not very cooperatve.

SHRI SHRAVAN KUMAR PATEL: Sir,
my second supplementary is related to the
answer which the hon. Minister has given. |
would liketoknow what strategy was evolved
atthe SAARC. meet to make the developed
nations part which funds needed for
environmental ptirotecon which according to
UN Secretariat was placed at around 625
million dollars per years and whether the
third would countries have been insisting on
an aid package through a separate
environment related global assistance fund,
independent of IMF and the World Bank
combined. What steps are being taken to
make the big counies agreetoitand whether
the UN council forenvironment development
is contremplated on the same line as the UN
Human Rights Commission

SHRI KAMAL NATH: Sir, this question
isintwo parts. | will answer the first part first.
The globalenvironmentalfacility is one of the
funding mechanismwhich has beenproposed
inthe Climate change convention. Infactthe
developed counties have proposed that the
Global Environmental Facility, (GEF) should
be the sole funding mechanism, whether it is
for the bio-diversity convention, Climate
Change conventions or it is to meet other
plans of action as contained in Agenda 21, a
draft agenda which has been prepared for
the developing countries. The developing
countries havetaken a stand, which includes
indialargely most of the G-77 countries have
taken a stand that each convention should
have a separate funding mechanism and as
Isaid, this mechanismshouldbetransparent,
should be democratically administered and
should not have donoer bias. This figure of
625 bullion dollars produced by the UNCED
Secretariat is their estimation of the total
amount required. Now a part of this is only
being expended by developing counties.
The ODA level (the Official Development
Assistance level) which is available presently
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is $55 billion annually and it is estimated that
this ODA level will have to be raised to $125
billion annually to meet the requirements of
developing counties.

Thereis, as yet, no substantive move by
the developed countries to headtowards this
figure of $ 125 billion a year.

SHRI SUDHIR GIRI: Mr. Speaker, Sir,
so far, the question and answer of the hon.
Minister relates to the relationship between
the developed countries and the developing
countries.

Apartfromthis proposal agreed upon by
the SAARC. countries which would be placed
in the Earth Summit, what other measures
have been contemplated by these SAARC-
countriesforeficetive implementationamong
themselves for the environmental
development in the area?

The Fifth SAARC Summit Declaration
was made in November, 1990. the SAARC
Standing Committee had asked the member
countries to prepare their studies of the
greenhouse effectinthe area. wanttoknow
whether these SAARC countries have
prepared their study reports and submitted
them; and particularly, whether India has
prepared any study report and if so what is
the outcome of it?

SHRI KAMAL NATH: Sir, the efforts of
the SAARC, uptill now, have been towards
harmonious, coordinated and cohesive
approach of SAARC countries. The UNCED
conference to be held in Rio de Janeiro,
Brazilin June. It is being limited to that. But,
nevertheless, there was an agreement, that
a study would be conducted individually by
the countries, which would then form a basis
for the consolidated report. Every individual
country is in the process of study . This has
been partially donein India. Itis in process in
other countries and some of the results of
this are available. But, we are not definitive
becausethe studies are stillgoing in regarding
thegreenhouse effects inindividualcountrigs.

. SHRIVUAYNAVALPATIL: Mr. Speaker,
Sir, there was a Conference held in 1990.
The other one will be held in Brazil in 1992.
The Minister has said that a meeting was
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heldin April, 1992 of those SAARC countries.
I want to know whether the issue relating to
pollution and change in environment due to
the recent Gulf War was on the Agenda of
that meeting. Because, this is going to affect
mainly the SAARC countries. We are
experiencing recently, the impact of burning
of oil wells during Gulf War.

Specially, in Delhi, the temperature has
touchedvery low.as comradetolastso many
years during summer months.

| want to know whether this was
discussed in detail; the issue of impact of
Gulf Waronthe environment of these SAARC
countries.

SHRI KAMAL NATH: Sir, the issue of
gulf War on SAARC countries was not
discussed. As | said earlier, we confined our
discussions to the position to be taken by
SAARC countries in the various issues
involvedinthe Rio Conference. Butas | have
stated earlier in the House that there have
been no visible impact of Iraq War and the
emissions noticed in India. There are no
substantive findings.

So, the Meeting of the SAARC
Environment Ministers of April 8 and 9,
confined itself to the joint positions to be
taken in the Rio Conference.

SHRIMAT!I MALINI BHATTACHARA:
Sir, Since the meeting that was held of the
Ministers of the SAARC countries in April,
1992 there have been other rounds of
preparatorytalksforthe Rio Confence. What
| want to know from the hon. Minister is
whether at the last round of preparatory
talks, some of the SAARC countries have
somewhat modified their views regarding
the golobal environmental facilities and also
India’s position in this regard.

SHRI KAMAL NATH: After the SAARC
meeting, the next meeting was held last
week, the meeting of G 75 Environment
Ministers in Kuala Lumpur, Malayasia. | was
present at that meeting. The SAARC
countries have not as yet changed their
position. 1 did hold bilateral discussion with
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the Environment Ministers of Pakistan and
Nepal; and lfoundthat we were all holding to
on the same postion, the common position
we had taken on the 8th and 9th April.

The hon. Members want to know the
salient features of what is India’s position.
Currently, yesterday and today also, there
are on-going meetings of IGNC, inter-
Government Negotiating Committee on
Climate Change in New York;and ourposition
on climate change is that, the developed
countries, must agree to stablisation of their
emission level; they must have some
commitment because they are largely
responsible forthe environmentdegradation;
the onus, the responsibility and duty is theirs
1o take the first step; and then only can the
developing countries may consider any future
plan of actiontowers containment of emission;
of all incremental costs involved for
containment of emission without a
compromising on our national priorities and
plans withregardto development are metby
new and additional funds; and | 2musing the
words specifically ‘new and additional funds’
to be provided by the developed countries;
andthe developed countries have not as yet
formally agreed to the concept of new and
additional funds; they are suggesting that
the term used should be agreed funds’. So,
this is one of the gaps on India’s position and
the position of developed countries.

With regradto other position, onthe bio-
diversity convention, Indian has asked fora
linkage between bio-material and bio-
technology. Uphill now, India and tropical
countries have been one of the largest
reserviors of bio-material; and there has
been no linkage between the access these
developed countries have hadto bio-material
and the bio-technology developed out of it.
India have to pay like any other deyeloping
countries large amounts for bio-technology.
So, we have askedforalinkage betweenbio-
technology and bio-material, which is picked
upfromIndia andothersub-tropicalcountries.
These are the two on-going conventions-the
Bio-Diversity Convention and thé Climate
Change Convention. As I said, these are still
under discussion; and these are the salient
features of India’s position on this.
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SHRI ANANDGAJAPATI RAJU
POOSAPATI; Onthe basis of this Conference
on ecology and developmeny, we find that
the western countries are not giving in to
tighten their belt because they do not follow
sustainable development; in other words,
ecology is being murdered because of their
further development. So, as the basis of the
Conference, what are the steps the
developing countries are goingtotaketosee

that the westem countries, according totheir -

arguments thattheirliving stipples arebeyond
means, they shouldtightentheir beltandthat
sustainable development should be given
more emphasis than just wild life style.

SHRI KAMAL NATH: The Whole issue
is based on sustainable development
because future development pattern has to
be based on sustainable development; and
that is the whole plank; that is the whole
platform of the UNCED in June.

We have very emphatically, India
individually and collectively with other
developing countries. taken up at various
forums, taken up a negotiating situations
that it is the developed countries which have
to contain their emission by modification in
their life style because environment
degradation has not only been caused by
the pattern of growthbut also is being caused
to sustain their life style, to sustain their
present per capita energy consumption, to
sustain per capita emission level. So, there
hasto be a modification to this and the whole
plank of the Conference is based on this.

SHRI PRITHVIRAJ D. CHAVAN; More
than 25 crore people living in the SAARC
cccountries depend onthe coastal resources
andthe agreenhouse effectcancause severe
disruption in their lifestyle. The Minister has
just stated that India has not signed the
Montreal Protocol on EFQ. Last month there
was an amendment to the Montreal protocol
where the phase out deadline has been
advanced by five years from the years 2000
to 1995. My specific question is, what is
India’s stand on signing this Protocol and
how will it “ect us?

MAY 5, 1992

Oral Answers 24

"MR . SPEAKER: It was answered by
him .

SHRI KAMAL NATH: The Montreal
Protocol envisages phzse out of the CFC's.
Some of the developed countries, especially
the EEC countries have voluntarily decided
to advance their levels df phasing out the
period of phasing out of CFC. Some countries
which are required to phase it oyt by 2000
have voluntarily decided to do so earlier in
the light of the new studies and new findings
thatthe ozone layeris being affected andthis
largely is a phenomenon which will be
affecting the Western countries first.

India’s position has been, as I said, that
we wanted certain amendments regarding
administration of this Protocol and the
phasingoutof CFC, etc. These amendments
have been retailed by 19 countries. The
twentieth country, | have been informed, is
also on the verge of ratifying and as soon as
this happens, we would accede to the
Montreal protocol.

Emission of Lead Bearing Fumes by
Industries

*869 SHRI BIJOY KRIS!HANA
HANDIQUE: Will the Minister of
ENVUIRONEMNT AND FORESTS be
pleased to state:

(a) whether many industries using and
manufacturing lead are emitting poisonous
lead-bearing fumes;

(b) if so, the number of such industrial
units-identified, State-wise;

(c) whether the Governemnt have
assessedthe damage causedto vegetation,
cattle and human heatlth particularly to the
respiratory system by such emission;

(d) if s0, the details thereof; and
(e) the steps being contemplated by the

Government to countenance this alarming
situation?
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THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHR!I KAMAL NATH): (a) and
(b). Lead-bearing fumes are hazardous in
nature. state-wise information in respect of
units using and manfucturing lead and
emitting lead -bearing fumes is being
collected and will be laid on the Tale of the
House. ’

(c) and (d). The Ministry of Erwironment
and Forests sponsored an integrated
environment programme on Heavy Metals
from April 198310 March 1989, formonitoring
the quantity of heavy metals in represntative
samples of air, water, food and in human
body. The findings of the study have been
publishedin 1991 in the form of a book. Two
chapters in this book relate to Lead in the
Indian Environment & its human health
implications.

(e) A Statement is laid on the
Table of the House.

STATEMENT

Steps contemplatedby the Government
to check spread of lead pollution include:-

1. Prescribing emission standards for
lead smelters under the
Environment (protection) Act, 1986.

2. Laying down ambient air quality
standards for lead.

3. Asking Industries emitting lead to
comply with consent requirements
of the State pollution Control Boards
to keep emission within the
stipulated limits.

4. Creating public awareness about
lead poliution.

5. Initiating studies on epidemiological
effects of lead.

6.  Askingthe refineries to bring down

the lead content in petrol to 0.15
gam/1
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7. Prescribing permissible lead-level
concentration in workenvironment.

SHRI BWOY KRISHNA HANDIQUE:
There are instances, particularly_in. the
ureighbohood of the Calcutta Airport where
industrial plants emit poisonous lead bearing
fumes and what is more, their chimneys are
shorterthan the stipulated length onthe plea
that the airport authoritces do not allow
construction of tall chimneys in its
neighbourhood. ’

May | know from the hon. Minister
whather the Government will take steps to
Shift these industries since the analytical,
study of the samples done by the School of
Environment, Jadavpur University , in
collaboration with the university of Antwerp
in Belgium and the University of Zaragoza in:
Spain confirm high contamination of lead,
arsenic and to some exrtent, cadmium?

SHRIKAMAL NATH: With regardtothe
specific instance which he is talking of in
particularareas, we shallcertainly take steps
to ensure that this posion is corrected Bui
the ajorsources of lead emission are not
only factories but are aiso gasline and wasts
oil consumption. Gasoline emissions-becn
identitied as a major lead eminent. Stcps
have also been taken with regard to tha!
because we are also considering un-leadec
fuel which is now being used by a large
number of countries abroad .and whatever
steps are required to be taken ab. - the
specific case, will be taken.

SHRI BIJOY KRISHAN HANDIQUE:
Sir, in view of the high percentage ci
TETRARETHYL LEAD (TEL) in mctor spre
polluting environment in genera!, ang in
particular, at Guwahati where according to
study report of the Central Poliution central,
Board, the lead percentage is highest in
atmosphere, may | know from the hon.
Minister what stops Gover~emnrtcontemplate
to control the leac uo.oton with special
reference 1o the * ..o ¢! the proposed
CATALYCTIC 'L “_r Unit oit Dighoi Ol
Retinery which . meant for controlling lead
percentage ront at the source itself?
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SHRIKAMAL NATH: Sir, | would inform
the hon. Members separately. Again aspecific
case is mentioned about a refinery. There is
acontinuos interaction between the Central
Pollution Control Board and the State
Pollution Control Boards. It is primarily the
responsibility of the State Poultion Contro!
Boardstocontrolthis, tocarry outinspections,
to ensure that the various provisions of our
Environment Protection Act are being
implemented. This continued interaction is
leadingto greater attention and greatereffort
by the State pollution Control Boards which,
I am sure would lead to an improvement in
the present state of affairs.

SHRI NIRMAL KANT! CHATTERJEE
(Dumdum): Sir, the particular unit which has
been referred by ShirHandique is spreading
poison in the form of lead over ten to fifteen
years. Some anti pollution measures have
been taken which has reduced the emission
of lead poison. The situation is one of conflict
between the neighbours and the factory
owners including the employees. The
neighborhood population want the factories
to be removed fromthat place. They say that
if the long chimneys, as hasbeen referredto,
can be provided for without any objection
from the Airport Authorities - now there are
tall multistoried buildings coming up. So, |
would like to know whether the Minister can
see (a) if a requirement of fund is there in
order to save the neighborhood population
which can be privded from the Government
and (b) whether or not the Airport Authorities
can be madeto see whetherwithout affecting
the flight of planes, some such chimneys
and such other anti-pollution measures can
be introduced there?

SHRIKAMAL NATH: I shall take this up
withthe West Bengalpollution ControlBoards
and | shall also send a team from Delhi to
have a look at the'specific problems in co-
ordination with the West Bengal State
Polutiuon Control Board sothat a satistactory
solution can be found.

SHRI TARIT BARAN TOPDAR
(BARRACKPORE): Sir, the lead content in
the atmospheric pollutioncomes mostly from
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the combustion ot gasolene and other
petroleum products. | would like to know
whether there has been any device already
discovered to do away it the anti-knocking
susbtgane introduced in the gasoline and
petroleumforthis purpose and of sowhatare
we going to do about that?

SHRI KAMAL NATH: It is correct. One
ofthe majorsources of lead inthe atmosphere
is discharge of gasoline and other oils.
Negotiations have been held with the oil
companies for reduction of the motor sprit

" lead. This is on the anvil and accordingtothe

programme, | think, by next year, we will be
able to have unleaded fuel or redid lead in
gasoline. That is one of the major hazardous
pollution speciallyforthe urbancenters where
almost fifty or ..

SHRI NIRMAL KANTI CHATTERJEE:
Are these new trials in Madras?

SHRI KAMAL NATH: | am coming to
that. There are almost 50 to 60 percent of the
pollutant load coming from the vehicular
poilution. There are several devices which
have gone into the market, which reduce
emissions by ensuring either better
combustion something of the kind. Some of
them are being tested personally in our
various laboratories in the country. Some of
the information have also been sent to me
and we are in the process of examining its
viability and its effectiveness. So, as soon as
this is available, we shall take steps to see
that this is also taken up by the automobile
manufacturers, if not by the users.

Paddy Purchase Centres

*870. SHRI BRAJA KISHORE
TRIPATHY: Will the Minister of FOOD be
pleased to state:

(a) the number of paddy purchase
centres of the Food corporation of India,
State-wise;

(b) whetherthe Governemnt proposeto
open more such centres in various States,
particularly in Orissa; and
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(c) if so, the details thereof? of the House
THE MINISTER OF STATE OF THE (b) No, Sir.
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Astatementis laid onthe Table (c) Does not arise.
STATEMENT

Number of Purchase Centres/Mandis operated During 1991-92 Kharif Season for
procurement of Paddy by FCI/State Govemnment Agencies.

Name of the State Operated in 1991-92
1991-92
. FCi State Govt  Total
Punjab 337 376 713
Haryana 105 49 154
Uttar Pradesh 61 1189 1250
Delhi 3 - 3
Rajasthan 23 - 23
-

Andhra Pradesh 150 - 150
Madhya Pradesh 55 2279 2334
West Bengal 185 - 185
Pondichery 2 - 7
Arunachal Pradesh 7 - 7
Bihar 13 - 13
Orissa 35 25 60
Himachal Pradesh 9 - 9
Maharashtra - 168 168

985 4086 5071

Note: Through Katcha arthias in Punjab and Haryana and Anchal Samities in Arunachal
pradesh. ’
Last Years's fiugures adopted during 1991-92.
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SHRI BRAJA KISHORE TRIPATHY:
Mr. Speaker, sir, may | know from the hon.
Ministerwhetherthe Government s adopting
any policy or principle to open the paddy
purchase centres by the F.C. I. ? if so, what
isthatand why thereis discrepancy between
the States, which is clearly reflected in the
statement itself?

SHRI TARUN GOGO!: Sir, as regards
the purchase centres, we always open the
purchase centres in consulation with the
State Governemnt. If you see the statement
, you will find that the State Govt. agencies
centres are more in comparison to the FCI.
Out of a total of 5, 0571 paddy pouches
centres, 985 are setup bythe FCland 4, 086
are by State Government to Agencies

SHRI BRAJA KISHORE TRIPATHY:
Sir, my second supplementary is whether
the Government of Orissa and other State
Governments are pressing hard for opening
of more paddy pouches central to help the
agriculturistgrewers fromdistress sale atthe
time of harvest, especially inthe tribal-based
districts which definitely deserve attention of
the Government. lf so, what is the reaction
of the Government?

SHRITARUN GOGOI: Sir, we have not
yet received any reprosentation from the
State Governemntto open up more purchase
centres. if we receive any such
representation, we are prepared to open up
the centres.

SHRIV. DHANANJAYA KUMAR; Sir,in
Karnataka State, in major portion of the area
rice is the staple food. The list shows that in
the entire Karnataka State, nosuch purchase
centers is set up either by the FC/| or by the
State Governemnt agency. Whenever the
question of supply of rice through the public
distribution system comes up, an answer is
being given that the State Government has
failed to procure the paddy. My question is
why at least the Food Corporation of India
has nottaken up any action for procurement
of paddy in some portions of Karnataka at
least wherein paddy is grown in large areas.
Indistricts like Shimoga, RaichurandMadhya
Paddyisgrowninlarge areas. FClIshould set
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up purchase centes there so that paddy
could be procured. (Interruptions).

MR. SPEAKER: Please donotrepeat it.
You have already asked the question.

SHRI V. DHANANJAYA KUMAR: So,
my question is whether steps will be taken to
set up purchase centes by the FCl in these
large paddy- growing areas in Karnataka
State.

SHRITARUN GOGOI: Sir, infact, if the
price is higher, then they do not come to the
FCI. In fact, in Karnataka, | have seen that
there is no procurement of paddy for so
many years.

SHRIMUMTAZ ANSARI; Mr. Speaker,
Sir only thirteen centres of FC| have-been
started in Bihar whereas there are 337 or
something like that in Punjab. So many
larger purchase centres oif paddy have been
opened indifferent States but only thirteen
have been opened in Bihar. | would like to
know fromthe hon. Minister whetherthere is
any proposal on the pant of the Central
Governmentto open more purchasecentres
of paddy in Bihar, especially intribal belt of
Santhal Pargana and Chota Nagapur of
south Bihar because inthe absence of these
paddy purchase centres, there is sale, of
wheat in those areas at distrees price. That
is why, 1 would like to know, in order to avoid
that distrees sale, whether there is any
proposal on the part of the Central
Governmentto openmore branches ormore
purchase centres of paddy.

SHRITARUNGOGOIL: Sir, procurement
in Bihar is also very negligible. That is why
the number of purchase centres in Bihar is
only thireteen. If the people are preparedto
give us more peddy, we will open up more
centres.

SHRi SRIKATA JENA: Sir, the Minister
says if the people are interested to sell more
paddy to them then they will open more
centres. Whereas in the state of Orissa,
paddy is the main crop and the Orissa
Government is laways insisting and writing
to FCI to opeén more centres in Orissa, the
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FClis not opening more centres in Orissa

May | know from the hon. Minister the
demands of the Orissa Government andthe
demands assessed by the FClto open more
centresinthose areas, speciallyinthe westem
part of the State? why the Government of
India is not taking any interest to open more
centres of FCl there for paddy purchase?

SHRI TARUN GOGOI: In fact, paddy
procurement in Orissa is only 2, 363 tonnes
and then the State Government can open
the centres and we provide all the finances.
Mostly, yousee allthe States. (Interruptions).

SHRI SRIBALLAV PANIGRAHI:FCl in
Orissa is the monopoly procurement agent.
Is it correct or not?

MR. SPEAKER: You don’t reply to his
question. Not like this.

SHRI TARUN GOGOI: The FCI
generally provdes the finances and the
procurement is always done through the
State agencies, whether it is Punjab or
whether it is Bihar or anywhere. That is why
out of 5071 centres, 4, 086 are the centres
that are set up by the State agencies. The
State agencies can sel up centres and we
provide the finances. There is no problem.

SHRISRIKANTAJENA: Do you directly
open them?

SHRI TARUN GOGOI: We also open
them.

MR. SPEAKER: Question Hour is over.
WRITTEN ANSWERS TO QUESTION
[English)
Hazardous Industries in Delhi
863 SHRI NARAIN SINGH
CHAUDHRI: Will the Mirister of

ENVIRONMENTAND FORESTS be pleased
to state:
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(a) the hazardous industrial units in
Delhi at present; and

(b) the action taken so faragainst each
of those units which have not complied with
the provisions of the Factories Act, 1948
and Hazardous Wastes (Management &
Handling) Rules, 1989 framed under the
Environment (Protection) Act, 19867

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIKAMAL NATH): (A) Delhi
administration have identified 22 major
accident hazard installations in Dethi on the
basis of quantities of hazardous chemicals
handled. The names of these units are given
in the statement laid on the Table of the
House.

(b) A statement is laid on the Table of
the House.

STATEMENT

(a) List of Major Accident Hazard
Installations in Delhi

1. M/s. Shriram Chemical Works
Shivaji Marg, New Delhi -15.

2. M/s. Shriram Vanaspati
Manufacturing Works, Shivaji
Marg, New Delhi -15.

3. M/s. Hindustan Insecticides
Ltd., Guru Gobind Singh Marg,
New Delhi -15.

4, M/s. Hindustan Vegetabte Oil
Corp. Ltd., Subzi Mandi, New
Delhi-7.

5. M/s. SylvaniaandLaxmanlid.,
68/2, Najafgarh Road, New
Delhi -15
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6.

10.

11.

12.

13.

14.

15.

16.

Mss. Bharat Petroleum corp.-
Lid., IGIA Airport Terminal -2
NITC, Palam,

Near Shahabad
Mohammadpur, New Delhi -
45.

M/s. Bharat Petroleum Corp.
LTD., Bijawasan Installation,
New Delhi - 61.

M/s. Bharat Petroleum Corp.
Ltd., Shakurbasti, Delhi -56.

M/s. Indian Oil Corp. Ltd.,
Marketing Division, Delhi
Terminal, Bijawasan,

New Delhi-61

M/s. Indian Oil Corp. Ltd.,
Shakurbasti Terminal, Delhi -
56.

Mss. IndianQil Corp. Ltd., LPG,
Ghevra Modh, Rohtak Road,
Delhi.

M/s. Hindustan Petroleum
Corp. Ltd; Shakurbasti, New
Delhi -56.

M/s. Hindustan Petroleum
Corp. Lid; LPG Shakurbasti,
New Delhi -56.

M/s. Hyderpur Water Works,
Hyderpur, Delhi -42.

M/s. MGD Bhagirathi Water
Treatment Plant, Gokulpuri,
Shahdara, Delhi.

‘M/s. Delhi Water Works

Chanderwal No.1, Behind Oid
Sectt. Civil Lines,
Dethi -54.
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17. M/s. Delhi Water Works,
Chanderwal No. 2, Civil Lires,
Delhi -7.

18.  M/s. Wazirabad Water Works,
P.OTimarpur Wazirabad, Delhi
-7.

19. M/s. Okhla Sewage Disposal
Works, POC RRI, Mathura
Road, New
Delhi -20

20. M/s.-Sewage Treatment Plant,
Rithala, Delhi.

21. 'M/s. Gas Turbine Power
Station, DES U, | P Estate,
New Delhi -2.

22. M/s. JJ Foams Pwvt. Ltd; 224,
Okhla Industrial Estate, New
Delhi -20.

(b) 17 units have complied with most of
the provisions of the Factories Act, 1948,
Prosecution proceedings have been initiated
against 2 units and one units has been
registeredonly recently. Improvement notice
have been served on the remaining units and
they have been asked to comply with the
rules under the factories Act, 1948.

2 units, viz. M/s. Sriram Chemical
Works and M/s. Hindustan Insecticides Ltd;
have been identified as major hazardous
waste generation units in Delhi so far out of
the 22 major accident hazard installations
which fall under the purview of Hazardous
Wastes (Management & Handling) Rules,
1989. M/s. Sriram Chemical works have
applied for authorisation for handling
hazardous waste. M/s. Hindustan
Insecticides Ltd. have been askedto dispose
of their hazardous wastes in secured land
fills.
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Rabies Control

*864. SHRIMATICHANDRA PRABHA
URS: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government propose
to introduce a comprehensive programme
for the control of Rabies;

(b) if so, the details thereof;

(c) whether it is proposed to introduce
a legislation for compulsory vaccination of
petdogs against rabies to reduce death rate
among children on account of dog bites; and

(d)if notsteps taken by the Government
for the prevention of rabies?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT ( SHRI
ARJUN SINGH): (a) At present there is no
such proposal.

(b) Does not arise.
(c) No, Sir.

(d) The Agriculture Ministry is
supporting a programme for the control of
Rabies in selected metropolitan cities under
a Centrally Sponsored Scheme since the
Sixth Plan.

Cultural Exchange Programmes

* 868. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) the number of Cultural Agreements
and Cultural Exchange Programmes signed
during 1991-92;

(b) whether any review of the Cultural
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Exchange Programmes was made during
the last three years; and

(c)if so, theextent of success achieved
thorough such programmes in the fields of
art and culture, science and technology,
health, mass media, education & sports?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) During the year 1991-
1992, six Cultural Agreements and 13 Cultural
Exchange programmes were signed.

(b)and(c). Yes Sir. Thisimplementation
of cultural Exchange Programmes had
resuttedin meaningfulcooperation andfruitful
bilateral exchanges and interaction in the
fields of performing arts, art and craft
exhibition, museology, archeology, literature,
radio, television & films, supports etc. CEPs
have also ledto establishment of institutional
linkages between universities and academic
institutions, exchange of teachers and
scholars, and sharing of experiences in the
area education.

[ Translation)
Control of Malaria

* 871. SHRIBARE LAL JATAV:
SHRIMRUTYUNJAYANAYAK:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether spray operations to control
malariainthe Capital were notcarriedouras
per norms during the last year;

(b) the reasons for not achieving the
targets projected for such operations;

{c) whether chloroquine tablets have
become ineffective for treatment of malaria
due to immunity developed by plasmodium
parasites;
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(d) whether the Malaria Research
Center is promoting alternative research to
find out new medicine as substitute for control
of malaria;

(e) if so, the outcome thereof; and

(f) the effective steps taken to control
mosquito menace in the Capital?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). Three rounds
of BHC spray were given last year in rural
areas, J J Clusters, Riverine belt area
covering about 50 % houses. Due to high
refusal rate, the spray target could not be
fully achieved.

(c) No. Sir, Chloroquine is still effective
for the treatment of Malaria cases.

(d) and (e). The research activities
being undertaken by Malaria Research
Centre includes - (i) Vector biology, (ii)
Vector genetics and Cytogenetics, (iii) Bio-
environmental methods of vector control,
(iv) Epidemiology and (v) Immunology.

Malaria Research Centre has taken
up research to study the efficacy of newer
drugs.

{f) The following specific steps are_
being taken for control of mosquito menace
and malaria in the Capital:-

1. Weekly anti -larval operations on
water collections with appropriate larvicides
to prevent mosquitoes breeding.

2. Three rounds of BHC spray in the
rural areas and Jhudi areas besides local
sprays around malaria positive cases.

3. Health Education through hand -
bills, posters and mass media.
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Selection for international-
Competitions

*872. SHRIANANTRAO DESHMUKH:
Willthe Minister of HUMANDEVELOPMENT
be pleased to state:

(a) the guidelines laid down for the
selection of sports persons for international
competitions;

(b) whether selection for the ensuing
Olympic games is being made on the basis
of those guidelines,.and

(c) of so, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) According to
government guidelines, for participation in
the international competitions the 6th
performance inthe previous Olvmnic Games
World Championships, which over of thetwo
performances is higher, is considered for
measurable events., clearance is granted
on the basis of authentic best performance
with a positive assessmentbythe Federation
that the sportspersons selected will stand a
very good chance of obtaining atleastthe 6th
place. For selection in the Asian Games, 3rd
place performance in the previous Asian
Games or the most recent Asian
‘Championship, whichever is higher, is taken
as the criteria in respect of measurable
disciplines and a positive assessment by the
national Federation that the sportspersons
would stand a good chance of obtaining
atleast the 3rd place in case of non-
measurable disciplines.

(b) and (c). For the forthcoming Olympic
at Barcelona in 1992, it has been decided
topermit participation of those sportspersons
who have qualified as per the format
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prescribed for different disciplines by the
concerned International Federations.
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Accordingly, the following have qualified as
on date:

(1)  Boxing: (i)'

(ii)

2) Wrestling: (i)
(i)
(iii)
Roman (48 Kg.)
(v)
(3) Table Tennis
(i)
(i)
(iii)
(iv)
(4) Judo: (i)
(i)
(iii)
(iv)
v)
(5) Archery: (i)
(ii)
(iii)
(i

(6) Shooting

Lawn Tennis

@
(8)

M

Hockey

Shri R. Prasad
Shri D. Yada

Shri Ashok Kumar ,Free Style

(57 Kg-)
Shri DharamvirSingh -do- (62 Kg.)
SHRI Papu Yadav, Greeco -

Shri M.R. Patil, -do- (62 Kg.)

Shri Kamalesh Mehta (Singles)
Shri Chetan Baboor {Singles)
Shri sujay Ghoputa (Doubles)
Md. Niyoti shah (singles)

Shri Narinder Singh ..(60 Kg,)
Shri Sandeep Bayala ,,(65 Kg.)
Shri Rajinder Kumar .. (86 Kg)
Shri Cawas Billimoria ..(95 Kg.)
Ms. Sangeetha Mehta ..(70 Kg.)

Shri Limba Ram

Shri Lalram Sanga

Shri Dhul Chand Damore
Kum. Soma Dutta

Shri Ramesh Krishna

The final selection of the team with the

exact names of the probables be will be made
after the European Tour scheduled in May 1992.

According to the qualifying procedures
being followed during the current Olympic
Games, athletes and sportspersons in
respect of Athletios and Yachting are not
required to achieve any specific qualifying
standard provided that the No. of entries in
aparticulareventis restrictedto oneindividual
orone team.

In respect of otherdisciplines, in which

India hopes to participate, the qualifying
standards laid down by the concerned
International Federations areto be achieved.
Final results are still awaited regarding
qualifying performance of our athletes and
sportspersons inthe disciplines of Badminton
and Weightlifting. Some additional athletes
and sportspersons may also qualify in the

will however be known only after on going
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pre-qualifying toumaments are completed.

Assistance to Old Folk Dancers and
: Singers

* 873. SHRI BIR SINGH MAHATO:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) Whether there is any Scheme to
provide financial assistance to the old folk
dancers and singers who have helped in
promoting and preserving national cultural
heritage;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). A statementis
laid on the Table of the Housa.

(c) Does not arise.
STATEMENT

The Scheme for Financial Assistance
to persons distinguished in letters, arts and
some walks of life and who may be in
indigent circumstances provide for financial
assistance to such of those artistes above
the age of 58 years and their dependent,
whose personalincomeincludingthe income
of the spouse does not exceed Rs. 1000/-
p-m. The old folk dancers and singers are
also covered under the said scheme.

The scheme provides for a maximum
financial assistance of Rs. 1000/- p.m. The
applications are invited through State
Governments/Union Territory
Administrations whose share is, 50 per cent
of the Central assistance. In exceptional
cases the Central Government sanctioned
100 per cent financial assistance.
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Maternal and Child Health Programmes

* 874. SHRI K. RAMAMURTHEE
TINDIVANAM: Willthe Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) the salient features of the Maternal
and Child Health Programmes proposed to
be implemented during 1992-93;

(b) the total outlay provided for this
programme during 1992-93;

(c) the amount of assistance likely to
be received from the WorldBankand UNICEF
therefore;

(d) whether any time frame has been
set out for the implementation of this
programme; and

() if so, the details thereof?

THE MINISTER - OF__ HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). The salient
features of the Material and Child Health
Programme to be implemented during 1992-
93 are: '

(a) Sustaining the Universal
Immunisation Programme for infants and
pregnant women.

(b) Continuing the Oral rehydration
thereby to prevent deaths in children below
five years due to dehydration on account of
diarehoea.

(c) Universalising the existing
prophylaxis scheme on control of anemia
among pregnant women through
administration of iron and folic acid tablets.

(d) Universalising the existing
prophylaxis scheme on control of blindness
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due to deficiency of Vitamin in children up
to three years of age.

(e) Expansion of the Acute -

Respiratory Infections Control Programme
in children below 5 years of age to reduce
deaths due to pneumonia. -

(f) Implementing a Safe Motherhood
programme through Utilisation of Trained
Birth Attendants, strengthening of of sub-
centre and first referral céntres.

2.Atotaloutlay of Rs. 95,00 crores has
been provided for the programme for the
year 1992 -93. The Worid Bank will provide
Rs. 63.35crore as Intemational Development
Assistance while the UNICEF will provide
Rs. 16.00crores as grant forthe programme.

3. The Programme willbe implemented
ina phased manner over aperiod of 7 years
w.ef. 1991-92 and as part of the 100%
Centrally sponsored family welfare
programme.

[ Translation)
Railway Advisory Committees

875. SHRIKASHIRAM RANA: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railway Advisory
Committees at Divisional and-Zonal level
have not been constituted- so far;

(b) if so, reasons therefore alongwith
the names of such zones and divisions
where such committees are not functioning;
and

{(c)the eftorts made by Government for
constituting the above committees?

THE MINISTEROF RAILWAYS SHRI
C.K. JAFFER SHARIEF: (a) to (c). The
Divisional and Zonal Railway Users’
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Consultative Committees have been
constituted.

[English)
Ehvlronmemal Policy

*876. SHRI KIV. THANGKA BALU:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the attention of the
Government has been drawn to the news-
item Captioned “lack of environnent policy
blocks development aid flow” appearing in
the Economic Times. New Delhi, dated the
February 24, 1992;

(b) ¥ so, the recommendations/
observations of the core group on the lack
of comprehensive policy or legislation on
environment, which is likely to block the flow
of developmental assistance from major
donor countries; and

(c) the reaction of the Government
there to?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) Yes,
Sir. ,

(b) and (c). The Ministry of Agriculture
has not forwarded- any report or
recommendations of any core-groups set up
by it as mentioned in the news -item. Policy
and legislative frame -work for environment
protection is already in existence in India.
There is no question of flow of development
assistance being blocked for the lack of
environment policy in the country.

Forest (Conservation) Act, 1980

877. SHRIMAT!I "~ MALINI
BHATTACHARAYA : Will the Minister of
ENVIRONMENTANDFORESTS be pleased
to' state:
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(a) whether any proposalto amendthe
Forest (Conservation) Act, 1980was mooted
atthe meeting of the State Environment and
Forests Minister held in February, 1992;

(b) if so, the details thereon;

(c) whether any agreement was
reached on the proposal; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIKAMAL NATH): (a)to (d).
No. Sir. However, it has been decided to
amend the Forest (Conservation) Rules,
1981 and to revise Guidelines issued for
implementation of Forest (Conservation)
Act, 1980 to further streamline and
decentralise processing of proposals under
the Act.

Committee on Coastal Regulation

“878. SHRI R. SURENDER REDDY:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the Government had
appointed a ‘Committee on Coastal
Regulations; »

(b) if so, the details thereof;

(c) the recommendations made by the
Committee;

(d) whether the Committee had also
anyrecommendation regarding the location
of hotels on beaches; and

(e) It so, the decisions taken by the
Governmenton various recommendations?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT & FORESTS
(SHRI KAMAL NATH): (a) and (b). A
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committee under the Chairmanship of Shri
B.B. Vora has been constituted to examine
the regulations and standards * presently in
force in the coastal areas, in the context of
setting up of tourism and hotel facilities.

(¢) The Committee has not yet
completed its work and hence its term has
been extended unto 31st May, 1992.

(d) and (e). Do not arise.
Subsidies on Food ltems

*879. SHRIAJOY MUKHOPADHYAY:
Will the Minister of FOOD be pleased to
state:

(a) whetherthe Government propose
to restore the subsidies on food items
already withdrawn;

(b) it not, the reasons therefor;

(c) whether subsidies on food items
are likely to be withdrawn further; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a)to (d). Food subsidy on rice and
wheat distributed from the stocks in the
Central Pool is continuing. The question of
its either being withdrawn or resorted does
not arise.

Privatisation of Higher Education

*880. SHRISANATKUMARMANDAL :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetherthe Government propos:
to privatise the higher education;

(b) if so, the details thereof;
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(c) whether the Government have
considered the pros andcons of the proposal;
and ,

(d) of so, the rationale behind this
move?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) No, Sir.

(b) to (d). Do not arise.

Conservation of Environment and
Forests

* 881. SHRIMATI DILKUMARI
BHANDARI:  Will the Minister of
ENVIRONMENT & FORESTS bepleasedto
state:

(a) whetherthe Government propose
to involve the youth of the country for
protection and conservation of environment
and forests;

(b) if so, whether the Government
have any proposal to involve college and
university students for this purpose through
National Service Scheme;

(c) if so, details thereof; and

(d) if not, reason?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) The

. Governmentis involving youth of the country
for conservation of Environment & Forests
on apilot basis. The ministry of Environment
& Forests have framed schemes of (i)
National Environment Awareness campaign
(i) Organisation of Eco club (iii) Grant of
financial assistance for publishing of
environment related books for school going
children. These schemesgwould create

VAISAKHA 15, 1914 (SAKA)

Written Answers 50

awamess among youth specially school &
college students, about environmentalissues.
In 1991-92, about 550 organisations,
including youth organisations, have been
granted financial assistance by the Ministry
for this purpose. Some other schemes
which could also involve the youth are under
consideration.

(b)to (d). The primary focus of National
Service Scheme is eraducation of illiteracy
in collaboration with National Literacy
Mission. However National Service scheme
organisations have on a pilot basis taken up
projects for tree plantations & wastelands
development and Environmental
improvement in the districts of Alwar and
Indore and in the towns of Chandigarh and
Hyderabad.

Levy Sugar Price

8948. SHR!I UPENDRA NATH
VARMA: Will the Minister of FOOD be
pleased to state:

(a) the peak recovery and duration
adopted in determination of levy price of
sugar during 1990-91 and 1991-92, zone-
wise;

(b)the amount of purchase tax and the
Cane Development Council Commission
adopted, during the aforeasaid period Zone
-wise;

(c) the cane cost and conservation
costin levy price of sugarcane, zone-wise;

(d) the escalation cost povidedin each
month during the said sugar seasons, zone-
wise; and

(e)theex-factorylevysugarpriceduring
these years alongwith the retail price of
sugar for public Distribution system during
1991-92, zone-wise?
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Peak recovery and duration
adopted in the determination of levy price of
sugar during the sugar years 1990-91 and
1991-92 , zone -wise is given in Statement
-1 attached.

(b) The rate of purchase tax and Cane
Development Council Commission as
reported by the State Governments and
adopted during the aforesaid two years,
zone-wise is given in Statement -ll and
statement - lll respectively attached.

(c) The statutory minimum price of Rs.
23perquintaland Rs. 26 perquintal of cane,
linked to 8.5% recovery with. proportionate
per premium for every 0.1% increase
recovery above 8.5%, for the season 1990-
91 and 1991-92 respectively - has been
adopted for working out the cane cost for
determination of levy price of sugar.
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Conservation costs have been
determined zone-wise as per schedule
recommended by the Bureau of Industrial
Costs and Prices, duly adjusted for the
estimated duration and recovery for 1990-
91 seasons respectivily.

(d). Escalation cost is not provided
month-wise, butis worked-out as performula
recommended by the Bureau of Industrial
Costs and Prices.

(e). The ex-factory levy sugar price,
zone-wise, during the years 1990-91 and
1991-92 is given in Statement [Vto VIl
attached.

The retail issue price of sugar fromthe
public Distribution system is uniform
throughout the country and was notified at
Rs. 6.90 per k.g. on 21.1.1992, as against
the earlierprice of Rs. 6.10 perk.g. announced
on 24.7.1991.
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[ Translation)

Promotion of Hollistic Medical Science

8949. DR.LAXMINARAYAN PANDEY:

Will the Minister of HEALTH AND FAMILY -

WELFARE be pleased 1o state:

.(a) the steps being taken by the
Government fo promote Hollistic medical
science;

(b) the measure being taken to.give
incentives to research- works in All India
Institute of Medical Sciences for jointresearch
on Ayurved and modern medicines;

(c)whether All-India Institute of Medical
Science has formulated any scheme to
initiate research on herbal -chemistry based
on Ayurved -Bhardwaj Sanhita;

(d) if so, the details thereof and

(e) of not, whether the Government
propose to arrange for a seminar on the
subject?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Various schemes for
research post-graduate education and
quality control of drugs of Indian Systems of
Medicine in Homeopathy have been
formulated and are being implemented.

(b) to (e). The All India Institute of
Medical Sciences is basically concerned
with researchin modern medicine. However,
some of the research projects in the field of
Herbal Pharmacology, Herbal Chemistry and
Clinical Evaluation of Herbal remedies have
been initiated at the Institute through
sponsored projects.

VAISAKHA 15, 1914 (SAKA)
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(English]

Looting of Trains Carrying
Foodgrains

8950. SHRIGEORGE FERNANDES:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) the number of trains carrying
foodgrains looted during the last two years;
and

(b) the steps being taken to avert such
incidents in future?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN):

(a) Only two cases in 1990 and three
cases in 1991 of looting of trains carrylng
foodgrains were reported.

(b) RPF escorts, asfar as possible, are
providedto prevent looting of trains carrymg
foodgrains.

Prosecution of Indian Forest Service
Officers

8951. SHRI RAM NAIK: Will the
Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the attention of the
Government hasbeendrawnto the newsitem
captioned * Prosecution of IFS officers
allowed’ appearing in the Times of India,
Bombay dated March, 13,1992;

(b) if so, the facts thereof;
(c) since when the permission to

prosecute the officers for their allowed
involvement in the sintex tank scandal had
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been pending with the Union Govemment
and the date on which the permission has
been granted; and

(d) the reasons for delay in granting
the permission? ’

- THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) Yes,
Sir.

(b)to (d). The Governmentof Himachat
Pradesh had sought the sanction of the
Central Government for prosecuting 17 IFS
officers of the Himachal Pradesh Cadre who
were allegedlyinvolvedin irregular purchase
of highdensity polythene waterstoragetanks
(Sintex Tanks). Further details cannot be
divuiged at this stage in public interest. The
proposals for prosecution sanction were
received in piece-meal in May/June, 1990
andthese were notaccompanied by relevent
supporting documents etc. The matter had

"tobe examinedin details warranting frequent
back references to the State Government
foreliciting claritication/additional information.,
Thecase hadalsotobeshowntothe Central
Vigilance Commission for their advice. Out
of the 17 officers, the State Government
were advised to issue sanction under
provisions of Section 197 of the Criminal
Procedure Code in respect of 3 retired officer.
Out of the remaining, sanctions have been
issuedin re§pect of 11 officerson29.10.1991
and the case of three officers is under
examination in the Ministry.

Development of Indian Language

8952. SHRI R. DHANUSKODI
ATHITHAN : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether any target for the
development of Indian languages has been
“zed in the Eighth Five Year Plan; and

MAY 5, 1992
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(b) if so, the detalls thereof alongwith
the amount earmarked for this purpose?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI

. ARJUN SINGH): The Eighth Five Year Plan

has not so far been approved. It is not,
therefore, possible to indicate any physical/
finacial target in this regard.

" D.M./M. CH. Courses

8953. SHRI KESHR! LAL: Will the
Ministerof HEALTHAND FAMILY WELFARE
be pleased to state:

(a) the institutes in the country where
Doctorate in Medicine (DM) Master of
Chrujuri (M.Ch.)Courses are available;

(b) the number of seats reserved for
admission, of SCs/ STs in those institutions;

(c) whether those reserved vacancies
have been filled up during each of the last
three years;

(d) if not, the reasons there; and

(e)the corrective measures taken/being
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) A list of medical
institutions having D.M./M.Ch. Courses in
different super-specialties as per records of
the Medical Council of India as Statement.

(b) The Central Governmentinstitutions
conducting D.M. and M.Ch. Courses were
required toreserve 15% seats for Scheduled
Caste anmmd 7.5% seats for Scheduled
Tribe candidates.

(c)and(d). As peravailable information,
the position regarding filling up of seats is as
follows:
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Year Total Actual No. of seats
seats filled
SC ST

AlIMS, DELHI 1989 23 . 3(13%) 1 (4.3%)

1990 25 4(16%) -
PGl, Chandigarh1989 29 4(13.7%) 3(10.3%)

1990 17 5 (29%) -
NIMHANS 1989 1(11.1%) - 1 (111%)
Bangalore

(e) The Government of India have
been issuing instructions from time totime
to follow the reservation policy of the
Government in medical education.

10.

STATEMENT

Osmania Medical
Hyderabad.

College,

Patna Medical College , Patna.

AllIndia Insttt. of Medical Sciences,
New Delhi.

G.B. Pant Hospital associated with
Maulana Azad Medical College,
New Delhi.

Medical College, Baroda.

Shri Kashmir Instt. of Medical
Sciences, Srinagar.

Postgraduate Instt. of Medical
Sciences, Chandigarh.

National Institute of Mental Health
and Neuro Sciences, Bangalore.

Medical College, Trivandrum.

Grant Medical College, Bombay.

11.

12

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

Seth G.S. MedicalHCaﬁége,
Bombay.

T.N. Medical College, Bombay.

L.T.M. Medical Qollege, Sion,
Bombay.

B.J. Medical College, Pune.

Armed Forces Medical College,
Pune.

S.C.B. Medical College, Cuttack.
Gowt. Medical College, Patiala.
Jawaharlal Institute of Postgraduate
Medical Education & Research,
Pondicherry.

Christain Medical College,
Ludhiana. o
S.M.S. Medical College, Jaipur.
Madras Medical College, Madras.

Christian Medical College, Vellore.

Stanley Medical College, Madras.

Madurai Medical College, Madurai.
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25. Kilpauk Medical College, Madras.

26. Institute of Medical Sciences,
Varanasi.

27. G.S.V.M.Medical College, Kanpur.
28. K.G. Medical College, Lucknow.
29. Medical College, Calcutta.

30. Instt. of Postgraduate Medical
Education & Research Calcutta.

31. Nizam Instt. of Medical Sciences,
Hyderabad.

32. Safdarjung Hospital, New Delhi.

33. Sree Chitra TirunelInstt. forMedical
Sciences Technology,
Trivandrum.

34, Kiwal Memorial Instt. of Oncology,
Banglore.

35. Cancer Institute, Adyar, Madras.
36. L.L.R.M.Medical College, Meerut.
Family Planning Centres

8954. SHRIJITERNDRA NATHDAS:
Will the Minister of HEALTH AND FAMILY
WELFARE' be pleased to state:

(a) the number of Family Welfare
Centres at present in West Bengal; and

(b) the number of persons undergone
family planning operation during 1991-927

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and(b). The information
isbeing coliected fromthe State Government.

MAY 5, 1992
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Production of synthetic Insulin

8955. SHRI B. DEYARAJAN : Will the
Ministerof HEALTHAND FAMILY WELFARE
be pleased to state:

(a)the approximate number of diabetic
patients in India;

(b) whether synthetic insulin or pig
pancreasinsulinorany othernew alternative
are produced by genetically engineered
bacteria or'a'ny other means;

(c)theannualvalue ofimports of insulin
and how many patients can actually be
treated through these;

(d) whether reaserch have also been

- made bythe Ayurvedic or Allopathic medical
. experts in this regard; and

‘(‘é) if so, the details thereof?

THE MINISTER OF HUMAN
(SHRI
ARJUN SINGH): (a) It is estimated that in
India, there are approximately 10 million
_ patients with diabetes.

(b) Human insulin is already being
manufactured with the help of genetically
engineered bacteria in countries like U.S. A.
and Denmark. In India, effort is in progress
to develop the recombinant DNAtechnology
based insulin bio-synthesis.

(c) reliable data is available in this
regard. :

(d) and (e). Clinical trial of some
ayurveda and dissha preparations on
diabetes have beencarried outbythe Central
CouncilforResearchin AyurvedaandSiddha.

There are major reseauzh efforts to
develop newer inslulin, newerdelivery system
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forinsulin and basic research to understand

mechanism of action of insulin and its.

interaction with insulin receptors atthe cellular
level.

[Translation)

Train Accident on Surat-Badrauli
Section

8956. SHRI N.J. RATHVAA: Willthe

Minister of RAILWAYS be pleased to state:

(a) Whether a train accident occurred
on Surat-BadraulisectiononMarch 13, 1992;

(b) if so, whetherany inquiry has been
held into the causes of the accident;

(c) it so, the findings thereof and the
number of persons killed and iniured as a
result thereof;

(d) the amount of compensation paid
to the victims; and

(e) the steps being taken by the

Government to check recurrence of such
accidents?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALIIKARJUN): (a) No, Sir.

(b) to (e). Do not arise.

[English)
Export of Rice
8957. DR. VASANT NIWRUTTI

PAWAR: Will the Minister of FOOD be
pleased to state:

(a) the total production of foodgrains
during 1990-91;

VAISAKHA 15, 1914 (SAKA)
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(b) the total quantity of rice exported
during last year,

(c) whether there is shortage or rice in
the country due to its export; and

(d) if so, the steps taken too meet the
requirement of rice in the country?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) The production of total
foodgrainsin 1990-91 is estimated at176.23
million tonnes.

(b) The export of rice during 1991-92
was as follows:

Qty. in lakh MTs

(Provisional)
Basmati rige 2.35
Non -basmatirice  5.25

(c) No, Sir.
(d) Does not arise.

Result of Class Xll Students in
Government Schools in Delhi

8958. SHRI RAMA KRISHNA
KONATHALA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state: .

(a) the number of Government Higher
Secondary Schools in Delhi where no
students passed Class XIl Examination held
during March -April 1991;

(b)the action taken bythe Government
to improve the teaching methods in Those
schools;

(c) whetherinspection of such schools
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is done by the Delhi Administration
periodically; and

(d) if so, the reasons for the failures in
such schools despite inspection?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (d). Delhi
Administration has intimated that out of 536
Senior Secondary Schools only one school
has shown Zero percent results. The Delhi
Admn. has taken various steps to improve
thepoor results and the quality of education,
which include in -service training of the
teachers, remedial teaching of students,
timelyfilling up of vacantposts, studycorner
scheme, improvement of teaching of Maths
and Science, giving incentives for good
performance and disincentives for poor
performance etc. Delhi Admn. has also
intimatedthat the inspection ofthe schools is
undertaken periodically.

. MAY 5, 1992
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[Translation)

Proposals for Railway Projects in
Bihar

8959. SHRI RAM. TAHAL
CHOUDHURY: Will the Minister of
RAILWAYS be pleased to state:

(a) the details of the proposals for new
railwayprojects submittedbythe Government
of Bihar during the last three years;

(b) whether some of the proposals
have been found unremunerative; and

(c) if so, the details thereof and the
action taken on each proposal submitted by
the State Government?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN):
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Legislation to Protect Marine
Archaeology

8960. SHRI ARJUNCHARAN SETHI:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a)whetherthereis any proposal under
consideration of the Governmentto enact a
comprehensive legislation to protect the
country’s interest in Marine Archaeology;

(b) whether any survey has been
conducted in this regard;

(c) whether some other irriportant or
historical places like Dwarka have been
found under water; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) No. Sir.

(b) No, Sir.

(c) and (d). Remains of ship-wrecks
and antiquities especially ancient pottery
have been locatedinthe seanear one of the
islands of Lakhadweep, Union Territory and
close to Kaveripattinam, Tamil Nadu.

Poliution Due to Dust and Microflora
During Harvesting

8961. SHRI MANIKRAO HODLYA
GAVIT: Willthe Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether any study has been
conducted regarding pollution due to dust
and microflora during harvesting;

(b) i so, the outcome thereof;
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(c) whether any major scientific plan
hasbeen devised to check pollution caused
by the burming agricultural residues like
wheat straw, rice husk and baggage;

(d) if so, the details thereof; and

(e) if not, the steps taken by the
Government to check such pollution?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT &
FORESTS (SHRI KAMAL NATH): (a) No,
Sir.

(b) Does not arise,

(c) to (e). These agricultural residues
are used as boiler fuel. Emission standards
have been prescribed where they are used
and industries are required to comply with
the prescribed standards.

Promotion of Urdu

8962. SHRIP.C. THOMAS: Willthe
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state the
steps taken by the Govemment forpromotion
of Urdu?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): A statement giving desired
information is enclosed.

STATEMENT

With a view to promoting Urdu
language in the country, the Government of
India has taken the following important
measures:

1.Taraqqi-e-Urdu Board has beenset
up as an Apex Advisory Body to the
Government under the Chairmanship of
Minister of Human Resource Development.
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The Board advises the Government in all
matters pertaining to promotion and
development of Urdu language;

2. The Bureau for promotion of Urdu
has been set up as a subordinate office of
the Department of Education, Ministry of

"Human Resource Development to work as
a Secretariat of the Taraqgqi -e-Urdu Board
as also to tender necessary advice to the
Government on matters pertaining to
promotion and development of Urdu

language;

3. The Bureau for Promotion of Urdu
has undertaken the following important
Schemes/Programmes:

(i) More than 600 titles in Urdu
have been published so far by
the Bureau;

(i) 39 Urdu Calligraphy Training
Centres have been set up in
different parts of the country.

(i)  Grant-in-Aid is being given to
Voluntary Organisations for
publication and other
promotional activities for Urdu
language. This includes
provision for teaching of Urdu
language through Voluntary
Organisations.

(iv) Facilities for study of Urdu at
tertiary level also exist in
various Universities  and
Institutions of higher leaming.

4. In addition, some of the important
features of the work done by Ministries /
Departments of the Government of Indiaare
given below.

5.MINISTRY OF HUMANRESOURCE
DEVELOPMENT
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(c)

(d)

(e)
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Department of Education

Facilities have been provided for
promoting research and training
of Urdu teachers under the
auspices of Central Insitutute of
Indian Languages, Mysore, to
cope with the demand.

The Institute has introduced
schemes of cash incentives to
trained teachers whoteach Urduto
non-Urdu speaking school children.

It also monitors a scheme of award
of prizes to authors writing in Urdu
whose tongue is other than Urdu.

The Institute has published urdu
Intensive Course, a Course Material
in Urdu and Urdu phonetic Reader.

National Council of Educational
Research & Training has prepared
syllabus, guidelines and syllabifor
teaching of Urdu for classes 1o
XII. Some text books have already
been brought out. NCERT also
brings out translations of all the
text-books that are prepared by it.

It has also brought out
Supplementary books in  Urdu,
some of which were originally
in Urdu, while others are
translations.

National Book Trust is publishing
Books in regional Languages
including Urdu.

Book Promotion Division has been
displaying Urdu books in
Intemnational Book Fairs/Exhibitions
abroad and especially in Arab
countries.
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Department of Culture

The Sahitya Academy has undertaken
thefollowing activities for promotion of Urdu
language and literature:

(i) Urdu is one of the 22 Indian
languages recognised by the
Sahitya Academy in which the
programmes are implemented;

(i) awards for creative writing and
prizes for translation are given
every year,

(i)  seminarsareorganised onUrdu
writers;

(iv) besides publication of original
booksin Urdu, Sahitya Academy
brings out Urdu translations of
books published in other
languages.Translations of
Award-winning books are also
publish in Urdu;

(v) translation workshop are
organised in which practicing
translators participate;

(viy theRajaRamMohan Roy Library
Foundation gives financial
assistance and professional
adviceto Voluntary Agencies and
Urdu libraries. Emertitus
Feliowshipisgrantedto creative
and eminent authors including
urdu authors.

UNIVERSITY GRANTS COMMISION

U.G.C. is already operating a scheme
of adult and continuing education on the
area based approach whereby literacy
programme is conductedinthelocallanguage
including Urdu.

U.G.C.is providingfinancial assistance
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to selected Departments of Urdu in
Universities for promotion and development
of research in literature and language. It has
identified the Urdu Departments of Kashmir
University, Aligarh Muslim University and
Osmania University for this purpose. Under
this scheme, assistance is provided for
appointment of faculty members, promotion
of faculty members, seminars/symposia,
research fellowships, purchase of books
etc.

6.MINISTRY OF RAILWAYS

The names of Railways stations in
Urdu speaking areas are indcated in Urdu.

7.MINISTRY OF INFORMATION &
BROADCASTING

() Broadcast of regional—news
bulletins in Urdu has since been
introduced from Lucknow and
Patna stations.

(i) The Urdu service of AIR is
broadcast on the transmitter of
Jallandhar and as such this area
is completely covered with
programmes in Urdu.

(i)  AIR has introdiced the National
Channel and in this provision
has been made for broadcasr of
25 minutes programme in Urdu.

(iv) Urdu knowing staff posts are
created at stations wherever
SIU norms permit.

(v) Urdu plays are inclued in the
national programmes__of play.

(vi) Important Mushairas in which
well known Urdu poets
participate are covered by AIR
stations.
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(vii)  ThePIB has established an Urdu
Unit at the headquarters and
regional/dranche officers of the
PIB which supply in Urdu the
information about the policies,
programmes and activities of
the Government of India to the
Urdu newspapers. All important
speeches, statements and
messages ofthe President, Vice-
President, Prime Minister and
other unionMinisters a r e
also issued in Urdu. Press
summaries of the Union General
Budget and Railway Budget and
Economic Survey are alsoissued
in Urdu.

(vii)  The Publication Division is
bringing out two journals in
Urduy, viz,* Akali' and * Yojna'.

(ix)  Among the films made there are
subjects which are directly or
indirectly concerned with Urdu
language.

(x) Several Urdu newspapers are
utilised for UPSC and other
appointment advertis-ments and
for announcements and
notifications.

8. MINISTRY OF HOME AFFAIRS

Census forms and other papers to be
used in Urdu speaking areas like Jammu &
Kashmir, Delhi have been printed in Urdu.

9. MINISTRY OF LAW

The Urdu version of Constitution of
India has been brought out in collaboration
with Government of Jummu & Kashmir, 222
Central Acts have been translated into Urdu
out of which 204 have been approved by the
Working Group in the Official Languages
Wing, Legislative Department.
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10. ELECTION COMMISSION

- Urduatpresent is used for preparation
of the electoral rolls in respect of certain
constituenciesin AndharaPradesh, Madhya
Pradesh, Maharashtra, Uttar Pradesh and
Delhi.

Pre-School Child Education
Programme

8963. SHRI V.N. SHARMA: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to refer to the
reply given to Starred Question No. 380 on
March 24, 1992 and state:

(a) whether the Government propose
to provide the videotapes of the pre-school
child education programme to the schools
free of cost after their telecast on
Doordarshan; and

(b) if so, the details thereot? -

. »THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) According to the
information furnished by UGC, at present,
no such proposal is under consideration of
the Commission.

(o) Does not arise.

[ Translation)

Hike in Wheat Price in International
Market

8964. SHRIJAGMEET SINGH BRAR:
Will the Minister of FOOD be pleased to
state:

(a) whether there has been a steep
hike in the prices of foodgrains especially of
wheat in the International market during the
last one year;
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(b) if so, the details thereof;

(c) the total quantity of wheat and rice
exported during 1991, seperately; and

(d) the additional amount earned by
the country from this export in comparision
to previous years? )

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
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of wheat have witnessed an increase during

the last one year, as reflected by the prices

quoted at Kansas Exchange in USA. Hard
Red Winter quality of wheat with protein
content of about 14% has varied from about
USD 97 pertonne in January, 1991 to about
USD 137 per tonne during end April, 1992
after having peaked at about USD 170 per
tonne in January, 1992.

(c( and (d). Exports of wheat and rice
during 1990-91 and 1991-92 are given

GOGOI) (a)and(b). Theinternationalprices below:-
Qty. in lakh Tonnes
(Rs. in crores)
1990-91 1991-92
Comm(;dit ly Qty. Value Qty. Value
Rice 5.6 475.89 7.6 743.40
Wheat 2.0 38.51 7.0 185.00

Compensation for Acquisition of Land
by Konkan Railway

8965. SHRI GOVINDRAO NIKAM:
Will the Minister of RAILWAYS Dbe pleased
to state:

(a) whether compensation for the land
acquired by Konkan Railway has not yet
been given to the farmers;

(b) the number of farmers in Thane,
Ratnagiri, Raigarh and Sindhu-Drugdistricts
who are yet to be compensated; and

(c) the time by which compensation is
likely to be given tothem?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Whether land
acquisition procedures have beencompleted

by revenue authorities, compensation has
been paid.

(b) Districtwise details are furnished
below:

i. Raigad District - 3583

ii. Ratnagiri District - 5691

iii. Sindhu Durg District -5640

Thane District does not lie on Konkan
Rly. alignment.

(c) Payment of compensation will be
made as soon as the land acquisition
proceedings are completed and awards made
bythe Revenue authorities. Land acquisition
proceedings are being done by special land
acquisition officer who works underthe state
government.
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Manufacture of Toxic Drugs
8966. SHRI ANAND AHIRWAR: Will

the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether attention of the

Government has been drawn to the news-
item captioned ‘Nashilee Goliyan Bana Karoo
Kama Rahe Hain’ publised in the Sunday
Observer dated April 5, 1992;

(b) of so, the facts thereof;

(c) whether investigation has been
conducted in this regard; and

(d) if so, the action being taken against
the erring officials?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRIMATI D.K. THARADEVI |

SIDDHARTHA): (a) and (b). Yes, Sir. The
news item pertains to the manufacture of
Dover's Powder Tablets I. P. in Gujarat and
Maharashtra. The drug is alleged to have
been sold in Delhi and Punjab and misused
for intoxication as it contains Opium as one
of the ingredients.

(c) and (d). The investigations were
carried out by the State Drugs Control
authorities of Gujarat and Maharashtra who
have asked the manufacturers to stop
production of Dover's Powder Tablets I.P. in
their respective States.

Passes to Ex-MPs

8967.DR. C. SILVERA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether Government issue free
railway passes to Ex-MPs;
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(b) if so, the number of such passes
issued during 1991 and 1992 separately till
date;

(c) whether these passes allow Ex-
MPs to travel anywhere in first class with
theirfamilies anddo not require any renewal;

(d) whether some criteriadoes issue of
these passes have been fixed ; and

(e) of so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Complimentary Passes
are being issued to eligible Ex-MPs.

(b) Number of Passes issued in
1991 -NIL

Number of Passes issued in 1992 - 325
(as on 30.4.1992)

(c) The Complimentary Passes permit
the eligible Ex-Members of Parliament to
travel in First Class /AC Sleeper from any
station to any station over the Indian
Railways, with anattendantin Second Class.
The passes are valid for one year at a time.

(d)and (e). The Complimentary Passes
are being issued only to those Ex-MPs who
are eligible to draw pension from the Lok
Sabha/Rajya Sabha Secretariat under the
Salary, Allowances and Pension of Members
of Parliament Act, 1954.

[Translation)

Operation Black Board Scheme in
Gujarat

8968. SHRIMAHESH KANODIA: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether Operation Black Board
Scheme is not being Implemented in alithe
districts of Gujarat;

(b) if so, the reasons therefor;
(c) the district -wise target fixed for
Gujarat during last year in this regard and

the amount allocated therefor; and

- (d) the extent to which these targets
have been achieved during the last year?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI

VAISAKHA 15, 1914 (SAKA)
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ARJUN SINGH): (a) It is intended to cover
all the primary schools existing as on
30.9.1986 in all the districts of Gujarat.

Written Answers

(b) question does not arise.

(c) and (d). No year-wise or district-
wise targets are fixed, the phasing of the
scheme depends uponthe pace andcapacity
of implementation of the State Govets. So
far two phases in 1987-88 and 1989-90
comprising 5214 schools falling in all the
districts of the State have been sanctionedto
Guijarat. The implementation and utilisation
of funds as reported are given as under:-

()  Equipment

Amount sanctioned Amount  utilised

Rs. 391.53 lakh Rs. 385.98 lakh

(98.58%)

(ii). Teachers

No. of posts sanctioned No. of teachers appointed

2374 2374 (100%)

(i)  Construction

No. of class rooms

No. of class rooms

required to be constructed constructed
4809 1168 (24.28%)
[English) (b) if so, the reasons therefore;
Monuments in Kashmir Valley (c) whether the excavation work has

8969. SHRIGURUDAS KAMAT: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the
monuments in Kashmir Valley are not being
maintained properly;

been undertaken in the State; and

(d) if so, the details alongwith-the out
come thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) No. Sir.



123 Written Answers
(b) Does not arise.

(c) and (d). Archaeological excavation
have been carried out in the Jammu and
Kashmir State at Burzhom, Harwan Ambaran,
Manda, Semthan, Gufkral, and Tisseru.

These excavation have revealed
neolithic, protohistoric and historicalremians,
antiquities and pottery.

[Translation)

Students and Teachers in Kendriya
Vidyalas

8970. SHRI SYED SHAHABUDDIN:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total number of schools,
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sanctioned posts of teachers and enrolment
capacity of the Central School systemduring
the academic year 1991-92;

- (b)the total numberofteachers actually
in service and the total during of students
actually on the rolls during the academic
year,

(c)the number of teachers transferred
from one school to the other during the
academic year; and

(d) whether the transfers were in
accordance with the prescribed policy or ad-
hoc in character?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) The position as on
30.4. 1991 is given below:-

0] Number of schools

(ii) Number of sanctioned
teaching posts

(iii) Total enrolment of students

(b) Teachers in position as on
30.4.1991

- " 744

- 29,486

- 6,00,19

- 24,227

(c) and (d). The number of transfers issued by Kendriya Vidyalaya Sangathan
(Headquarters) as on 30.4.1992 are as given below:-

(i) Post Graduate Teachers -

Trained Graduate

(ii)

Teachers
(iii) Primary Teachers
(iv) ~ Misc. category of
teachers

The transfersare within the guidelines.

199

- 393

- 320

- 152
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Promotion of Girl Education

8971. KUMARIPUSHPA DEVISINGH:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

‘ (a)whetheritwas decidedinthe SAARC
Summit to identify priority zones in different
countries for launching plans to promote
girls education;

(b) if so, the detalils thereof; and

(€) the States included In the priority

'zones for the purpose?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) No, Sir.

(b) and (c). Does not arise.
Pending Medical Reimbursement Bills

8972. SHRI MOHAN SINGH: Willthe
Ministerof HEALTHAND FAMILY WELFARE
be pleased to state:

(a) whether medical reimbursement
billfrom C.G.H.S. beneficiaries are pending
for payment with Directorate General Health
Services for more than three months;

(b) if so, the details thereof; and

(c)the measures taken proposedto be
taken by the Government to expendiate
clearance of such pending bills and to
ensure that medical expenditure be
reimbursed In stipulated time?

. THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) Yes, Sir.
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(b) Out of 1179 pending cases 788
cases are under process and 391 cases are
yet to be processed.

(c) Six additional dealing Assistance
and two Medical Officers have been posted
to clear the back-log. To ensure speedy
settlement of medical claims, the powers to
settle the medical claims have been
delegated to all the Ministries/ Department
with effect from 1.4.1992. ‘

National Forest Commission

8973. SHRI DHARMABHIKSHAM:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the Government propose
to set up a National Forest Commission for
the development of forests in the country;
and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). There is no such proposal. However, the
Government of India has decidedto prepare
a National Forestry Action Programme for
development of Forests in accordance with
the National Forest Policy of 1988. Under
this programme, twenty five year perspective
plan and short term action plans will be
prepared with full involvement of the state
Governments.

Reglonal Offices of NBT

8974. PROF. ASHOK ANANDRAO
DESHMUKH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether the National Book Trust
has opened regional offices in Bombay,
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Calcutta & Bangalore to promote regional
langauges in various parts of the country;

(b) if so, the details thereof;

(c) whether the Government also
propose to open such regional offices in
Chandigarh, Jammu and Shimla for the
promotion of Punjabi, Kashmiri and Degri/
Urdu etc.;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
_ARJUN SINGH): (a) Yes, Sir.

(b) The National Book Trust has opened
regional offices at Bombay, Calcutta and
Bangalore to promote its publications and to
undertake book promotion activities.

(c) No, Sir.
(d) Does not arise.

(e) The entire northern region, including
Punjab, Jammu & Kashmir and Himachal
" Pradesh, is looked after by the head office
of the National Book Trust-which is situated

~ at New Delhi.

Ecological Task Force

8975. PROF. PREM DHUMAL: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whetherthe Government have any
proposal for creating an Ecological Task
Force based on Ex-servicemen in Himachal
Pradesh;

(b) if so, whether the proposal has

been approved; and
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' (c) # not, the steps being taken by the
Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRYOF ENVIRONMENT & FORESTS

- (SHRIKAMAL NATH): {a)to (c). A proposal

to set up an Ecological Task Force was
received from the Government of Himachal
Pradesh. The proposal is being considered
in the light of availability of funds during the
Eighth Pian period.

Extension of Jammu - Tawl and
Navjivan Expresses

8976. SHRIMATIBHAVNA CHIKHLIA:

" Will the Minister of RAILWAYS be pleased

to state:

(a) whether the Jammu -Tawi and
Navajivan Exptesses are proposed to be
extended upto Hapa and Rajkot;

(b) if so, the details thereof; and
(c) if not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). 2981/2982
Jammu Tawi-Ahmadabad Bi- weekly
Sarvodaya Express will be extended once a
week to from Rajkot fromJuly’92. Extension
of 2641/2642 Madras Ahmadabad Navjivan
Express toffrom Hapa/Rajkot & 2981/2982
Jammu Tawi-Ahmadbad Sarvodaya Express
to from Hapa is not feasible at presentdue to
operational difficulries and resource
constraints.

[ Translation)

Conversion of Samastipur -
Darbhnanga Railway Line

8977.. SHRI BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleased to
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state the steps taken so far too convertthe

Trailway line of Samastipur -Darbhanga into

broad-gauge and the works planned to be

undertaken . by the end of the cunent
- financial year? .

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): It has been decided to
restart the work of conversion of Samastipur
-Darbhanga Metre Gauge into Broad Guage
and preliminary arrangement will be taken
up in 92-93. However, keeping in view the
need to cause minimum dislocation to train
services and to reduce inconvenience to the
traveling public it will be possible to actually
take up cenversion of this Metre Guage
section only after Muzaffarpur -Raxaul has
been convertedinto Broad Gauge which has
been included in the Budget for 92-93.

[English)
Meeting on Environment

8978. SHRI NAWAL KISHORE RAL:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether a meeting of Government
and Non-government Organisations on
environment was held in Delhi on April 21,
1992;

(b) of so, the main recommendations
made at the meeting;

(c) the reaction of the Governmént
thereto;

(d) whether the Government have
received any representations from Eco-
health Non-government Organisations for
effective participation and association in this
work; and

" (e) if so, the action being taken by the
Government in this regard?
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THE MINISTER OF STATE OF THE
MIMISTRY CF ENVIRONMENT AND
FORESTS (SHRIKAMAL NATH): (a) This

"Ministry is not aware of any such meeting
"held in Delhion Aaril 21, 1992.

(b) and (c). Do not arise.
(d) No, Sir.
(e‘) Does not arise.
Per Capita Amount For Education

8979. SHRI ANNA JOSHL:
SHRI CHETAN P.s.
CHAUHAN:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased tostate:-

(a) the per capita amount proposed to
be spenton education during the Eighth Five
Year Plan,

(b) whether there is any proposal to
grant special central assistance during the
plan period to the States where the
percentage of literacy is below the national
average;

(c) if so, the details there of; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) The anticipated per
capita expenditure during Eighth Five Year
Planis not available as Eighth Five Year Plan
s yet to finalised.

(b) to (d) . Assistance is being provided
to state Government for organising total
literacy compaigns based on specific
proposals furnished to the National Literacy
Mission’ ’
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Racket for Enhancing Marks
8980. SHRIMATI MAHENDRA
KUMARI:
SHRI CHETAN

CHAUHAN:
SHRI GURUDAS KAMAT:

P.S.

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
 (a) whether a racket for enhancing the
marks in Secondary School Certificate
Examination in Maharashtra has been
unearthed recently;
(b) if so, the details thereof; and

(c) the remedial steps taken by the
Government in this regard?

. THE ~ MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). A news itemin
the Times of India (Bombay Edition) dated
15.4.1992 has come to the attention of the
Govermnment of India regarding the alleged
role of one moderator and one examiner in
enhancement/alteration of marks in Biology
and English subjects of the SSC Examination,
1992 conducted by the Maharashtra State
Board of Secondary and Higher Secondary
Education, for monetary considerations.

According to the Government of
Maharashtra, apromptenquiry was launched
by the said Board. All the answerbooks
moderated evaluated by the Moderator and
Examiner have been remoderated. On the
basis of the preliminary investigations, the
Management of the school where the
concerned Moderate and Examiner are
employed has been advised to suspend
both of them.

Education for Disabled Children

8981. SHRIMATI DIPIKA H.
TOPIWALA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:
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(a) whether the progress of the
Integrated Education Scheme for disabled
children has been satisfactory;

(b) if so, the detalls thereo;

(c) if not, the reasons thersfor and the
manner in which It is proposed 1o be
streamiined; ’

(d) the States fromwhere reports about
the implementation of the scheme and
utilisation of funds released to them during
1989-90 and 1990-91 have not been received
so far; and

(e) the measures proposed 1o be
taken by the Union Government for proper
implementation of the scheme?

MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH):
(a)to (e). The Centrally Sponsored Scheme
of Integrated Education fordisabled Children
(IEDC) is presently being implemented in
19 States and 3 Union Territories. The
number of children covered under the
Scheme has been steadily increasing, from
7000 in 1984-85 to about 28,000 on 1990-
91.

The Project Integrated Education for
the Disabled (PIED) is being implemented
since 1987 on an experimental basis in one
block each in 8 States and 2 Municipal
Corporations. The PIED has been designed
to strengthen implementation of IEDC.

Special efforts are being made to train
treachers in multi-category disabilities and
educational planners and administrators at
the district level for better implementation of
the scheme.

Grants are released to the State
Governments/UTs on the basis of their
performance reports as well as utilisation of
funds. Reports have been received from a!l
States/UTs to who grants were released in



133 Whritten Answers

1989-90 and 1990-91. The progress of
implementation varies from States to State
and is regularly reviewed in mestings and
through field visits.

Report on ‘Women in Custody

8982. DR. R. SRIDHARAN: Will the
Minister of HUMAN RESOURCES
DEVELOPMENT be pleased to state:

(a) whether the former Supreme Court
judge has submitted any report to the
Govemment on ‘Women in custody’ during
1986;

(b) if so, the details of the
recommendations made therein; and

(c) the action taken on the report?

THE MINISTER OF STATE OF THE
(DEPARTMENTS OF YOUTH AFFAIRS
AND SPORTS AND THE DEPARTMENT
OF WOMEN AND CHILD DEVELOPMENT)
INTHE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (KUMARI MAMATA
BANERJEE): (a) Yes, Sir.

(b) and (c). The information is being
collected and will be laid on the table of the
Houge.

[Translation]

Reservation in Appointment of Doctors
In All India Institute of Medical Science

8983. SHRI RAM VILAS PASWAN:
SHRI MANORANJAN
BHAKTA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whetherthe Governning Body of the
All India Institute of Medical Science had
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decided in January 1983 and again resolved
inMay, 1987 that reservations will be applied
atalllevels ot Faculty posts upto professors;

(b) if so, the details thereof;

(c) whether some cases of alleged
irregularities in the appointments of various
categories of posts in contravation of the
above mentioned resolutions have come to
the notice of the Government;’

(d) if s0, the details thereof; and

(e) the action taken by the Government
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). In January,
1983 the Institute Body of All India Institute
of Medical Sciences (AlIIMS), New Delhi,
decides that there would be resetvations for
SC/STsinthe faculty posts as prescribed by
the Government. In 1987, the Goveming
Body of AlIMS did not take a decision that
reservation would be applied to all level of
facylty posts upto the posts of Professor.
AIIMS is following the reservation policy as
decided by its Institute/Governing Body.

(@) to (e). Do not arise.
[English)
Cancer Prone Area of Assam
- 8984, SHRI KABINDRA
PURKAYASTHA: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whetherthe Cacher District of ASsam
is Cancer prone area;

(b) if so, the detalls thereof; and
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(c) the remedial measures proposed to
be taken by the Government in this regard?

THE- MINISTER OF ‘HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Thereis no such report.

(b) and (c). Do not arise.

[ Translation)

Rakes for Bricks Kiln Industry

8985. SHRI SHYAM BIHARI MISRA:
Will the Minister of RAILWAYS be pleased
to state:

(a) whetherthe Government propose to
bring Brick-Kiln industry under the crore

sector for giving it priority in supply of coal;

(b) the monthly quota of rakes fixed for
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the supply of coal to brick kilns; and

(c) the number of rakes made avalilable
per month in the bricking season from
November, 1991 to March, 1992 and the
number of rakes made use therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

" (b) and (c). Overall ceiling for ioading
coal for brick kiln industry from the coalfields
under Coal India Lid. for the year 1991 was
fixed as 14442 fourwheeler wagons per
month and 14435 fourwheeler wagons per
month for 1992. Actual loosing of coal to
brick kiln industry from all sources over the
Indian Railway during the period November
91 to March 92, monthwise has been as
under:

Month Actual loading

(in fourwheeler wagons)
November 91 8700
December 91 5145
January 92 9579
February 92 7424
March 92 11067

33 rakes were canceled by the parties after allotment from Bengal, Bihar coalfields.

lllegal Construction on Land of
Tughlakabad Fort

8986. SHRI RAM BADAN: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a)whether attention of the Government
has been drawn 0 the newsitem captioned

“Jamein Mafion Ke Dabab Mein Karvai Adhuri
Chhodi” appearing in the Jansatta dated
March 23, 1992;

(b) if so, the details thereof; and
(c) the details of the steps taken by the

Government so far in this regard to check
iltage \and grabbing;
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(d) the total area of the land on which
illegal construction has been raised; and

(e)thedetails of actiontaken against the
erring officials?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, -ir.

(b) to (d). Out of a total area of 2396
Bighas and 19 Biswas of the Fort which also
includes the old village of Tughlagabad, 78
Bighas s underthe Archaeological Survey of
India. Encroachments andillegal construction
have been mace fromtime totime inthe past
on the northem side of the Tughlagabad
Village and aiso adjacent to western side of
the ancient wall on Government land, the
ownership of which vests in Delhi
Administration. The Archaeological Survey
of India has been lodging complaints with
local Police and also writing to Delhi
Administration in the matter. As a resuft
some of the encroachments have been
removed four times in the past. To check
further encroachments and illegal
construction additional watch and ward staff
has been posted. Steps have also been
taken for fencing the area.

(e) ‘Does not arise.
[English)

Supply of Homoépathic Mediélnes to
C.G.H.S. Dispensaries

8987. SHRI VIJAY NAVAL PATIL: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any alleged cases of supply
of half empty Philips of Mother Tincture of
certain homeopathic medicines to C.G.H.S.
dispensaries since August 1, 1989 have
been reported;
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(b) i s, the detalls thereof;

(c) the action taken to stop such
malpractices; and

(d) the steps taken to ensure supply of
standard Homoepathic Mother Tinctures to
C.G.H.S. dispensaries?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI. D.K. THARADEVI
SIDDHARTHA): (a) No, Sir.

(b) to (d). In view of reply given at (a)
above, the question does not arise.

Child Welfare Programme

8988. SHRI SANDIPAN BHAWAN
THROAT: Willthe Minister of HEALTHAND
FAMILY WELFARE be pleased to state:

(a) the achievements of the various
programmes implemented under the Child
Health Programme during the Seventh Plan
period;

(b) whetherthe Government proposeto
revise these programme keeping in view the
shortcomings noticed in implementing-such
programmes duringthe Seventh Plan period;
and

(c) if so, the thrust areas identified and
the strategy evolved for better and efficient
implementation of this programme
particularly for the poorer sections of the
society during the Eighth Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (c). The following
Child Health Programmes were started during
the Seventh Plan periog;-



*

139 Written Answers MAY 5, 1992

1. Universal Immunisation Programme

2. Oral Dehydration Therof (ORT)
Programme (Started during 1986-87)

3. Prophylaxis against ameamia and
blindness among children due to
Iron and Vitamin ‘A’ deficiency.

The achievements in respect of the
above progrmmes are given in the
Statements | and Il

During the 8th Plan the above
programmes are being integrated under a
project known as Child Survival and Safe
Motherhood Programme. The salientfeatures
of this programme are:-

a) Sustaining Universal Immunization
Programmes for Infants and
pregnant women.

b) Continuing Oral Rehydration

mmmm 140

thereupto preventdeaths inchiidren
below five years due to dehydration.

c) Universalising the existing

Prophylaxis Scheme on Control of
anaemia among pregnant women
through administration of iron and
folic acid tablets.

d) . Universalising existing Prophylaxis

Scheme on Control of biindness
due to deficicency of Vitamin A for
Children upto there years of age.

e) Expansion of Acute Respiratory

f)

Infections control programme in
children below 5 years of age to
reduce deaths due to pneumonia.

Implementing Safe Motherhood
Programme by Training/individual
" trained Birth attendants, toconduct
clear deliveries, strengthening of
sub-centres and first referral
centres.
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~ Terminal Benefits of Canteen Staff

8989. SHRI BAS DEB ACHARIA: Will
the Minister of RAILWAYS be pleased to
state: :

(a) the number of cases of employees of
the Railway Staff Canteens (statutory and
non-statutory) settied inconnection with their
pension, gratuity, leave salary, after their
retrenchment on or after April 1, 1990, Zone-
wise; and

(b) the number of such employees since

expired without getting any benefits during

this period?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). The information
is being collected and willbelaidon the Table
of the Sabha.

Purchase of Drugs by Central Medical
Store Depots, Hyderabad

8990. DR. D. VENKATESWARA RAO:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any case of alleged
irregularity in the purchase of drugs by the
Central Medical Store Depots, Hyderabad
during 1991-92 has come to the notice of the
Government;

(b) if so, the details thereof; and

(c)the action taken by the Govermment
in this regard?

THE MINSTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (c).No Sir. However,
a news item appeared in a local Telugu
newspaper "AndhraJyothy*Dated 10.9.1991
masking certain allegations against some
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officers of the State Government of Andhra
Pradesh regarding procurgment of medicines
from the Govt. Medical Store Depot,
Hyderabad. As regards allegations of supply
of sub-standard medicines by the Medical
Store Depot, Hyderabad, the matter has
been examined and it has been reportedthat
no irregularity has been detected.

Ration for ITDP Areas

8991. SHRIANAND RATNA MAURYA:
Will the Minister of FOOD be pleased to
state:

(a) whether the Government have
decided to continue to supply ration to the
areas identified under the Integrated Tribal
Development Project (ITDP);

(b) it so, the quota proposed to be
released during 1992-93;

(c) the areas and States to be covered
this year; and

(d)the special subsidised rates decided
under this scheme?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Yes, Sir.

(b) The quantity and scale of wheat and
rice under ITDP Scheme is determined by
the concemed State Governments/Anion
Territories out of and within the allocations
for the Public Distribution System from the
Central Pool to the respective States/Union
Territories.

(c) The information is furmished in the
Statement attached.

(d) The special subsidised issue prices
under ITDP Scheme and the suggested end
retail prices to the consumer under the
scheme are as follows:-



147 Wrilen Answers MAY 5, 1992 . Written Answers 148

(Rs.per quintal)

Central Issue Recommendedend

price retail prices
Wheat ‘ 230 255
Rice (Common) 327 352
Rice (Find) 387 412
Rice (Superfine) 408 | 433

STATEMENT

Details of Areas Covered under the Scheme for Supply of Wheat and Rice at Specially
Subsidised Prices in Predominantly Tribal Areas

Sl. No. Name of the States/U.Ts./Districts Page No.
1. Andhra Pradesh ' 1
2. Assam 1
3.  Bihar ' 2
4, Gujarat 2
5. Himachal Pradesh Details of LT.D.ps 2
at page.

6. Kamataka 3
7. Kerala 3
8. Madhya Pradesh 3 -4
9. Maharashtra 5

10. Manipur 5

11. Orissa 6

12. Rajasthan 6

13.  Sikkim - 7

14, Tamil Nadu 7
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Sl. No. Name of the States/U.Ts./Districts Paje No.
15. Tripura 7
16. Uttar Pradesh 7
17. West Bengal 8
18. Andaman & Nicobar Islands 8
19. Daman & Diu 8
TRIBAL MAJORITY STATES:

20. Arunachal Pradesh
21. Dadra & Nagar Haveli
22. Lakshadweep

23. Meghalaya

24, Mizoram

25. Nagaland
HILLS AREAS:
‘ North Cachar District
of Assam
Karbi Anglong District
SI.No. District LT.D.P.
(1) ) (3 ———
STATE: ANDHRA PRADESH
1. Adilabad Adilabad
2. ‘East Godavari East Godavari
3. Khammam Khamman

4. Srikakulam Srikakakulam
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SI.No. District LT.D.P.
(1) @ 3
5. Visakhapatnam Visakhapatnam
6. Vizianagaram Vizanagaran;
7. Warangal Warangal
8.  Waest Godavri Pelavaram
: Buttayagudam
STATE: ASSAM
1. Cachar Silchar
2. Darrang Mangaldoi
Tezpur
3. Dibrugarh Dibrugarh
Tinsukiya &
Sadiya
4. Goalpara Kokrajhar
Dhubri
Goalpara
5. Kamrup Bérpeta
Nalbari
Gauhati -l
Gauhati-li
6.  Lakhimpur North Lakhimpur
Dhemaji &

Jonaj
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SI.No. District LT.D.P.
(1) () (3)
7. Nowgong Nowgong
8. Sibsagar Jorhat
Majuli
Golaghat
Sibsagar
Hill Areas
North Cachar Disrict
of Assam
Karbi Anglong District
" STATE: BIHAR
1. Palamu Latchar
2. Ranchi Ranchi
Khunti
3. Lohardaga Lohardaga
4. Gumla Gumla
5. Simdega Simdega
8. Dumka Dumka
7. Jamtara Jamtara
Pakur
Rajmahala
8. Godda Pakur

9. Singhbhum

Rajmahala

Chaibasa
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SINo. District I T.D.P.
(1) 2 (3)
10. Saraikala Saraikala
11. Dhalbhum Dhalbhum
STATE: GUJARAT
1. Banaskantha Bansakantha
2. Bharuch Bharuch
3. Dangs Dangs
4. Panchmahals Dohad
5. Sabarkantha Khedbrahma
6. Surat Surat-
(Songarh)
Surat -l
(Mandevi)
7. Vadodara Vadodara
8. Valsad Valsad
STATE: HIMACHAL PRADESH
1. Chamba Pangi
Bharmaur
2. Kinnaur Kinnaur
3. Lahu & Lahaul
Spiti Spiti
STATE: KARNATAKA
1. Chickmangalur Mudigere
2. Coorg Ponnampet
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SLNo. District LT.D.P.
(1) 2 3)
3. Mysore H.D. Kote
4. South Kanara Udipi
Puttur
STATE: KERALA
1. Thiruvananthapuram Nedumangad
2. Kottayam Karanjiapali
3. Idukki Idukki
4. Palghat Attappady
(Palakkadu)
5. Malapuram Nilampur
6. Wayanad Wayanad
7. Cannanore Cannanore

STATE: MADHYA PRADESH

1. Jhabua
2. Dhar

3. Khargone
4. Khandwa

Jhabua
Alirajpur
Dhar
Kukshi
Barwani
Khargone
Sendhwa
Maheswar

‘ Khalwa




9. Surguja

10. Bilaspur

11. Raigarh

12. Mandla

(Rajnandgaon)

Ambikapur
Surajpur
Baikunthpur

Pal
(Ramanujagnj)

Katghora
Jashpurnagar
Dharamjaigarh
Mandla

Dindori
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él. No.  District LTD.P.
(1) ) (&)
5. Bastar Jagdalpur
4 Bhanupratappur
Narainpur
Kondagaon
Dantewada
Konta
Bijapur
STATE: MADHYA PRADESH
6. Raipur Gariaband
7. Drug Dondi
8. - Rajnandgaon Chowki
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SINo. District ITDP.
(1) (@) 3)
13. Balaghat Baihar
14. Seoni Lakhannadon
15, Chhindwara ~ Tamia
Sausar
16. Jabalpur Kundam
17. Sidhi Kusmi
Deosar
18. Shahdol Shahdol
Pushprajgarh
jaisingh Nagar
Bandhogarh
19. Betul Betul
Bhaindehi
20. Ratlam Sailana
121. Seoni Kurai
22. Dewas Dewas
23. Morena Karahal
24, Hoshangabad Kesla
- Harda.
STATE: MAHARASHTRA
1. Ahmednagar "Rajura
2. Amravati Mhnrni



163 Written Answers MAY 5, 1992 Written Answers 164
SLNo. District LT.D.P.
(1) 2) 3)
3. Chandrapur Chandrapur-
Etapali
Chandrapur-i
Dhanora
Chandrapur-lli
4. Dhule Dhule-1
Toloda
Dhule-Il
Nandurbar
S. Jalgaon Jalgaon
6. Nanded Kinwat
7. Nansik Nasik-|
(Kalwan)
Nasik - 1l
(Dindori)
8. Pune Sal
9. Thane Thane-I
(Jawhar)
Thane -l
(Shahapur)
10. Yavatmal Pandharkawada
STATE: MANIPUR
1. Manipur East Manipur East
(Whole District)
2. Manipur North Manipur North

(Whole District)
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SL.No. District I T.D.P.
(1) (2) (3)
3. Manipur South
(Whole District) Manipur South
4, Manipur West Manipur West
(Whole District)
5. Tongnoupal Tengnoupal
{Whole District)
STATE: ORISSA
1. Balasoree Nilgiri
2. Boudh Baliguda
Khondmals Phullbanai
3. Ganjam Paralakhemund
4. Kalahandi Thrampur
5. Keonjhar Keonjhar
Champua
6. Koraput Koraput
Rayagada‘
Malkangiri
Jeypore
Nowrangpur
Gunupur
7. Mayurbhanj Baripada
Rairangpur
Karanjia
Kaptipada
8. Sambalpur Kuchinda
9. Sundergarh Sundergarh
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SI.No. District ILT.D.P.
(1) (2 (3)
Panposh
Bonei
STATE: RAJASTHAN
1. Banswara Banswara
(whole District)
2. Chittoragarh Chittorgarh
3. Dungamur Dungarpur
(whole District)
4. Sirohi Sirohi
5. Udaipur Udatpur

STATE: SIKKIM

1. North District
2. South District
3. East District

4. West District

STATE: TAMIL NADU

1. Uharampur
2. North Arcot
3. Salem
4. Salem
5. Salem
6. Salem
7. Salem
8. South Arcot

9. Tiruchirappalt:
STATE: TRIPURA

1. North Tripura

North District
South District
East District

West Distrct

Sitteri Hilis
Jawathi Hils
Yercaud

Kitl: Hiiis
Kalyan H:lls
Pachama'a
Arancothumaa:
Kalrayan Hilis

Pacramalai Hills

North Tripura
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SI.No. District LT.D.P.

(1) (2) 3
2. South Tripura South Tripura
3. West Tripura West Tripura

STATE: UTTAR PRADESH

1. Lakhimpur Lakhimpur
Kheri Kheri

STATE: WEST BENGAL

1. Bankura

2. Birbhun

3. Burdwan

4. Darjeeling

5. Hoogly

6. Jalpaiguri

7. Malda

8. Midnapore

9. Murshidabad
10. Purulia
11, 24-Paragnas

12. West Dinajpur
UNION TERRITORY.STATE: ANDAMAN & NICOBAR ISLANDS
1. Nicobar Anaamané&
Nicobar
Islands
UNION TERRITORY/STATE: ANDAMAN & NICOBAR ISLANDS

1. Daman Daman

Note:- All the districts under Tribal Majority States are also cotiverea under tha scheme.
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Indrasagar Project

8992. SHRI MAHENDRA SINGH
THAKUR: Will the Minister of
ENVIRONMENT AND FORESTSbe pleased
to state:

(a) whether some terms and conditions
were laid down in sanctioning Indra Sagar
Project (Gosikurd);

(b) if so, the detaiis thereof,

(c)the details of theterms and conditions
fulfilled so far; and

(d) whether the Government are
reviewing the project?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). Indra Sagar Project (Gosikhurd) of
Maharashtra was granted environmental
clearance in February, 1988 with the proviso
that Environmental Actions Plans for
Catchment Area Treatment, Command Area
Development, Rehabilation etc. will be
implemented pari-passu withthe construction
work.

(c) and (d). On the basis of feed back
from the project authorities it is noted that
they are carrying our surveying and studies
forforumulation of environmentalactionplans
which will be duly examined and reviewed
when submitted.

[ Translation)
C.G.H.S. Dispensary in Garhwal Region

8993. SHRI BHUWAN CHANDRA
KHANDURI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleasedtorefer
to the reply given to Unstarred Question No.
819 on November 26, 1991 and state:

(a) whether a survey has been
conductedin regardto the numberof Central;
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Government employees and offices
functioninginthe Garhwalregion foropening
of a C.G.H.S. dispensary there;

(b) it so, the number of Central
Governmentemployees in Dehradun, Pauri,
Srinagar and Gopeshwar cities separately;

(c) whether the number of employees
residing there fulfills the existing norms for
opening of a C.G.H.S. dispensary;

(d) if so, whether the Government
propose to consider for opening such a
dispensary in that area; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FAMILY
WELFARE SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) No, Sir.

(b) In view of reply given at (a) above,
the question does not arise.

(c)to(e). Theextension of CGHSto new
cities is done onthe basis of concentration of
largest Central Government Employees
subject to availability of funds. For_this
purpose, there should be a population of
more than 7,500 employees available in that
city. Many cities like Trivandrum, Shillong,
Chandigarh etc. having larger number of
Central Government Employees have not
been covered butthe CGHS so far. There is
no proposal under consideration of the
Governmentto extend CGHStothe Garhwal
region at presentdue to financial constraints.

[English)

C.G.H.S. Dispensaries in Residential
Flats

8994. SHRI MADAN LAL KHURANA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) the number of CGHS dispensaries
run in the Capital from residential flats of
Government colonies.

(b) the measures taken for construction
of separate buildings for CGHS dispensaries
in such areas; and

(c) the allocation made therefore in the
current budget?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K. THARADEVI
SIDDHARTHA): (a) 40.

(b) CGHS hasbeen allotted plots of land
invarious parts of the capitalforconstruction
of separate buildings for CHHS dispensaries.

The sketch design for construction of
CGHS dispensary/polyclinic in Sector XH,
R.K. PuramNew Delhiis underconsideration
for approval by the competent authority after
which preliminary estimates willbe prepared
by C.P.W.D. for setting Administrative
approval & Expenditure sanction.

The land for construction of CGHS
dispensary in Sector XIl, R.K. Puram, New
Delhi has to be taken from land and
Development Officer after which preliminary
sketch design for CGHS dispensary building
would be prepared by the Central Design
Bureau for construction purpose.

(c) A provision of Rs. 1,00,00,000/-
(Rupees One Crore) has been allocated in
the current budget for this purpose.

Purchase of Lithotripter

8995. SHRI JEEWAN SHARMA: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of Lithotripter for
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treatment of kidney stones purchased and
the hospitals inthe Capitalin whichthey have
been installed;

(b) whether these machines are being
fully utilised; and

(c) the number of patients treated with
these machines during the last two years?

THE MINISTER OF  HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) One Lithotripter each
has been installed in All India Institute of
Medical Sciences, New Delhi, and Lok Nayak
Jaiprakash Narain Hospital, New Delhi.

(b) Yes, Sir.

(c) 711 patients have beentreated from
July, 1990 to March, 1992 in Lok Nayak
Jaiprakash Narain Hospital, New Delhi and
589 patients have been treated in the years
1990 and 1991 in All India Institute of Medical
Sciences, New Dethi.

[ Translation]

Operational Black Board Scheme in
U.P.

8996. SHRI ARJUN SINGH YADAV:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Operation Black Board
scheme is not being implemented in all the
districts of Uttar Pradesh;

(b) if so, the details thereof;
(c) the targets fixed for Uttar Pradesh
during the last year district-wise and the

amount allotted for this purpose; and

(d) the extent to which these targets
have been achieved during the last year?
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THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) ltis intendedto coverall
the primary schools existing as on 30.9.1986
in all the districts of Uttar Pradesh.

(b) Question does not arise.

(c) and (d). No Year-wise district-wise
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targets are fixed, the phasing of the scheme
depends upon the pace and capacity of
implementation for the State Govts. So far
threephasesin 1987-88, 1988-89 and 1989-
90 comprising 65388 schools fallinginall the
districts of the State have been sanctionedto
Uttar Pradesh. The implementation and
utilisation of funds as reported are given as
under:-

i) Equipment:
Amount sanctioned

Rs. 49,56,22,000

iiy Teachers:
No. of posts sanctioned
7224
iii) Construc;tion
No. of class rooms
required to be

constructed

22300

Amount utilised

Rs. 41,57,78,000
(83.89%)

No. of teachers appointed

7224 (100%)

No. of class rooms
constructed

19950 (89.46%)

[English]
Trivandrum Central Railway Station

8997. SHR! A. CHARLES: Will the
Minister of RAILWAYS be pleased to state:

(a) the details of the original project
approved by the Government for making the
Trivandrum Central Railway Station as a
model station and the total cost thereof;

(b) whether the original project is being
implemented now;

(c) if not, the details thereof alongwith
reasons therefor;

(d) the details of the progress of the
project alongwith the expenditure incurred
thereon so far;

(e)whetherthereis any escalationinthe
cost of the project; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
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MALLIKARJUN) (a) Under the original
scheme of ‘Medical Station’ following works
were include at a total estimated cost of Rs.
227.77 lakhed:

1. Proposed new station building on
southern side. i

2. Provision of second foot over bridge.

3. Extention of platform shelter on
platform No.2/3 (ph.l).

4. Extension of platform shelter on
platform 2/3 (ph.It).

5. Acquisitionotlandbelongingto Kerala
Water Authority for improvement to
circulating area.

VAISAKHA 15, 1914 (SAKA)
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Apartfromthe above works under ‘Model
Station’ scheme, other modernisation works
have also been taken up at Trivandrum
Central Station from time to time.

(b) Yes, Sir.
(c) Does to arise.

(d) Works of extension of platform of
platform shelter on platform No. 2/3 (ph.l),
provision of CC apron on road No. 1 and 2
and acquisition of land belonging to Kerala
Water Authority have been completed. Works
of new station building and extension of
platformshelter on platform No. 2/3 (ph.1l) is
in progress. Works of second foot over
bridge has also been sanctioned. Total
expenditure incurredtill date on these works
is Ts. 186.55 lakh.

6. Provision of CC apron onroad 1 & 2. (e) Yes, Sir.
(f) Name of work Escalation
1. Proposed new
station building Rs. 24.5 lakh
2. Acquisition of land
Kerala Water Authority Rs. 8.52 lakh.

Rail Link from Bhilai to Bailadila via
Dalli Rajhara

8998. SHRI CHANDULAL
CHANDRAKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is any proposal to
construct a raiwlay line from Bailadila to
Bhilai via Dalli Rajhara for transportation of
iron-ore;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 1o (c). The proposed
line is a single user line required by Steel
Authority of India Limited (SAIL), for
movement of irc; ore to Bhilai. Cost has
been advised to Ministry of Steel. Work can
be taken up as and when Ministry of Steel/
SAIL arrange funding for this line.

[ Translation)
Frequency of Bilaspur-Gewra Train
8999. SHRI BHAWANI LAL VERMA:

Willthe Minister of RAILWAYSbe pleasedto
state: ’ ’
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(a) whether there have been a demand
for running of Bilaspur-Gewra train twice a
day to facilitate the passengers off Korba
city, Madhya Pradesh; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Examinedbut notfoundfeasible due
to operational difficulties and resources
constrain.

[English)
National Youth Welfare Board

9000. SHRI KODIKKUNIL SURESH:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it has been decided to
reconstitute the National Youth Welfare
Board;

(b) if so, the reasons for the delay in
reconstitution of the Board; and

(c) when it is likely to be reconstituted?

THE MINSTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENTS OF
YOUTH AFFAIRS AND SPORTS AND
DEPARTMENT WOMEN AND CHILD
DEVELOPMENT) (SHRIMATI MAMATA
BANERJEE): (a) to (c). Government has not
constituted any National Youth Weltare
Board. However, Governments has recently
reconstituted the National Youth Councilinto
asmaller viable body and has renamed it as
‘Committee for National Youth Porgrammes;
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[Translation)

Setting up of Medical College

9001. SHRI RAJENDRA KUMAR
SHARMA: Willthe Minister of HEALTHAND
FAMILY WELFARE be pleased to state:

(a) the policy regarding establishment
of a medical college in the country;

(b) the States from which the requests
for opening of medical colleges have been
received for approval, assistance and
recognition; and

(c)the decisiontaken bythe Government
thereon?

THE MINISTER OF STATE OF THe
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) The existing policy ofthe
Gowt. is not to permit the establishment of
new medical college in the country.

(b) A few States including Arunachal
Pradesh, Tripura, Nagaland & the Union
Territories of Andaman & Nicobar-Islands
and Pondicherry have requested for
permission to establish medical colleges.

(c) Though there is no change in the
existing policy not to establish any new
medicalcollege inthe Gowt. sector, adecision
is yet to be taken whether medical college
may be permitted to be established in the
private sector with requiredtacilities including
hospital as prescribedby the Medical Council
of India.

[English]
Allocation for Adult Education
9002. PROF.UMMAREDDY VENKATE
SWARLU: Will the Minister of HUMAN

RESOURCE DEVELOPMENT be pleased
to state:
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(a) the total allocation for the Adult
Education Programme in Andhra Pradesh,
during the Seventh Plan period, year-wise;

(b) the agencies which have been
organising this programme in the State;

(c) the target fixed and achievements
made inimplementing the programme during
Seventh Five Year Plan period in Andhra
Pradesh, year-wise;

(d) whether the programme is to be
intensified during the Eighth Plan with
particular reference to Andhra Pradesh; and

(e) if so, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SIGH): (a) A total amount of Rs.
1783.71 lakhs was released to the State
Government and various other agencies
enegagedinthe promotion of adulteducation
in Andhra Pradesh during the Seventh Five
YearPlan. The year-wise details of the grant
released during this period were as under:

Year Amount

- (Rs. in lakhs)
1985-86 289.46 f
1986-87 225.99
1987-88 291.39
1988-89 406.59
1989-90 570.28

In addition, a total amount of Rs. 1572.00
lakhs was also allocated to the State sector
forthe Adult Education Programme in Andhra
Pradesh. The year-wise details of the
allocation were as under:
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Year Rs. in lakhs)
Amount
1985-86 215.00
1986-87 400.00
1987-88 290.00
1988-89 300.00
1989-90 367.00
1572.00

(b) The adult literacy programme had
been implemented in the State during the
Seventh Plan both by governmental and
non-governmental organisations. In the
Central Sector, 26 Rural Functional Literacy
Projects (RFLPs) and 26 State Adult
Education Projects (SAEPs) in the State
Sector were functioning. In addition, 123
Voluntary Agencies were also provided
financial assistance for undertaking the
literacy programme.

(c) The targets which were set and the
enrolement during each year of the Sventh
Plan in the State were as under:

Year Target Achievement

- (inlakhs)
1985-86 4.40 3.66
1986-87 4.32 3.67
1987-88 432 4.68
1988-89 5.00 4.68
1989-90 9.00 7.77

(d)and(e). Duningthe lasttwo yearsthe
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principal s'trategy underthe NationalLiteracy
Mission has been organisation of Total
Literacy Campaigns. In the State of Andhra
Pradesh, Total Literacy Campaigns have
beentakenupinthefollowing districts/areas:
1. Chittoor
2. Cuddapah
3. Hyderabad District
4. Nellore
5. Vishakhapatnam
6. Kurnool
7. Mehbubnagar
(6 Mandals & 2
Municipalities)
8. Khamam
9. Nizamabad
10. West Godavari
11. Karimnagar
12. Nalgonda
13. One Mandal each in 9
districts of Vizianagaram, East
Godavari, Krishna, Guntur,
Prakasham, Anantapur,
Ranga Reddy, Adilabad
and Warangal.
14. Medak (9 Mandals)
15. Srikakulam
ltis hopedthatbythe end ofthe 8th Pian

all the districts in the State would have been
covered by the total kiteracy campagins.
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Fo(k Arts of Kerala

9003. "PROF. SAVITHRI
LAKSHMANAN: Willthe Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether any steps have been taken
by the Governmentto protect the folk arts of
Kerala; and

(b) if so, the details thereof alongwith
the achievements made in this regard?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). A scheme for
the promotion and dissemination of Tribal/
Folk Artand Culture is being implemented by
the Department of Culture under—which
financial assistance is provided to voluntary
cultural organisation, individuals and
institutions for undertaking various projects
in the field. An Expert Advisory Committee
considers allthe applications received under
the scheme fromditferent parts of the country
including from the State of Kerala. Grants
are released later based on the
recommendations made by the Committee.

ZonalCuttural Centres setup indifferent
parts ofthe country have alsobeenenstursted
with the task to encourage folk arts through
their separate programmes. They also have
programmes of documentation for the
preservation and protection of folk arts.

Technical Education in Kerala

9004. SHRITHAYILJOHNANJALOSE:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state._.

(a) whether the Government of Kerala
has requested the Union Government to
provide financial assistance for strengthening
the technical education in the State;
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(b) if so, the details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). Apart from the
proposals made to the Planning Commission
for development of technical education by
the Government of Kerala under the State
Plan, no specific request has been may by
the State Government to the Central
Government for financial assistance. With
regardtoo their request for establishment of
centres of excellence on the pattern of IITs
&lIMsinKerala, the State hasbeen conveyed
outinabilityto consider these projects entirely
under Central Sector. Itis forthe State Govt.
to come up with their plans to arise sufficient
funds for this purpose.

[ Translation)
Bharat Mahotsava

9005. SHRI YASHWANTRAO PATIL:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Bharat Mahotsava is being
organised in Germany;

(b) it so, the names of the other countries
where Bharat Mahotsava is proposed to be
organised by the Government during 1992;
and

(c) the achievements of the said
Mahotsava from tourism point of view?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, Sir. It commenced
in September, 1991.

(b) There is no such proposal.
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(c) The Festival of India in Germany
has helped to create awareness and a
positive perception about India in Germany.
Since cultural tourism is the main motivating -
factor for German tourists to visit India, the
Festival of India has led to the growth of
tourists traffic from Germany to India. Since
the Festival was launched, there has been a
marked increase in tourists enquiries and in
the number of visas issued.

[English]
AIDS Cure by Fossils
9006. SHRI SHANKERSINH
VAGHELA:
SHRI ATAL BIHARI!
VAJPAYEE:
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to state:

(a) whether attention of the Government
has been drawn to a news items captioned
‘Living fossils helps AIDS cure’ published in
the Indian Express dated 22 April, 1992;

(b) if so, whether the living fossil known
as'Horseshoe-crab’ arefoundin abundance
in the costal waters of Chandipur, in the
Balasore district of Orissa;

(c) it so, whether the Government
propose to use the medicinal properties of its
blood for the treatment of AIDS and other
diseases as used in westemn countries;

(d) if so, the details thereof;

(e) whetherthe Government propose to
export this crab; and

(f) if so, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
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ARJUN SINGH): (a) to (f). Information is
being collected and will bee laid on the table
of the House.

Conversion of Hublt-Miraj-Londa
Railway Lines

9007. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
RAILWAYS be pleased to state:

(a)whetherthe préject forconversion of
Hubli-Londa-Vasco-da-gama (Goa) and
Miraj-Londa Lines have been approved;

MAY 5, 1992

Written Answers 188

(b) if so, the details regarding the total
estimated cost and the funds earmarked
there for during 1992-93; and

(c) the time schedule fixed for starting
and completion of the project?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAY (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) and (c). The estimated cost of works
and outlay providing during 1992-93 is as
under:-

Name of Estimated Outlay
Project Cost 1992-93
Miraj-Londa Rs. 122 Crs. Rs. 1Cr.
Hospet-Hubli

Londa-Goa Rs. 312 Crs. Rs.1Cr.

Thework s likelyto startin 1992-93 and
is expected to be completed during the 8th
Five Year Plan.

Relaxation of Rules, on Wild Life
Handling

9008. SHRIV. SREENIVASAPRASAD:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the Government have
received representations from Circus Trade
Associations forrelaxation of rules fortraining,

acquisition and performance for wild animails

in cricus as part of cultural trade;

(b) whetherthe trade has been affected
by the ban on wild life handling;

(c) it so, whether Gévernment propose
to relax the rules for development of the
circus trade; and

(d) if so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FOREST (SHRI KAMAL NATH): (a) Yes,
Sir. I

(b) to (d). Government of India vide
Notification dated 2nd March, 1991 banned
training of exhibition of Bears, Tigers,
Monkeys, Panthers and Dogs. Indian Circus
Federation has challenged this in Delhi High

" Court. Delhi High Court has stayed the
operation of the said Notification.

Panel for Appointments in KVS

9009. SHRI SANTOSH KUMAR
GANGAWAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether the Kendriya Vidyalaya
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Sangathan prepared select panels longer by
50% than the number of declared vacancies
of Kendriya Vidyalaya Sangathan in 1988;

(b) it so, whetherthe decision of Kendriya
Vidyalaya Sangathan is still in force or has
since been revoked;

(c) if sb, the details thereof; and
(d) it not, the reasons therefor?

THE MINISTER RESOURCE OF
MUMAN DEVELOPMENT (SHRI ARJUN
SINGH): (a) to (d).Yes, Sir. The Board of
Governors of the Kendriya Vidayala
Sangathan have approvedthe drawing up of
select panels 50% larger than the declared
number of vacancies in the case of teaching
posts in order to enable the Sangathan to
provide a full complement of teachers to
Kendriya Vidyalayas. This was a one time
decision.

[Transiation)
Construction of Museum at Vikramshila

9010. SHRI CHUN CHUN PRASAD
YADAV: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state: :

(a) whether allocation of funds were
made for construction of site museum at
Vikramshila, district Bhagalpur, Bihar;

(b) if so, the reasons for delay in
constructing the said museum; and

(c) the time by which the construction
work is likely to be undertaken?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). The construction

of sculpture shed at Vikramshilais likelytobe .

completed during the current financial year.
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[English)
Free Sale Sugar Quota
9011. SHRI ANKUSHRAO RAO

SAHEB TOPE:
SHRI SHARKARAO KALE:

Willthe Minister of FOOD be pleasedto
state:

(a) whetherin the past, the Government
was fixing the factory-wise free dale sugar
quota out of the monthly declared free sale
sugar quota on an uniform basis for each
sugar factory throughout the country;

(b) whether the Government have
discontinued this system and now following
the system of apportioning State-wise quota
out of the monthly declared free sale sugar
quota; and

(c) if so, the reasons for the change
adopted in the system?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Yes, Sir.

(b) Yes, Sir.

(c) The system was changed to ensure

* appropriate releases from various sugar

producing States, keeping in view the different
production patterns in each region, to avoid
unnecessary movement of sugar over long
distances. )

Alleged theft of Petrol in Railways

9012. SHRIMOHAN RAWALE: Will the
Minister of RAILWAYS be pleased to state:

(a) whether cases alleged thett of petrol
from petroltankers of Railways atthe lgatpuri
Railway Station Yard of Central Railway
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have come to the notice of the Government;

(b) if so, the details regarding the quantity
of petrot stolen and the value thereof;

(c) whether the Indian Oil Corporation
had preferred a claim on the Railway for the
theft of petrol from Railway Station Yard;

(d) if so, the amount claimed by the
1.O.C. from the Railway;

(e) whether this claim has since been
settled; and

(f) it so, the amount paid against this
claim.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR!
MALLIKARJUN): (a) Yes, Sir.

(b) The case has been referred CBI.
Initial reports indicate theft in the range of Rs.
1.5 to Rs. 2 Crores during May, 1991 to

‘ September, 1991.
(c) and (d). No, Sir.
(e) and (f). No, Sir.

Electrification of Ranaghat-Bongaon
Line

9013. DR. ASIMBALA: Willthe Minister

of RAILWAYS be pleased to state:

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIG. VENKAT SWAMY): (a) be pleased
to state:

(a) whether there was a proposal for
electrification of Ranaghat-Bongaonrailway
line in Sealdah division of Eastern Railway;
and

(b) if so, the details thereof and at what
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stage the matter stands at present?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No Sir.

(b) Does not arise.
[ Translation)
Use of Hindi in Rallways —

9014. KUMAR! VIMLA VERMA: Willthe
Minister of RAILWAYS be pleased to state:

(a) whether the Government have
prepared any report during, 1990 regarding
assessment of progress made inuse of Hindi
in the working of Railway Depantments;

(b) if so, the details thereof; and

(c) the steps being taken to ensure
increasing use of Hindi in Railways?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes Sir.

(b) The Annual Assessment Report
regarding use of Hindi in the working of
Railway Departments is being sent to Ministry
of Home Affairs every year. As-far-as the
assessmentyear 1990-91 is concemned 96%
documents (in Railway Board) and 98.8%
documents (on Railways) under Section (33)
of Official Language Act have been issuedin
Hindi-English bilingual form. During the year
1990-91, 18,61,073 letters were sentin Hindi
tothe Governmentoffices, Centralas wellas
States locatedn A, Band Cregions throughout
the country. 2,65,979 employees were trained
in Probodh, Praveen and Pragya etc. and
3,494 and 1, 798 employees were trained in
Hindi-Typing and Hindi-Stenography,
respectively upto 1990-91.

(c) Necessary steps havebeentakento
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ensure increasing use of Hindi in Railways,
such as regular inspections of various
stations/offices are being conducted by the
higher officers of the Railways/RaiwayBoard,
strict monitoring is kept on different check-
points and incentives are being given.

(English]

Wood for Packaging and Transportaion
of Horticulture Products

9015. SHRI PARASRAM BHARDWAJ:
Willthe Minister of ENVIRONMMENT AND
FORESTS be pleased to state:

(a) whether Govemment have made
any assessment regarding the wood used
annually for packaging and transportation of
horiculture products in the country;

(b)if so, the details thereof alongwiththe
names of the States, particularly the States
in which it is used on large scale; and

(c) the steps being taken by the
Government not to fell the tress for this
purpose?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). According to the repori ot the task force
on the use of wood for pakaging fruits and
vegetables, constitutedin 1983 by the Ministry
‘ot Agriculture, requirement of wood for
packaging horticultural products in the
country was estimatedto be 5.9 million cubic
metres in 1990. The wood is used for
packaging horticultural products on large
scale mainly in the states of Himachal
Pradesh, Jammu & Kashmir and Uttar

radesh (Himalayan region).

(c) Following steps have been taken by
Gowvt;

(i) Wood - substitutes such as wire
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bound packing cases, Kraft paper
cover veneer boxes, corrugated
fibre board boxes, high density
polythene crates, corrugated
plastic cartons etc. are being
encouraged for packaging
horticultural produce.

(ii) Forest Conservation Act, 1980 has
been made more stringent.

(iii) Guidelines have been issuedto the
States/UTs To consider banning
felling of green trees one mountains
above onthousand metres, at least
for some years.

(v)  To avoid clear felling of natural
forest for re-afforestation., and
where such feellings are inevitable
on Silvicultural considerations, it
shouldbe limited to small areas not
exceeding ten hectares in the hills
siluicutural & 25 hectares in the
Plains.

(v) No diversion of any forest land for
non-forestry purpose is allowed
without prior approval of the Central
Government.

[Translation)

Avallability of Wagons on South
Central Railway

9016. SHRI TEJ NARAYAN SINGH:
Will the Minister of RAILWAYS be pleased
to state:

(a)the numiser of wagons made available
as compared to the targets of Seventh Five
Year Plan period and the number of wagons
available with the South Central Railway by
the end of 1991;

(b) whether the number of wagons of
South Central Railway has decreased and if
S0, the details thereof;
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(c) the number of wagons of South
Central Railway sent for repairsinworkshop,
the total number repaired and the number
thathave been declared unserviceable ason
December, 1991; and

(d) the steps being taken by the
Govemment in Eighth Plan to achieve the
targets of wagon andtraffic on South Central
Railway?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS
MALLIKARJUN): (a) In the Seventh Five
Year Plan, 89,756 wagons in terms of four
wheeler were acquired collectively for all the
zones, but the net addition was only 27,547
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condemnation of 62,209 wagons.

The ownershipof South Central Railway
in the wagon fleet on 31.12.91 was 39,603
BG wagons and 10,597 MG wagons.

(b) Ownership of South Central Railway
in BG wagon fleet on 31.12.91 was more by
about400 wégons comparedtoon 31.12.90
and of MG wagons less by about the same
number.

Ownership in wagon fleet of individual
Railways has no significance so far as traffic
needs of individual railways are concerned,
because for that purpose the entire wagon
fleet, except some special stock, cabte.rs to

wagons

because of

concurrent the needs of all the railways.

() D

ii)

i)

v)

Number of BG wagons sent to workshops
in the year 1991 10,110
Number of MG wagons sent
to workshops in the year 1991 3,644
Number of BG wagons condemned
in the year 1991. 1,011

Number of MG wagons condemned

in the year 1991.

480

(d) Inthe EighthPlan, 1,50,000 wagons
in terms of four wheeler units, are p-oposed
to be acquired, which would cater to the
needs of allthe Railways including the South
Central Railway.

[English)
Crushing of Sugarcane in Tamil Nadu
9017. DR. (SHRIMATI) K.S.
SOUNDARAM: Will the Minister of FOOD
be pleaSed to state:

(a) the percentage of sugarcane being

crushed by all the sugar mills out of the total
sugarcane production at present in  Tamil
Nadu; :

(b) whether the percentage is less than
the national average;

(c) it so, the extent thereof; and

(d) the corrective steps taken/proposed
to be take in this regard?

THE MINISTER OF STATE OF
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) During 1990-91 sugar season
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(October-September), sugar factories in
Tamil Nadu crushed 52.9% of sugarcane
produced in Tamil Nadu, as against the
national average of 50.9%

(b) No, Sir.

(c) and (d). Do not arise.

Show Cause Notice to Amu Authorities

9018.SHRIE. AHMED: Willthe Minister
of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether a show cause notice on the
authorities of the Aligarh Muslim University
has been issued;

(b0 if so, the reeasons therefor; and

(c) the reaction of the University
authorities thereto?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). The Court of
Aligarh Muslim University, in its meeting held
on 20-8-1989, resolved inter alia to accept
the recommendations of the Tyabji
Committee for reservation of 50% seats in
Class X|, Degree Courses, Master's Courses
and Professional Courses for Muslim,
candidates on the basis of merit. As this
resolution was not in the conformity with the
provisions of Section 8 of the Alligarh Muslim
University Act, 1920 which provides thatthe
University shall be open to all persons of
either sex and of whatever race, religion.,
creed or class, a show-cause notice was
issuedto the University under Section 13 (6)
of the Aligarh Muslim University Act for
annulment of the resolution. A reply to the
show-cause notice has not been received
from the University.
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[ Translation)
Health Workers in Villages

9019. SHRI RAJNATH SONKAR
SHASTRI:
SHRI RAM AWADH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to -tate:

(a) whether the health workers for
village sub-centres have been posted in all
parts of the country;

(b) if not, the reasons therefor; and

(c) the detailed plan for training of the
health workers to cover all the villages of the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). According to
available information, out of 1,31,385 Sub-
centres functioning in the country 1,25,502
Sub-centres are functioning where Auxiliary
Nurse Midwife (ANM)are in position. 1,17,134
Sub-centres arefunctioning with Male Health
Workers. The recruitment of these workers
is made by the State/U.T. Governments.
Salary of Female Health Workeris funded by
the Government of India and the salary of
Male Health Workers is funded by the State
Governments/Union Territories.

(c) 437 A.N.M./JFemale Health Workers
Schools with admission capacity of 19908
and 46 Promotional Training (Female Health
Assistant) Schoolswith an admissic: .apacity
of 2873 arefunctioning inthe country. These
training schools are adequate to meet the
requirement of Female Health Workers and
Female Health Assistance for rural areas in
the country. There are 47 Health and Family
Welfare Training Centers conducting Male
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Health Worker Training Programme with an
admission capacity of 2820. The training
- capacity is not adequate to meet the
requirement andtherefore, the Government
have sanctioned additional 50 schools.

[English)
Railway Concession

9020. DR. R. MALU: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government have
announced concessions in railway tickets to

MAY 5, 1992

Written Answers 200

sportspersons, artists, cancer and mentally
retarded patients with a companion on
reduced charges;

(b) if so, the details thereof; and

(c) whethersimilarconcessions are likely
1o be extended to the blind?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). The details of
concession admissible to sportspersons,
artistes, cancerpatients, blinds and mentally

reartced persons are indicated below:

Category of persons Element of concession
First Second
Class Class
1. Sports-persons participating
in tournaments open to -
(a) individuals Nil 50%

(b) teams
2. Recipients of Arjuna Award

3. Recipients of Dronacharaya
Award

4. Artistes - theatrical, concert,
music and dancing troupes

5. Cancer patients traveling
alone or with escort for
treatment

6. Mentally Retarded persons
travelling with an escort.

7. Blind persons travelling
alone or with an escort.

50% 50%

Nil 50%

Nil 50%

Nil 50%

75% forboth  75% both

75% tor both 75% both

75% forboth  75% both.
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Payment to Workers in Bridge
Department of Northern Rallway

9021. SHRI HARI KEWAL PRASAD:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether arrears of salary amounting
to about rupees two crores, are due since
1973 t0 2500 class IV employees working in
bridge division of Northern Railway;

(b) if so, the reasons for such delay in
payment of salaries; and

(c) the time by which the payments are
likely to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a)to (c). Northern Railway
has received some claimsforarrearpayment
on account of grant of temporary status to
certain casual labourers of brdge department
- of that Railway. These claims are under
verification. Payment as due will be made
after completion of verification process.

[Translation]
Yoga University

9022. SHRI RAJESH KUMAR: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetherthe Government proposeto
set up a Yoga University in order to conduct
research onthe scientificand spiritual aspects
of Yoga;

(b) it so, the details thereof; and
(c) if not, the reasons therefor?
THE MINISTER OF HUMAN

RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). Keeping in view
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the Government policy on the setting up of
new Central Universities and the severe
constraint on the availability or resources,
Central Government has no proposalunder
consideration to set up a Yoga University.

Scarcity of Ayurvedic Medicine

9023. DR. MAHADEEPAK SINGH
SHAKYA: Willthe Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether there is shortage of some
Ayurvedic medicine in market;

(b) if so, the names of those medicines
and reasons therefore; and

(c) the steps Government propose to
take for the adequate supply of such
medicines in the market?

THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) This Ministry_has no
information about any shortage of Ayurvedic
Medicine in the market.

(b) and c). Does not arise.
Conversion of Bareily-Pilibhit-Lucknow

9024. DR. P.R. GANGWAR: Will the
Minister of RAILWAYS be pleased to state:

(a) whetherthe Govemment proposeto
convert the railway line from Lucknow to
Bareilly-via Pilibhit into broad-gague line;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN]): (a) No, Sir.
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(b). Does not arise.

(c) Constraint of resources.
[English]
Nickel in Chocolates

9025. SHRI M.R. KADAMBUR
JANARTHANAN: Willthe Minister of HEALTH
AND FAMILY WELFARE bepleasedtostate:

(a) whether Indian Chocolates contain
traces of nickel, carcigonic substance as
residue; and

(b) if so, the steps taken by the
Government to protect the heatth of children
from the hazards of consuming such
chocolates?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). Environmental
Research Laboratory, Lucknow, which is a
small private laboratory, has screened afew
‘samples of chocolates and reported that
they show higher nickel contentinchocolates.
However, the result of samples of chocolates
analysed atthe National Institute of Nutrition,
Hyderabad, a permanent research centre
underthe Indian Council of Medical Research,
have been found to be in agreement with
values reported from Denmark i.e. with a
mean figure of 1.26 mg/Kg. Latest report of
WHO has mentioned that there is lack of
evidence of a carcinogenic rick from oral
exposure of nickel. In fact, nickel has been
shown as an essential trace metal in some
plants and bacterialenzymes. Based on this
information, the National Institute of Nutrition,
Hyderabad, has opened that there is no
needto lay down any maximumlimit of nickel
in chocolate.
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Adulteration In Food items

9026. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of HEALTH
AND FAMILY WELFARE be pleasedtostate:

(a) whether the Government have
received any representations from the small
retail traders in respect of adulteration in
food items;

(b) if so, the details thereof; and

(c)the cbrrective steps taken/proposed
to be taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (c). The Small Scale
Retailer's Association have represented to
the Gowt. for curbing adulteration of food at
the source to protect the retailers.

The Food Health Authorities of States/
UTs have been advised to lay more stress in
sampling of food at the level of wholesalers
and manufactures. Adequate provisiens-also
exist under the PFA Act, 1954 to safeguard
the interest of the retailers in cases where
adulteration has been done at the source.

Reservation in Admission

9027. SHRI RAM NARAIN BERWA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether resarvation in admission in
private schools has been made compulsory
in Delhi; and.

(b) if so, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
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ARJUN SINGH): (a) and (b). Yes, Sir. Delhi
Administration have issued instructions from
time to time to all recognised private schools
to ensure reservation of SC and ST students
in admission to the extent of 15% and 5%
respectively. These instructions have again
been reiterated by the Delhi Admn. on
.74.1992 for strict compliance.

Revised Qualification for Appointment
of University Teachers

9028. SHRIJAGAT VIR SINGHDRONA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any notification
regarding the revised qualifications for
appointment of University Teachers by the
University Grants Commission;

(b) if so, the details thereof;

(c) whether the Maharshi Dayanand
University, Rohtak has followedthese revised
guidelines in appointments of Professors of
Psychology and Public Administration;

(d) if not, the reasons therefor; and

(e) the steps proposed to be taken by
the University Grants Commission in such
cases?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) According to the
information furnished by UGC, the
Commission has notified in September, 1991
Regulations prescribing minimum
qualifications for appointment. through open
advertisement, to the posts of Professors,
Readers and Lecturers in Universities and
Colleges and for promotion to posts of
Readers and placement of lecturers in senior
scale and selection grade.

VAISAKHA 15, 1914 (SAKA)

Written Answers 206

(b) The Regulations have been notified
in the Gazette of India dated 5th October,
1991, a copy which is available in the
Parliament Library.

(c) and (d). The information is-being
collecteed and will be laid on the Table of the
House.

(e)According tothe informationfurnished
by UGC, the Commission does not monitor
each appointment and promotion in the
Universities and Colleges. However,
whenever cases of deviation from the
prescribed norms come to notice, these are
refferedtothe concerned State Government
or University for appropriate action.

Claims of Handling Charges by Rice
Milis

9029. SHR!V. SREENIVASAPRASAD:
Will the Minister of FOOD be pleased to
state:

(a) whether complaints have been
received that some Rice Mills in Bihar and
West Bengal are allegedly making aut false
claims of handling charges with the Food
Corporation of India; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and (b). The information is
being collected from the Zonal/Regional
Offices of the Food Corporation of India.

Procurement of Foodgrains in Tamil
Nadu

9030. SHRI C.K. KUPPUSWAMY: Will
the Minister of FOOD be pleased to state:

(a) the total quantity of foodgrains
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procured by the Food Corporation of Indiain
Tamil Nadu during 1991-92;

(b) whether the present storage is
sufficient 1o the needs of the people in the
State; and

(c) if not, the efforts made by the Food
Corporation of India in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) The Food Corporation of India
does not undertake procurement of

foodgrains in Tamil Nadu. However, the’

State Government agencies procure Rice
and paddy in the State. They have procured
9.58 lakh tonnes of rice (including paddy in
terms of rice) upto 29.4.1992 during 1991-92
kharif marketing season.

(b) Yes, Sir.

(c) Does not arise.
C.G.H.S. Cards

9031. DR. KARTIKESWAR PATRA:

SHRI BHUPINDER SINGH
HOODA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether CGHS Token Cards were
issued to the beneficiaries during the year
1980;

(b) whether these cards have become
defaced and unserviceabale and lot of
changes have also taken place in family
members of the beneficiaries;

i (c)if so,thereasonsfornotissuing fresh
CGHS Tokemn Cards; and

(d) the present life of CGHS Token
Cards and when are they proposed to be
renewed?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) Yes, Sir.

(b)to(d). Thedefaceda. d unserviceable
cards are replaced by issuing duplicate cards
on demand. The order to print new series of
token cards has already been placed with
the Government of India Press. The part
supply of the Index cards has been received
and the balance has yet to be received for
which Government of India press is being
requested to expedite the balance supply.
The existing cards will be replaced by the
new cards on receipt of the fresh supply.

Posts of Principals

9032. SHRIVILAS MUTTEMWAR: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of posts of principals
lying vacant under the Directorate of
Education, Delhi and since when;

(b) how many candidates have been
recommendedbythe UPSC for appointment
against the aforesaid vacant posts of
Principals andwhenthe department recegived
the UPSC recommendations; -

(c) whether all the UPSC selected
candidates have been pasted as principals
against the respective vacant posts, by now;
and

(d) if not, the time when they are likely to
be posted?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Delhi Administration
has intimated that at present 15 posts of
Principals are vacant, they have beenvacant
since various dates from Oct. 1991.
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(b) The UPSC has not recommended
candidates against these vacancies. (They
had recommended 23 candidates on
25.10.91, but against earlier vacancies).

(c) and (d). Do not arise.
Incentive for Birth Control

9033. SHRIR. SURRENDER REDDY:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a new scheme to
compensate the States for the actual birthin
decline rates rather than the achievement of
targets has been mooted by the Union
Government;

(b) if so, the main features of the new
scheme;

(c) the amount earmarked for the
scheme;

(d) whether the amount of incentive is
likely to be increased; and

(e) if so, the extent thereof??

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (e). The existing
scheme of cash compensation under which
funds are released to the States/Union
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Territories on the basis of their performance
figures of sterilisations/ 1UD insertions is
proposedto be amended and is proposedto
be linked to the both reductions efforts made
by them. The modified scheme is being
designedto aimat providinggreater flexibility
tothe States/UTs. to utilise the funds available
underthe scheme in the most optimalmanner
and to ensure wider coverage of younger
couples with greater fertility potential under
spacing methods. Full details of the scheme
are being worked out.

Immunisation Programme

9034. SHRI GOPI NATH GAJAPATHI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of infants and pregnant
women immunised during the last three
years, State-wise and Union Territory-wise
and

(b) the targets fixed for 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

" WELFARE (SHRIMATI D.K. THARADEVI

SIDDHARTHA): (a) and (b). The number of
infants and pregnant women immmunised
during the last three years, State//Union
Territory-wise, and the immunisation targets
fixed for infant and pregnant women during
1992-93 are given in the statemants I to IV
attached.
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State/UT Pregnant Women Infant

Andhra Pradesh 1820.415 1648.776
Arunachal Pradesh 27.588 24.652
Assam 657.403 592.351
Bihar 3045.508 2748.208
Goa 19.301 17.868
Gujarat 1299.586 1175.321
Haryana 557.543 505.347
Himachal Pradesh 147.464 133.757
Jammu & Kashmir 261.051 236.438
Kamnataka 1332.814 1206.260
Kerala 586.356 551.789
Madhya Pradesh 2623.164 2304.137
Maharashtra 2324.019 2123.489
Manipur 41.290 38.707
Meghalaya 60.410 55.306
Mizoram 16.745 15.409
Nagaland 21.607 19.893
Orissa 1006.931 876.414
Punjab . 595.954 545.724
Rajasthan 1562.741 1401 .653
Sikkim 11.460 10.401
Tamil Nadu 1326.803 1204.358
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State/UT Pregnant Women Infant = —
Tripura 73252 65.969
Uttar Pradesh 5317.946 4717.272
West Bengal 1991.597 1813.112
A & N Islana 6.367 5.850
Chandigarh 12.325 11.433
D & N Haveli 5.374 4.872
Daman & Diu 2.980 2.759
Delhi 233.527 215.015
Lakshadweep 1.424 1.278
Pondicherry 16.935 15.552
All India 27007.880 24289.660 .

Tinsukia-Saikhowa Railway Line
(Assam)

9035. SHRI LAETA UMBREY: Will the
Minister of RAILWAYS be pleased to state:
(a)the year of commissioning of Tinsukia
to Saikhowa (Dolla) Railway line in Assam;

{b)whetheranyimprovement have been
made after its commissioning;
(c) if so, the details thereof;

(d) whether it is economically viable;
and

(e) if not, the steps being taken to make
it viable.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Tinsukia-Saikhoa Ghat
Railway line was commissioned in parts:

Length
1. Tinsukia-Makum 9 km 16.7.1883
2. Makum-Doomduma 15km 2.5.1884
3. Doomduma-Talap 10 km 6.2.1885
4. Talap-Dangri-Saikhoa Ghat 6 km 1.5.1910

(Upto Dangri)
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Existing line is upto Dangri; the section
beyond was abandoned due to change in
course of Brahmaputra.

(b) and (c). The track and signals have
been maintained and improved over the
years as a continuing process.

(d) Doomduma-Dangri branch line,
(31km) is left with extremely low traffic, due
to road movement of tea traffic from its
catchment; it is economically not viable.

{e) The Railways have included this line
in the Action Plan for Gauge conversions to
B.G. in the VIl Plan. After conversion this
line willgetlinkedto the national B.G. network
amdas aresulttrafficisexpectedtoincrease.

Contraceptive for both Sexes

9036. SHRISANAT KUMAR MANDAL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whetherattention of the Government
has beendrawntothe news-items captioned
‘contraceptive for both sexes’ appearing in
the *Statesman’ dated February 13, 1992;

(b) if so, the reaction of the Government
thereto;

(c) whether any clinical trials have been
conducted in this regard;

(d) if so, the outcome thereof;

(e) whetherthe adverse impact of family
planning measures is a direct resuli of shift
inpolicy fromtargetting both men and women

" to mainly women; and

(f) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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WELFARE (SHRIMATI D.K. THARADEVEI
SIDDHARTHA): (a) Yes,. Sir.

(b) Studies are already on atthe Institute
for Research in Reproduction (IRR), ICMR,
to isolate a substance called * inhibin * from
the prostate gland, a small organ that
surrounds the neck the urinary baldder in
men.

As indicated in the newsitem, animal
studies at IRR have shown that inhibin
prevented pregnancy in females by
modulating the level of circulating follicle
stimulating hormones. When administrated
to males, it turned the spermatozoainto a
lump * thereby preventing the fertilization of
the egg. These studies have been confirmed
in laboratory animals only.

(c) and (d). The clinical trials would be
initiated after clearance from the Toxicology
Review Pasnel after pre clinical animal
toxicology studies are over.

(e) Sinceitsinception, the Family Welfare
Programme is targetted both towards men
andwomen andthere has been noshiftinthe
policy.. '

(f) Question does not arise.

Workshop on * Science Writing in
Hindi'

9037. DR. LAXMINARAYAN PANDEY:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether IIT Kanpur had prganized a
Workshop on ‘Science Writing in Hindi" and

(b) it so, details of the recommendations
made and action taken thereon?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, Sir. A Seminar on
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*SCIENCE WRITING INHINDI ‘was held on
25th and 26th October, 1991 at IIT Kanpur
under the auspices of the Institute and the
National Book Trust, New Delhi.

(b} Recommendations are enclosed in
the statement. The recommendation having
beenmade inaseminarin one of the institution
having been made in a seminarin one of the
institutions, the question of taking any action
at the national level does not arise at this
juncture.

STATEMENT

Recommendations made in the
seminar:-

n was felt that for the all round
development of the National Popular Science
writing would be helpful in developing a
Scientific outlook. As far as out country is
concerned, qualitywise and quantiywise-both
ways we do not have sufficient literature in
popular Science writing in all the Indian
languages including Hindi. Besides, number
of problems are linked with Science writing.
After a detailed discussion of all these
problems the following recommendations
were made:

1. Maximum number of chapters on
Science should be incorporated in
the textbooks languageteaching at
elementary and secondary level.

2. Maximum material on Science
shc ''d be given a place in
news;.apers and journals. For this
purpose. regular columns cn
Science related subjects could be
started.

3. For encouraging talent in Science
writing, the following measures are

suggested:

(a) On the pattern of IIT, Kanpur
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creative writing centres should be
setupin othertechnicalinstitutions
also. Journals upon Science and
Literature should be brought out in
Hindi and other Indian Languages.
(b) Teaching of the subject of
improvement of skill of
communication should be
incorporated at degree and post-
graduate levels in Engineering,
medicine and Basic Sciences.

(c) Inthesyllabus of Fine Art Colleges,
Paintings on Science related
subjects shouldbe alsobe included;

(d) Wérkshop may be organised for
Science writers and Science Artists.

4. With a view to encouraging Science
writers and Translators, the following
suggestions are made:

(a) Greaterfinancial assistance should
be provided to the writers for
preparing manuscripts on Science
related subjects, undertaking
journie, interviews, collection of
reference literature and stationery,
typing etc.

(b) The rate of honorariumtor Science
Writers and Translators should be
uniformin so faras Science Writing
in English and other Indian
langi:ages is concerned.

{c)* There should be a provision for
honouring the expent who gives
guidance to writers for Science
writing on technical subjects.

5. Research and Training Cenrtres
shouldbe set upfor authentic Science writing.
Such Centres should be prcvided with the
foilowing tacilities:-
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(a) Science writers work stations should
be made available for all Indian
languages. Such stations should
be equipped with facilities like word
processing, data bank,
management. Software for
improvement in the style
dictionaries foridioms, Software of
evaluation for the writings.

(b) Facilities forthe evaluation of training
and manuscripts should be
available.

(c) Books and journals on popular
Science literature and History of
Indian Science should be made
available.

(d) Journals may b published for the
review of World Science Literature.

(e) Books should be brought out on
the knowhow of Science and
Technical writing.

(f) Thecentreshould survey and study
the response of the writers.

6. With a view to encouraging
translators of popular Science literature. . there
should be a provision for training, adequate
honorarium and proper recognition.

7. Popular Science writing should be
simple, clear, understandable andinteresting.
As far as possible contribution made by the
Indian Scientists should find a mention.

8. Norms and procedures for the
evaluation of Science Literature should be
laid down.

9. The selection of subjects and
production of Science literature should be
keeping in view the demands of general
readers, voluntary organisations, State and
Central Governments.
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C.G.H.S. Beneficiaries

9038. SHRI BHUPINDER SINGH
HOODA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether divorcee daughters of
C.G.H.S. beneficiaires are entitled for
C.G.H.S. benefits; and

(b if not, whether Government propose
to extend this facility as they become
dependent on parents?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI THARADEVI
SIDDHARTHA): (a) No, sir. According to the
definition of family, divorcee daughters are
not entitied for Central Govt. Healh Scheme
facilities.

(b) There is no such proposal under
consideration of the Government at present.

Pass percentage in Kendriya
Vidyalayas

9039. SHRI RAMAKRISHNA
KONATHALA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) the pass percentage of Class Xl|
studentsinthe Kendriya Vidyalayas in Andhra
Pradesh during 1990 and 1991,

(b) how does it compare with the All
India pass percentage during those years;

(c) whether periodical inspection is
carried out by the Government to as certain
thereasonsforthe low percentage of success
in Class Xll in the Kendriya Vidyalays; and

(d) if not, the reasons therefor?
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THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). The pass
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percentage of students of Class Xl in
Kendriya Vidyalayas located in Andhra
Pradesh in the year 1990 and 1991 is as
follows:

Year Pass% of KVs. Overall CBSE pass percentage
1990 92.66 78.00
1991 88.69 68.46

(c) and (d). the Principal of the individual
Kendriya Vidhyalayas takes necessary
remedial steps to maintain and improve the
academic results. However, the academic
inspections of Kendriya Vidyalayas are also
conducted by the Assistance commissioners
and Education Officers of regional offices
from time to time.

Employment to Physically
Handicapped Persons

9040 SHRI P.C. THOMAS: Will the
Minister of RAILWAYS be pleased to state:

(a) whether any preference/quote is
fixed for physically handicapped persons for
employment in Indian Railways;

(b) if so, the details thereof;

(c) whether the selection procedure for
such persons in Southern Railway was
prescribed recently; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). 3% of the
vacacines filled by deirect recruitment in
Group 'C' and Ground 'D’ categories are
reservedforphysica'y handicappedpersons.

(c) and (d). The information is being
collected and will be laid on the Table of the
Sabha.

Foreign Assistance for Family Welfare
Programmes

9041. SHRI V.N. SHARMA: Wil the
Minister ot HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of allocations made to
States out of the assistance received from
the foreign agencies for Family Weltare
Programmes in the country during the last
three years, State-wise; and

(b) the amount spent by each State
during th< sbove period?

THE MINISTER OF - HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a)and (b). Theinformation
isbeing collected and willbe laidonthe Table
of the House.

Passes to Railway Employees

9042. BR. C. SILVERA: Willthe Minister
of RAILWAYS be pleased to state:

(a) whetherfree passes andP.T.Os are
issued 1o railway employees during their
service tenure;

(b) if so, the details thereof separately
for Gazetted and Non-Gazettedemployees;

(c) whether these free passes and
P.T.Osarealsoissuedtorailway employees
after retirement;
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(dif so, the details thereof separately for
Gazetted and Non-Gazetted employees with
reasons for variation if any between the two
categories of employees;

(e) whether number of P.T.Os being
issuedto employees has been reducedfrom
six to four; and
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() if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI'
MALLIKARJUN): (a) and (b). Railway
employees are granted privilege Passes and
Privilege Ticket Orders, during their service,
as under:-

Privilege Passes Privilege Tricket Orders

Gazetted -
(Groups A & B)

Non-Gazetted -

(Groups C&D)
five years of
service.

6 sets per year

(i) 1 set per year- -4 sets per year.
during the first

(ii) 3 sets per years-

after five years

of service.

(c) and (d). Eligible Railway employees after retirement from Railway service are granted
post-retirement complimentary passes, based on the Group and length of Railway service,
as prescribed in the Railway Servants (Pass) Rules, 1986, as under:-

Gazetted
(Group ‘A’ and ‘B’)

-(i) Atter completion of 20 years

of Railway servige - 2 sets
of passes per years.

(ii) After completion of 25 years
of Railway Service - 3 sets
of passes per year.

Non-Gazetted
Group 'C’

-(i) After completion of 20 years

of Railway Service - 1 set
_of pass per year.

(i) After completion of 25 years
of Railway Service - 2 sets
of passes per year.

Group ‘D’

-(i) After completion of 25 years

of Railway Service -1 set
every alternate year.

Railway employees are not eligible for P.T.Os after retirement.
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(e) and (f). With the introduction of the
scheme for grant of complimentary passes
to eligible widows, the number of Privilege
Ticket Orders being issued to the serving
railway employees has been reduced from
six to four, to off-set the additional burden.

Urdu Certificate Course Conducted by
Maharshi Dayanand University

9043. SHRIKESRILAL: Willthe Minister
of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether the Maharshi Dayanand
University, Rohtak was conducting Urdu
Certificate Courses for the last three-four
years;

(b) if so, whether the course has since
been discontinued; and

(c) if so, the reasons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). The information
is being cellected and willbe laidonthe Table
of the House.
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Stock of Foodgrains

9044. SHRISYED SHAHABUDDIN: Will
the Minister of FOOD be pleased to state:

(a) the quantity of various foodgrains in
stock with the Food Corporation of India as
on April 1, 1991 and 1992;

(b) the quantity of foodgrains procured
during 1991-92;

(c) the quantity released to State/Union
Territoriers during 1991-92;

(d) the percentage of the quantity
released out of the total demand from the
States/Union Territories; and

(e) the totaldemand from the States for
various foodgrains for 1992-93 State and
Union Territory-wise and grain-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) The estimated stocks of
foodgrains with Food Corporation of India in
the Central Pool on 1.4.1991 and 1.4.1992
are given below:

(Lakh tannes)

As on Rice Wheat Coarse grains Total
1.4.1991 101.73 56.45 0.01 158.19
1.4.1992 88.79 21.87 Negligible 110.66

(b) The quantity of foodgrains procured dung 1991-92 (financial years) is given below:-

(Lakh tonnes)

Wheat

Rice (including paddy in
terms of rice)

Coarsegrains

77.52

104.45

0.51
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(c) and (d). the total demand and
allotment of rice and wheat fromthe Central
Poolfor Public Distribution Systeminrespect
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of the States/Union Territories and
percentage of allotment to demand during
1991-92 (financial year) is given below:-

(In lakh tonnes)
Demand Allotment Percentage
Rice ‘Wheat Rice  Wheat Rice  Wheat
151.88 156.24 111.39 101.59 73% 65%

(e) State Governments/Union Territories
are requested every month to intimate their
realistic requirements of wheat andrice from
the Central Pool for distribution through the
Public Distribution System. As the demands
are received on monthly basis and aliotment
is also made on a month to month basis,
infromation regarding total demand for
States/Union Territories for various
foodgrains during 1992-93 is not available.

Neem Oil Contraceptive
9045. SHRI ANNA JOSHL:

SHRIMATI KRISHNENDRA
KAUR(DEEPA)

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the National Institute of
Immunology has developed a neem oil
contraceptive which has no side effects;

(b) if s0, the details thereof; and

(c) the action taken of proposed to be
taken by the Union Government for
popularisation of this herbal contraceptive?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI

SIDDHARTHA): (a) and (b). as per the
information received from the National
Institute of Immunology, the research carried
out at the Institute has established the ability
of neem oil to block fertility in experimental
animals including monkeys. They have also
prepared a cream containing neem extracts
foruseas aspermicidal contraceptive. These
are still being tested on animals and the
report of toxicology review panel is still
awaited.

(c) The Governemntwould like to support
the clinical trial of this product and thereafter
disseminate the knowledge to the people, of
found to be safe as per the report of the
toxicology review panel.

[Translation]
Losses of FCI
9046. SHRI JAGMIT SINGH:
SHRI NITISH KUMAR

SHRI MOHAMMAD ALl
ASHRAF FATML:

Willthe Minister of FOOD be pleasedto
state:

(a) whether the Food Corporation of
India is incurring losses during the last three
years;
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(b) of so, the transit, storage and other
administrative expenditure incurred by FCI
during the above period; and

(c) the steps taken to contain these
expenditure ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Food Corporation of India has
incurred losses during the last three years is
as under:-
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Year ( Rs. in crores)
1988-89 7.53
1989-90 11.10
1990-91 7.95

(b) The transit, storage and other
administrative expenditure incurred by the
Food Cooperation of India during the
aforesaid there years is as under:-

Rs. /Crores

Htem of Expenditure 198-89 1989-90 1990-91
Trasportation 455.54 491.00 613.85
Grain Handling 127.96 138.29 189.54
Storage charges 312.75 248.14 274.02
Interest charges 195.82 241.57 556.18
Shortages in handiling 106.01 77.19 148.42
Admn. charges 179.72 143.44 182.39
1377.80 1339.63 1964.40

(c) The Food Corporation of India has
taken a number of effective steps to reduce
administrative expenditure as well as effect
economic in storage, handling movement
and distribution of foodgrains.

[English]
Formulations of Medicines

9047.SHRISHRAVAN KUMARPATEL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether over 60,000 brands of
medicines and formulations have their roots
in barely 700 basic drugs; and

(b) if so, the steps taken or being taken
to rationales the medicines and formulations
to protact the consumer against exploitation
by unscrupulous drugs manufacturers who
produce admixtures of various drugs and
formulations without research background
in the name of new medicines and charge
arbitrarily high price?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA); (a) The Licance to
manufacture drugs formulations are granted
by the licensing authorities appointed by the
State Governmentin their respective States.
The exact number of formulations, including
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different brands, different dosage forms,
different packaging of the same drug is,
therefore, not available with the Central
Government.

(b) The Government have constituted a
Committee of experts to examineformulations
moving in the market from the angel of
safety, effiecacy and rationality in the context
of present knowledge. This is, howaver, a
continuous process. As a result of this
exercise, Government have so far banned
43 categories of formulations.

Admission of Male Candidates for
Nursing Programmes

9048. SHRIMANIRAOHODLYAGAVIT:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of recognised nursing
training centres in country; State-wise;

(b) the names of various courses
available in those centres;

(c) how many of these centres admit
male candidates for nursingtrainingcourses;
and
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(d) the criteria for getting admission in
those centres?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (c). A statement is
attached.

(d) The criteria for getting admission to
various courses are as flows:

B.Sc.Nursing Course

All students who have passed the 12th
standard or its equivalent with science
subjects. The minimum age for admission
shall be 17 years.

General Nursing and Midwifery course:

all students who have passed the 12th
Standard or its equivalent, preferably with
science subjects. The age limits for
admonition shall be 17 years to 35 years.

Auxiliary Nurse and/Midwifery Course
All students who have passed the 10th

Class or recognised equivalent public
examination. Minimum age for admission is.
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Loss of Wheat Jn FC) Godowns

SHRI ARJUN CHARAN
SETHI:

SHRI HARISH NARAYAN
PRABHU ZANTYE:

SHRI MANIKRAO HODLYA
GAVIT:

SHRIBAPU HARICHAURE:

SHRI PRAKASH V. PATIL:

9049.

Will the Minister of FOOD be pleasedto
state:

(a)the extentof loss of wheat in quantity
and value due to unseasonal rains,
deterioration of stocks in godowns and
depletion in transit during this year;

(b) the estimated quantity of wheat out
of the total quantity purchased by the Food
Corporation of India which has deteriorated
and the total loss thereof; and

(c) the preventive steps taken by the
Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) No loss of wheat due to
unseasonable rains has been reported. As
procurement of wheat for Rabi 1992-93 has
started very recently, there are no reports of
deterioration of stocks in godowns and
depletion in transit during this year.

(b) FCI has procured 5. 60 lakh tonnes
of wheat during 1992-93 upto 28-4-92. The
state agencies have procured 14.35 lakh
tonnes. There is no report about any
deterioration of wheat stocks procured during
the current Rabi season and as suchthere is
no question of any loss reported.

(c) The following preventive steps have
been taken to stop deterioration of stocks in
godowns and depletion in transit:-
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() FCI stores Joodgrains in the

godowns built on sclentitic_lines
which are rodent and damp proof.

(i) Qualified and technically trained
staff is deployed for periodical
inspection and proper upkeep of
foodgrains.

(iii) Whenever there is need, foodgrains
are stored in open under
scientifically designed system for
temporary storage.

(iv) Stocks are stored on woodencrates
and covered with specially
tabricated low density black
polythene covers which are water
proof.

(v) The stocks are subject to regular
inspectign and protectionwherever
required for control of infestation
caused by insects and other pests .
like rodents, birds etc.

(viy Procurement of foodgrains in done
within the specifications.

(vii) Minimisingthe use of openwagons.

(viii) Adequate security arrangements
are made to avoid pilferage and
bungling. Surprise checks by senior
officers are also conducted.

Import of Rice

9050. SHRI GEORGE FERNANDES:
Will the Minister of FOOD be pleased to
state:

(a) whetherthe Govemment propose to
import rice during 1992-93;

(b) whether there has been continued
upward trend in the price of rice in the open
market; and
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(c) if so, the steps taken to check this
upward trend of price?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHR! TARUN
GOGOI): () No, Sir. '

(b) Yes, Sir.

(c) The steps taken by the Government
to check increase in prices of rice include
stepping up of de-hoarding operations and
reduction in stock limits. The State
Govemments have been recently advisedto
step-up de-hoarding operations. The State
Governments have also been advised to
reduce the stock limits of rice to 250 qgtls. for
wholesalers, 50 qtls. for retailers and 500
qtls. for rice millers.

Centernary Celebrations of Mysore Zoo

9051. SHRIMATICHANDRAPARABHA
URS: Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the Mysore Zoo will be
completing its hundred years of existence
during October, 1992;

(b) if so, the whether the Government
propose to sanction finacial assistance for
the centenary celebrations;

(c) whether there is any proposal to
organise Internatioral Seminar on animals
behaviour in connection with centenary
celebrations; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) Yes,
Sir. :

(b) No proposal for grant of financial
assistance for centenary celebrations of
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Mysore Zoo have been received by the
Central Government.

(c) and(d). According to the information
received from the Mysore Zoo authorities,
some meetings of zoo Directors and Captive
Breading specialists Group have been
included among the acitvites planned for
centenary celebrations of Mysore Zoo.

[ Translation]
Eradication of llliteracy

9052. SHRI VIL\ASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) the details of the voluntary
organisations engaged in eradication of
illitaeracy in Maharashtra, district-wise;

(b) whether the organisations nave
submittedtheirtarget reports forthe lliteracy
eradication campaign;

(c) the method for monitoring the
achievement of the target and the labour
force for each organisation; and

(d) the achievement of each of the said
organisations?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Under the National
Literacy Mission, there are following two
schemes under which Voluntary agencies
are sanctioned projects of Total Literacy
Campaigns (TLCs) and Jana Shikashan
Nilayams (JSNs):

(i) Under the Central Scheme of
Assistance to Voluntary agencies
in Adult Education, registered
societies which are normatly in
existence for more than 3 years
are sanctioned projects.
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(i) Under the Central Scheme of
special projects for eradication of
iliteracy, Zilla Saksharata Samitis
(ZSS), which are registereded
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are Sanctioned TLCs and Post
Literacy Campaigns (PLCs). No
basic literacy project to voluntary
agencies has been sanctioned

speciallyforimplementrs TLCsand during 1991-92. However following
whicharegenerity headedbydistrict 4 voluntary Agencies have been
Collectors/District Commissioner, sanctioned projects of JSNs;-
Sl. No. Name & Address of the VA No. of JSN
1. Association for Sarva Seva Farm, 21
Dattapur, Wardha
2. Chetna Vikas, Gopuri, Geetainagar, 17
Wardha.
3. Gram Vikas Tantra Niketan, Pipri, 05
Wardha.
4. Rashtrabhasha Prachar Samiti, 144

Hindinagar, Wardha.

TLC projects have been sanctioned to ZSS in the following districts:

1. Sindhudurg
2. Wardha

3. Bombay city
4. Pune (Rural)
S. Latur

6. Aaurangabad
7. Ratnagiri

8. Jalna

9. Nanded

10. Parbhani

(b) As regards TLC projects, project
reports are being received in the Ministry.

(c) Formats of progress reports under
Computerised Mangement Information
System have already been circulated to
ZSS.

(d) As regards Total Literacy -Projects
sanctioned in favour of ZSS, the outcome is
reportedto be satisfactory. Outofthe 10 TLC
projects sanctionedto ZSS, Sindhudurg and
Wardha districts have been declared as
totally literate districts.

[English]
Lions in Gir forests
9053. SHRI BIJOY KRISHANA
HANDIQUE: Will the Minister of
ENVIRONMENT AND FORESTSbepleased

to state:

(a) whetherthe accordingto 1990 wildlife
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censuresfigures the deathrate of lions inthe
Gir foresist has gone up against a marginal
rise in their populations;

(b) if so, the details thereof and the
reasons therefore; .

(c) the present population of lions in the
Gir Forests;

(d) whether there is a general decline in
the population-of other fauna; and

(e) if so, the details thereof and the
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reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) to (c).
According to the 1990 census conducted by
the Government of Gujarat, the population of
the Asiatic lion in the Gir Sancturary and
National park was 284, as compared to 239
recorded in the last census conducted in
1985. During the period 1985 to 1990, 65
lions were reproted to have died due to the
following reasons:

Causes of death of lions

Year Accident Natural death Poaching Total
1985-86 5 1 1 7
1986-87 2 1 1 4
1987-88 4 6 2 12
1988-89 14 13 3 30
1989-90 6 5 1 12
Total 31 26 8 - 65

No census of the lion has been conducted in 1991 and 1992.

(d) No, Sir.

(e) Does not arise.

Cancellation of Trains in Orissa

9054. SHRI BRAJA KISHORE
TRIPATHY: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Government have
decidedtocancelpassengertrains on Rupsa-

Bangiriposi narrow-gauge line;

(b) whether the train services on
Gunupur-Naupada narrow-gauge line in

Orissa have also been withdrawn; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). No, Sir.

(c) Does not arise.

S.A.l. Adopied Schools
9055. SHRIANANTRAO DESHMUKH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the criteria of adoption of schools by
the Sports Authority of India; and

(b) the number of schools adopted so
far and the facilities being provided to them?

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE THE
DEPARTMENT OF DEVELOPMENT
(DEPARTMENT OF YOUTH AFFAIRS &
SPORTS AND WOMEN AND CHILD
DEVELOPMENT) (KUMARI MAMATA
BANERJEE): (a) The criteria for adoption of
schools is as follows; The schools should
have;

(i) Board and lodging facilities.

(i) Some sports infrastructure/sufficient
vacant space for providing play-
fields.

(i} Good academic record.

(iv) A10%reservation of seats forannual
intake in Classes Ill to VIll (age
group 8-13 years) for the selected
children under NSTC Scheme.

(v) Hostelaccommeodation for admission
of children under NSTC Scheme.

(b) The number of schools adopted by
SAl so far is 56. The following facilities are
provided by SAl to the adopted schools:-

(i) non-recurring financial assistance
upto Rs. 5 lakhs (in case of hilly
areas, Rs.7.5. lakhs) as one time
grant for improvement/expansion/
creation of sports infrastructure and
essential sports equipment in
ditferent disciplines.

(i) Financial assistance notexceeding
Rs. 50,000/-per annum towards
maintenance of sports facilities
required for NSTC students and
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purches of sports equipment.

(i) One paid Coach for each identified
discipline withaprovisiontoprovide
onemore Coachincasethe children
selected under NSTC Scheme in a
school are more in a particular
discipline.

(iv) Sports kit to the children selected
under NSTC Scheime.

(v) Re-imbursement of expenses on
the under-mentioned items to the
adopted schools in respect of the
students admitted into these
schools at the instance of SAl: .

- Admission fee

- Board & lodging expenses.
- Tuition Fee

- Medical

- Insurance

- To and fro travel expenses of
children who join a school outside
their home State, as nominated by
SAL

Navodaya Vidyalayas

9056. SHRI CHANDULAL
CHANDRAKAR: Willthe Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) the average percentage of SC/ST /
OBC students in Navodaya Vidyalayas;

(b)the average costinvolvedforstarting
a Navodaya Vidyalaya; and

(c) whetherthe Government propose to
open at least one such school to cover a
population of five lakhs?
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THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) the average percentage
of SC & ST students inNavodaya Vidyalayas
as on 1.12.91 is 20.35% and respectively.
Thereis noreservationforOBC, in Navodaya
Vidyalayas and no statistics about them are
maintained.

(b) The average recurring and non-
recurring cost for starting a Vidyalaya at
Class Vlis Rs. 14. 00 lakhs. This does not
include the cost of the buildings which comes
later.

{c) No, Sir. The Scheme of Navodaya
Vidyalavas envisages establishment of one
Navodaya Vidyalaya on an average in each
district.

[ Translation)
Workshop on Literacy Campaign

9057. SHRI N.J. RATHVA: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a workshop on the role cf
private organisations lliteracy compaign was
held in March, 1992; and

(b)if so,theissuesraisedinthe workshop
and the decision arrived at?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) The Government did
not organise any workshop on the role of
private organisations in March 1992

(b) Does not arise.

Restoration of Train Services in
Gujarat

9058. SHRIKASHIRAM RANA: Wilithe
Minister cf RAILWAYS be pleased to state:
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{a) whether a large number of train-
services on Western Railway covering
Gujarat have been discontinued during the
last few years;

(b) if so, the details thereof; and

(c) wnetherthe Government propose to
restore those train-services?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b) .The following
trains have been discontinued since 1989-
90:

(Y 293/294 Bhavnagar-Ahmadabad Fast
Passanger. '

(i) 303/304 Bhavnagar-Ahmadabad
Fast Passenger.

(iil) 439/440 Pratapnagar-Chhota
Udepur Fast Mixed on Bodeli-Chhot Udepur
Section.

(iv) 44./442 Champaner Roag-ian i
Mines Fast Mixed.

{v)}411/412 Dahinsara-NavalakhiMixed.
(vi) 138 UP Rauj-Patan Mixad.
. {vii) 451/452 Morbi-Ghantila Liixca.
{c) No, Sir.
[English)
Conversion of Vidwath Peetham
9059. PROF. SAVITHRI
LAKSHMANAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased

te state:

(a) whetherany step has beentakenfor
the conversion of Vidwath Peetham,
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Kodunagllur, Trichur distict, Kerala into an
Adarsh Pathasala;

(b) if so, the details thereof;
(c) if not, the resons therefor; and

(d) the details of the grant allotted for
Kodungallur Vidwath Peetham, during 1992-
937

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). The Gowt. has
examineda the proposal of Vidwath Peetham
Kodungallur, Trichur Distt. for its recognition
Adarsh Sanskirt Mahavidayalaya.
Accordingly the institution has been advised
to submit their proposal through the State
Gowt. for consideration.

(d) No dicision has yet been taken to
finalise the grant to Kodugnallur Vidwatina
Peetham in 1992-93.

Operation Black Board in Kerala

9060. SHRITHAYILJOHNANJALOSE:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the numboer of schools, district-wise,
inKeralacoveredduringthefirstthreephases
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of Operation Black Board;

(b) whether any proposals have been
received from the Government of Kerala
regarding the fourth phase;

(c) if so, the decision taken thereon:

(d) whether the forth phase wili cover
schools in the municipal area; and

(e) the total outlay under the Operation
Black Board sofar,the amountsanctiongdto
Kerala and the amount released upto March
31,1992?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Information is given in
Statement Attached

(b) to (d). Yes, Sir. The fourth phase
proposal of Operation Blackboard has been
sanctionedtoKeraladuring 1991-92 covering
all remnining 1149 primary schools in 30
Blocks and 10 Municipal Areas of the State.

(e) A sum of Rs. 699.04 Crores has
been sanctioned sofarunderthe Scheme of
Operation Blackboard. against this a sumof
Rs. 613.57 lakhs has been sanctioned and
reieased to Kerala upto 31st March, 1992.

STATEMENT
Sl District No. of Schools covered in Kerala
No. Phase | Phase Il Phase lif
1. THIRUVNANDTHAPURAM 107 156 -
2. KOLLAM 81 203
3. PATHANAMTHITTA 88 97 -
4. ALLEPPEY 72 67 -
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Sl District No. of Schools covered in Kerala

No. Phase | Phase Il Phase Il

5. KOTTAYAM 76 137 -

6. IDUKKI 71 84 43

7. ERNAKULAM 97 106 256

8. THRISSUR 85 148 286

9. PALAKKAD 62 252 226

10. MALAPPURAM 181 253 412

11. KOZHIKODE 182 261 269

12. WAYANAD 45 78 -

13. KANNUR 142 290 323

14. KASARAGOD 151 111 -
TOTAL 1440 2243 1815

Assistance to Indian History Congress

9061. SHRIRAMNAIK: Willthe Minister
of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether any financial assistance is
provided to the Indian History Congress by
the Government;

(b) if so, the assistance provided to the
Congressduring the lastthree years andthe
purpose for which the assistance was
provided;

(c) whetherthe Congress have recently
amended its membership flues;

(d) if so, the details thereof; and

(e) whetherthe Government proposeto
review its decision regarding financial

assistance in view of the changes in the
rules?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b) Accordingtothe
information furnished by the Indian History
Congress, the Congress heldits 52ndsession
in Delhi from 21-23rd February, 1992.
Government sanctioned a grant of Rs. 3
lakhs to enable Indian History Congresss to
hold this Conference. In addition, Indian
Council of Historical Research sanctioned &
grant of Rs. 30,000 for holding 52nd session
of the Conference. UGC has also agreed, in
principle, to provide a grant of Rs. 10,000.
Grantssanctioned by ICHR for50thand 51st
session of Indian History Congress were Rs.
80,000 and Rs. 78,500 respectively.

(c) to (e). The Indian History Congress
is avoluntary organisation of historians which
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manages its won affairs. Governmentdo not
exercise any control over it. However,
according to information fuirshed by the
Indian History Congress, the changes inthe
previsions relating to membership were
necessitated by the unprecedented rise in
membership, problems of mangement ofthe
Congress and increase in costs.

[ Translation)
Primary School in Vasant Vihar

9062. SHRI YASHWANTRAO PATIL;
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a primary school is being
run in the C.P. W.D Colony, Vasant Vihar,
New Delhi; i

(b)whether any scheme forconstruction
of building for the schoolhas been sanctioned;

(c) if so,the reasons for hot constructing
the building so far; and

(d) the time by which the building forthis
school is likely to be constructed?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (d). Yes, Sir. The
school is being run in the tented
accommodation at present. The scheme is
to construct a permanent school building
with 10 class rooms and the construction
agency has already been fixed. The building
is un-likely to be completed for a year.

Sale of Alcoholic Ayurvedic Medicines
9063. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleasedtostate:

(a) whether Ayurvedic medicines
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containing substantial quantity of alcohol are
sold in market without the prescription of
registered medical practitioner; and

(b) if so, the steps taken by the
Government in this regard so as to restrict
sale of such Ayurvedic medicines which may
be consumed as liquor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, Sir.

(b) The matter was discussed in the
meeting of Ayruvedic,Siddha Unani Drugs
Technical Advisory Board held on 4th May,
1990. The Board agreedthataselling licence
under the existing State Excise Acts may be
made compulsoryforthe sale of Mrit Sanjivini
Sura and Mahadraksha and these drugs
may be dispensed under the prescription of
a Registered practittions. The misuse of
these durgs may be checked under existing
Excise and other laws of the State and under
the provisions of Drugs and Cosmetics Act.

The decision was communicated to all
State Excise Departments and State Drug
Controllers of Indian Systems of Medicine.

(English]

Environment Degradation in Damodar
Barakar Basin

9064 SHRIMATI MALINI
BHATTACHARAYA: Will the Minister of
ENVIRONMENT AND FORESTSbepieased
to state:

(a) whether National Wastelands
Development Board has provided any funds
during the last three years to prevent
environmental degradation in the coal mine
areas in the country;

~ (D) if 50, the details thereo, year wise,
state wise;
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(c) the details of various programmes to
improve environment in the coal mine areas
in Damodar-Barakar Basin;

(d) whether these programmes are
running efficiently; and

(e)if not, the steps taken or proposedto
be taken by the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) Yes,
Sir, financial assistance has been provided
by National Wasteland Development Board
to demonstrate and assess available
technology on pilot scale in coal mines of
Bihar and West Bengal.

(b) The following projects have been
launched

(1) Demonstration project on
Reclamation of mined lands of

(i) JhariaCoalFiled, District, Dhanbad,
Bihar

(i) Ranigunje Field, District Burdwan ,
West Bengal. An Amount of Rs.
66.48 lakhs has been sanctioned
forfive yearstotreat 500 ha primarily
through afforestation and soil and
Water conservation measures and
Rs. 13.62 lakhs has beenreleased
during 1990-91.

(2) Reclamation of Mined Wastelands in
Ranigunje CoalField areaat 6 sites
in the districts of Dhanbad Bihar
and Burdwan West Bengalthrough
Plantation of appropriate tree

species and increase of water -

regime. An amount of Rs. 22.72
lakh has been sanctioned to treat
195 ha while Rs. 11.15 lakh has
been released during 1991-92
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(c) Under the Centrally Sponsored
Scheme of Soil Conservationinthe
catchment of Rriver Valley Projects,
an area of 3.17 lakh ha been
treated since Thrid Five Year Plan
andtill 1991-92 andforwhichcentral
assistance of Rs. 30.94 crores has
been utilised. The primary thrust of
the Scheme s to prevent premature
siltation of the reservoirs while
stabilicing andimproving productive
potential ofthe degraded catchment
area.

(d) and (e).The projects launched by
National Wastelands Development
Board are in the initial stage and
their effectiveness will be known
after sometime. But areas treated
under the Centrally Sponsored
Scheme of Soil Conservation in
RiverValley Catchment of Damodar
Barakar have already shown
positive results in reducing the silt
inflow from the tested watersheds
and fall in sediment prodction into
reservoirs under Damodar Valley
Corporation.

Compensation for Acquisition of Land

9065. SHRIMOHAN RAWALE: Willthe
Minister of RAILWAYS be pleased to state:

(a) whether the Government have
acquiredlandfor construction of Diva-Vasai,
Apta-Roha, Karjat- Lonawala (Third Line)
and Igatpuri-Kasara (Third line) railway lines
but have not paid compensation to all the
farmers for acquisition of their lands;

(b) if so, the reason thereot;

(c) the time by which the Government
propsoe 10 pay the compensation 1o the
farmers?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (2) to (c). Acquisition of
landfor Railway Projects andpayment thereof
isdonebythe State Government. As required
underthe Rules, the amount of compensation
to the paid for land acqguired has already
been placed at the disposal of revenue
authorities of the State Goverrment by the
Railways. li is the responsibility of the State
Governmentto make paymenttothe pecple
whose land has been acquired.

Conversion of Santipur-Nabadwipghat
Railway line

9066. DR. ASIMBALA: Willthe Minister
of RAILWAYS be pleased to state:

(a) whether the Government have
conducted any survey of santipur-
Nambadwipghat (NG) railway line for its
conversion into broad-gauge; and

(b) if so, the outcome thereof and the
action proposed to be taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Survey for
conversion of Santipur-Nabadwipghat (NG)
section into BG has been taken up. Taking
up of the line forconversion willdepend upon
he results of the survey.

[Translation)
Use of Hindi

9067. KUMARIVIMLA VERMA: Willthe
Minister of RAILWAYS be pleased to state:

(a) The number of meetings organised
by the Hindi Advisory committee since May,
1989,
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(b) whather ‘Hindi Day’ or ‘Hindi Week’
was observed every year;

(c) the number of awards given for the
excellent work in Hindi Language and the
names of the persons awarded;

(d) whether the standard of Hindi
Language in Railways has deteriorated; and

(e)the stepstakentoimprovethe position
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The meetings of Railway
HindiSalahkar Samitiwere heldon 7th June,
1989 and 3rd oct., 1989 since May, 1989.

(b) Hindi Day/Week is observed on all
Zonal Railways every yearbutthe same at all
India level is held alongwith the meeting of
Railway Hindi Salahkar Samiti. As the re-
constitution of Railway Hindi Salahkar Samiti
was in process, the Hindi Week at all India
level could not be observed for the last two
years.

(c) Several awards have been given for
the excellent work in Hindi Language at
Zonal as well as Railway Board level. The
names of awardees are being collected and
will be laid on the table of the Sabha.

(d) No, Sir.
(e) Some of the steps are as under:-

(1) Training is impanted to the officers
and stafi;

(i) Workshops are organised fromtime
to time;

(iii) Incentives are given in the form of
awards.
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[English]

Coversion of Railway Line from
Alipurduar Jn. to New Alipurduar

9068. SHRI BAS DEB ACHARIA: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the Government propose to
convert the narrow gauge railway line from
AlipurduarJn. to New Alipurduar into broad-
gauge in view of difficulties being faced by
the public;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) There is no narrow
gauge line existing from alipurduar Jn. To
New Alipurduar.

(b) and (c). Do not arise.
New Railway Lines in West Bengal

9069. SHRI JITENDRA NATH DAS:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether there is any proposal to
constructnew railway lines in West Bengalto
connect main cities including Balurghat of
West Dinajpur; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Eklakhi-
Balurghat new BG line was approved in
1983-84. The present day cost of the project
would be around Rs. 60 crores. An amount
of Rs.2.97 crores has so far been spent on
.the project on earth work between Eklakhi

VAISAKHA 15, 1914 (SAKA)

Written Answers 294

and Gazole. Due to constraint of resources
only token founds could be provided for this
project since 87-88. Allotment of adequate
funds forthis project wouid depend uponthe
availability of resources inthe coming years.

[ Translation)

Conversion Shahajahanpur-Pilibhit
Tanakpur Railway line

9070. DR. P.R. GANGWAR: Will the
Minister of RAILWAYS be pleased to state:

(a) whetherthe Government proposeto
convert Shahajahanpur Pilibhit-Tanakpur
metre-gauge railway line into broad-gauge;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No Sir.

(b) Does not arise.

(c) The Railways have launched an
Action Plan for conversion of selected M.G.
lines to B.G. to move towards uniguage.
Lines includedinthe 1st phase are based on
operating/strategic priorities. This line willbe
considered alongwith remaining lines when
lines to be converted in the 2nd phase are
decided.

[English]
Mining Activities in Aravari Hills
9071. SHRI RAM NARAIN BERWA:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:
(a)whetherthe UnionGovernmenthave

received any representations from the
Governments of Haryana and Rajasthan
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against the notistcation for banning mining
and other activities in Aravali range;

(b) if so, the details thereof; and

~ (c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) to (c).
The Governmentof Indiaissued apreliminary
notification for regulating, notbanning mining
andcertain activities inthsoe parts of Gurgaon
district of Haryana and Alwar district of
Rajasthan which constitute the Aravalli
Range. Availing the opportunity to file
comments, suggestions orobjections, if any,
within a period of 60 days, the Governments
of Rajasthan and Haryana have
communicated their views expressing
apprehension that;

- Overall development of the district
and the state would be affected;

- Unemployment will result;
- States will incur loss of review;

- Clearance of projects will get
delayed;

- Processing will be duplicated at
State and Cetral Governmentievel;

- States rights are intringed, etc.

There representatives of the States of
Haryana and Rajasthan supplemented their
written submissions in herrings held on
30.3.92 and 7.4.92 respectively. The
comments received are to be given due
weightage while finalising the notification.

MAY 5, 1992

Written Answers 296

[Translation]
Distant Education Council

9072. SHRIANAND RATNA MAURYA:
Will the Minisfer of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have
constituted the Distant Education Council;

(b) if so, the objective behind its
constitution and the scope of its jurisdiction;

(c)the details of the members appainted
and nominated to this council;

(d)whetherthe various universities have
lodged protests against this decision;

(e) if so, the reasons therefor; and

(f) the steps being taken by the
Government to remove the difficulties likely
toarise afterthe constitutions of this Council?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). In pursuance of
the provisions of Section 5 (2) of the Indira
Gandhi national Open University (IGNOU)
Act, 1985, the University has, in consultation
with the Department of Education and the
University Grants Commission, recently set
up a Distance Education Council (DEC) as a
statutory authority of the University. It shall
be the general duty of the DEC to take all
such steps as are consistent with the
provisions of the IGNON Act, the Statutes
and Ordinances, for the promotion of the
open university/distance education system,
its coordinated development and the
determination and maintenance of its
standards.

(c) The DEC as constituted by IGNOU
on 13-3-1992 consists of:
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Vice -Chancellor, IGNOU as Chairman
Education Secretary
Secretary, UGC

and the following nominated members:

Fr. T.V.Kunnankal, Chairman, National
Open School. Prof. (Mrs.) Rajammal P.
Devadas, vice-Chancellor, Avinashilingam
Institute of Home Science and Higher
Education for Women. ‘

Prof. T.N. Bhardwaj, Vice-Chancellor,
Kota Open University Prof. R.V.R.
Chandrasekhara Rao, Vice-Chancellor,

Dr. B.R. Ambedkar Open University.

DR. B.R. Lulla, Director, Directorate of
Distance Education, University oif Bombay.

Prof. R.S. Rath, Director, Directorate of
Correspondence Courses, Utkal University.

Prof. Sabyasachi Bhattacharya, Vice-
Chancellor, Viswabharati.

Prof.C.S.Jha, Vice-Chancellor, Banaras
Hindu University. Shri U.C. Tiwari, for
princilpal Information Officer, Government
of India.

(d)Accordingtotheinformationfurnished
by IGNOU and UGC as well as that available
in the Department, no protests have been
received from any University regarding the
setting up of DEC.

(e) and (f). Do not arise.
[English]

Rent of Premises of Technical
Education Directorate

9073. SHRI DHARMABHIKSHAM: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

VAISAKHA 15, 1914 (SAKA)

Written Answers 298

4 ] Ex-officio

- (@) whether rent of the premises of
Technical Education Directorate, Delhi
situated at Rouse Avenue has been allegedly
increasedfrom Rs. 4500/- to Rs.56,000/-per
month recently;

(b) if so, the details thereof; and

(c) the reasons for such arbitrary
increase?

THE MINISTER OF = HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). The Delhi
Administration has informed that as per the
order of the Delhi High Court, a &um of Rs.
50,899/- per month is being paid as rent by
Delhi Administration to the Dayal Singh
Public Library Trust Society till final disposal
of the matter in the Court.

Educationally backward Districts of
Tamil Nadu

9074. SHRI C.K. KUPPASWAMY: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the names of the educationally
backward districts of Tamil Nadu which are
below TamilNadu's average level of literary;

(b) whether the Governemnt have
provided special funds for uograding the
literacy level in such districts in Tamil Nadu
inparticularandthe wholecountryingeneral;
and

(c) if so, the total amount allocated for
the purpose during 1991-92 and share of
Tamil Nadu thereof?
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THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Astatementis attached.

(b) Under the Centrally Sponsored
Schemes such as peration Blackboard,
Teacher Education, Non-Formal Eduction
and Adult Education Programmes, Finacial
assistance is providedto State Governments
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for educational development State
Governments have been advised to
concentrate of backward district.

(c) The total allocations under Centrally
Schemes as well as allocations to individual
states been published in the Annual Report
cf the Department 1991-92.

STATEMENT

List of Districts having Literary Rate below Tamil Nadu’s average Level of Literacy
Rate 46.76 (All Persons) as per 1981 census.

Name of the S.No Name of the Literacy
State Districts Rate
Tamil Nadu 1. North Arcot 40.89
2. South Arcot 36.78
3. Dharmapuri 29.00
4. Salem 39.29
5. Periyar 39.81
6. Tirﬁchirappali 45.62
7. Pudukkottai 38.69
8. Ramanathapuram

45.32

Source: 1981 Census

Procurement of Wheat

9075. KUMARI PUSHA DEVI SINGH:
Will the Minister of FOOD be pleased to
state:

(a) whether the procurement target ot
wheat for 1991-92 has been achieved;

(b) if so, the contribution of different
States to the Central Pool during the said
period;

(c) the prices fixed for the procurement
of wheat from different. States;

(d) whether wheat was purchased from
the States according to the procurements
prices; and

(e) it not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) The procurement of wheat
being under price support operation and
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totally on a voluntary basis, no target can
really be fixed. A quantity of 77.52 tonnes of

(0)
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wheat was procured for the Central Pool
during 1991-92 rabi marketing season.

(Qty. in lakh tonnes)

States Qty. of wheat procured during
1991-92 rabi marketing season _
Haryana 18.34
Punjab 55.43
Uttar Pradesh 3.68
Rajasthan 0.07
77.52

(c) to (e). The minimum support price/
procurement price of wheat fixed by the
Government is uniform throughout the
country. MSP of wheat for the 1991-92 and
1992-93 rabi marketing seasons are Rs.225
and Rs. 250 per qtl. respectively. It has also
beendecidedthatduring the current seasons,
abonus of Rs. 25/- per quintal will be paidto
those farmers who sell wheat to FCl and its
agencies procuring wheat for the Central
Pool between 1.4.92 to 31.5.1992.

Price of NCERT Books

9077.SHRIGOPIGAJAPATHI: Willthe
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the prices of the text books
particularly the NCERT Publications have
gone up very high;

(b) whetherthere has also been shortage
of these text books; and

(c) if so, the steps taken to bring down
the prices of NCERT Publicationsandalsoto
make them available in the market?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) No, Sir.

(b) No, Sir.

(c) Accordingtothe NCERT, thefollowing
steps have been taken to contain the prices
of its textbooks:-

(i) To continue to price the NCERT
textbooks on a no-profit no-loss basis.

(i) No to price textbooks for classes |-
VIII beyond Rs. 15/~ and to absorb the
losses, if any.

(iii) Tofix prices of Urdu versiontextbooks
at apr with the corresponding English or
Hindi versions whichever is lower, and to
absorb the losses, if any.

The NCERT textbooks are being sold
anddistributed through 35wholesale agents
(14 in the Union Territory of Delhi and 21 in
otherstations). The NCERT operates a Sales
Counter at its Campus in Delhi. The Council
hasdecidedto openthree regionalpubiication
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and distribution centres at Calcutta,
Ahmedabad and Madras to cater to the
requirements of Eastern, Western and
Southem Zones respectively. The existing
publication unit in Delhi will meet the
requirements of the Northern zone.

Aids Study on Health Population and
Development

9078. SHRI SANAT KUMAR MANDAL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a)whetherthe Asian Development Bank
in its study entitled “Health, Population and
Development in Asia and the Bacific” has
emphasised the need for both the
Government and Private Sector participation
in improving health conditions and slowing
population gorwth to promote more equitable
economic development in the country; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH SANFD FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). No report of
study conducted by the Aisan Development
Bank (ADB) entitied “Health Population and
Development in Aisa and the Pacific has
been received by the Ministry of Health and
Family Welfare.

Manufacture of Cancer prone item

9079. SHRI CHHITUBHAI GAM!T: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a)whetheraprojectforthe manufacture
of cancer-prone item Alfa Olefins & Sultone
is being set up in the country with foreign
collaboration;

(b) whether Government’s clearance
has been obtained for project;
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~ (c)itso,whetherprecautions have been
taken to safe guard the general public from
this health hazardous chemical; and

(d) if not, whether Government propose
to investigate the matter?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARUJUN SINGH): (a) to (d). The information
is being collected and willbelaidonthe Table
of the Sabha.

Shortage of Anti-T.B. Medicines

9080. SHRI CHANDULAL
CHANDRAKAR: Willthe Minister of HEALTH
AND FAMILY WELFARE be pleasedto state:

(a) whether any case of breach of
contract regarding supply of anti-T.B.
medicines by some pharmaceutical
companies has come to the notice of the
Government;

(b) if so, the details thereof; and

(c) the action taken by the Government
in this regard so as to provide adequate
supply of anti-T.B. medicines to masses at
reasonable prices?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGHY): (a) to (c). M/s Unicure
(India) Pvt. Ltd., New Delhifailed to execute
the suplly order placed on them and askedto
cancel it on the ground that the same was
received after expiry of valid rate contract.
DGS & D has taken steps to repurchase the
durgs atthe risk and cost of M/s Unicure Ltd.
under the conditions of contract, as the
supply orders were placed during the validity
period of rate contract.

There have been however no reports if
general shortage of anti T.B. drugs in the
country.



305 Written Answers

[Translation)
Assistance to Model Schools In Delhi

9081. SHRI N.J. RATHVA: Wil the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased 1o state:

(a) whether the Government have
considered to sanction additional funds to
each model school in Delhi; and

(b) if so,the amount likely to be provided
to each such school?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). Yes, Sir. An
additional amount of Rs. 50,000/- has been
provided to each Secondary/Sr. Secondary
school converted into Composite Model
School in 1990-91 and 1991-92, in addition
to the regular grant given to al the schools.

Goods Distributed Under operation
Black Board

9082. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a)the details of the mechanismadopted
to ensure the quality of goods distributed
under Operation Black Board;

(b) whether the manner in which these
are being used is also reviewed; and

(c) if so, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Procusement and
distribution of good quality trenching learning
materials is the responsibility of the State
Govts under the scheme of Operation
Blackboard. National Council of Educational
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Research & Training in collaboration with
Bureau of Indian Standards have laid down
the norms & specifications of various items
of equipment to be supplied under the
scheme. The States/UTs have been advised
to follow these norms & specifications.

(b) and (c). The National Council of
Educational Research & Training and four
other institutions have been edtrusted with
the task of assessing the extent of utilisation
of teaching learning material supplied under
the scheme of Operation Blackboard.

AIDS Scare in Safdarjung Hospital, New
' Delhi
9083. SHRI ARJUN CHARAN
SETHLI
SHRI SATYA DEO SINGH:
SHRI! BIJOY KRISHNA
HANDIQUE:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether virus of AIDS were found in
an infant bom to a foreign lady recently in
Safdarjung Hospital, New Delhi;

(b) if so, whether there is lurking fear
among doctors and para-medical staff of the
hospital of being affected by AIDS virus due
to the lack of proper equipments and other
unfrastructural facilities to ward off-AIDS
virus;

(c) if so, the details thereof; and

(d) the steps taken by the Government
to provide adequate safeguard facilities
against AIDS infection?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (d). A lady (African
National) delivered a male child on 22nd
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March, 1892 in Safgarjung Hospital. On
screening tor H!V infection, the perents and
child were found HIV positive.

On knowing the incident, the Resident
Doctors of the hospital approachec the
medical Superintendent and sought
clarification regarding the type of
compensation to be providedto adoctor who
maygetinfectedwith HIVthroughthe handling
of patients and whether the hospital infection
control procedures can be strictly enforced
in the hoisptial.

Aftertne incident, a meeting was held in
the Date. General of Health Services with the
Medical Superintendents of the major Delhi
hospitals in which it was intera-alia
recommendedthatthe guidelines onhospital
infection control issued by the Directorate
Generalof Health Services should be followed
strictly. It was also recommended that the
inpatients’treatmentcan becarried outinthe
ward and there is no need for having a
separate isolation facility. Full blown AIDS
patients should be kept in an area near the
ward where the chances of opportunistic
infections are minimum.

.Consequenttothis meeting, the Medical
Superintendents ot A.LLM.S., Dr. R.M.L.
Hospital Guru Geg Bahadur Hospital,
Safdarjang Hospital, Lok Nayak Jaiprakash
Narayan Hospital, and the Lady Harding
Medical College and Smt. S.K. Hospital have
beenformally directedto enforce/implement
strictily the Hospital Intection Control
Guidelines with a view to minimise the risk of
Intection of health care workers in handling
the patients and to work out additional funds
if required for the implementation of the
various previsions of the Hospital Infection
Control Guidelines.
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[English)

Level Crossings and Encorachments
on Suburban Railway Lines in Bombay

9084. SHRIMOHAN RAWALE: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the existing level crossings
andencroachments onthe suburbanrailway
lines in Bombay are hurdles in the smooth
running oif transport and a number of trains
get cancelled/delayed as a result thereof;

(b) if so, whether the Government have
decidedto eliminate theselevelcrossingsfor
smooth running of suburkan trains; and

(c) if so, the details of the plan in this
regard and the funds allocated for the
purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUNY): (a) There have beencases
of train delays and cancellation due to
trespassing atsome of the 31 levelcrossings
in Bombay area.

(b) 10 of the very busy level crossings
are sanctioned for replacement with Road
overbridges as sponsoredbythe State/local
authority on cost sharing basis. Other busy
ievel crossings will be taken up for
replacement with Road over bridge$4as and
when sponsored by the concerned authority
on cost sharing basis.

(c) Funds are allocatedin keeping with
the anticipated progress by the State
Government on approaches and by the
Railway on bridge proper. Current year's
allocation for Road over bridge in Bombay is
Rs. 75 lakhs.
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FCI Appeal Against Award of Industrial
Tribunal

9085. SHRIBASU DEV ACHARIA:

SHRI MRITYUNJAYA
NAYAK:

Willthe Minister of FOOD be pleasedto
state:

(a) the number of cases in which the
Focd Corporation of India has appealed
against the award of the Industrial Tribunal
during the last three years; and

(b) the details of cases where the
gudeiines of the Government have been
violated and not appealed against such
awards?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and (b). Information is being
collected and will be laid on the table of the
House.

NMRI Facilities at Government
Hospitals

9086. SHRIGEORGE FERNADES: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the Government Hospitals in the
country providing ‘Nuclear Magnetic
Resonance Imaging’ facility to patients,
location-wise; and

(b) the steps taken by the Governemnt
to provide this faciiity to more hospitals so as
to make available this sophsticatedfacilityto
masses at reasonable price?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) The 'Nuclear Magnatic
Resonance Imaging’ facility is available in
the Institute of Nuclear Medicine & Allied
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Sciences, Delhi and Nizam Institute,
Hyderabad.

(b) The All India Institute of Medical
Sciences, New Delhihas decidedtopurchase
two ‘Nuclear Magnetic Resonance Imaging’
machines for which necessary formalities
are being completed. Further, the Delhi
Administration has informed that six major
Government hospitals have been linked with
the following two private Diagnostic Centres
for providing ‘NMRI’' services to 35
economically weaker patients permonth, as
may be recommended by the respective
referring hospitals:-

1. Diwan Chand Aggarwal Training
Research Centre.

2. M.R.l Diagnostic Research Centre.
Operation Black Board

9087. SHRIMATI MALINI
BHATTACHARAYA: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be
pieased to state:

(a) the total amount spent on Operation
Black Board so far,

(b) the number cf chudren benefitted
from the scheme. so tar; and

(c)whether any review of the work done
under the scheme has been underiaken?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT -(SHRI
ARJUN SINGH): (a) Funds totailing
Rs.699.04 Crores have sofarbeenreleased
underthe Scheme of Operation Blackboard.

(b) Children in 413546 Primary schools
have so far been benefitted by the Scheme.

(c) The Working Group on Early
Childhood Education and Elementary
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Education set up for Formulation of 8th Five
Year Plan reviewedthe Scheme of Operation
Blackboard and recommended that the
Scheme should continuetillcompletion during
the Vllith Plan andthe minimumnormshould
be expandedto 3teachers and 3 classrooms
wherever enrolment in a schools justified it.

It also recommended a version of
Operation Blackboard for Upper Primary
Schools.

Strategy for Earth Summit

9088. SHRI SANAT KUMAR MANDAL:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether India participated in the

meeting of the developing countries held in

Malaysia during the last month to chalk out
their strategy forthe proposed Earth summit
at Rio, Brazil in June, 1992; and

(b) if so,the strategy worked out therein?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b) India participatedin the Second Ministerial
Conference of Developing Countries on
Environment and Development held at Kuala
Kumpur, Malaysia from 27-29 Atril, 1992.

The participating countries agreed to
fake a common possition at the United
Nations Conference on Environment and
Development to be held at Raio de Janeiro,
Brazil in June 1992.

The Kuala Kumpur Declaration on
Environment and Development has been
placedin Parliament Library for reference by
Hon’ble Members.

Heart Allments among Kids

9089. SHRI SHRAVAN KUMAR
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SHRIMATI VASUNDHARA
RAJE:

DR. MAHADEEPAK SINGH
SHAKYA:

SHR!I ARJUN CHARAN
SETHI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether, according to . WHO statistics,
at least 60,000 kids die of heart ailments
every year in the World;

(b) the approximate number of kids who
die in India of heart ailments every year and
the percentage of the World figures they
constitute; and

(c) the schemes under operation to
prevent such deaths in India and the annual
expenditure incurred thereon?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) According to World
Health Organisation annual mortaiity due to
rheumatic heart disesase, though under
reported, is put at 60,000

{b) No epidemiological study has been
done so far regarding the mortality among
children due to heart ailments in India.

(c) At present there is no such scheme
in operation. However, necessary facilities
for treatment of heart ailments are available
in most of the major hospita in the country.
[Translation]

Colour in Medicines

9090. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of HEALTH
ANDFAMILY WELFARE be pleasedtostate:

(a)whether ‘Amranth’ colours were being
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used in medicines previously;

(b) whether its use is being banned/has
been banned as such colours are harmful or
. health;

~{c) whé&lpet some of the majer medicine
g\anu(agttm& il have the stock of such
<ot |

({1‘) wnetger atyfinte bound programme
has been fixed to dispose of the stock; and

* (e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) As per the provisons
containedinthe Drugs and Cosmetics Rules,
1945, ‘Amranth’ has been permitted to be
used.

(b) There is no proposal under
consideration of the Govemment to ban the
use of this colour in drugs as no report of its
harmfulness for health has come to the
notice of the Government.

(c) to (e). Do not arise .
[English)

Rural Eye Camps

9091. SHRIGEORGE FERNADES: Will
the Minister of HEALTH AND FAMILY
WELFRE be pleased to state:

(a) whether attention of the Government
has been drawn to the news-item captioned
‘Rural eye camps not hygienic’ appearing in
the Times of India dated February 7, 1992;

(b) if so, the details thereof; and

(c) the $teps proposed to be taken by
them Govemnment to provide bettereyecare_
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facilities in rural ars in hyygienic conditions?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGHY): (a) Yes, Sir.

(b) The President of the All India
Ophthalmological Society expressed his
views on the unhygienic conditions and lack
of post-operative care in rural eye camps,
during 5 days Golden jubilee meet of the
society. A view was also expressed in the
meet aboutthe inadeauency of eye collection
and comeal graftir;g.

(c) Rural Eye camps approach is one of
the strategies adopted by the Government of
India under National programme for control
of Blindness for reducing the rate of blindness
through Cataract Operations. Although the
Govemnment have upgradedthe PHCs district
Hospitals, Medical Colleges and Regional
Institutes of Ophthalmology with manpower,
drugs and equipments nut provision of
permanent eye care facilties to the rural
masse$ spread over more than 5 lakhs
villages in India is far away due to financial
contraints. For providing eye care serices in
rural areas, further development and
strengthening of Community Health Centres
and small eye hospitals in the mofussil are
as well as sub-divisional area (Taluk area) is
planned phased manner. Till such time
adequate infrastructure is established, camp
approach has to continue considrering the
large backlog of cataract operations.
However, the Govemment of India have
issued guidelines for organising eye camps
which provide for pre-operative_care, post
operative care aswell asfollow up measures.

Art Auctioneer of U.K.
9092. SHRISANAT KUMAR MANDAL:
Will the Minister of HUMAN RESOURCES
DEVELOPMENT be pleased to state:

-(a)whetherattention of the Government
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has been drawn to the news item captioned
“Sotheby’s comes to India’ appearing in the
“Indian Express” dated February 18, 1992.

(b) it so, the trems and conditions on
which this firm has been allowed to auction
the various articles of art in India and how
much commission they are permitted to
repatriate to U.K.; and

(c) whether the articles ot art proposed
to be auctioned by this firm do not contain
ban items to be taken abroud?

THE MINISTER- OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, Sir.

(b) No licence for dealing in antiquities
has been granted uptill now in terms of the
provisions ofthe Antiquities and Art Treasures
Act, 1972.

(c) No details of the auction items are
available with the Archaeological Survery of
India.

Development of Human Antibodies for
Treatment of AIDS and Cancer

9093. SHRI GEORGE FERNANDES:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whetherthe Government'’s attention
has been drawn to the news item captioned
‘Human antibodies in test-tube’ appearing in
the ‘Hindi’ dated January 13, 1992;

() if so, the details thereof;

(c) whetherthe Government propose to

use this therapy for the control of AIDS an’

cancer; and
(d) if so, the details thereof? .

THE MINISTER OF HUMAN
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RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, Sir.

(b) to (d). According to the Report,
scientists have been able to produce
antibodies in a test-tube outside the human
body. The antibodies are the proteins that
protect the body when inffective organisms
attack ft. If further experiments prove
successful, the technology may help in
production of large quantities of antibolies
outside aliving body which may have potential
application in the mangement if AIDS anbd
cancer.

[ Translation]
Short Stay Homes

9094 DR. MAHADEEPAK SINGH
SHAKYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether there is any provision for
construction of Short Stay Homes for the
welfare of distressed persons;

(b) if so, the criteria fixed for the
construction of these homes; and

(c) the number of such homes
constructed during 1990-91 State-wise?

THE MINISTER OF STATE OF THE
DEPARTMENTSOF YOUTHAFFAIRSAND
SPORTS AND WOMEN AND CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(KUMARI MAMATA BANERJEE): (a) to (c).
The Department of Women & Child
Development implements a scheme for
running Short Stay Homes which provides a
component of assistanceforrenting premises
for the homes. There is no provision for
assistance for the construction of buildings

- for Short Stay Homes. In 1990-91, 53 new

homes were sanctioned.
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Waest Aisa Environment conference

9095. SHRI N.-J. RATHVA: Will the
Ministerof ENVIRONMENT AND FORESTS
be pleased to state:

(a) the participants from. India to the
West Asia Environment Conference
organised by the World Trade Centre, Dubai
in April, 1992;

(b) the recommendations made by
environmental experts in the conference;
and

(c) the action taken by the Government
on the suggestion/ recommendations made
in the conference?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) West
Asia Environment Conference was held in
Dubai from 7-9 April, 1992. Government of
India was not invited to this Conference. As
such no official delegation from India
participated in the Conference.

(b) No recommendations made in the
Conference have been received by the
Government.

(c) Does not arise.
[English]
Tiger Population

9096. SHRI DHARMANNA
NMANDAYYA SADUL: Will the Minister of
ENVIRONMENT AND FORESTSbe pleased
to state:

(a) whether there has been a decline in
tiger population in the country due to large
scale destruction of forests in all the Tiger
Reserves during the last three years;
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(b) if so, the reason therefor; and

(c) the remedial steps taken/proposed
tobetakenbythe Governmentinthis regard?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIROMENT AND
FORESTS (KAMAL NATH): (a) No, Sir.

(b) Does not arise.

(c) Does not arise. However, intensive
patrolling by the departmental staff is
undertaken in all Tiger Reserves 1o project
the flora and fauna, In Addition, a new
scheme titled “Eco-development around
National Parks and Sanctuaries including
project Tiger Areas” has been launched to
ameliorate the hardships of the people living
on the fringe of such areas and to reduce
their conflict with the park authorities—

Environment Friendly Chenicals

9097. SHRI NAWAL KISHRE RAI: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

- (a)whether Government have embarked
on creation of a list of environment triendly
chemicals; and

(b) if so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMAL NATH): (a) and
(b). Government has identified sixteen
categories of consumer products, some of
which are chemicals or may include a
composition of chemicals in the process of
manutacture. Within each category, criteria
will be specified according to which products
would be identified & whose manufacture
use and diposal would significantly reduce
the harm that would otherwise be caused to
the environment. The categories of products
identified are:
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(i) Soaps and detergents
(ii) Plastics
(iii) Food items such as Edible Qils, Tea,

Coffee, Baby food, processed foods,
Beverages

(iv) Papers (Fine peper, Samtary Papers,
News Print, etc. )

(v) Textiles, Diapers, etc.
(vi) Preservatives and Food additives

(vii) Cosmetics e.g. Shampoo, Lipstics,
Face Power

(viii) Paints

(ix) Batteries

(x) Lubricating Oils
(xi) Packaging
(xiii) Aerosol

(xiii) Pesticides, Insecticides, Biocides
and Weedicides

(xiv) Drugs
(xv) Electrical Goods/Electronic Goods
~ (xvi) Wood substitutes.

Preparatory Committee Meeting in New
York
9098. SHRI R. SURENDER
REDDY:
PROF. MALINI
BHATTACHAYA:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:
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(a) whether India participated in the
preparatory committee meeting oif UN
Conference on Environment and
Development held in New Yourk;

(b) if so, the issues discussed-at this
meeting particularlythe outcorne ofthe G-77
developing countries calling for substantive
changes in a position paper submitted by
industrailised nations which spelled out
methods for financing environment and
development projects;

(c) whether the hard line pursued by
U.S. and its allies resulted in virtual break
down of negotiations at preparatory
committee on a statement to be adopted at
Rio;

(d) if so, the details thereof and the

" stand taken by the Government of India in

asking the West to share more to undoeco
damage; and

(e) whetherthe Govemment proposeto
prepare its own paper for the Brazil
conference taking into account views of
North and South?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI KAMEL NATH): (a) India
has participated in the Preparatory
Committee meeting of UN Conference on
Environment and Development held in New
York from March 2 to April 3, 1992.

(b) The issues related to the
programmatic items of Agenda like
desertification, protection of oceans seas
and coastal areas, protection of the quality
and fesh water resources, education, public
awareness, human setlements, wastes and
toxic chemicals, protection and mangement
of land resources, protection of atmospheres
and property were discussed.
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A draft Rio declaration on Environment
and Development has been drawn up for
further consideration by the Summit meeting
atRio. Thelssues relatedtoforestry, transfer
oftechnology and Finacial mechanisms were
alsodiscussedinthe meeting. The G-77 and
China have put forward position papers on
the financial mechanism and transfer of
technology. However, no consensus could
be achieved on these issues in the meeting.

(c) to (e). The Preparatory Committee
has succeeded in preparing a draft Rio
declaration on Environment and
Development, which would be discussed in
the United Nations Conference on
_Environment and Development (UNCED) to
beheld at Rio deJaneiroinJune, 1992. Copy
of draft prrinciples on General Rights and
obligations (Doc. No.A/Conf 151/PC/WG lIV
L 33 Rev 1) has been placed in Parliament
Library for reference by Hon’ble Members.

India has been associated with other
developing countries in preparing posstion
papers covering issues like providingfornew
and additional resources to developing
countries, meeting full incremental costs of
the measures to be met by the developed
countries, meeting countries, funding
mechanisms, technology transfer etc. India
is associated with continuing attempts to
narrow down any differences that may exist
between developed and developir'\‘g
countries.

[Translation)

Appeals pending with ADRM
Moradabad

9099. DR. P.R. GANGWAR: Will the
Minister of RAILWAYS be pleased to state:

(a) whether several appeals have been
lying pending in ADRM office Moradabad
since 1989-90, 1990-91 and 1991-92;
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(b) the full details thereof; and

(c) the reasons tortheir non-disposalso
far?

THE MINISTER OF STATk IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Information
regarding appeals in disciplinary cases is as
under:-

1989-90 - Nil

1990-91 - Nil

1991-92 - 11 C6 cases off
Feb.'92 and 5
cases of
Mar. 1992)

(c) These appeals have been revived
recently and no delay has taken place.

[English]

Construction of OPD Block at
Safdarjung Hospital

9100. SHRI MADAN LAL KHURANA;
Will the Minister of HALTH AND FAMILY
WELFARE be pleased to refer to the reply
given to Starred Question No. 398 on §
September, 1990 and state:

(a) whether the construction work of
OPB Block, Phase lil (Central Wing) in
Safdarjung Hospital has been completed;

(b) if so, the details of the O.P.D that
have started functioning therein;

(c) whether there is any proposal to
construct indoor blocks also having
connection which O.P. Ds; and

(e) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (c). The construction
work of OPD Block, Phase Ill (Central Wing)
in Safderjang Hosptial has been completed
but the OPDS could not be sarted as the
clearance certificate from the Chief Fire
Officer has not been received.

(d) and (e). No, Sir. However, there is
proposal to connect the new OPDs through
the connecting corridor to the main Hospital
Block.

Deputation of Doctors to Medical Camp
in Amethi

9101. SHRI SYED SAHABUDDIN: Will
the Minister of HEALTH FAMILY WELFARE
be pleased to state:

(a) whether medical specialists of Union
Govemmenthave been deputedto a medical
campin Amethi orgnised by the Rajiv Gandhi
Foundation;

(b) if so, the terms of deputation;

(c) whether there are further requerts
fromthe Foundationfordeputation of medical
personnelunderthe CentrailGovernmentfor
various activities of the Foundation; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIAMTI D.K. THARADEVI
SIDDHARATHAY): (a) Yes, Sir.

(b) Medical Specialists were deputed to
the Polio Camp and the ENT Camp held on
14thMarch, 1992 and 6thto 15th April, 1992,
to provide medical services to the patients
attending the camp.

MAY 5, 1992

Written Answers 324
(c) No, Sir.

(d) Does not arise.
Aifa Olefins

9102. SHRI CHHITUBHAI GAMIT: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Alfa Olefins is used for the
manufacture of detergents widely used in
the manufacture of soaps;

(b) whether its by products are
susceptible to cancer; and

(c) it so, the steps taken to ensures
before establishing units manufacturing Alfa
Olefins that they are not health hazardous?

THE MINISTER OF STATE OF THE

MINISTRY OF ENVIRONMENT AND -

FORESTS (SHRI KAMAL NATH): (a) Yes,
Sir.

(b) and (c). During the conversion of
Alpha Olefins to Alpha Olefins sulphonates,
which are used in the manufacture of deter
gents, some unsaturated sultones are likely
to be produced as bye-products. Studies
carried out on mice suggestthat one of these
sultans viz; propane sultan has potential for
causing skincancer. However, Alpha Olefins
sulphonates are less toxic than linalkg!
benzenesulphonates. These are also rapidly
and fully bio-degradable and cause less
irritation to skin with low toxicity. Their useis,
therefore, being encouraged for
manufacturing detergents.

[Translation]
Agro Forestry in Rajasthan
9103. PROF. RASA SINGH RAWAT:

Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:
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(a) the details of the project started
under agro-forestry scheme in Rajasthan
during the last three years and expenditure
incurred there on, year wise;

(b) the number of trees proposed to be
planted during 1992-93 together with the
area of land earmarkedtherefor and number
of cooperative societies proposed 1o be set
up during the same period;

(c) whether the agro-forestry has
resulted in misuse and forcible acquisition of
meadows and agricultural dryland of farmers;
and

(d) if so, the corrective steps proposed
to be taken in that direction?

THE MINISTER OF STATE OF
ENVIRONMENT AND FORESTS (SHRI
KAMAL NATH): (a) During the last three
years, following number of seedlings were
distributed to the farmers for planng on their
own farm land under ongoing tarm forestry
programmestil;-

Year No. of seedlings
distributed
(in crores)
1989-90 5.70
1990-91 3.99
1991-92 3.30

No, new project under agro-forestry

scheme has been started in the state of
Rajasthan during the last three years.

(b) Targets of tree planting and area
coverage during the year 1992-93 are in the
process of finalization.

(c) No, Sir.

VAISAKHA 15, 1914 (SAKA)

Written Answers 326

(d) Does not arise.
Avallability of Wheat and Rice

9104. SHRI N.J. RATHVA: Will the
Minister of FOOD be pleased to state:

(a) whetherthe Union Government have
issued any guidelines to the State
Governments and Union Territory
Administrations to make available maximum
quantity oif wheat and rice druing the Rabi
and Kharif seaons;

(b) if so, the details thereof;

(c) the quantity of what and rice made
available by the State Govemment and ea
Union Territory Administration to the Central
pool during 1990-91 and 1991-92, State-
wise and Union Territory yeas; and

(d) the Limit fixed by the Uion
Government in this regard for 1992-937

THE MINISTER OF STATE OF THE
MINISTRY OF -FOOD (SHRI TARUN
GOGO): (a) and (b). It is been impressed
upon the State Governments/ Union
Territories to maximise procurement and
make all out efforts to achive certain level of
procurement to replenish the stock of
foodgrains in Central Pool on orderto enable
to the Central Government to meet their
requirement for PDS.

(c) Statements | and Ii anached

(d) No limit can really be fixed as wheat
and paddy are procured from farmers on
voluntary basis under minimumprice support
operation. Rice is procured under iatutory
levy, which varies for State of :> state,
imposed by State Governments on Millers.
the extent of procurement of rice would
depend, on the quantity of paddy processed
by the millers.
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STATEMENTH

Statewise procurement of rice (Including paddy in Terms or Rice) during 1990-9t and
1991-92 marketing Seasons

State/U.T. Marketing Seasons (October -September)
1990-91 1991-92
A- Central Pool )
Andhra Pradesh 33.35 16.99\
Arunahcal Preadesh Neg Neg
Assam 0.07 0.05
Haryana 10.62 9.16
Kamataka 1.45 0.97
Madhya Pradesh 6.31 394
Maharashtra 0.23 0.40
Orissa ‘ 214 238
Punjab 48.21 42.84
Rajasghan 0.28 0.20
Uttar Pradesh 13.47 8.31
West Bengal 1.03 0.56
Chandigarh 0.21 0.24
belhi 0.05 0.05
Pondichery 0.05 0.04
Total ‘A’ 117.43 86.13

B- Non- Central Pool
- Guijarat 0.17 0.08

Jammu and Kashmir 0.07 - 0.03
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State/U.T. Marketing Seasons (October -September)
1990-91 1991-92

Tamil Nadu 8.99 9.50

Total ‘B’ 9.23 9.61

Total (A+B) 12.6.71 95.74

*Position as on 30-4-1992. *30.4 NEg. - Beleow 500 tonnes
STATEMENT-II

Statewise Procurement of wheat during 1990-91 and 1991-92 Marketing Seasons

(Figures in lakh tonnes)

State/U.T Marketing Season (April -March)
1990-91 1991-92
Haryana 25.95 18.34
Himachal Pradesh 0.01 -
Jammu & Kashmir Neg -
Madhya Pradesh Neg -
Punjab ) 767.49 55.43
_Rajasthan 1.35 0.07
Uttar Pradesh . 15.83 3.68
- Chandigarh 0.02 -
Delhi | - .
Total 110.65 77.52

Procurement

Neg. Below 500 tonnes
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of C.J., Patna High Court
[English) - Research to make the content more
relevant;
Telecast of UGC Programmes

9105. SHRI G. MADEGOWDA: Wil the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of the subjects covered by
the U.G.C. programmes on Doordarshan;

(b) the timings of the telecast of these
programmes;

(c) whether the UGC prdgrammes
require improvement in quality and content;

(d) if so, the steps taken in this regard;

(e) whether there is any proposal to
introduce the UGC programmes in regional
languages; and

(f) if so, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) According to the
information furnished by UGC, The
Commission has been telecasting
educational programmes in English entitled.
“Contrywide Classroom™for undergraduate
students and general viewers. These
programmes are not syllabus-oriented but of
general enrichment type and cover inter-
disciplinary subjects such as environment
developments in Science, new discoveries
etc.

(b) The programme is telecast from 1-2
PM and again 4-5PM on all days excepting
Sundays.

(c) and (d). The Commission has been
making continuous efforts to improve the
content and quality of the programmes. The
steps taken by the commission in this regard
include:

- Pre-testing of the programmes to make
them more interesting and effective;

- Training and workshops for the
production staff and academics involved;
and

- Designing newprogrammes onthebasis
of the feedback received from viewers.

(e) and (f). According to the information
furnished by UGC, there is no proposal at
present to prepare the programmes in °
regional languages. However, the
Commission plans to telecast programmes -
in Hindi as soon as additional time slot on
Doordarshan is made available.

12.00 hrs

RE: ALLEGED THREAT TO THE LIFE OF
CHIEF JUSTICE OF PATNA HIGH
COURT BY THE CHIEF MINISTER OF
BIHAR

[ Transiation]
(Interruptions)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, | have given you a notice -
(Interruptions)

MR. SPEAKER: One by one
(Interruptions)

SHRI RAM VILAS PASWAN: Mr.
Speakaer, Sir, | have given you a notice that
on the one hand Russia .... {Interruptions)

MR. SPEAKER: Paswan Ji, | have not
called you. | shali call you later.

[English)

Iwillcall you later. Let the Lady Member
speak. ’
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[Translation)

SHRIMATIKRISHNA SAHI (Begusarai):
Mr. Speaker, Sir, the Chief Minister of Bihar
has given a threat to kil the Chiet Justice of
Patna High Court. Atfirst, the executive was
made ineffective when an officer of the rank
of Commission rank viz. Shri Ramanujan
was beaten in the Secretariat building, then
twastheturn of legislative when ShriHemant
Sahi was killed. Now the judiciary is being
maimed. Now, what more is neededto justify
imposition of the President’s Rule in the
State? For how long the Central Government
wait? A large number of people were killed
there. Now, what more do you want? Why is
the Government is mute witness to this?
Why is the President's rule notbeing imposed
there? Mr. Speaker, Sir, through you. Iwould
like to urge the Prime Minister and the
Human Resource Development Minister, who
is also sitting here, that the Government
should make a statement about it. Even
efforts are being made to liquidate the
judiciary there. You must have got this
information through the newspapers.
Democracy has become a mockery.
Dictatorship has debasedthe administration.
The siogan of social justice is an eyewash in
Bihar. Allthis has become a mere show. The
incidence of kidnapping is the highest in the
State. Development work has come to a
grinding halt andthe Constitutional machinery
has completely failed.

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Speaker, Sir, |have heardthat the
Chief Minister of Biharhas given atelephonic
threat to the Chief Justice of Patna High
Court and used filthy words against him. In
this connection, the Patna High Court..
(Interruptions)

SHRIMATI KRISHNA SAHI: This is a
question pertaining to the judiciary. A threat
has been given to kill the Chief Justice.

SHRI MADAN LAL KHURANA: In this
connection, the Chief Justice of Patna High
Court has sent a written report to the
Government of Bihar in which it has been
statedthathislife is in dangerandif something
happens to him after his death his family

members shoukibe escortedto West Bengal.
In the face of threat given by the Chief
Minister of Bihar, the judiciary in Bihar is not
feeling safe. This hascreated aconstitutional
crisis. If the Chief Justice of the High Court
receives such a threat, the rule of law shall
endandthe rule of the jungle will prevail. This
is a problem of constitutional crisis not only
for Bihar, but for the entire nation. It is,
therefore, reqused that you may ask the Law
Minister to make a statement in the House in
this regard. | would like to know from the
Government as to what is the real situation
and what steps are being taken for the
security of the Chief Justice? (Interruptions)

SHRI LAL K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, this is such a matter, when
Ihearditfour days ago, that Ifelt it proper not
to say any things on such a serious issue on
the basis of hearsay. |1saw that yesterday in
the other House when this question was
raised nobody contradicted it and the Minister
of State of Parliamentary Affairs assuredthe
House that the Government is in touch with
the Bihar Government and facts are being
obtainéd. | would like to submit that this

. should not be considered as a party issue. |

would like to request other members of the
Opposition and even the members of the
Congress Partyifthere is no truthin it, action
should be taken against the person who has
spread this kind of news. If there is any truth
in it and if the Chief Justice has really made
any such complaintto the Governor andif he
has also said that anything happens to-him,
then his family should be looked after etc.
etc. Thenldo notthinkthat the farmers of our
Constitution had visualized any serious
circumstances than this which could not be
called the breakdown of constitutional
machinery. | do not know whether the Chiet
Minister has threaten the Chief Justice in
respect of a case being decided by him. |
vnly know that this matter has been going on
for the last four days and there is no
contradiction of it fromthe Governemnt side.
| have some information. Since a serious
allegation has been levelled, why is it not
being denied by any Member of the Cabinet?
He should stand and say thatthere is notruth
in it. | would like to reveal a fact. One of my
friends fromGandhiNagarwho is wellknown
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to him and was doing practice in the High
Court, made a telephonic call to him about
the incident, he said.

[English]

‘| would not like either to confirm it or
deny it.” This was the reply given, which has
its own implications.

[Translation)

That is why | would like to request the
Government to state the facts in the House.
Arjun Singh Ji and Kumaramaglam Ji are
sitting here who gave an assurance in the
other House yesterday that they were in
touch with the Bihar Government and the
House would be informed about the correct
position after verification of the facts.
Therefore, House should be informed of the
. cofrect position. If itis abaseless allegation,
the matter should be treated as closed. If
there is some truth in it, proper action should
be taken.

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, a judge has been threatening
the State Government openly. | raised this
issue on thefloor of this House, but there was
no response fromthe Government. A sitting
judge is saying that the State Government
should be kicked out.  would like to know the
response of the Government. (Interruptions)

1 am not trying to exonerate anybody,
but the fact should be ascertained.
(Interruptions)

[ Translation)

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, my point was different. |
shall come to that, but because the leader of
the Opposition has... (Interruptions)

MR. SPEAKER: If you speak twice in
the Zero Hour, other Members shall not get
a chance...

(Interruptions)
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SHRI RAM VILAS PASWAN: wMr.

Speaker, Sir, when this matter was raised by
hon. Lady Member, 1 did nottake it seriously,
but when the Leader of the Opposition says
anything, then obviously it assumes some
seriousness. Today moming, I talked to the
Chief Minister of Bihar and we are also
equally concerned over such matter. | would
like to state that what ever has been said is
absolutely baseless... (Interruptions) You
may kindly listen to us. (Interruptions) The
Congress Party and the B.J.P. have failed in
all their tactics and now the judiciary.
(Interruptions)...

Is gétting perturbed... (Interruptions)
[English]

SHRIMATI KRISHNA SAHI: No, No.
(Interruptions)

[Translation)

SHRI RAM VILAS PASWAN: This is a
serious matter... (Interruptions).... The leader
of the Opposition without ascertaining the
facts.... (Interruptions).... You may Kindly
listen to me... (Interruptions)... This will not
do...(Interruptions) You may listem, you have
levelled charges and you will have to listen.
Pleaselistento me... (Interruptions)... Thisis
a very serious matter, you will have to listen
to me... (Interruptions) We also possess
information aboutwhatthe U.P. Government
is doing and what is the Congress
Governemnt doing elsewhere....
(Interruptions)... The law and order situation
hasdeterioratedin Delhi.... (Interruptions)....
As far as Bihar is concerned and the Bihar
Governmentis concemed, I stated that | had
atelephonic talk with the Chief Minster. If the
leader of the Opposition or any Member of
the Congress Party have some proof, they
should lay it on the Table of the House....
(Interruptions) :

[English}

SHRI PAWAN KUMAR BANSAL
(Chandigarh): The news about the threat
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given by the Chief Minister of Bihar to the
Chief Justice of the High Courtis indeed very
disturbing. (Interruptions)

[Translation)

SHRIRAM VILAS PASWAN: Two days
ago, | have came from Gorakhpur
(Interruptions)

MR. SPEAKER: Look, kindly examine
this issue and do something about it. No, not
like this.

(Interruptions)

MR. SPEAKER: Please, sit down. In
such cases it is not good to jump to any
conclusion andif something has been stated,
first let it be examined and there after do
something about it.

(Interruptions)

MR. SPEAKER: Please, sit down. | am
no my legs. Why are you shouting? | am
helping only you. First letitbe examined, and
then thereafter do something. It has also
been stated that if someone has done
somethingwrong, action can be taken against
him.

(Interruptions)

SHRI RAM VILAS PASWAN: All right.
We have no objection, but if ever any case
regarding rift between Chief Justice of India
andthe Prime Minister appears infuture, we
shallcertainly raise itandthen you should not
object to it.

MR. SPEAKER: That is why time and
again | have been repeatedly stressing this
point in the House that one shoulds be very
careful before speaking anything againstthe
Prime Minister or a Chief Minister or a Judge
of the Supreme Court or someone else. And
therefore it has been stated earlier that at
first it should be examined thoroughly only
then it will be possible to do something about
it. If certain action is necessitated, we will
take appropriate steps in this regard.
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[English}

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Sir, the reported news about
holding out threats by a Chief Minister to the
Chief Justice of the Patna High Court is
indeed very disturbing and it is for the first
time in the annals of history of Indian
democracy that we heard of such
reprehensible acts. | agree with hon. Lal K.
Advaniji that what is important is to know
about the veracity of the thing and if it is true,
nothing could be more disturbing and
shamefulfor any law-abiding and respecting
citizen of the country.

Alithatlwishtosayisthat Iwas hurtand
Iwas painedwhen | heard a seniorcolleague
Shri Somnath Chatterjee saying that it was
the Chiet Justice....

MR. SPEAKER: Do not go to the other
point.

SHRIPAWN KUMAR BANSAL: That is
very important. It is coming from a senior
advocate of his stature to try, to defend and
to divert the thing. We know it is the judiciary
of the country to which every ordinary citizen
of the country tums when he is aggrieved by -
any action of the executive. We are proud of
our judiciary. It is shameful indeed to impute
motives against the judiciary and try to
stimulate a sort of war between the judiciary
and the executive. | would urge the hon.
Ministerfor Law tocome out with astatement.
Inthis context, it is of utmostimportance that
we try to approach the Govemor to find out
whether he, in fact, did receive a letter from
the Chief Justice and if he did receive, this
matter must receive our due attention.

[ Translation)

SHRI INDRAJIT GUPTA (Midnapore):
You stated that it should be examined.
Thereafter it should be debz:cc. But before
the probe is made, yc. nave allowed the
mattertoberaised. F:rst, itshould be probed.

MR. SPEAKER: Why do you get angry
at others? | have no mahine to conduct the



339 Alleged threat to life of

House. If 1 allocate you time the people from
that side getangry, if they are giventime, you
get angry. Nobody adheres to rules. The
total responsibility of controlling the House
rests on the presiding Officer only.

(English)

SHRI SRIKANTA JENA (Cuttack): Sir,
we are really disturbed after the Leader of
the Opposition mentioned about this. One of
his friends from Ahmedabad telephonedthe
Chief Justice and confirmed it to him. Then
he raises this question inside the House. His
friends talk to the Chief Justice and confirme
it. Then he raises this matter inside the
House. The Congress-l Member talked to
the Chief Justice and confirms it and try to
raise it inside the House. The Leader of the
Opposition did not refer it to the Chief Minister
to confirmthis before raising this issue inside
the House. This is very disturbing. The
Leader of the Opposition could have very
well talkked to the Chief Minister of Bihar and
confirmed this matter before raising this
matter inside the Housae. Through his friend
only he takked to the Chief Justice. The Lady
Member must have taken this matter and
ascertained it from the Chief Justice only.
She did not talk to the Chief Minister and
confirmthis matter whetheritis atact or not.
The political mechanisation behind this whole
story is known to everybody. Let us not play
to the politics of this combination.

[Translation]

SHRILAL K. ADVANI: Mr. Speaker, Sir,
I have been referred individually, | can quote
the whole proceedings of the Rajya Sabha
while observing all the decorum, but as
proceedings are not quoted | would like to
state only this much that | did not act only on
the basis of the talk over the telephone.
Yesterday when | watched the proceedings
ofthe Rajya Sabha, avery lengthy discussion
had taken place there. May persons were
present there, Members of the principal
opposition party, whose member is the Chief
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Minister of Bihar, were present there. Nobody
contradictedit. Eventhe hon. Ministerassured
thereafter that he would lay all the facts on
the table of the House, after getting all the
information in this regard.

SHR! RAM VILAS PASWAN: Mr.
Speaker, Sir, we wanted to raise this_issue
during the zero hour.

SHRI LAL. K. ADVANI: He must have
obtained the latest information. It has been
discussed yesterday. Thereafter he must
have obtained the latest information. He
should give the information obtained by him
without creating any further doubts in this
connection. You might have noticed, | told
earlier that | did not know its veracity. But if
itis false, whosoever has spread this rumour
isguilty, andifitistruethenitis a very serious
matter.

[English}

MR.SPEAKER: Two of your Members
have done it already.

(Interruptions)

SHRIBASU DEB ACHARIA (Bankura):
Afteryour observation, why are you allowing
it? (Interruptions)

[Translation)

MR. SPEAKER: | am objecting to it
because you should not speak during the
zero hour without prior notice and also such
complicatedissues, which may cause conflict
between the judiciary and the executive as
well as the other House, should not be
discussed here. It is not good in our own
interest. It is not a matter of pride that we
have spoken here. Whatever we speak, that
should be correct. Merely speaking cannot
serve the purpose. Please do not insist on
speaking and it is not god to have further
discussion on this issue as long as the facts
are not available. Let the hon. Minister say
something in this regard.
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[English)

We will go to the other items.
(Interruptions)

THE MINISTER OF STATE IN THE

- MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): Mr. Speaker, Sir,
onthe short question of whether actually the
Chief Justice of the Patna High Court has
written to the Governor, we shall definitely
come backtothe House as soon as possible,
as soon as we get the facts. (Interruptions)

SHRIINDRAJITGUPTA:Everydaythey
say they willcome backtothe House butthey
are not doing that.

SHRI RANGARAJAN KUMARA-
MANGALAM: We have already - yesterday
- contracted the State Governemnt to find
out the facts also. We will come back to the
House. | would like to say one thing.

" MR. SPEAKER: Come backtothe House
with information.

(Interruptions)

SHRI RANGARAJAN KUMARA-
MANGALAM: Yes, with information.
Normally, when we say we willcome back to
the House it means ‘with information’. We
come everyday back to the House. If | may
submit, certain amount of self-restraint, |
think, could be advisable on all of us because
this is a very delicate issue.

MR. SPEAKER: You are right.

SHR!I RANGARAJAN KUMARA-
MANGALAM: It deals with far-reaching
consequences on all sides. (Interruptions)

[Translation)

SHRI C.K. KUPPUSWAMY
(Coimbatore): Hon'ble Speaker Sir,
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Cauvery river waterdispute was referred
to Cauvery Tribunal. The Tribunal in its
interim Award has stated that Tamil Nadu is
entitied to 205 TMC of water. Supreme
Court has also directed that the water may
be released by June. But Karnataka is not
paying heedtothis. ltalsogaveriseto violent
incidents in Kamataka. It is also known that
about 2 1/2 lakh of Tamils living in Karnataka
were to flee for life as victims of violence let
loose on them. They had their property and
belongings destroyed and they fled like
refugees.

| feel that | have been elected by the
People to bring to the notice of the
Govemmentthe problems faced by the people
and to represent their case for redress.
Entire Tamil Nadu is now facing water
scarcity. Not onlyirrigation but drinking water
facility remain affected.

Tiruppur, Anupparpalayam, palladam,
Sulur, Madukkarai, Sircar Samakkulam,
Samalapuram, Somanur and Karumatham
patti areas of Coimbatore district are facing
acute water scarcity. | would like to draw the
attention of this House to the sorry plight of
the people in procuring drinking water. | am
prepared to lay on the table of the House
some of the Photographs depicting their
problems in fetching water.

Likewise farmers from the districts
Periyar, Salem, Tanjore and Tiruchy are not
getting water for crop cultivation and
harvesting is delayed due to this.

Hence Irequestthe Central Government
to attend to the problems faced by Tamil
Nadu, inthis regard. I also request the Union
Governemnt to come out with a statement
indicating the steps taken by the Centre to
alleviate the problem. I request the Prime
Minlister to come out with a statement at the
earliest.

[English]

SHRI P.G. NARAYANAN
(Gobichettipalayam): Mr. Speaker, Sir, the

“Translation of the matter originaly raised in Tamil.
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Cauvery Waters issue is avery vitalissue. In
Tamil Nadu, we have to start raising the
Kuruvai crop in the month of June. The
Government of Karmnataka must implement
the Interim Award of the Tribunal. It should
notindulge in any dilatory tactics any further.
On its part, the Government of India should
advise the State Governemnt of Kamataka
to obey the directive of the Tribunal. But,
after gazetting the Interim Award, the
Govarnent of India kept quite. It is not fair. It
has to formulate the implementing authority
in accordance with the Inter-State Water,
Disputes Act,

| want a specific assurance from the
Prime Minister to implement this Award. We
want water to raise the Kuruvaicrop in Tamil
Nadu. The Government must come forward
toimplementthe Interim Award of the Tribunal
immediately.

SHRI K.P. SINGH DEO (Dhenkanal):
Mr. Speaker, Sir, only lastevening, that is, on
the 4th of May, Orissa has been ripped
through by a bad, severe cyclone leaving
behind a trail of death, devastation and
destruction. This is not the first time that
Orissa is having this. Floods, famine and
cyclone have become constant companions
of Orissa for the last 35 years. The Orissa
Governemnt does not have much resources
tocarry onthe relief work. So just giving relief
or doles does not serve the purpose.

Therefore, the Minister of Agricutture as
well as other Ministries combined must have
a package programme by which the
Governemnt of Orissa can be helped in
trying to give relief as well as take permanent
measures to save them from all the three
phenomenon. .

12.27 hrs.
[Translation)

RE: TRANSFERRING RUSSIAN ROCKET
TECHNOLOGY TO INDIA

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, again [ would like to draw
the attention of the House to a serious issue.
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The Russian Foreign Minister Dr. Granade
Burbalaize isin Delhi. He has negotiated with
all the senior leaders including the hon.
Minister of Finance. He categorically stated
that Russia was interested in strengthening
cooperation with India in the field of transfer
of Rocket Technology and defence
equipment and software supplies and trade.
He has also said that Russia has not
postponedthe transferof Rocket Technology
to India. And as you already know that
yesterday America has categorically warnad
and threatened in the afternoon to take
action in this regard. Till now it was merely
making statement in this connection but now
it has warned rocket engines to India is not
cancelled, it wll take stern action. The Chief
Spokesman in the External Affairs of U.S.A.
Margarett Tootwiler has warned that they
may stop the supply of American technology
to India. Ithink that we have been trapped in
a most dangerous situation and our
selfesteem is at stake. Nothing can be more
harmful than the manner in which America
has been using its veto power | and my
nearly thirty colleagues demonstratedbefore
the American embassy yesterday. We
demonstrated against its anti Indian Policies.
It is an other issue as to under whose
directionthe Doordarshan functions andwhy
did it not focus its attention--en—that
demonstration. Again and again | am
stressing on this pointthatthis issue does not
pertain to any party any Government official
any opposition party. India has always taken
adefinite standand it itself has always fought
for its self-esteem and self defence | am
worriedto note that the image of India asthe
leader of the third World Countries has been
damaged due to the stand taken by U.S.A
against India. | think that this Governent
should move a Resolution expressing its
displeasure against America strongly and
the House should adopt it unanimously.

[English)

SHRI INDRAJIT GUPTA (Midnapore): |
have written to you about this matter this
morning. It has been broadcast by the BBC
inthe morning service that the United States
authorities have declared that they are not
goingto allow either Russia or India to utilise
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this Cryogenic Rocket Technology which
only yesterday the visiting high-powered
Russian Delegation has assured our
Government that they have every intention
of transferring that technology and they are
not going to be cowed down by any external
pressure. Now the threat has come
threatening both the countries. | want to
know from the Governent what is their
reaction to this. It is a very serious matter.

SHRI SOMNATH CHATTERJEE
(Bolpur): They must respond.

SHRIINDRAJIT GUPTA: The otherday
whenthe Super 301 threatcame, the decision
was announced against the export of our
duty free chemicals and pharmaceuticals to
the American market, then Shri Chidambaram
representing the Government here reacted
to it. He reacted in the way which, I think, was
in tune with the feeling of the House. But
today | wantto know that here something has
come which is much more dangerous andas
I said the other it is not going to stop here.
Once you catch their hands asking for

support, they will drag you down furtherand -

further along that path. That is what is
happening. Iwanttoknow what is the reaction
of the Govemnment to this matter. Are they
goingto go back on everything that has been
agreed with the Russian Delegation two
days ago? Aretheygoingto bow downtothis
American pressure or will they stand fast on
that?

SHRI MANORANJAN BHAKTA
(Andaman & Nicobar Islands): Mr. Speaker,
Sir, 1 also join Shri Ram Vilas Paswan and
Shri Indrajit Gupta in this matter. It is a very
serious matter because now the U.S. has
openly, by their press briefing made by one
Ms. Margaret Tutwiler, has expressed clearty
that India and Russia have been warned and
i Russia sells this rocket engine to India and
ifthis agreementis notcancelled immediately,
then they will impose penalty on India,and
Russia.

In view of what has happened, | feel that
atime has come whenthis House should join
together and we have to condemn this kind

of an attitude of the U.S. Administration-
{Interruntiong)
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MR. SPEAKER: Please do not rush to
such conclusions without having allthe facts
at your disposal.

SHRIMANORANJAN BHAKTA: Sir, itis
true because it is coming from the press
briefing by the Chief spokesman from state
Deptt. and nobody has denied this. You
know, Sir, two days before, the Russian
delegation has mentioned that they will
maintain this agreement with us. They are
our friendly countries. And now these two
countries will have to see that this external
pressure on us from the U.S. Government
does not create any kind of problems.

Sir, in view of this, it is absolutely
necessary that the view of this Parliament,
the view of all the political parties should be
reaised so that the US Authorities alSo Know
that in India we are not going to subjugate or
surrendertothemour prestige and honourat
any cost. That is my request. And the
Governmentshould come out with the actual
position, by making a statement and by
carrying all side of the House in this national
issue. :

[ Translation)

SHRI LAL K. ADVANI (Gandhi Nagar);
Mr. Speaker, Sir, ifeelthat during the recent
past whenever there was any discussion on
this matter, and when the House felt that U
S.A. is making such a place for itself in the
changing circumstances of the new world
that it can dictate to any country according to
its own wishes, there has been a reaction in
the House in unison. Some days back when
there was the question of tiansfer of space
technology, America tried to do away with
our old agreement with Russia. That time all
of us expressed our resentment in unison
and the Government gave a statement here
in conformity to it. It is a matter of great
pleasure that Russia took a right decision

-afterwards and it reiterated that it would

strictly adheretothe agreemert. As areaction
to it, America has threatened Russia and
India as well. We should give a collective
reply to it. | believe that if the Prime Minister,
on behalf of the whole House and on behalf
of the whole country tells the U.S.A. in clear
terms thal we are not goinn to bow befrr=
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thesethreatenings, but allthe same we have
to be vigilant about the attitude of Moscow in
this affair. Their representatives are here. All
of us should give a collective reply in this
connection thatthe whole countryis agreeto
it and there is no doubt about it. If the Prime
Minister himself gives a statement in this
connection, then it would be better.

[English)

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, kindly recall that we raised it in
the House earlierwhen we firstcame toknow
of this threat. That was before the Russian
delegation - high-powered delegation -came
here. Now we find that, after the Russina
delegation has come here and has given
certain assurances, this threat has come.

Sir, this is not just a newspaper
speculation. This has come from the Chief
Spokesperson of the State Department of
the U.S.A. And they had clearly threatened
with the imposition of penalties - penalties
basically willinvolve suspension of accessto
U.S. technology which would require export
licensing, suspension of access to U.S.
contracts, and these sanctions are imposed
for a specific period etc on both India and
Russia. When such serious matters come to
the notice of us, | wonder, why not the
Governemnt react on its own? Sir, our
prestige is at stake. We are now being
threatened and browbeaten - sought to be
browbeaten-by the imperialist country only
because of the present situation and the
economic policy that we have adopted. Our
attitude is ambivalent because of the
economic policy that we have adopted. Sir,
| would like to know this. Why does the
Government not react on its own? Why
should it wait unit the matter is raised on the
floor of the House? There is nobody now.
Even we do not find the External Affairs
Minister. The Prime Minister is not here to
respond to this matter. They should, on their
own come andeither say orgive theirreaction
in response to this very serious matter.
Today, where dowe stand as an independent
country? What is happening to our honour
and self-respect? Aforeign country is openly
browbeating us. | will request you, Sir, to
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kindly ask the Prime Minister to come here
and take the House into confidencs; tell the
country and assure the country that India will
never surrender to these threats and to
these attempts of arm-twisting and
browbeating.

Very significantly, yesterday, a
delegation of Members of Parliament had
gone to the US Embassy to protest against
the present attitude of US Government. But,
not one word came out on the TV. No
publicity was given. Why? Do they want to
suppress this also? They wish to suppress
that the Members of Indian Parliament are
protesting and holding demonstrations. There
is no news about this so far as this
Government is concerned, the Government
mediais concemed. This isthe attitude of the
presentGovernment. We shall nevertolerate
this kowtow to the US imperialist; We shall
expose and oppose. We want that the
Govememnt mustimmediately react;andlet
us know what is the present stand of the -
Government.

SHRI SAIFUDDIN CHOUDHURY
(Katwa): I just wanted to say the same thing.

SHRI SYED SHAHABUDDIN

. (Kishanganij): Mr. Speaker, Sir, very briefly |

would like you and the House to recallthat on
the very daywhen ShriChidambaramsharply
reactedtothe American pressurawith regard
to the import of pharmacauticals into the
United States, - action under S-301 — our
Dedence Minster welcomed and received
the American Chief of Staff to discuss the
defence collaboration. This is shameful. This
is a matter of national honour. On the very'
day when the US Government threatens us
with displeasure and retaliation, we kowtow
to and we talked about defence collaboration
with that Government. A voice was raised
herethatimmediatelythe joint naval exercise
with the US in the Indian Ocean must be
cancelled. We want an immediate response+
to that demand from the Government, if the
Treasury Benches have any sense of honour
at all.

SHRIBASU DEB ACHARIA (Bankura):
Thatdemand was the unanimous demandof
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the House. Cancellation of the joint naval
exercise was demandedbythe entire House.

[ Translation)

SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. Speaker, Sir, | have to
mention only two points. The Prime Minister
read out a copious statement seven days
ago on the issue of rocket technology. | do
notknow whetherthe Members of the House
remember the long speech read out by the
Prime Minister or not. There was no
spontaneous reaction from his side. Prime
Minister had said that there was no need of
anxiety, every thing was finalised. That is
what was said by the Prime Minister. Now
there is some problem with this. Now the
question is how the Prime Minister said
these words here and on what basis and
wherefrom did he get the information.

We have our embassy in America and
every day the Members of our embassy talk
to the concerned persons in the State
Department. When the matter related to
rocket technology was published in a
newspaper of Russia it drew our attention to
Hon. Speaker, Sir, Iwould like to request the
Prime Ministerthrough you that there are so
many queries which should be replied to by
the Prime Minister. Those queries are as to
what kind to reply was given by America; to
what extent the negotiations with the Prime
Minister has reacted the reaction of our
embassy thereon; The information given to
us by their Embassy located here. Sir, all
these things are very important and the
House should know about it otherwise it
would be agrave injustice tothe House. lithe
sitting of the House had not been scheduled
for today, and if this incident would have
taken place 4 days later, the situation would
have been different. Mr. Speaker, Sir, if this
would have come 4 days later perhaps the
House would have been kept in dark in this
regard. Sir, please tell the Prime Minister to
give a brief summary of his statement
(Interruptions)

- MR. SPEAKER: No, you see,.....
(Interruptions)
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SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, please allow me to complete.
I have been asking this question for a long
time. (Interruptions)

MR. SPEAKER: It is a question of the
zero hour now.

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, it is not the question of Zero
Hour, it is the question of the freedom of our
country .... (Interruptions)

[English]

MR. SPEAKER: How do you expect
everybody to be present here?

SHRI GEORGE FERNANDES: Sir, i
has nothing to do with the Zero Hour. This is
a question of our sovereignty.

MR SPEAKER: You are usmg very
strong language. —_—

SHRI GEORGE FERNANDES: | ar:
using very strong ianguage because | d-
believe that the day you adopted your new.
economic policy, you surrendered the
freedom of this country. | have said it in this
House. | have said it outside and | wi!
continue to say it.

[ Translation)

Economic deterioration has started with
that because we do not agree. So piease ask
the Prime Ministerto make adirect statement
on this issue; secondly, the question raised
by Shri Shahabuddin..... (Interruptions)

[English]

MR. SPEAKER: Everybody wants to
speak on this?

SHRI INDRAJIT GUPTA You hear
some of them. -

MR. SPEAKER: Okay. (Interruptions)
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Tqlishi
SHRI GEORGE GERMANDES : Mr.

Speaker,sir,please tell me,is there anything
left? it is a question of exercise, please tell
the Government to have the consensus of
the House, so that Americans can understand
that it is of no use to continue with this
practice

[English)

SHRIPRITHVIRAJD.CHAVAN (Karad):
Sir, the timing of the US waming is very
crucial. it has come at a time when the
Secretary of State of the Russian federation,
Mr. Gennady Burbulis, is here for signing a
very important trade protocol. This is clearly
a very ominous sign. it would indicate the
shape of things to come the emerging world
order, and the unipolar reality. All of us will
have to be prepared for that. It is clearly an
act of techo-terrorism particularly aimed at
weakening our negotiating position in the
crucial bilateral negotiations that are going
on at GATT and the Earth Summit at Rio and
also our demand for restructuring and
democratisation of the United Nations.

| appeal to the House not to treat this
issue as a partisan issue. We are all
concemed. We know thatthis is not agenuine
issue. The United States has said that this
violates the missile technology control regime.
Everybody knows that cryogenic engines
are not used in missiles but they are really
used for booster rockets. We have tried to
develop our capability for geo-synchronous
satellites. It Is a very lucrative business.
Indian scientists are very wellinit. US wants
us to stop from that. (Interruptions)

SHRI CHITTA BASU: (Barasat): Sir,
this Parliament has gotthe right, responsibility
and also duty as a Parliament to reflect the
collective view of the country.

MR. SPEAKER: Let us understand one
thing. In spite of the fact that what has
happened in the newspapers, the Russian

Minister is here 10 \alk 1o you.

(Interruptions)
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SHRI CHITTA BASU: Anyway it is for
the Prime Minister. (Interruptions) | also
want that the answer should come from the
Prime Minister or the leader of the House. |
am not in a position to say nor you are in a
position to say what is the authenticity of the
information. But information is_there. The
matter is before the House. If anybody isto
deny, itis the Governent to deny it. Where is
the Governemnt? Letthe Govermmentcome
and deny it. (Interruptions) Yes, there Is the
Govemment | Sofar asthis side of the House
is concemed... (Interruptions)

MR. SPEAKER: Please allow other
Members also to raise their issues.

SHRICHITTA BASU: The entire House
is concerned. We deeply condemn this
attitude’ on the United States of America.
(Interruptions) This should go on record to
see that national prestige and honour are
protected and preserved.

SHRIMATI GEETA MUKHERJEE
(Panskura): Before 1 go in for this, | just want
to extend full support to this. You were god
enough to allow me to raise that issue in the
Zero Hour on that day. Now | gota really a
very sadthing. t hascometo ournatica that
very eminent freedom fighters have been
given eviction notice. (Interruptions)

SHRI RAM VILAS PASWAN: What is
the reaction of the Government on this issue
(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
We want to know the response of the
Government on this matter (Interruptions)

SHRI BASU DEB ACHARIA: We want
to know whether the Prime Minister is going
to respond on this issue today or not
(Iiterruptions)

MR. SPEAKER: Geetaji is speaking on
{reedom fighters. Her issue is also equally
\mpottant. You allow her to speak.

(Interruptions)
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MR. SPEAKER: Theissue relatestothe
freedom fighters.

(Interruptions)

MR. SPEAKER: Please allow Geetajito
speak. Itis notthat you alone will speak, and
nobody else will speak. (Interruptions)

MR. SPEAKER: Please take your seat.
(Interruptions)

SHRIMATIGEETAMUKHERJEE: Sir, |
shall proceed to the subject on which | gave
youthe notice. ltis a very sad affair that very
eminent freedom fighters who were given
accommodation in Delhi have been given
the order of eviction by the Director of Estates
Now, this list is very comprehensive but | will
just give you a few examples to show how
serious is the matter.

Shri Valmiki Choudhury who has been
given the notice had been the former
Secretary to President Rajendra Prasad.
Shri D.K. Barua was the Secretary of
Congress (1) as well as the Governor. Shri
Madhu Limaye, in those days, was not pro-
Indira. Even then, he was given
accommodation. Then comes Shri Sardul
Singh and Shrimati Prakash Kaur who
happens to be a relative of Bhagat Singhiji.
Shrimati Kamla Bahuguna is known in her
own capacity and not to say any more about
her. Shri Indradeep Siingh whois also a very
old freedom fighter and a Member of the
other House for a long time as well as a
Minister in the Bihar Cabinet. Shrimati
Subhadra Joshi whom evervbody will
remember for her role in Goa freedom
struggle. Is this the thing to do againstthem?
Now, it is being said that accommodation
was given only on medical basis. Let me tell
you, Sir, that these freedom fighters have
appliedtothe Prime Ministeralso. They have
stated with great griet that when this
residential accommodation was granted 1o
the freedom fighters, there was nothing
specified that they were being given for a
specific period. It was said and they were
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given to understand that they will be
occupying these houses either for political
activities orforsome other medical difficulties
orwhatever it may be. Now they are in great
difficulty. Most of them zre very old. We have
never heard of freecc't. “~hters of such
eminence being dealt with on such a score.
I request the Government, particularly the
Minister for Urban Development, through
you, to take up the matter and immediately
cancel the orders which were given for their
eviction.

SHRI PETER G. MARBANIANG
(Shillong): Sir, this moming, | have given a
notice on a very disturbing news and a
matter of great public importance.

Sir, 5000 employees of the Food
Corporation of India have gathered in Delhi
from all parts of the country to seek
intervention in the affairs of~the—Food
Corporation of India. Their main grievance
has been about the mismanagement of the
affairs of the Corporation by the top
bureaucrats on deputation tothe Corporation.
Sir, four years of wage settlement for
employees of Categories 3 and 4, which was
due from 1st August 1987 was finalised on
28 February 1992. The dialogue on wage
revision prolongedfor 18 months. But during
this period of 18 months, neitherthe Chairman
nor the Managing Director of the Food
Corporation of India had participated in the
dialogue even for a duration of five months.
The subordinate officers were made to
negotiate inthe matter. The top functionaries
have failed to show any respect to the
grievances of the staff ofthe Food Corporation
of India. Now that the procurement season
has begun, should the strike commence, we
shall all suffer. 46 Members of Parliament,
cutting across Party lines, have signed a
memorandum and we submitted it to the
Food Minister in order to see that action is
taken on the mattgr. The Food Minister is
here and we would like to know from Riswhat
action he has taken on the memorandum
s\grred by 46 Members cutting across Pany
\ines ontnis very very important mater. \ no

action is taken, the employees of the FClwill
go on strike fromthe 15th of this month. The
Food Minister is here and he may respond.
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SHRI P.C. THOMAS (Muvattupuzha):
There is no response from the
Government....(Interruptions)

MR. SPEAKER: You always speak. Let
Shri Manjay Lal speak. He is also as much a
Member of this House as you are.

{Translation]

SHRI MANJAY LAL (Samastipur): Mr.
Speaker, Sir, the studio of Muzaftarpur
Doordarshan Kendra, equippedwithmodern
techniques is ready since March, 1989. At
that time the date fixed for inauguration was
31stMarch, 1989 butitis notknownwhy was
the date cancelled. Again 13th October,
1990 was fixed as inauguration date but that
too was cancelled. The studio building was
built at a cost of Rs. 30 lakh nearly four years
ago. Studic is fitted with modern gadgets
worth Rs. 3 crore aproximately. Costly O.B.
Van, used in production of programmes is
lying idle for one year. Employees posted at
the Kendra are being regularly paid monthly
salary for no work. Therefore, | would like to
request the Information and Broadcasting
Ministry of the Government of India to take
urgent steps for early inauguration of th
studio of Muzatfarpur Doordarshan Kendra
which is ready for quite some time.

[Enalish’

SHRi ANNA JOSHI (Pune): Sir, both
the Railwey Min:cters are here and | draw
their attenticn tnrough you to a matter of
great public tmpornarnce.

Sir, CIDCO hastaken up construction of
Kalva-Turbhe Railway line andit hasincurred
an expenditure cf Rs. 29 crore so far. The
Railways should, therefore, be persuadedto
take over the line as per the earlier
commitment and they may also be req.ited
'c commission the Kalva-Turbhe Ra:'way
<ir.2 for goods traffic immediately. Rai~ays
shouid be persuaded for making the lire fit
for commuter traffic from Thane to Turbhe
and for further extension to Juinagar to be
coninected with Mankhurd-Belapur Railway
Ling, which is expectedto cost about Rs. 58
crore. The work on Mankhurd-Belapur
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Railway Line has already been started the
work involving Rs. 30 crore on Belapur-
Panvel. The Railway Ministry may be
persuaded to upgrade this Railway Line for
suburban commuter service. The work of
Nhava-Sheva Port and Dronagiri and Ulva
nodes is being completed by the CIDCO and
it has become necessary to construct the
Railway Line between Belapur-Nhava-Sheva
Uran on priority. The funds to that effect are
deposited with the Railways. The length of
this Railway Line is more than 20 kilometres.
The Railway authorities shouldbe persuaded
to take up construction of this Railway Line
with similar funding arrangement as in the
case of Mankhurd-Belapur Railway Line.

[Translation]

SHR! VILASRAO NAGNATHRAO
GUNDEWAR (Hingoli): Mr. Speaker, Sir, |
am going to raise a very serious matter
concerning the family members of an hon.
Member of Parliament Inthe morning | also
gave a notice in this regard. The tamiiy
members of Shri Ashck Deshmukh were
scheduledtogoto Aurangabador.2ndbyIC-
491 flight, for which they had ¢ot reserved
tickets. However, on 2rd they could not
board the plane and the officiais ot Delhi
Airport did not inform him 1.erefore, the
family members started on 2rd put the aircraft
force landed at some place for technical
snag. From 3rd to 5th he did not come to
know the where abouts of his family
members. On 4th when he found outthathis
family had not reached Aurangabad. he
telephoned numerous times tothe Ministries
of Home Aftairs, Civil Aviation and Defence
and was told by the PAs that the family was
staying in a hotel at Udaipur. When she
made a request that hsi family Members
might be sent by the 4th but despite the
request the Airport officials did not send his
family while thirteen were sentto Aurangabad
by fiight the same day. Priority was not given
to the wife and children of an hon. MP but
instead 13foreigners were sent. Actionshould
be taken against the erring officials tor not
giving information about the where-about of
the family members lodged in a hotel at
Udaipur. Only after persistant enquiries hz
come to know at 10.00 p.m that his tam..y
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members are staying in a hotel at Udaipur. |
have been informed that even by today i.e.
5th, his family members have notbeen sent.
Sir, this way solution cannot be found. |
would like to request the hon. Ministerto look
into it.

[English]

MR SPEAKER: Please look into it and
do whatever is necessary.

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (SHRI M.O.H. FAROOK) 1 will
look into it. Sir.

SHRI. P.C. THOMAS: Sir, it is really
very shametful.

MR. SPEAKER: When | have said this,
it is not necessary for you to say that it is
shameful and all that.

[Translation)

SHRI SURYA NARAYAN YADAV
(Saharsa): Mr. Speaker, Sir, on 21st April,
1992 the Doordarshan Kendra, Patna, in its
programme “Pallav” provided publicity to a
private commercial organisation for 15
minutes. In the programme telecast as
children programme the Natraj Circus of
Patnawas given wide coverage even without
advertisement fee. In the programme the
artistes and the persons associated with the
Natraj Circus were entensively interviewed,
thereby giving wide publicity to the Circus in
whole of the region where programmes of
the Kendra are beamed. Is any government
organisation freed to give such a wide
publicity? | would like to submit that during
our public meeting camera teams of
Doordarshan are not deputed for coverage
but when any programme is attached by
Doordarshan officials the camera team is
deputed to cover the event which is not
important. So, whether Doordarshan officials
are free to decide about covering the
programme even if it is notimportant? Inthis
connection | would like toknow the guidelines
issued by the Governemnt to Doordarshan
and also all the facts regarding giving of
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publicity to acommercial organisation, which
was organising its programmes in that area,
at that time, in the coverage of Patna
Doordarshan Kendra? | would like to have
the full information about the programme
and also about the action taken against the
officials responsible for telecasting the
programme without charging the
advertisementfee? This has alscbeen openly
reported by the newspapers in Bihar.

[English]

SHRI P.C. THOMAS: (Muvattupuzhay):
Sir, | have given a notice regarding scarcity
of wheat which is being supplied to Kerala.
There has been a complete disruption of the
quantum of wheat which is being suppliedto
the State of Kerala for quite a few months
now and this is going to affect the State in a
very serious manner.

Regarding the strike of FCI workers, |
had already made a submission last time
and the Hon. Minister was pleased to make
a Statement in this House. The Minister had
assured the House that regarding the
agitation of the FC| employees, the
Govememnt will have an open mind.

13.00 hrs.

Itis said that the Governent willkeep an
open mind. But | am sorry to say that there
has been no open mind. The Food
Corporation of India employees have given
a notice that they are going on strike from
15th and they are going to stage a Dharna
before the Prime Minister 's house from 8th
to 10th. Iwould request that some statement
should come from the Minister to avert this
strike. Because, this is going to be a very
serious issue.

There are about 70,000 worke in the
Food Corporation of Indiaandthe Employees’
Association represents 95 per cent of these
employees. They are goingtobe on strike for
some very strong reasons.

There have been some victimisation of
the Members of the Union and the Staff. The
General Security of this Union has been
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transferred just for the reason that a strike

notice has been given and that they are
going on a strike. Even against some other
Members of the Union also, very stringent
notices have beenissued. Inthe said notices,
the charges that are levelled against them
are misconduct and so on.

Sirlwould urge upon the Ministerto give
a statement regarding this aspect also.

MR. SPEAKER: Please take your seat.

SHRIBASU DEB ACHARIA (Bankura):
| support him on this.

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): Sir, | would like to take this
opportunity of requesting the hon. Members
to persuade the agitators to withdraw the
agitation. We are keeping an open mind. We
will surely look into the genuine grievances.

SHRIBASU DEB ACHARIA: You direct
the Management that they should sit with
them and solve the problem.

SHRI RAM NAIK (Bombay North): Sir,
can | have the kind attention of the Railway
Minister? ltisbecause, Ilwantto congratulate
him. This is for the first time that | am
congratulating the Railway Minister in the
last two years.

In Mumbai, the locals are over-crowded.
There has been a demand from lady
commuters that they should have, at least,
one train during peak hours. | am glad that
Ladies’ Special Commputer Train is starting
from today. Perhaps, it is an akshayya
Tritrya auspicious day. Because of that, it
might be starting today. It would start from
Church Gate to Borivili. My only demand is
this. From Church Gate to Borivili is only hal
a sector, It would be better, if it is extended
further upto Virar which is 20 kms. away so
that the entire sub-urban Western Railway
sector can be covered.

So, | demand that train should be
extended from Borivile to Virar and that this
facility should also be started on the Central
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Railway which would help lady commuterg,

I once again thank and request the hon_
Ministerto make a statement saying that this
would be considered as early as possible.

SHRI MANI SHANKAR AIYAR
(Mayiladuturai): Sir, the problem of the Food
Corporation of india employees is not going
to tbe sorted out by merely saying “Now, we
will deal with the matter with an open mind”.
Their petition has been pending .with the
Ministry of Food since the month of March.
We have been waiting very patiently for over
two months for a solution. It is essential that
instead of reiterating that they have an open
mind, the Governent should tell us where its
open mind has now led it to.

SHRI BASU DEB ACHARIA: | have
written several letters regarding this.

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Sir, onthe 1st of May, the employees
of Food Corporation of India held a rally in
Delhi. Thousands came from northern part
of ourcountry and they raised their demand.

MR. SPEAKER: Why don't you ask only
one Member to articulate on this point and
then allow other Members to raise other
point. If on one point seven Members speak,
then the other Members do not have an

opportunity.

SHRI SAIFUDDIN CHOUDHURY:But,
the point is this, When we are told that they
will be going on strike and the Minister sitting
here does not come out concretely asto how
he is going to deal with the employees’
demand, then it becomes our concemn. How
canwedeal withthis kind of classic Govermnent
like this?

MR. SPEAKER:Butthe entire discussion
cannot take place at this point of time.

SHRI SAIFUDDIN CHOUDHURY: He
knows everything. Thousands of employees
came. They were not divided. This is not
what is expected of our responsible
Governent.
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SHRI BASU DEB ACHARIA: We want
toknow what steps the Govemment s going
to take regarding the strike.

[Translation]

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Speaker, Sir, property worth
crores of rupees has been gutted in the fire
in MTNL office in Kidwai Bhawan. Two
employees have suffered severe burns.
Though efforts are on to entinguish the fire
buteven thenthe special section oftelephone
has been bodly damaged resulting in
disruption of telephone services thereby
adversely affecting the work of other
organisations. [favourinstitution of anenquiry
toinvestigate the cause of fire which engulfed
the fourth and fifth floors and also disrupted
all important work of entire telephone lines.
Therefore this incidence needs to be
immediately investigated and also the
irregularitues that come to light should also
be investigated. Because the building had
already been declared unsafe but even then
neglilence was shown. | would like the hon.
Minister to make a statement on this
incidence.

DR. MAHADEEPAK SINGH SHAKYA
(Etah):Mr. Speaker, Sir, | would like to draw
the attention of the hon. Minister of Agriculture
to a matter of urgent public importance.
Farmers are not selling wheat to the
govememnt agencies in Mandis dueto which
increase in prices of foodgrains has resulted
in panic everywhere. Prices have started
rising since the last week of April.

Last year in 1990-91 the target of
procurement of foodgrains by the
Govemment which was fixed at 7.5 million
tonnes was revised to 9 million tonnes inthe
year 1991-92. On 1.5.92 Sjust 2.2. million
tonnes of foodgrains was left in Government
stocks. In view of this shortfall the Governent
decided to import 10 lakh tonnes of wheat
andnotonlydecidedbutalso sentthe Foreign
Secretary to visit a number of countries. The
price of wheat to be imported or of the wheat
if it had been imported would not have been
less than Rs. 620 per quintal according tothe
Governent statistics.
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At present tha procurement price of
wheat has been fixed at Rs. 250 per quintal.
The State Governent has also announced a
bonus of Rs. 25 and agrant of Rs:5 orrit: So,
in alithe farmers can get Rs. 280 per quintal
for wheat.

Punjab, Haryana and Western Uttar
Pradesh are the major contributors to the
govermnment's foodgrains stock. It has been
noticed that in the ‘Mandis’ in these states
the farmers are not selling their produce to
the government agencies but are selling
wheat to the private traders at the rate of Rs.
32510350 perquintal. Inview of its failurethe
Govemment has begun imposing a number
of restrictions on movemént such as
movement by rail etc. Restrictions on
movement have resulted in closure of flour
mills. Due to disruption of supplies in Tamil
Nadu alone these miills are operating at 35
percent of theircapacity. As aresult of which
36,000 workers employed in these mills
have been left with no means of livelihood.

Imposition of restrictions is no solution
of the problem. On the one hand the
Govemment boasts of its liberal policy and
on the other hand a number of Tesfrictions
have been imposed. Therefore, | demand
from the Governent to reduce the open
market price of wheat as also to bring down
the cost of production bore by farmers and
revisethe presentliberal policy sothatfarmers
cangetremunerative prices for their produce.
On the other hand, on order to reduce the
demand of wheat in the open market the
Govermnment should strengthen the Public
Distribution System and also increase the
per unit quota of wheat so that the common
consumer may not go to open market to buy
wheat. In this way with the decline indemand
the price of wheat will go down automatically
and the private wheat traders will not be able
to purchase wheat at high prices. As a result
the wheat will begin to come in the
Government godowns.

If the Government does not take the
prompt and timely action then | fear the
wheat selling at present at Rs. 4.50orRs. 5
per kg will sell at Rs. 10 per kg in the off
season. Therise inprice willhave an adverse



363 Transfer of Russian -~
Rocket Technology to India
affect on the 40 per cent population living
below the poverty line and the middie income
group people, who willfind subsistence quite
difficult leading to aliround anarchy.

* SHRI KEWAL SINGH( Bhatinda): Mr.
Speakaer, Sir, the workers of FC.I. were on
strike for three months during the last year.
In this regard, a written assurance was given
by the hon. Minister that the Govemment
has just assumed the office.

[English]

AN. HON. MEMBER: Translation is not
coming

- [Translation)

MR. SPEAKER: If you had told us in
advance, we would have made the
arrangements for its translation, all right, let
him speak. He is speaking for the first time.
It is being recorded in audio. It may be
translated later on.

* SHRI KEWAL SINGH: The hon.
Minister of Food gave an assurance thatthe
Governemnt had just taken over and the
country was in a state of crisis. Therefore,
the strike should be called off and the
Govement would solve all the problems of
the workers through negotiations. The
contract system has been abolishedinF.C.1.
throughoutindia except Punjab. Now it exists
only in Punjab. Why is this injustice being
done with Punjab? We are the victims of the
gross in-justice. We have shown a lot of
patience. Now if any kind of loss occurs
further, the hon. Minister of Food will be sole
responsible for it.

[English)

SHRI SOMNATH CHATTERJEE
(Bolpur): What about Ayodhya report? That
is a very important thing.

MR. SPEAKER: We are fixing a date.
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13.10 hrs
PAPERS LAID ON THE TABLE

Annual Reports and Reviews an the
Working of the Gandhi Samiti and
Darshan samiti, New Delhi for 1989-90
and Rashtriya Sanskrit sansthan, New
Delhi for 1988-89 and statements
showing reasons for delay in laying
these papers, etc.

(English]

THE MINISTER OF STATE IN THE

MINISTRY OF FOOD (SHRI TARUN
GOGOI):Onbehalf of Shri Arjun Singh, | beg
to lay on the Table-
(1)())  Acopy of the Annual Report (Hindi
and Englishversions) of the Gandhi
Smiti and Darshan Samiti, New
Delhi, for the year 1989-90 along
with Audited Accounts.

(i) A copy of the Review (Hindi and
English versions) bythe Governent
on the working of the Gandhi Smiti
and Darshan Samiti, New Delhi, for
the year 1989-90. —_——

(2) A statement (Hindi and English

versions) showing reasonsfordelay
in laying the papers mentioned at
(1) above. [Placed in Library, See
No. LT-1890/92)

(i) A copy of the Annual Report (Hindi
and English versions) of the
Rashtriya Sanskrit Sansthan, New
Delhi, for the year 1988-89.

(i) A copy of the Annual Accounts
(Hindi and English versions) of the
Rashtriya Sanskrit Sansthan, New
Delhi,forthe year 1988-89 together
with Audit Repont thereon.

(4) A statement (Hindi and English
versions) showing reasons fordelay
in laying the papers mentioned at

*Translation of the matter originally raised in Punjabi.
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(S)(M

(ii)

4

&)

(ii)

(iii)

(6)

@

(8)

(3) above. [Placed in Library. See
No. LT - 1891/92)

A copy of the Annual Report (Hindi
and English versions) of the
Regional Engineering College,
Durgapur, for the year 1989-90.

A copy of the Annual Accounts
(Hindi and English versions) of the
Regional Engineering College,
Durgapur, for the year 1989-90
together with Audit Report thereon.

A statement (Hindi and English
versions) showing reasons fordelay
in laying the papers mentioned at
(3) above. [Placed in Library. See
No. LT - 1891/92]

A copy of the Annual Report {Hindi
and English versions) of the
Regional Engineering College.
Durgapur, for the year 1989-90.

A copy of the Annual Accounts
(Hindi and English versions) of the
Regional Engineering College,
Durgapur, for the year 1989-90
together with Audit Reportthereon.

A copy of the Review (Hindi and
English versions) by the
Governemnt of the working of the
Regional Engineering College,
Durgapur ¢ - the year 1989-90.

A statemer' ‘Hindi and English
versionsj showing reasonsfordelay
in laying the papers mentioned at
(5) above. {Placad in Library. See
No. LT - 1892/92)

A copy ot the Annual Accounts
(Hindi and English versions) of the
Jamia Millia Islamia, New Delhi, for
the years 1985-89 and 1989-90
together with Audit Report ifieigon.

A statement (Hindi and Engiish
varsions) showing reasons fordelay
in trying the papers mentioned at
(7) above. {i*'=~ed in Library. See
No. LT - 1%

|
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Notification under Food Corporation
Act, 1964

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGO): | beg to lay on the table a copy of
the food Corporation of India (Contributory
Provident Fund) (First Amendment)
Regulations, 1992 (Hindi and English
versions) published in Notification No. E.P.
41/2/87 in Gazette of India dated the 20th
February, 1992 under sub-section (5) of
section 45 of the Food Corporation Act,
1964. [Placed in Library. See No. LT - 1894/
92]

Notification under Environment
(Protection Act, 1986

THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRiRANGARAJAN
KUMARAMANGALAM): On behalf of Shri
Kamal Nath, | beg to lay on the Table -

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 26 of the
Environment (Protection) Act,
1986:-

()  The Environment (Protection)
Amendment Rules, 1992 published
in Notification No. G.S.R. 95 (R) in
Gazette of India dated the 12th
February, 1992.

(i)  The Environment (Protection)
Second Amendment Rules, 1992
publishedin NotificationNo.G.S.R.
329 (E) in Gazette of India dated
the 13th March 1992.

(2)  Acopyofthe Wate (Prevention and
Control of Pollution) Amendment
Huies, 1992 (Hindi and English
versions) published in Notification
No. G.S.R. 107 (E) in Gazette of
India datedthe 18th February, 1992
under sub-section (3) of section 63
of the Water (Prevention and
Control of Pollution) Act, 1974.
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(3) A copy of the Air (Prevention and
Control of Pollution) Amendment
Rules, 1992 (Hindi and English
versions) pubiished in Notification
No. G.S.R. 10¢ (E) in Gazette of
Indiadatedthe 18th February, 1992,
under sub-section (2) of section 53
of the Air (Prevention and Control
of Pollution) Act, 1981.

(4) A copy of the Water (Prevention
and Control of Pollution) Cess
AmendmentRules, 1992 (Hindiand
English versions) published in
Notification No. G.S.R. 311 (E) in
Gazette of India dated the 5th
March, 1992 under sub-section (3)
of section 17 of the Water
(Prevention and Control of
Pollution) Cess Act, 1977.

(5)  Acopy of the Notification No. S.O.
182(E) (Hindi and English versions)
published in Gazette of India dated
the S5th March 1992 specifying the
rates of cess payable by every
person on an industry specified in
Scheduled | of the Water
(Preventicn and Control of
Pollution) Cess Act, 1977 issued
under section 3 of the said Act.
[Placed in Library. See No LT -
1895/92)

Notification under National
Commisslon for Women Act, 1990 and
Annual Report and Review on the
working of the National Institute of
Public Cooperation and Child
Development, New Delhi for 1990-91
and statement for delay in laying these
Papers.

THE MINISTER OF STATE IN THE
MINISTER OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS AND THE
DEPARTMENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMAR! MAMATA
BANERJEE): | beg to lay on the Table:-

(1) A copy éach of the following
Notifications (Hindi and English
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versions under sub section (3) of
"~ section 17 of the National
CommissionforWomen Act, 1990:-

(i) The National Commission for
Women (Salaries and Allowances
and Conditions of Service of Chair
person and Members)Rules, 1992
publishedin Notification No.G.S.R.
74 (E) in Gazette of India dated the
31st January 1992.

(i)  The National Commission for
Women (Allowances Payable to
Co-opted Members) Rules, 1992
published in Notification No. G.S.R.
118 (E) in Gazette of India dated
the 21st February 1992. [Placed in
Library, See No. LT - 1896/91]

(2)(i)  Acopy of the Annua! Report (Hindi
andEnglish versions) ofthe National
Institute of Public Cooperation and
Child Development, New Delhi, for
the year 1990-92 along with Audited
Accounts.

(iii) A copy of the Review (Hindi and
English versions) bythe Governent
on the working of the National
Institute of Public Cooperation and
Child Development, New Delhi, for
the year 1990-91.

(3) A statement (Hindi and English
versions) showing reasonsfordelay
in laying the papers mentioned at
(2) above. [Placed in Library, See
No. LT - 1897/92

Report of the Comptroller and
Auditor General of India - Union
Governent (No. 8 of 1991y—
(Commercial)- Vayudoot Limited
Operational Performance. etc.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): On behalf of Shri
M.O.H. Farook, | beg to lay on the Table:-
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(1) A copy of the Report (Hindi and
Englishversions) ofthe Comptroller
and Auditor General of India-Union
Governemnt (No. 8 of 1991)
Commercial- Vayudoot Limited
Operational Performance under
article 151 (1) of the Constitution.
[Placed in Library. See No. LT -
1898.92)

2 A statement (Hindi and English
versions) explaining reasons for
not laying the Annual Report and
Audited Accounts of the Pawan
Hans Limited, forthe year 1990-91
within the stipulated period of 9
months after the close of the
Accounts year. [Placed in Library.
See No LT-1899/92)

Annual Report and Review on the
working of the Konkan Railway
Corporation Ltd., New Delhi for 1990-91
and statement for delay in laying these

papers.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALIKARJUN): | beg to lay on the Table—

(1)  Acopyeachofthefoliowing papers
(Hindi and English versions) under
sub-section (1) of section 619A of
the Companies Act, 1956:-

()] Review by the Governent on the
working of the Konkan Raliway
Corporation Limited, New Delhi, for
the year 1990-91.

(M  Annual Report of the Konkan
Railway Corporation Limited, New
Delhi, for the year 1990-91
alongwith Audited Accounts and
comments of the Comptrolier and
Auditor General thereon.

2) A statement (Hindi and English

versions) showing reasonsfordelay

in laying papers mentioned at (1)
above. [Placed in Library. See No.
LT-1900/92)
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(3) A copy of the Memorandum of
Understanding. for the year 1991-
92 between the Container
Corporation of India and the Ministry
of Railways (Hindi and English
versions) [Placed in Library. See
No.LT-190102] ——
Annual Report, Annual Accounts and
Review on the working of Central
Council for Research in Homoeopathy,
New Delhi for 1990-91 and statement
for delay in laying these papers.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM): On behalf of Shrimati
D.K. Tharadew Siddartha, I begtolay onthe
Table:-
(1)())  Acopy ofthe Annual Report (Hindi
and English versions) of the Central
Council for Research in
Homoeopathy, New Delhi, for the
year 1990-91.

(i) A copy of the Annual Accounts
(Hindi and English versions) of the
Central Council for Rasgarch in
Homoeopathy, New Delhi, for the
year 1990-91 togetherwith an Audit
Report thereon.

(i) A copy of the Review (Hindi and
English versions) by the
Government on the working of the
Central Council for Research in
Homoeopthy, New Dethi for the
year 1990-91.

(2) A statement (Hindi and English
versions) showing reasons fordelay
in laying the papers mentioned at
(1) above. [Placed in Library. See
No. LT - 1902/92]

(3)i)  Acopy oftbe Annual Report (Hindi

andEnglish versions)ofthe National

Institute of Homoeopathy, Calcutta,
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for the year 1990-91 along with
Audited Accounts.

(i) A copy of the Review (Hindi and
English versions) by the
Government on the working of the
National Institute of Homoeopathy,
Calcutta, for the year 1990-91.
[Placed in Library. See No. LT-
1903/92)

(4) A statement (Hindi and English
versions) showing reasons fordelay
in laying the papers mentioned at
(3) above.

(5) (i) A copy of the Annual Report (Hindi and
English versions) of the All India Institute of
Speech and Hearing, Mysore, for the year
1990-91

(i) A copy of the Annual Accounts
(Hindi and English versions) of the
All India Institute of Speech and
and Hearing, Mysore, for the year
1990-91 together with Audit Report
thereon.

(i) A copy of the Review (Hindi and
English versions) by the
Government on the working of the
Al India Institute of Speech and
Hearing, Mysore, forthe year 1990-
91.

(6) A statement (Hindi and English
versions) showing reasons fordelay
In laying the papers mentioned at
(5) above. [Plaved in Library, See
No. LT-1924/92]

(7)(i)  Acopy of the Annual Report (Hindi
and English versions) of the Indian
Council of Medical Research, New
Delhi, for the year 1990-91.

(i) A copy of the Annual Accounts
(Hindi and English versions) of the
Indian Council of Medical Research,
New Delhi, for the year 1990-91
together with Audit Report thereon.

(i) A copy of the Review (Hindi and

(8)

)

(10) ()

| (ii)

(1)

(12) ()

(if)
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English versions) by the
Governemnt on the working of the
Indian Council of Medical Research,
New Delhi, for the year 1990-91.

A statement (Hindi and English
versions) showing reasons fordelay
in laying the papers mentioned at
(7) above.[Placed in Library. See
No. LT-1905/92]

A copy of the Pharmacy Council of
India's Employee Group Savings
Insurance Regulations, 1991 (Hindi
and English versions) published in
Notification No. 26-10/89/PCl in
Gazette of India dated the 4th
January 1992 under sub-section
(4) of section 18 of the Pharmacy
Act, 1948. [Placed in Library. See
No. LT - 1906/92]

A copy of the Annual Report (Hindi
and Englishversions) of the Cancer
Hospital and Research Institute
Regional Cancer Research and
Treatment Centre, Gwalior, for the
year 1990-91 along with Audited
Accounts.

A copy of the Review (Hindi and
English versions) by the
Government onthe working of othe
Cancer Hospital and Research
Institute regional Cancer Research
and Treatment Centre, Gwalior, for
the year 1990-91.

A statement (Hindi and English
versions) showing reasons fordelay
in laying the papers mentioned at
(10) above. [Placedin Library. See
No. LT-1907/92)

A copy of the Annual Report (Hindi
and English versions) of the Cancer
Institute, Madras, forthe year 1990-
91 along with Audited Accounts.
A copy of the Review (Hindi and
English versions) bythe Governent
oh the working of the Cahcer
Institute, Madras, forthe year 1990-
91.
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(13)

(14) ()

(ii)

(i)

(15)

A statement (Hindi and English
versions) showing reasons fordelay
in laying the papers mentioned at
(12) above. [Placed in library. See
No. LT-1908/92]

Acopy of the Annual Report (Hindi
and English versions) of the Kidwai
Memorial Institute of Oncology,
Bangslore, for the year 1990-91.

A copy of the Annual Accounts
(Hindi and English versions) of the
Kidwai Memorial Institute of
Oncology, Bangalore, for the year
1990-91 together with Audit Report
thereon.

A copy of the Review (Hindi and
English versions) by the
Government on the working of the
Kidwai memorial Institute of
Oncology, Bangalore, for the year
190-91.

A statement (Hindi and English
versions) showing reasons fordelay
in laying the papers mentioned at
(14) above. [Placed in Library, See
No. LT-1909/92]

Reports of the Comptroller and Auditor
General of India — Union Government
(No.1 of 1992) for the year ended the
31st March, 1991 - Clvil, No. 2 of 1992)
(Scientific Developments) etc. etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): | beg to lay on the Table-

(1

U

Acopyeach of thefollowing Reports
(Hindi and English versions) under
article 151 (1) of the Constitution:-

Report of the Comptroller and
Auditor General of India -Union
Government (No.1 of 1992) for the
year anded the 31st March, 1991-
Civil. [Placed in Library. See No.
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(i)

(i)

(iv)

v)

(vi)

)
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LT-1910/91]

Report of the Comptroller and
Auditor General of India-Union
Government (No. 2 of 1992) forthe
year ended the 31st March, 1991
(Scientific Departments). [Placed
in Library. See No. LT - 1911/91]

Report of the Comptroller and
Auditor General of India-Union
Governent{No.4 of 1991) for the
year ended the 31st March, 1991
(Revenue Receipts-indirect
Taxes). [Piacedin Library. SeeNo.
LT-1912/92]

Report of the Comptroller and
Auditor General of India-Union
Governent (No.5 of 1992) for the
year ended the 31st March, 1991
(Revenue Receipts-Direct Taxes).
[Placed in Library. See No. LT-
1913/92]

Report of the Comptroller and
Auditor General of India for the
year ended the 31st March, 1991
(No. 12 of 1992) -Municipal
Corporation of Delhi and New Delhi
Municipal Corporation [Placed in
Library. See No. LT - 1814/92]

Report of the Comptroller and
Auditor General of India tfor the
year ended the 31st March—$991
(No. 3of 1992)-Union Government
(Delhi Administration). [Placed in
Livrary. See No. LT-1915/92]

A copy of the Union Government
Appropriation Accounts (Civil) for
the year 1990-91 (Hindiand English
versions). [Placed in Library. See
No. LT-1916/91}

A copy of othe Union Government
Finance Accountsforthe year 1990-
91 (Hindi and English versions).
[Placed in Library. See No. LT-
1917/92]
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Comm. Report
13.12 hrs

COMMITTEE ON GOVERNMENT
ASSURENCES

Fourth Report
[Translation)

DR. LAXMINARAYAN PANDEYA
(Moundsaur): Mr. Speaker Sir, | beg to
presentthe Fourth Report (Hindi and English
versions) of the Committee on Government
Assurances.

13.121/2 hrs

RE. PETITION RE. PASSENGER HALT
AND MINI RAILWAY STATION AT
SHYAMACHARANPUR, DHENKANAL,
ORISSA

[English)

SHRI K.P. SINGH DEO (Dhenkanal): |
beg to present a petition signed by Shri
Prasanta Mishra, Social Adivist, Shri Binay
Mahapatra, Secretary, District Unit of CPI,
Shri Nabin Ch. Narain Das, Ex-Member
ZRUCC, S.E. Raiway and Ex-Chairman,

MAY 5, 1992

Statt. by Minister Taking 376
up of new works in 1992-93

Orissa and others regarding passenger halt
and mini railway station at Shyamacharanpur,
Dhenkanal, Orissa.

13.13 hrs
STATEMENT BY MINISTER

Taking up of some New Works during
1992-93

[English]

THE MINISTER OF RAILWAYS (SHRI
C.K. JAFFER SHARIED): Mr. Speaker, Sir.
TheHouse will kindly recall that while replying
to the general disucssion on the Railway
Budget for 1992-93 on 17th March, 1992, |
had stated that | propose to take up the
gauge conversion cf Purulia-Kotshila and
Madras-Tiruchchirappalli lines__and
electrification of Bandel-Katwa section. lhad
also indicated about the inclusion of
conversion of Kotkapura-Fazilka section in
Punjab in the Action Plan for gauge
conversions. Accordingly | propose to take
up these works, each of which constitutes a
New Service, by withdrawing amounts from
the Contingency Fund of India as permitted
in such cases, for making an immediate start
to these works. The following details are

Dhenkanal Municipality, District Dhenkanal,  furnished to the House.
SLNo.  Particulars ol work _ Anticipaled __ Ouflayfor ___ Amount proposed
Cost 1992-93 for withdrawal
) from Contingency
fund of india
(In crores of Rupees)
Gauge Conversion
1. Conversion of Purulia- Cap. 20.00 5.00 0.50
Kotshila NG line to BG
(35 kms)
2.  Conversion of Madras- Cap.  200.00 20.00 0.50
Tiruchchirappalli MG
to BG (337 kms.)
3. Conversion of Kotkapura-  Cap. 30.00 0.20

Fazilka secti~~ /120 kms.)

10.00




377 Matters under Rule 377 VAISAKHA 15, 1914 (SAKA)Matters under Rule 377 378

Sl. No.  Particulars of work  Anticipated Outlay for Amount proposed
Cost 1992-93 for withdrawal
from Contingency
fund of India~
from MG to BG with lifting
of MG track from Kotkapura
to Bhatinda (45 kms.)
Electrification
4. Bandel-Katwa (104 kms.)  Cap. 39.42 1.00 0.10
(Including facilities for DRF 4.21
running EMU services). ACSPF 1.87

The money so withdrawn from the
Contingency Fund of India will be recouped
through Supplementary Demands for Grants
which | shall be submitting to the Parliament
during the next Section. [Placed in Library,
See No. LT-1918/92)

SHRI SOMNATH CHATTERJEE
(Bolpur): For a project costing Rs. 10 crores
only Rs. 20 lakhs has been provided.

SHRIC.K.JAFFER SHARIEF: Youbear
with us till we have another exchange with
the Planning Commission.

MR. SPEAKER: Shri Madhavrao Scindia,
the Minister of Civil Aviation and Tourism
was to make a statement. He wanted to
make it after 4.30 P.M. | am permitting him.

Now Matters under Rule 377.

13.15 hrs
MATTTERS UNDER RULE 377

(i) Needforsettingup anelectronic
telephone exchangee at
Hanumangarh Town, Sri
Ganganagar district, Rajasthan

[Translation]
SHRI BIRBAL (Ganganagar): The

tellephone exchange at Hanumangarh Town,
district Sri Ganganagar, Rajasthan was

installed about 25-26 years back. Moreover,
your Department has already decalred that
the life of thistelephoen exchange has expired
tenyears ago. The capacity of this exchange
is of 1000 lines and its annual revenue
comes to the order of Rs. 30 lakh. About 100
applications have been pending for new
connections foralongtime. Therefore, there
is a dire need for an electronic exchange
having capacity of 2000 lines to meet the
requirement. Today, to provide proper
telephone facilities is the need of the hour in
view of the increasing urban popujation,
industrial and business activities. Our city is
a big business centre where transaction of
lakhs of tonnes of wheat, grains, mustard oil,
‘narma’, cotton, rice and guar etc. is
undertaken at large scale. Our area is an
agricultural area being irrigated by three
canals - Bhakhara, Rajasthan Canal and
Ghaggar and as a result it grows more
foodgrains which is much more than its
consumption needs. Its 90% production is
transported to other States of the country
through Railway and roads. Therefore, proper
telephone facilities are very essential forthe
efficient communication system for this
foodgrains business.

Despite S.T.D. facility, existingteleohoen
system is not working well.

I, therefore, request the Central
Governmentto setup an Electronic Exchange
at Hanumangarh town, district Sri
Ganganagar, Rajasthan immediatelv
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(ii) Need to issue letter of intent for
setting up sugarcane factory at
Kothakota in Visakhapatnam
district, Andhra Pradesh

[English)

SHRI RAMA KRISHNA KONATHALA
(Anakapalli): Sir, | would like to bring to your
kind notice that Andhra Pradesh is locatd in
tropical zone which is considered highly
suiable for production of sugarcane crop.
Presently, the State is having only 33 sugar
factories with daily crushing capacity of 56,600
metrictonnes. Thoughthereis avast potential
forthe growth of sugarindustry, itis seenthat
progress in this regard is very slow. My
constituency Anakapalli has good irrigation
potential with abundance of ground water
facilities. All the four sugar factories are
crushing to their full capacities.In 1971, a
new Letter of Intent was issued for setting up
of co-operative sugar factory at Kothakota
for making use of the surplus sugarcane
available in the district. Unfortunately, the
farmers of our district were not able to utilise
the opportunity andfailedtoraise the required
share capacity of Rs. 1 crore and the same
licence lapse for want of fudns and other
allied reasons. Now that the State
Government in May, 1990 has forwarded
two applications along with others, from
Private Sector after liberalising the licensing
policy for establishng new sugar factories
considering this fact, the State Government
did not get afair share in getting the Letter of
Intent for the last six years.

Hence, | would request the Central
Government to issue as special case iether
new Letter of Intent or renew the previous
Letter of Intentissuedfor Cooperative Sector
Sugar Factories.

(iii) Need for early completion of
remaining 660 Megawatt Thermal
Power Project at Kanti in
Muzaftarpur district, Bihar

[ Translation)

SHRI MANJAY LAL (Samastipur): The
entire area of North Biharis a highly populated

MAY 5, 1992
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areainthe country. Inthe absence of industrial
development of the area, the population of
the areais entirely dependent on agriculture.
Butthe cultivation is lagging behind owing to
constantflood, droughtand natural calamities
and lack of irrigation facilites. The economic
plight of farmers is known to everybody.

In 1977, the former Central Government
hadtakenadecisiontosetupa 660 Magawatt
Thermal Power Station at Kanti, district
Muzaffarpur, Bihar with a view to improve
the economic condition of North Bihar. Under
this scheme, the existing 220 Megawatt
Thermal Power Unit of remaining 440
Megawatt Thermal Power is still held up.
Withthe result, the development of that area
is not being carried out.

Therefore, | would like to request the
Central Government to expedite the
completion of remaining 440 Megawatt
Thermal Power unit at the earliest so that
desired economic development could be
made in that area and regional economic
imbalance can also be removed.

(iv) Need for early completion of
excavationwork started at ‘Ballal
Dhipi’ Nadiadistrict, West Bengal

[English)

SHRI AJOY MUGHOPADYAY
(Krishnagar): Sir, the excavation at ‘Ballal
Dhipi’ in Nadia district, West Bengal has
been started by Archaeological Survey of
India, Calcutta with the object to expose the
fullview and complete picture of the structural
complex, which is the largest and one of the
ancient religious complexes/temples in
Bengal. But it has been observed that the
work has either been stopped or at least not
carried out with the proper speed, creating
an adverse reaction among the people of
that locality.

1 would, therefore, request the Central
Governmentto issue necessary fstructions
so that the important excavation work starts
with right earnest.
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(v) Need to look into the pilfering
and adulteration of LSHS meant
for Atomic Power Station
Rawathbhata near Kota,
Rajasthan

SHRINATHU RAM MIRDHA (Nagaur):
Sir, the hon. Prime Minister was informed by
the National Councilfor Civil Liberties (NCCL)
in letter dated 31.12.1991 that at three/four
placqs on Baroda-Ahmedabad Highway, a
well-knit gang was involved in theft and
adulteration of petroleum products beign
consumed by the Atomic Power Station,
Rawathbhata near Kota. This Atomic Power
Station takes approximately twenty tankers
per day of LSHS, a petroleum product, from
BarodaRefinery. Thedrivers/transporters of
these tankers are pilfering ten to twenty
drums form these tankers en route and
mixing water to equalise the weight. The
white cement plants situated in Rajasthan
are also taking LSHS from Baroda Refinery.
They have immediately detected
contaminationin their fuel, that is, LSHS and
taken actioon against driversftransporters.
They also brought this to the notice of the
National council for Civil Liberties (NCCL).
NCCL had sent a team to enquire into the
matterandfoundthaton Baroda-Ahmedabad
Highway, there were four places, that is,
Baraja, Ratanpur, Peopelak Chowkeri and
Padamala where afew people were engaged
in piltering and adulteration of petroleum
products. They frequently change their
venues of operation also.

Private companies have started
thorough checking before unloading of these
tankers to avoid any quality problem/
production loss but the heavy water plant at
Rewatbhata which is fully owned by the
Government of India has not taken any
action sofar. The Government of India is not
only losing lakhs of rupees on account of this
pilferage but plant and machinery worth
severalcrores of rupees of this Atomic Power
Station are also at stake due to adulteration
in LSHS supplies. More than four months
have passed when this matter was brought
tothe notice of the Governemntbut no action
has been taken so far. Thefts are taking
place. Hence, | request the Central

Govemmentto conductanimmediate enquriy
in the matter.

(vi) Need to hold negotiations with
Bangladesh for ensuring
repatriationifillegalimmigrants
to that country

SHRI RAM NAIK (Bombay North): Sir,
recently an agreement was arrived at
between Bangladesh andMyanmar (Burma)
Governments, after several rounds of
discussion in respect of the repatriation of
Muslim refugees from Bangladesh to
Myanmar. According to the Bangladesh
Foreign Minister, the number of refugees
stood at approximately 2,23,000. They had
come to Bangladesh as a sequel to the
happenings in Myhanmar. The agreement
needs to be welcomed as early 2,23,000
persons will go back to their motherland.

During the Bangladesh war between
India and Pakistan, lakhs of Pakistani
nationals came to India illegally. Even after
formation of Bangladesh, there is a steady
streamof illegalimmigrants. While they were
initially staying nearborder areas, duringthe
course of twenty years they have spread to
different parts of the country. This illegal
immigration has been causing social
tensions. Many of them have even got
enroleld as voters. This has also become a
security threat to the country.

Itherefore, demandthat Government of
India should hold immediate negotiations
with Bangladesh and ensure that all illegal °
immigrants are repatriated on the lines of
Bangladesh - Myanmar accord.

(vii) Need to withdrawn the levy of
export duty on finished leather
goods

SHRIC. SREENIVASSAN (Dindigul): A
levy of 10 per cent as export duty on certain
types of finished leather has been proposed
in the Budget. This has already resulted in
steep hike in prices of leather goods due to
whichforeign buyers areturnignto Pakistan,
Bangladesh and Sri Lanka markets where
the export prices of finished leather are
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considerably less. This will, in turn, greatly
affecttheforegin exchange earnings of about
Rs. 800 crores per annum out of the export
of this item.

Moreover, Sir, the leather industry is
already facing recession because of other
external factors. With the continuing
recession and the proposed burden of 10 per
cent export duty on finished leather, it is
feared several lakhs of employees engaged
in the leather industry as also in the export
business particualrly in Dindigul in Tamil
Nadu, which is under my constituency, will
be displaced thus aggravating the
unemployment situation in the country. Any
proposal for levy on leather would only lead
to retardation in production and export of
leatheritems andforeign exchange earnigns.

| would, therefore, request the hon.
Finnace Minister to look into this matter and
take immediate action to withdraw the
proposed 10 percentexportduty onfinished
leather so that the interests of exports and
the people engaged in this industry may be
protected.

MR. SPEAKER: The House stands
adjoured to meet again at 2.25 p.m.

14.27 hrs.
The Lok Sabha then adjourned for Lunch
til
Twenty-five minutes past Fourteen of the
' Clock

The Lok Sabha re-assembled after Lunch
at thirty minutes past Fourteen of the clock

[SHRI SHARAD DIGHE in the Chair]
FINANCE BILL, 1992 - CONTD.
[English]
MR. CHAIRMAN: Shrimati Geeta

Mukherjee to continue her speech on the
Finance Bill
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SHRIMATI GEETA MUKHERJEE
(Panskura): Hon. Chairman, to refresh the
memory of the House. I shallgive a very brief
¢.st of the poins made by me yesterday.

| observed, this Finance Bill will enrich
thericherand hitthe poorer. In this connection,
| mentioned that eighty per cent of the
Governemnt reveneu still comes from the
indirect taxes whose burden is being borne
by the commonmen. | pointed out, how the
decision to allow big industrial houses to
open their own mutual funds and exempting
such funds from income-tax will lead to
speculation rather than inducing industrial
production. | took exceptions to the
exemptions to Wealth Tax and some of the
Capital Gains Tax. | pointed out that these
things are hitting not only poor men but also
small scale industry sector which is still a
biggestemployerin ourcountry. | mentioned
the suicide and starvation deaths taking
place among the textile workers.

Today | wili straight away come to the
pointon which | was talking in the middle. hat
is the question of resource mobilisation.
Yesterday, some Members of this House -
have rightly pointed out that there is a
possibility of serious drought this year and
some are alsotalking aboutcyclone. Ibelieve
both may be there. Undoubntedly this is a
very dangerous situation.

Yesterday, | objectedtothefactthatthis
Government is refusing to tax a very big
section, thatis rural rich, while itis making all
attempts to enrich the richer. They are not
touching the rural rich. | would like to state
here that during the Question Hour,
something was discussed about raising of
procurement prices an strike inthe mandisof
and Punjab on the one hand and on the
other, there was this question of why should
the Government import wheat. The hon.
Minister, Shri Tarun Gogoi actually played a
very innocent role. He neither denied that
they had decided to import nor had hg'said
that they would import it. But he said one
thing , the implications of which he kept
ratherhiddeir. He said, “Yes, the Government
wanted to import at a particualr moment but
it has not yet decided upon it.
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Then he said :-

“In response to the tender floated,
very high price has been quoted™.

He did not say who quoted this high price.

Let me make it clear that that fact is
known to me unfortunately.lt is the same
people of the Punjab green belt and the
green belt elsewhere who did not cooperate
in the procurement nor this Gavernment try
seriously. One thing more. It is they who
were thefirst, the Punjab lobby was the first,
torespondtothistenderandlet me state that
this tender which he did not state, the first
tender, was not less than Rs. 630/- per
quintal. Just imagine. Not sellign even atthe
market price, holding ontoitand now wanting
Rs. 630/- from our own country, from our
own Government!What | would like to say is
that you cannot have itboth ways. You must
take one way. You must look at the poorest
ofthe poor. Youwillhave toimport wheatthis
time is due to the fact that you could not
procure. He said procurement is as poor as
lastyear. Butthe situationis not as it was last
year. Therefore, what will happen? Will you
pay this price? Otherwise, you would not get
it. Because international market is not like
that, that even they will quote lesser price
now. ltis, infact, the otherway. Itis also very
high. Therefore, how will the Government
keep the public distribution system running,
it it is running at all, to the extent that it is
running? Wherefrom will it have to give
away? Yesterday | said thatthe mutualfund,
forthat, neither Shri Rameshwar Thakur nor
Shri Dalbir Singh nor I will pay. Here I will say
the same thing. Who will pay for that ? This
is really terrible and moreover this pressure
of inflation will be there. So, with that, what is
likely to happen to the poor? Starvation
deaths, not oniy of the textile workers which
are being reported, it will be galore among
the poorer people. | would like to know how
you are going to meet this situation.

In this connection, | would like to say
somethng about women. A lot was said
about women yesterday and it was said that
women entrepreneurs are being given
incoem-tax exemptions so that they can
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flourish and so on and soforth. Excuse me.
this is really a political gimmick. Nor do |
agree withthose who wanteven higherslabs
also be exempted, as Shri Santosh Mohan
Deb said. the point is if you wanted to do
something forthe millions of women, the irst
thing that you should have doneis not to levy
so much excise duty on the essential
commodities. 1t is there where the key lies.
You throw that away and show us why the
income-tax slab you kept will be given some
exemption. This is not the way to deal with
women. | will tell you what our country's
experience is. All the movements we fought
till the time that | remember joining the
movement—I joined the movement in 1939
— up to today, every movement which won,
it is the women who participated in it.
Otherwise, no movement had ever won. |
can tell the Government straight that if this
remainsthe policy, women will not let you go.
They are meek but when occasion arises,
they can really flare-up. That will be the
situation.

Moreover, there is another thing with
regard to allocation of funds. The total
allocation for Agriculture, Flood Central and
Rural Development was reduced by Rs. 40
crores, that is by five per cent, in July to
Marchof 1991-92. Thistime, ithas been said
said that in this year, under this Head, there
willbe an increase of 10 percent. Let us just
remember that the rate of inflation is 12-13
percent. Therefore, this 10 percentincrease
will be eaten up, in real terms, by intflation.
So, this allocation for agricufture will really
not be an increase. On top of that, the
Handloom Sector's allocation has decCreased
from Rs. 262 crores to Rs. 216 crores.

“Taking the inflation into account, it will be

naturally much less inrealterms. Therefore,
imaging the scene that will be there among
the rural poor, among the weavers. The
textile industry as a whole will be hit. But the
Handloom Sector will be much more hit.
Therefore, please just try to understand the
scenario.

Sir, there is one thing. A lot has been
said about the recently-given reliet to the
middle-classses. But | must say - every
paperhascommentadand | have alsoworked
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out - that whatever has been given by one
handhas been really taken by another hand.
Maybe, even more has been taken back.
The whole calculation has to be made. But,
doubtelessly, nothing has been really given.
It has been stated here. | do notthink this way
is avery honestway of putting things. Please
excuse me about my use of language. This
is with regard to what | said about the
concessions.

About women, earlier I told and | will tell
you another thing. You have imposed the
taxes which | have said earlier. You have
increased the Government Employees’
Deamess Allowance. But those who are
widows of employees, they will not get
Deamess Allowance if they are employeed.
You say that there is double payment of
Deamess Allowance. Why should it be so?
The point is she is earning; she is giving her
labour. that is why you are giving her the
Dearness Allowance and that is because of
the fact that she is entitled to the pension.
Why should they not be given the Deamness
Allowance?

May | remind you of the Anganwadis
and the Balwadis? | fell ill and | could not
listentothe answer of our Ministerfor Human
Resources when I raised this point. | would
like to know one thing. To the very big part of
the women community, how much really are

- yougoing gogive? Iputthisquestionbecause
a lot of letters | am getting from them, being
the President of one of the All-India Unions.

Lot has been said about garnering of
black-money or yourtaking steps againsttax
avoidance etc. But may | ask, before this
particular Government came to power - in
between there were Governments of
somebody else and earlier to that the
Congress Government - in these years,
which are the main houses who gave zero
tax retums in India? Is it not the Tatas etc?
So, their zero tax returns will be very much
encouraged by your present attitude towards
monopolists and multinationals. Yesterday,
| dealt with it at great length. Will they be so
goodthatthey will justjump and getinto your
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net? Ido notbelieve at least that such athing
will take place.

Before | conclude, | will just like to know
one thing because some gentlemen-and
ladies have asked me about it. | have heard
that Shri Manmohan Singhji had an
appointment with the freedom fighters. And
they made a plea that the freedom fighters’
pension should be raised. Ifor one hadbeen
always fighting for the cause of freedom
fighters. Sontosh Daknows it very well. How
many genuine cases are there who are
getting Rs. 700 excepting the spurious ones
that your Government has given? There is a
Swatantrata Sainik Sammelan Puruskar.But
Iwould like to know whether you are keeping
that commitment.

In any case, with the points covered by
me yesterday and today, it is most natural
that | am opposing the Finance Bill as it
stands and the philoslophy behind i, as it
stands, on my behalf and on behalf of my

Pparty the CPI.

Since ShriManmohan Singhjihas come,
ljustwantto say one word. Lasttime also you
did nothave the courtesytobe presentwhen
I spoke on the Finance Bill. You toldTre that
you would be discussing with me. But you
never discussed. | will ask you the same
thing. Ihadtoughtthat Iwould raisethe same
point if you are present.

About saving foreign exchange, |
suggested that you cancel among other
things, at least some domestic flights. But
instead ofthat you have increasedthe number
of domestic flights. | do not use flights very
much. But one day | went to Nagpur and to
Raipur. What did | see there? | saw that the
flight was fifty per cent empty. One day |
wanted to go by the Vayudoot and | asked
about the availability of seat. They said that
they have 75 seats vacant. The same was
the thing when | was coming from Shri
Scindia's Gwalior. Is this the way to do
things? What have you done? Why did you
introduce more flights after last time? This
point should be answered by you. Do not
answer like you answered last time that, *I
want to disrupt all the communications.” It is
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because no poor person uses this
communication of domestic flights.

[Translation)

SHRI CHANDULAL CHANDRAKAR
(Durg): Mr. Chairman, Sir, our Budget has
been presented in the month of February
since the British period. They had started
this tradition for their benefit. After passage
of a long time the Budget is still being
presented in the month of February which
has been causing an estimated loss of
thousands of crores of rupeestothe country.
If you present this Budget after the rainy
season, say ir the end of November, all the
information relating to foodgrains produced,
irrigation facilities made available and
electricity generated in the country can be
made available easily. That is why, in our
country, business community prepares its
budget after Diwali. | would like to urge upon
the hon. Finance Minister, who has been
obsevingthe economice situation forthe last
several years, to presentthe Budget againin
the month of November so that it could
present the real position of the country.

Now-a-days you prepare the Budget on
the 5th of Feburary and the funds are made
availableinthe last week of April or first week
oof May to any village or district. That money
cannot be used properly due to rains. What
would be the use of the funds in Assam. The
allocation of funds reaches Assam when it
starts raining there. In the same manner,
some other states also face the same
situation. | would be grateful if you present
the Budget in the month of November.

Secondly, the budget is a mirror of the
economic situation of ourcountry. There are
two-thtee major problems in our country.
The country shculd ponder over these
problems. Increasing unemployment is the
constant problemofourcountry, whichshould
have been given and is to be given a serious
thought. There is no doubt that the number
of unemployed youth is increasing here day
by day. According to the Government
calcuation it is 4 crore and 20 lakh, but
actually the number is many times more.
There is a need to take some concrete and
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comprehensive steps which are not seen in
the Budget. | would like to suggest that there
are about 1 lakh 15 thousand Gram
Panchayats in our country and in all these
Panchayats at least smalland mediumscale
industries should be set up where at least
100 boys and girls may be employed. There
is alot of scopeinit. These industries can be
Agroindustries orotherwise. Owing to setting
up everything in the cities, the people of the
villages are coming to the ciities. Tha"iswhy,
a number of problems relating to i.cuisng,
water, electricity and others are increasing.
If you set up industries in the villages, they
will get their employment there and the
number of problems will also be less.

Forthe purpose, late Leader Shri Rajiv
Gandhi set up a small and tiny industry
development Bank with its headquarter at
Lucknow. His intention was to set up more
and more small and tiny industries in the
villages. The regard and the importance
which should have been given to this Bank
are not being given. Our Finance Minister
andour Government hope thatthey willbe in
a position to meet the requirement of all the
small, mediumandbig industriestobe setup
inthe country. L hope that these industries to
be set up in the country. | hope that these
industries will be set up in big cities like
Bombay, Delhi and Ahmadabad. But will the
hon. Finance Minister ensure that more and
mroe industries will be set up in the areas
where there are no industries, and in the
small cities and in the capitals of our States,
so that all the indusries do not concerntrate
only in the big cities but also spread to the
smallcities. Many people willgetemployment
therein and the problem of environment,
water and electricity will also be solved ot
some extent. Onone handwe are liberalising
the rules and regulations to set_up big
industries, which of course should be done
for the purpose. But on the other :ind the
control on the small and medium industries
is increasing. How is it increasing? As there
are 10,12 or 15 departments, when the
industry inspectors of these 10, 12 or 15
departments visit the industries, their work
suffers. The smallindusterialists do not have
accountant, clerk or that much staff to show
their accounts and other papers daily. This
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results in:the fall of production and rise in
corruption. | will submit to the hon. Finance
Minister that the grip of rules on these
industries should be loosened . But it is also
necessary to have some control over them
but it should not be in the way that it may
affect production and give rise to corruption.
Today what is happening in our country, the
youth want to enter into industries or into
contractorship but these Mafia people keep
such youth at bay at gun point. They people
get contracts even in Government officies at
gun point and do not allow the youth to come
nearby.

Thenthey further sellthese contracts to
someone. This practice is on the increase.
Not only this, even if the younmen succeed
in getting contract, they people do not allow
them to complete these contracts. The
collector and S.P. in the districts support the
mafia, the dadaorthe unsocial elements and
derive benefits from them. They do not let
these youth make progress, who enter into
this field. What is this going on? We talk of
privalisation andjointventure in Public Sector.
When the private industry becomes sick
then it is said that the Government should
take overit. whenwetalk about public sector,
it is said that it should be. given to private
sector. LastourbrethernfromBengal should
get annoyed. | would like to submit that it is
clearthat many sectors are mixed there and
many others have gone to private sectors
immediately. We do not want that it should
be done like this. Today, whether it is a
private sector, public sector or joint sector,
everywhere efficiency is needed. it means
that in every field, attention should be paid
towards efficiency in management. Workers
come and work and go away after taking
their wages. If the private industries, public
sector or joint 'sector are becoming sick, it
means that the management is defective
there. Hon. Finance Minister, sir, start come
management training courses or give them
to the management professionals to bring
improvement since thereare |.A.S., |.F.S. or
I.P.S. everywhere. Therefore, a few years
back L.E.S., Indian Economic Service was
started, since the .A.S. people did not aflow
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them to function. Therefore, (e
professsionals should remain there so thg;
industries in the private sector public sector
or joint sector may not become sick. The
electricity boards and state transports in
every State are in very poor condition and
these are running in loss. To improve their
condition, itis saidthatthese shouldbe given
to private sector. Do you think that their
condition will imporve by handing them over
to the private sector? Bring in the efficient
managementanddo notletthe politics come
into it. Let them do some work and exercise
some control on them. State transport and
electricity board should be brought under
control. | do not want to discuss the small
industries. What is going on in our country?
We have made sevenfive year plans but the
regional imbalance is growing whether you
have a look at Northern Uttar Pradesh,
Northern part of Madhya Pradesh or the
Jharkhand area of Bihar, there are many
such areas. My suggestionis that you putthe
prooosal to form small States in the cabinet.
It is said that many disputes will come-up by
openingthe issue of reorganisation of States
as it is like a Pandore Box, but we have at

' present 32-33 States which may increase

upto 40. One should not be afraid of it. If the
administrative expenses will increase as a
result of it then the benefits will also be mroe.
For example, | want to submit that there are
sevendistricts of Madhya Pradesh which are
called Chhattisgarh. Governmentreceives a
large amount of revenue from the region.
Bastar, Raigarh, Shadol, Nalgaon, and Durg
etc. are included in Chhattishgarh.
Government receives revenue from Bhilai
Steel Plant, from Corba, from the jungles of
Bastar, from Belladila or from the minerals
foundinthatarea. Butthe State Government
spends only one hundred to one hundred
and half crore rupees there. The youth, the
farmers, the labourers the businessmen and
allothers want that Chhattishgarh should be
giventhe status of a State, a separate State
should be formed.

15.00 hrs.
That is all the more necessary from

other point of view also that the
unemployment is increasing there and the
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youth there do not get any work. When
Madhya Pradesh was formed, it was formed
trom the remaining small parts of North,
South, East and West.

There are seven rivers in Madhya
Pradesh but the State Government is not
utilising the waters of these rivers properly.
Water should be utilised, properly, whether
it goes to Bihar, Gujarat, Orissa or U.P., we
donot have any objection. Butthe farmers of
Madhya Pradesh must get water first for
irriga1ion, which they are not getting, as big
irrigational projects are not constructed on
the rivers there. We have been observing for
many years that the land is fertile there the
labour is hard working and the people are
comparatively honest. Therefore, if the
irrigationfacility is made available there then
Madhya Pradesh can give more production
of oilseads, pulses, wheat, rice etc. to the
country. As America s saying that she would
not give wheat to India because the later is
giving rice to Cuba, this type of situation will
also not come up. We can have good
production. Therefore, my submission to
you is that the water of the seven rivers of
Madhya Pradesh shouldbe utilised andfor it
the Government there should be requested
and there should be some control on the
grant given by the centre with a view to
ensure that it is being utilized properly.
Therefore, wheneven the issue of making
small States efomes up, Chhattisgarh should
be made a State.

The hon. Finance Minister has taken
some very important steps to encourage
industries andtoincrease production, lextend
thanks to himforitand welcome these steps.
Besides, we want that small industries,
domestic industries, rural industries and
mediumindusteis should alsobeencouraged,
Apartfromit,the agriculture productionshould
also be increased. There is a dire need to
enhance the production of fruits, and other
agricultural items. The Government should
encourage to increase the production of
pulses and oilseeds. Besides, attention
should be paid to check the deforestation.
The people inMadhya Pradesh, plant Sagaun
trees and cut down it after five to six years.
Therefore, proper arrangements shouid be
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made to lookafter the jungles.

There arethree Horticulture Universities
in the world. The first is in Canada, the
second is in Switzerland and the third is in
Himachal Pradesh. The subject of
afforestration andplantingfruitstrees should
be taught in the horticulture university and
encouragement should be given for it. if you
encourage our agriculture, our production
willincrease and we shallgetmore production
of foodgrains. Since the population is
increasing rapidly and for that we need more
foodgrains. The Government has launched
many programmes to contain~poputation
growth, but despite that it is increasing by
leaps and bounds. Although certain drastic
measures were adopted in 1977, for whcih
the congress party had to bear the brunt. |
would again ask the hon. Minister of Finance
to gather courage and take stern steps to
check unbirdled population growth.

) Mr. Chairman, Sir, we have taken very
concrete steps in the Eighth Five Year Plan
to increase agricultural production including
that of frutis, oilseeds, pulses etc., and for
afforestation. Atthough the Centre provides
subsides to all the States for oilseeds and
pulses, yetthefarmers do not benefit fromit.
One is at aloss to understand as to where it
disappears. Therefore, hon. Minister of
Finance, Sir, | would suggest that instead of
allocating funds to the States for providing
subsidies to the small farmers, the
Government would do well to increase the
procurement prices of foodgrains. | would
also like to point out here that the existing
procurement prices are too inadequate
keeping in mind the heavy expenditure the
farmers have to incur on power, irrigation
interest on bank loans etc. Similarly, the
prices of pesticides and fertilizers have also
gone up, adding to the farmers' woes.
Therefore, the Government should at least
increase the procurement prices, so thatthe
farmers may produce more and thus lessen
our dependence on imported foodgrains.
Keeping this objective in mind, the
Government should pay more attention
towards the establishment of such industries,
which would beneift the agricultural sector.
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Mr. Chairman, Sir, recently the Prime
Ministersaidthatthe functioning of the Public
Distribution Suystem would be imporved
and strengthened. Lately, | haved been to
my State of Madhya Pradesh and | have
found that the system is lying absolutely
paralysed. Many items including wheat, rice,
sugar and kerosene are not made available
for the past three to four months, sugar has
not been supplied. One is at a loss to
understand the reason behind all this. The
Government should order a probe into it and
find outthe guilty. The people are compaining
that things are not being made available to
them, despite the Prime Minister's assurance
to the country. The Government should find
out ways and means to redress thisgrievance.
Let notthe people accuse the Prime Minister
of making false promises. The Government
should not let this happen.

SHRI MOHAN SINGH (Deoria): Mr.
Chairman, Sir, | would like to thank you for
providing me an opportunity to speak against
this Finance Bill.

Sir, it would b e an exercise in futiiity to
complain that the successive Congress
Governments responsible for the present
State of Affairs viz. poverty, price-rise,
unemployment et<. In fact, the perpetuation
of these ills is an integra! part of their policy
and identity. Therefore to expect the
elimination of poverty, mortages and
unemployment as aresult of any Finance Bill
orabudget wouldbe living in afools paradise
and such expectations arise in the minds of
only those who expect something from the
policiesthatare beingpursuedsincethe past
40-45 years. The polices adopted and being
followed assiduosuly since lastyearis bound
to give a fillip to these problems. When the
lastBudgetwas presentedthe UnionFinance
Minister gave repeated assurance within
and outside the House that the price-rise
wouldbe checked withinthe nexttwo months
andthatgradually the Government wouldbe
able to exercise and effective control over it.
Lateron, he saidthatthe Government would
be able to check price-rise by October or.
Novemberandnowthe hon. Finance Minister
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hascome outwith astatementthatthe price-
rise would be graudally checked within the
nextthreeyears. The Finance Ministerdoesn't
possses the resolve and courage ta stick to
his promsies becuase he is very well aware
of the fact that his policies are not going to
check price-rise, eliminate unemployment or
even put an end of the famine and drought

that hits the country, every year.

Mr. Chairman, Sir, just now we were
taking about inflation during the course of
which the Finance Minister claimedthat very
soon it would be brought to a single digit, but
evenlastmonth, it was recorded at 13.27 per
cent and as per the weekly reports in
newspapers, the figure even now stands at
138.7,13.5and 13.17. Swofarasthe question
of price rise is concenred, the whole sale
Price Index as on 20.4.91 stood at 192.9 and
although this year it was said that the price
rise would be brought down to last year's
figure, the achievementis that it has gone up
and the figure as on 19.4.92 stood at 218.5.
Thus, the rise in prices is comapratively
faster than inflation and it can by no means
be compared to the progress made by the
country. It is impossible to acheive the
ambitious 5-6% growth rate as envisaged by
the Government. The pace of inflation and
price rise is four times higher than the
Government's wildest imaginaitons. Same
is the situation of unemployment. So, first of
all, I would like to say that poverty or scarcity
cannot be eliminated through a Budget or a
Finance Bill. Thereisfamineis 9 States of the
Union and there is an acute shortage of
foodgarins throughout the country and
according to the weather forecasts, the
coming monsoonwon'tbethatfavourable as
to accelerate agricultural production to meet
the challenges posed by the famine.
Therefore, sir, we will have to think about our
policies afresh andifthe Government doesn't
change its thinking, then the unemployed,
the famine and drought sticken people of this
country will compel then to change their
policies. This Budget orthis Legislationdoes
notprovide anyencouragementto the Public.
Sector. Aimost every day, the Prime Minister
goes assuracnes to the workers that the
policies pertaining to Public Sectorwon'thad
to retrenchements but apart from the
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voluntary retirement scheme, there is no
provision in the Budget to strengthen the
Public Sector and encourage its workers.
Kanpur is an old city and there textile mills
under National Textile Corporation and the
British India Corporation. 25,000 employees
have notbeen paid wages since April, 1, last
year. Similarly, w.e.f. May 1,1992, 3,500
workers of the F.C.1.'s Gorakhpur Unit have
not been paid any wages. The unit has been
lying locked since the last one and a half
years. Despite the closure of the unit, they
were being paid the wages, but with effect
from May 1, when the entire country was
celebrating May Day (Workers’ Day) there
employees have stopped receiving their
salaries. Unfortunately, the Union
Government and the Minister of Finance is
not paying any attention towards the plight of
these workers. Therefore, | would like to ask
them that Service conditions of the workers
of these Public sector Units should remain
intact. Prime Minister gives assurance that
the service conditions of the public sector
workers shall be honoured, | would like to
submit to the Government that it should
consider it seriously why the wages of the
labourers have not been paid. We expect
that Finance Minister would give some
positive reply to this serious issue while
replying to the Finance Bill.

Secondly, there isthe question of Centre-
State relations. It has been submitted time
and again that if small States are formed,
country would make progress. That s notso.
The country would make progress only when
they do not depend on Centre. Our position
has changed. The smaller States being
formed by the Government continue to
depned on Centre for resources 1o a great
extent. The Government should seriously
consider the guidelines prescribed by
SarkariaCommissionforfinancialresources.
Delivering a lecture at the meeting of NDC,
the Finance Minster himself had admitted
thatthe increasing deficit in the States would
compel the Centre to stop the amount of
assistance to be given to States for
developmental processes. Withthe passage
of time the Centre would not be able to
release any assistance in the power sector
asthe deficiteconomy is becoming aburden.
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Atotaldeficit of about rupees twentythousand
crores by all the States together is on the
increase. So long as the States would
continue to depend on the Centre and so
long as the deficit continues to be the
responsibility of the Centre, the economy of
the country cannot improve.

Tax structure and tarrif rates differ from
State to State. Octroi system has been
withdrawn in some States. In other States
the rates of sales-tax is comparatively low
than that obtaining in other States. As a
result people smuggle goods from one State
tothe otherin ordertoevadetaxes. Dishonest
people try to find out other means for doing
such business. It is the responsibility-of the
Central Finance Ministry to call a meeting of
allthe States and to bring about uniformity in
tax structure. Similarly, the rates of tarrif
should be revised from time to time and the
Centre should provide guidelines to States
for fixation of rate of taxes. There is great
difference in electricity rate per unit in Uttar
Pradesh andBiharandin Delhi. Uttar Pradesh
has enormously increasedthe electicity rates.
The result is that the Uttar Pradesh
Governemrt has drastically increased
electricity rates recently at the Centre’s
directives. The direct impact of the increase
is that small and medium industreis in Uttar
Pradesh, whichisindustrially backward State,
would become sick and perish. The
Governemnt should take this factor into
consideration.

Similarly there is great difference
between the credit deposit ratio in Banks in
one State and the same in other State. It is
highest in industrially forward States like
Gujarat get the maximum benefit of cfedit
deposit ratio today but the credit deposit
ration in Uttar Pradesh and Bihar is low and
I would like to say it frankly that all our public
financial institutions and undertakings about
adiscriminating attitude towards industrially
backward States in respect of development,
industry and all other areas. lts limits should
be prescribed, uniformity should be brought
about and the Government may give a
thought to increase credit deposit ratio,
particualrly in industrially backward States. |
hope the Finance Minister would lay down
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some guidelines in this regard.

Secondly, | would like to point out that
the estimated cost of the projects started by
Central Government goes up when these
projects are not completed in its stipulated
period. The report of the Programme
Implementation Committee forthe year 1991-
92 states that the estimated cost of 307
projects of the country has risen from Rs.
70,043 crore to rupees 24,511 crore sicne
these projects have not been completed in
their stipulated period. Emphasis is laid on
financial discipline here again and again but
due to this financial discipline all our projects
are being affected adversely as they cannot
be completed in time. The nexus between
officials and contractors results in escalation
of cost of projects. This is putting a new kind
of burden on our economy. Government
needs to think over it seriously.

The Government and the Finance
Minister of the country has granted
concessions to smugglers just to win their
laurels. That concession is that we can bring
five kilograms of gild from foreign countries.
Earlier the Government had imposed heavy
tax on it but now it has brought it down. |
would like to ask whether it would help in any
way in checking smuggling of gold? Three
hundredtonnes ofgoldisconsumedannually
in this country and three fourth part of it is

. brought into the country by smugglers. The
Government may go on lowering tax to any
extent it likes butthe greatestwayto hidethe
ever generating black money is to purchase
gold. Dishonest people of the country succeed
in hiding the black money by purchasing
gold. The Budgetorthe Finance Billpresented
by the Government of !ndia do not suggest
the ways to plug the generation @f black
money. Instead, the Governmentis adopting
finer means of enoucraging or boosting
blackmoney.

The Government had imposed tax at
the rate of nearly 14 tc 15% on gold to be
brought by NR!'s but it has reduced it now to
7 to 8%. In Pakistan, the rate is 3%. If the
Government reduces ii further, that country
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will make ittax-free. Sothe smuggling of gold
fromthatcountryto ourcountry is continuing.
ltknows no end. In orderto curb blakc money
effectively, the Government should take
stringent steps.

Mr. Chairman, Sir, hon. Finance Minister
has given some concessions in wealth-tax
and income-tax retaining some existing
provisions. | would like to submit in this
regard that section 80 CCA under which
people were encouraged to seek early
retirement and engage themselves in self-
employment, has been deleted. This
provision enabledpoepletosave more money
so that they would take to self-employment.
| would like to request the hon. Finance
Minister to restore 80 CCA and 80 L. The
Governemnthas constituted SEBltoregulate
capitalinvestment, brokers andbanks andto
put the policies to and end that encouraged
illegal trades. It should be strengthened o
curb all forms of black money.

Mr. Chairman, Sir, some concessions
have been given in excise-duty on taxies. A
particular category of people have taken
undue advantage of the concession and it
has appeared in newspapers that the cars
have been shown astaxies andthus evasion
of excise-dutytothe tune of Rs. 20 crore has
been done. Excise-duty was evaded by Fiat,
Maruti and Ambassador car agents. Those
who do not drive Tax, but have purchased
cars for personal use, have misused the
concession by getting bogus registration of
their cars as taxies done. | would like to
submit that the Government should give it a
rethinking provide concession only to those
taxi-drivers who have got themselves
registeredwithR.T.O. orfind out some other
ways to curb tax-evasion. The hon. Finance
Minister may find out some ways to curb it.

SHRI GEORGE FERNANDES
(Muzaffarpur): AMember of Parliament also
owns an agency.

SHRI MOHAN SINGH: A Member of
Parliament -also owns an agency that
distributes cars. That person has taken
maximum advantage of the provision. An
inquiry should be ordered in this case also.



401 Finance Bill, 1992

SHRI GEORGE FERNANDES: Inquiry
has not yet been conducted.

SHRI RAJVEER SINGH (Aonla): Does
a Member of Parliament also have an
agency?

SHRI MOHAN SINGH: Of course, Sir, it
has appeared in newspapers thatthere is an

agency in Pune and that agency has sold

highestnumber of cars in two months and all
the cars soldthrough that agency have been
shown as taxies. It might have been in the
knowledge of the Government or Finance
Minister but neither the matter was ever
considered ror inquriy was made into it.

Mr. Chairman, Sir, in this manner, all the
firms of Hindalco were raided last year. An
FIR and a charge sheet were prepared
against it. But the charge sheet was not
produced in the Court. The officials must be
having some conspiracy in it.

My submission is that the Government
shouldthink seriouslyin regardto the amount
involved in the suits pending in the Court.
This matter shouldbe given serious thought.

Taxes worth billions of ruppees are due
against a Tobacco company alone and the
amount is pending dueto litigation. There are
a number of such companies the owners of
which have made their tax dues a matter of
fake litigation and kept it pending in the
courts by getting stay orders, in order to
continue their activities of tax evasion. A
Parliamentary Committee should be set up
to go into this matter and a legislation should
be enacted in this'regard which may enable
the Government to check the practice of
keeping such matters pending in the courts
for a long time which ultimately help the tax
evaders to keep themselves engaged in the
same practice. The Government should find
out a way to stop tax evasion as also the
practice of obtaining stay orders and it should
also take steps to ensure the recovery of
taxes in time.

In the last, | would like to put forward a
suggestion. Demands of Union Ministries
involving more than about Rs. 88,000 crores
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have been passed by the House withgut any
discussion. Parliamentary Consultative
Committees should be authorisedto discuss
the Budget of various departments and to
give suggestions. This would enable the
House to discuss the Budget of various
departmetns, which otherwise becomes
difficult due to constraint of time-We-would
also be able to keep control over the
Consolidated Fund of India.

With these words | conclude.
[English)

SHRI K. P. SINGH DEO (Dhenkanal):
Mr. Chairman, | rise to support the Finance
Bill 1992 since it gives effect to the financial
proposals which is the Budget presented to
Parliament of the Central Governemnt for
the financial year 1992-93, which has been
lauded as a landmark Budget by many
financial experts, appreciated by many and
criticised by few.

Itis rather interesting to quote from The
Statesman, April2,1992. Iwould like torefer
to an article by one of our former Chief
Vigilance Officer withwhom Ihad the honour
of working together in the same Ministry. He
says as follows:

“Sorae have called this'Budget a
fraud on the people of India. The
usual refrain is that the Budget is
anitpoor and, being inflationary, it
will hurt the poor most. Reduced
Plan allocation for the anti-poverty
programmes, both in actual and
real terms, are considered an
indication ofthe unfairnessinherent
in the proposals. *

He goes on to say further as follows:

“12 per cent inflation, the 1992-93
with allocation is smaller.”

Then he further goes on to say as
follows:

“But there are some new schemes
for rural employment, a revamped
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public destribution system and the
announcement of an additional Rs.
500croresforthe National Renewal
Fund for special employment
generation schemes in rural areas.
Thereis alsothe provisionforanew
agency, the “Small Farmers”, Agri-
Business Consortium®; to initially
start 12 major projects for rural
industrialisation.

Hethenfurthergoes ontosay asfollows:

“The existing rural development
schemes - like the Integrated Rural
Development Programme,
Jawahar Rozgar Yojana - have
been yielding diminishing returns,
with larg scale funds’ misutilization
eroding their effectiveness. The
Comptroller and Auditor-General
of India has brought to notice such
misdemeanours through his audit
reports. According to one report
these funds were misutilizedforthe
purchase of jeeps, cars, air-
conditioners, video cameras and
for investment in National Savings
Certificates.”

This is rather serious. On this very aspect
most of the Members of Parliament from
Orissa have been raising this issue both in
the November Session as well as in the
Budget Session. We have met the various
Ministers, the Rural Development Minister,
ShriUttambhaiH Patel. He verykindly visited
Orissa, Bhubaneswar, where my friend Shri
Lokanath Choudhury and myself; had an
occasion to bring to his notice this fact; and
the State Government there had to admit
that there was certain hanky-panky going on
in certain districts. The reason | quoted was
this. This gentelman is no less a personthan
the former Chief Vigilance Commissioner
and also the former Union Secretary of the
Union Ministry of Economic Coordination;
and thadthe privilege to serve with himinthe
Ministry of Personnel in 1985.

Therefore, when it comes from such a
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person who was the Central Vigilance
Commissioner, I think it needs the attention
of the Finance Minister and the concerned
Ministries to scruitnize it, in fact, deeply. He
further goes on to say:

“The IRDP visualized helpingthose
below the poverty line with income
generating assets, partly through
low-interest bank loans and partly
through subsidy. The subsidy was
as hgh as 50 per cent of the cost of
an asset in the case of Scheduled
Caste or Scheduled Tribe
beneficiaries. Unfortunately, more
benefits were cornered by the
comparateively better off.
Unscrupulous officials and non-
officials posing as ‘sevaks' and
‘pujaris’ of the ‘daridranarayan’
started helping themsevles with
more of the offerings meant for the
poorest of the poor under the anit-
poverty programmes, debasing the
quality of the field level
administrative machinery of the
- blocks and banks. “Loan meals”
had already led to a large scale
misappropriation of bank funds,
falsely shown to have been
disbursed to the poor. Much of
these loans, of around Rs. 10,000
crores, became irrecoverable and
hadto be ‘waived' bythe Janata Dal
Governemnt in 1990.”

The reason why | quote this is only
yesterday my hon. friend, from Kalahandi,
Shri Subash Chandra Nayak — although he
spokeinOriya, itwastranslated — described
the pathetic state andthe appalling conditions
in which the people from the tribal affected
areas of Kalahandi and Koraput have been
living and surviving and how mass scale
exodus and migration have taken place.

Many atime in this very House we have
discussed this matter and because it is a
State subject many of my hon. friends from
that side objectedto referring to itbut human
miserycannotbe lefttoa State oraPanchayat
or a Muncipality. It is a concem of the nation
and | think it is time that we took a proper
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Shri U.C. Aggarwal, whose article from
the Statesman of 2nd April, 1992 | have
quoted, has this to say:

“Reduction of expenditure under
normalcircumstances should lower
inflationary pressures and help
lower prices. Those who may
immediatelyfeelhurt by the Budget
proposlas are. gold smugglers,
“havala” mercahnts, and persons
making easy and not “earned”
money, by obtaining all kinds of
licneces, quota, permits whichwere
then sold at high premiums. The
poor should have no reason to feel
aggrieved as chances of gainful
employment are likely to improve if
the Budget proposals are
wholeheartedly carriedoutand also
followed for a few years. For the
present one can only feel happy
that wellbegunis half done. Unless
ill luck strikes the country, through
abadmonsoon, orthe Government
develops coldfeetdueto pressures
from vested interests and lapses
into its old habit of populism and
livingbeyondits means, the country
canlook forwardto days of genuine
prosperity.”

While speaking on the drought only
yesterday and day before yesterday my
friends, Shri Mukul Wasnik and others, and
also. my friends from West Bengal were
raisingthe question, orthe sepctre of drought
which is on us where States like Gujarat,
Madhya Pracesh, Maharashtra, West
Bengal, Orissa and three other States have
been mentioned, and this was predicted by
the Worldwide Watch Institute which had
forecast two years earlier that India will be in
the grip of adrought. We had a string of three
good monsoons over the past three years
and by the law of average we are in forabad
drought this year and therefore the
consequential shortage of drinking water,
especially potadie water is a thing which we
willhave to live with inthe next three months.
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Ido not see any sense of urgency either
onthe part of the States or of our concerned
Ministries here to tackle this problem which
has been apprehended by many Members
only yesterday during the Zero Hour.

The Finance Minister in Part B of his
Budget speech on the 29th of February,
1992, hadgiven onindication of his mindand
conveyed to Parliament the taxation
proposals in the Finance Bill.

In his intervention on 30th Aprill, while
moving for the consideration of the Finance
Bill, he has given some reliefs and
concessions as a result of representations
from Members of Parliament, Chambers of
Commerce, Industry, trade unions and
individuals. He has indeed been attentive
and sensitve, as he has mentioned in the
Part-B of his speech in the first page.

I would like to quote form the Finance
Minister's Speech where in he has said
abouttheincrease in the exemption kmit and
thereductionintaxrates, many oftheincome
tax concessions were no longer justified. |
had, therefore, announced the withdraw! of
deductions under Section 80 L, 80CCA and
80CCB of the Income-tax Act. Then, he goes
on to say that the withdrawal of Seciton 80L
willcause hardship, especially to pensioners
and taxpayers in the lower income groups
who have invested their savings in specified
financial assets. Several Members of this
august House both from the Treasury
benches andfromthe opposition have urged
reconsideration of the decision to withdraw
concessions under Seciton 80L. In
deferrence to their sentiments and in
recognition to the need to protect to the
maximum extent possible the interest of
taxpayers inlowerincome groups, |, propose,
as an interim measure, to restore the
deduction under Sectioon 80L with a
monetary ceiling of Rs. 7000. Taking into
account the increase of Rs. 6000 in the
exemption limits as originally proposed inthe
Finance Bill, the amendment | now propose
with regardto Section 80L should taketare
of most of the complaints | have received
from tax payers in the lower income groups.
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If Imay say, the incometax proposalsin
the 1991-92 financial year provided for a
basic exemption of Rs. 22,000/- and an
exemption of Rs. 13,000/- under Section 80-
L. There was thus an effecitve exemption of
Rs. 35,000/-. There was in addition, provision
for Rs. 50,000/- to be deducted from the
taxable income u/s 80-CCA and another Rs.
10,000/- u/s 80-CCB.

In the current Finance Bill, the hon.
Finance Minister initially said in response to
the views expressed by hon. MPs from both
sides of the House, he had increased the
basic exemption limit from Rs. 22,000/- to
Rs. 28,000/-. Thiswasin his Budget Speech.
He got a round of appaluse for this gesture,
although not from my BJP friends but from
some othet sections of the House. The
Finance Ministerin a latter part of his speech
said that he had withdrawn the provisions of
Secitons 80-L, 80CCA and 80-CCB. His
proposals have thus cruelly hit the fixed
income groups of salary earners who are
already reeling under the price increase,
whichis atthe moment 12 percentandit was
16 per cent last year.

The hon. Finance Minister has now
announced partial restoration of the
concessions u/s 80-L at Rs. 7,000/-, which |
quoted from his reply given on 30th April.
Thus what he has done with the present
.announcement is only to really bring the
exemption to the level of the 1991-92. He
has in real terms granted no concessions to
the salaried class. By increasing the
concessions u/s 88 too Rs. 60,000/- from
last year's level of Rs. 50,000/- he has
played only a further cruel joke on the fixed
income groups as for making an investment
of Rs. 10,000/, the investor gets a tax
concession of only Rs. 2,000/-. | would like to
be corrected, if | am wrong Mr. Finance
Minister. But, this is my view of reading it and
Idonotclaimtobe afinancialwizard norlam
an economist; | am a simple soldier from a
very bakcward State like Orissa.

| would like to bring to the notice of the
hon. Finnace Minister that his personal
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income tax concessions to the high income

group by reduction in the upper slab of
income should not be at the cost of middle
income groups. Under his present proposals,
individuals with income over Rs. 3 lakhs
havebeen given substantial relief while hitting
at salaried classes with incomes below that.
Is this the message of social and economic
justice which Governemnt wants to send
down to the Government servants - the
Government is supposed to be an ideal
employer - who are already bitter with the
Government because of the stagnation and
total blockage of promotion prospects
because of our economy drive?

Now, the Finance Bill has referrsdtothe
Chellaiah Committee for the simplification,
rationalisation and restructuring of the tax
structure andinterimreport has beenreferred
to. | do wish that Parliament will have a
chance to discuss the Chellaiah Committee
Report in toto so that the House can also be
taken into confidence.There are provisions
relating to direct taxes, income-tax, welfare
measures for the handicapped, dependents
medical treatment, tax incentives to working
women, special relief to senior citizens,
payments under the Voluntary Retirement
Scheme, enhanced incentives for savings
by artistes, authors, sportsmen, actors - my
friend Sunil Dutt should be happy - medical
benefits for employees in private hospitals,
exemption of compenSation received by
victims of Bhopal gas leak disaster and
exemptions to cooperatives promoting the
interests of Schedueld Castes and Schedueld
Tribes. Then, thgere are measures against
tax avoidance - he has tried to plug the
loopholes - modification of tax concessions
relating to savings; measures 1o widen the
tax bases, whcih is a laudable measure;
measures for simplification, rationalisation;
measures relating to Charitable Trusts and
Institutions; streamlining of provisions relating
to deduction of tax at source and recovery of
taxes; restructuring taxation on firms;
restructuring capitalgains taxation; measures
to promote capital market; Wealth Tax;
Interest Tax; Exemption Tax; Cusotms; and
Union Excise Duties.

Sir, the Finance Minister has waved his
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magic wand and has done a laudable job.
There is no doubt about it. He has given
some reliefs which some of my friends inthe
opposite side say, lack the human aspect; it
should have been more humane.

| would like to bring to your notice that
although concessions have been given to
many, Ihadthe occasion todrawthe attention
of the hon. Minister of Finance of the polyester
steple fibre industry because one of the
largest polyesterstaple fibre plants in Eastern
India has been located in my constituency.
Whereas the import duty and Excise Duty
has been rationalised and lowered for most
of the other industries, the polyester fibre
industry has somehowe been singled out for
punishment. | do not know why.The import
duties have heen reduced to a maximum of
110percent (Basic + Auxiliary)tobring down
the cover it provides to domestic products.
Import duties on all manmade fibre imputs
(basicraw materials, such as, Acrilonitrite for
Acrylic fibre, Caprolactum for Nylon Fibre
and Wood Pulp for Viscose fibres) have
been rightly kept at a lower percentage. In
the case of polysster staple Fibres, the
import duty cover for domestic pricing of
inputs for PSF, namely, LDMT, PTA and
NEG has been retained at the same level,
thatis, 110percent, asduty onthe Polyester
Staple Fibre of 110 per cent This disparity of
artificially high prices of DMT/PTA/MEG
under the cover of import duties is the most
significantand avoidable cause of high prices
of polyesterstaplafilamentresulting in arrest
of demand and consequential sickness in
the PSF industry. Therefore, | would once
again appeal to the Finance Minister to take
a look at it. When | met him for the second
time, he wanted the Chamicals and Fertilizers
Ministry to put forward the proposal. | do
hope the Chemicals and Fertilizers Ministry
would do that. In the event it does not, then
lrequestthe Finance Ministerto himselftake
the initiative and call for the Chemical and
Fertilizers industry to put forward the case of
the staple fibre plant.

MR. CHAIRMAN: Now please wind up.
SHRI K.P. SINGH DEO: | have three-

four more points, Sir. | would request you to
bear with me. -
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My next point is the Centre-State
relationship, althoughitdoes notcencernthe
Finance Bill directly. As I said, | come from a
very backward and under-developed State
like Orissa and the problmes of my State are
the same as that of West Bengal, Bihar,
Assam and Madhya Pradesh.

AN HON. MEMBER: Kerala slso.

SHRI K.P. SINGH DEO: | am being
educated. Sir, Kerala, | thought was not in
the same category.

Sir, one hastogo back historicallytosee
that the drain of resources, was there right
from the East India Company days when
West Bengal was a very flourishing and one
of the leading States in India. At one time it
was called the jewe! in the Crown of India.
And like the British drain, in West Bengal,
with all its potentialities, the state of affairs
was no different after
Independence.......(Interruptions).

MR.CHAIRMAN: Now please conclude.

SHRI K.P. SINGH DEO: You have to
bearwith me, Sir, | have been waiting fortwo
and a half days a speak and if you give me
ten minutes, it is not fair. | would like to take
a little more time.

So, Sir, along with that West Bengal,
Orissa, Bihar, Madhya Pradesh and Assam
it is a paradex with them that having
abaundant natural resources, minerals, jute
andforestresources, inthe economic ladder
these five States are still the lowest and
lowerthan the All India national average and
in spite of our Gadgil formula and in spite of
our modified Gadgil formula and in spite of
our consensus formula, now the Mukherjee
formula with our Minister of Planning was
mentioning, the fact still remains that these
States have remained backward in spite of
Five-Year Plans, in spite of Planning
Commission’s disbursement and in spite of
nine Finance Commissions having given
their recommendations. The Ninth Finance
Commission hadgivenanormative approach
and on that normative approach it has
identified some of the backward and under-
developed States, the Finance Commission
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would give grant and 5 per cent inflation and
beenratedforit. Now, inthe Finance Minister's
own admission over the last two Budgets,
when last year the infaltion rate was about 22
per cent, not at the moment while we are
discussing the Finance Bill it is 12 per cent.
These two inflaiton indices have not been
takenintoconsideration. Therefore, although
there was a 40 per cent. deficit as a result of
the normative approach of the Ninth Finance
Commission, it will, in real terms, be
somewhat around 60 per cent and now at a
time when the spectre of drought — and
today we also discussed the cyclone which
has taken place in Orissa, and only two
months back we had discussed on the suo
moto statement of the Agriculture Minister,
the floods in various parts of the country. So,
thesethree friends of ours, the drought, flood
andcyclone, have been constantcompanions
historically for many many years andthere is
nowaywherethe State Government hasthe
resources to meet these situations because
the present practice is that you are giving
advances again their plan proposals.
Therefore, tnese are again inflationary
because they are like those of others, they
neither create any permarent assets nor do
they generate the desired amount of
employmentwhich shouldbe giventopeople
who are affected. These are not man-made,
these are natural and therefore, although
you do have a clamity fund for meeting such
conting nices, itis not sufficient. Every year
we discuss flond, cyclone and drought here,
thousands of crores worth of natural
resources are wasted, damaged and
destroyed, and also many people die in the
bargain, but yet we will not find a satisfactory
solution. This is something we have to look
at and create a special scheme somewhat
like that of the hill areas or some special
scheme which we have for the tribal
development blocks or for the Scheduled
Castes and Scheduled Tribals because a
number of States are regularly in the grip of
drought or flood or famine or cyclone.
Therefore, | leave it to the hon. Finance
Minister because he is a vizard in thinking of
schemes and | do hope he finds them for
West Bengal, Orissa, Madhya Pradesh,
Assam and Bihar.
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1 come to the question of infrastructure
which the Finance Minister in his Budget
speech (Part A) had referred to and some of
the States which | have mentioned are for
below the All India average as far as
infrastructure, i.e., power, communications,
railways, roadways are concerned and
although there is a scheme for attracting
private participation in powergeneration and
ininfrastructure developmentwihichthe hon.
Prime Minister has also mentioned to the
Chief Ministers and also in this House, |
would like to state as a matter of caution that
the left hand know that the right hand does,
and | have brought it to the hon. Finance
Minister's notice about amonth back thatthe
schemes whcih he is formulating here, in
Parliament, are not known or the schemes
by those concerned Ministries specially the
Ministry of Energy which is in charge of
power generation has been sending their
instructions to various authorities, even
outside the company, in trying to involve
foreign participation. They give a totally
different message than what the Finance
Minister and the Prime Minister would like us
to believe. Therefore, | do not know what is
the response of the foreign participation in
power generation, because the left hand is
taking away what the right hand is trying to
give.

Sir, the Finance Minister has left
agriculture entirely onthe State Governments
to look after, if | am correct. In his Budget
speech, he has said that agridulture is the
bedrock of ourdevelopment. Now, if irrigation,
fertiliserand agriculture are leftentirelytothe
State Governments, | do not know whether
the bedrock of our development is going to
succeed or agriculture will still remain totally
dependent on the vagaries of the monsoon.
The irrigation proposals which have come
from the various State Governments,
especially the medium and major irrigation
projects are the ones which concern the
Centre. In my own home State, the water
potentiality tapped is only 30 per cent of the
water resources on pen and paper. But the
actualis around 17 par cent and the all India
average is a little more than 36 per cent.
Therefore, after seven Five Year Plans, if
this is our achievement, 1think, we shallhave
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to do a little introspection and see that some
of the major projects like Rengali,
Subamareka, Upper Indravati and Upper
Kolab are completed, which are not only for
the State of Orissa, but the States of West
Bengal, Biharand Madhya Pradesh are also
involved.

Then, along with power depends
employment becuase power is necessary
for agriculture and industrial development
and the aspirations of our educated youth,
the aspirations of our semi-skilled youth can
only be harnessed if we provided
infrastructure which will also generate
employment. | come from a State where we
have a lot of village fires during summer,
because we do not have expensive houses
or fire-prooff houses and as yet, there is no
such shceme eitherbythe State Government
or by the Central Government. Therefore, |
would like to mention here that rural
appropriate techynology and the
technological missions which had been
created by late Shri Rajiv Gandhi should be
directed to focus their attention to these
problems which would, in many ways,|
minimise the incidents and also prevent
diversion of scarce funds there.

So, faras environmentisconcerned, we
have been debating here about the massive
poliution. | come from an area where the
rivers of Brahmani and Mahanadhi have
been pollutted by the Centralas well as State
public sector undertakings and as yet, in
spite of so many legislations in the
environmental law, no punitive or preventive
action has taken place. Ithink, this also does
need a fresh look.

My last pointis about the Ex-Servicemen
and the soldiers who are preserving our
freedom and the morale of our servicemen
depends on how we look after them. We are
concerned about freedom fighters here, in
this House. This morning, Ithink, Mrs. Geeta
Mukherjee raised it as a special mention. We
are concerned about trade unions; we are
concerned about other weaker sections of
our society who are vocal, who have a lobby
in Parliament and who can speak through
their representatives, but these Ex-
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Serivcemen and soldiers have no suchfacility
andthey are deployedin very difficult terrains,
inhospitable terains andininclement weather
conditions. Whenthey retire, we do noteven
look after them. | would like to refer to the
high-level committee on Ex-Servicemen
which had recommended one-rank-one-
pension. Thathasbeen nullified andwatered
down. | was talking with my hon. friend Shri
Jaswant Singh, afine soldierand avery able
parliamentarian who was with meinthe high-
levelcommittee on Ex-Servicemen, wherein
1984, we wanted to cater to all the 35 lakhs
of Ex-Servicemen, because at the ripe old
age, it is the Ex-Servicemen who require
help, since they were getting a meagre
pension. It is he who requires help and not
the one who retired after 1986 because the
Third Pay Commission and the Fourth Pay
Commission have given him adequate
amount of compensation for the rise in price

index.

| conclude by saying the quality of our
Budget proposals rather than the quantity or
the amount which we use for the Budget is
the crux of the matter. The evaluation,
assessemnt, implementation and effective
monitoring which are lacking atthe moment,
are the only things which can get as desired
result. The accountability and responsibility
has to be fixed.

| agree with my friend, Shri Chandulal
Chandrakar that we should get-out-of the
colonial outlook of having our Budget Session
in April . We should have it in September so
thatthe Finance Billcanbe passed atOctober
or November so that we get full working
season after monsoon, from Novembertotill
next monsoon.

[ Translation]

SHRI RAJENDRA KUMAR SHARMA
(Rampur): Efforts have been made by the
hon. Minister of Finance to improve the
economy of the country. He also made
efforts to improve the position of foreign
exchange reserve and to reduce the Budget
deficit. Efforts have also been made to
increase the investment of capital. However,
imbalance still continue in the country. The
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system being followed for the last 44 years
inthe country has been making poor poorer
andtherich evenricher. what will be situation
in nature is still not clear. | would referto the
reasons of it in detail in the House later on,
the need of the hour is that our entire
economy should be linked with rural areas
and rural people, which is not the case at
present. Thecenterof outlife shouldberural
areas and not urban areas. The increasing
population and yrowing unemployment has
been posing a great threat to the country
today. | do not hesitate to say that not even
a single Member can evade the problems
createdby it. What s our condition —we are
notable provide employment to even a
single person after we are elected and visit
our constituency.

Afew days back the Ministry of Industry
had pointed out that development would
take place by improving the infrastructure
which infrastructure do they mean? In rural
areas, neither electricity is available not
there are means of iransport. Inspector rule
still prevails there, which has shaken the
public life completely . Big companies are
being invited here, whereas big industries
of our own country have not been allowing
the small scale andtiny industries to flourish.
The Government should specify some
products to be manutactured only in small
scale industries. The Government must be
aware that leaving aside Tatas, Birlas and
the foreign companies, the small scale and
tiny industrie$ in the country have been
facing a severe economic crisis. Therefore,
attention should be paid towards this.

Referring to the growth rate in the year
1992-93, the hon. Minister stated that it
would be increased from two and a half per
cent to four percent soon, and the rate of
inflation would be brought down from 13
percentto 6 or 7 percent. But all these are
just imaginary things like dreams, it is not
possibleinthereallife. Because the monsoon
forecast by the weather experts in regard to
the Kharif Crop this yearis also notfavorable.
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The coming years will be of more
concern for us. The House and the hon.
Minister of Finance in particular, must be
well aware of the fact that there has been a
bumper crop this year, but it is very
unfortunatefor ourcountrythat outeconomy
has been totally mixed. FCI has not been
able to procure even 50 percent of the
procurement this year as compared to the
last year, because the traders, businessmen
andthe big industrialists have been hoarding
the foodgrains; and thus this problem will
pose a challenge to the poor in near future.
Therefore any submission is that the State
Government and the Central Government
should work in a co-ordinated manner and
procure wheat. There is no scarcity of wheat
in our country, but our system is faulty due

the desired results.

Sir, this year the production of sugarin
the country is estimated to be 12 million
tonnes. As per my information this quantity
might be even higher that ; while the
consumption of sugar in our country is just
10 milliontonnes. Inthis manner abouttwoto
three milliontonnes of sugarmaybe available
for export. A few days back | had talked to
the hon. Minister of Agriculture in regard to
the 144 applications from Uttar Pradesh
which were pending for licences for setdng
up new sugarmills. He saidthat prices inthe
foreign market were very low, therefore the
Government would not like to export it. It is
very unfortunate and distressing that even
the persons holding such prestigious post as
Ministers do nottake these matters seriously.
My submission is that it is due to the
permission givenfor bringing gold upto 5kg,
which has been the cause for inflationinthe
country. Why should we not export sugar at
the market rate andimport gold with ourown
currency. This would solve the problem by
generating resourcesfromwithinthe country
itself.

Sir, you might be aware if the fact that
the gas for domestic use worth about Rs.
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32,000 crores is going waste in the country
at present and it requires about 32000
crores of rupees either to store it orto make
it available to the people.

Sir, at present the total forest area
should be 33 percent out it has gone down
to 10 percent is the Government concered
about it or not? The only concern has been
to seek power. Nothing more than this seems
to be in right which may proper the country
in future.

Sir, the allocations for the
communications has been increased from
Rs. 3200 to Rs. 4200 crores and the
telecommunication facility is being provided
even at Panchayat level, where as the
condition of the telephone system in the
cities is in deplorable condition. Through
you, lwouldlike to submitthat priority should
be given to the matters which are related to
the poor of the country of 80% people of this
country.

Sir, through you, | would like urge the
hon. Minister of State Shri Thakur -since he
gave reply to one of my question in this
House — that nobody seemsto be concerned
about the grants given by the World Bank
and kept by the State Governments. The
entire amount is going waste as the State
Governments are not providingthe matching
grants. The Governments should take care
of such grants. Whether it is meant for
irrigation projects or power Projects. The
assistance provided by the World Bank may
be utilized for implementing such schemes.
Sir, | have just spoken industries. Some

- blocks have been identified by the Ministry of
Industry. InUttar Pradesh also 7 or 8 blocks
have been identified. There is neither the
facility of roads nor electricity not any other
facility like that in these blocks. | would like
to request through you that such
programmes should be taken up. No one
canreally stopthe growth of industrialisation
in our country if you solve problems of
electricity, transport and inspector -rule.

Sir, I would like to say one thing about
the sales-tax. It should be sorted out at
national level hy the Central Govermment
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involving all the States because, you see, at
one place the Sales-tax is 14 percent and in
some other State it is 3 per cent.

Sir, there has been a long discussion
about reducing the rate of taxes and raising
the limit of income-tax but this limit has
virtually notbeen raisedfrom22thousand to
28thousandkeeping in view the devaluation
of rupee and rate of inflation. The fact is that
what was 22 thousand rupees last year has
now become equal to Rs.28 thousand.
According to the section 80L of income-tax
Actthere was arelaxation oninterestupto 13
thousand rupees, now the limit has been
loweredto 7 thousand rupees. Itis clearly an
injustice to tax-payers because the tax-
payers are not going to be benefited by it
because the prices are soarirfg high these
days.

Sir, besides this, the exemption limit of
income-tax should be increased from 28
thousand rupees to 48 thousand rupees
which is now very essential and so faras |
know alt the members of the House hold the
same view. Sir, under the clause 42 the
middle class salaried persons will be a
affected by 80 C.C.A. Similarly, the Public
funds under N.S.S. will geta Setback on
whichthe Government hasto give only 11%
interest. And the State Governments will be
affected badly because all the amount
deposited under this scheme goes to the
State Governments. The State Governments
will be deprived of a big source, if section 80
CCA is withdrawn and State Government
are already experiencing growth of
resources. So lease do not withdraw section
80 C.C.A. Sothat the middle class people
and State Governments may get maximum
benefit.

Sir, the Central Government has no
lessinit. income-tax is paid when money is
refunded. | think there is noloss to the
Central Government or to our Ministry of
Finance as it. It is our greatest duty to
continue to give relaxation on 50 thousand
rupees to old -aged people. The elderly
people are respected everywhere . It is our
duty to pay regards to them.
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I have to say something about minors
underclause 35. lthas been atraditionin our
country that the father or the guardian
deposits money in the name of minors only
with the-intention cf saving money. Money
comes to minors also through several other
sources, for example it comes from their
grandfather and grandmother or from
maternal grandfather and maternal
grandmother, so much so that when their
fatheris dead the money foes in the name of
mother in which minors do also have their
share. Butthere is no justification of classing
their entire money with the mother.

Sir, last year cut Government aliowed to
bring money from foreign countries. You
must know that most of the money thus
came as in the name of minors. The people
will lose confidence in Government that it is
going against its decision taken 6 months
ago.

The firm under clause 65 which are in a
position of giving tax, will have to pay tax on
the maximum marginal rate of its total
income, itis improper and unjustified. There
should be 30% maximum marginal rate of
tax on small firms whose income is below 50
thousand rupees and there should be 50%
onthose whose income limit is more than 50
thousand.

Sir, I would lixe to now come on section
80 HHC. Only such manufacturing units
come under it which can sell their
manufactured goods both inside the country
and outside ii. | would like to respectably
submit in this regard that there should be a
separate assessment for the profit and loss
of those who send their goods abroad from
those who are confined to the country, the
two should not be clubbed together.

[English].

About amendmentin Section 269 (ss)in
respect of acceptance of deposits and
Section 269(d) in respect of repayment of
deposits -
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[ Translation}

There is an ambiguity in it which should
be removed. Suppose X has to pay Rs.
20,000to Y, and ' Y “has to payto Z. If X
makes payment directto Z then penalty will
be imposed on him. Therefore, | want that
this ambiguity should be removed.

Sir, to day there is no control on share
markets which made the condition of these
market is deplorable. Yesterday, while
replyinginthe Rajya Sabhathe hon. Minister
of Finance saidthat alithese cases, including
the one involving Rs. 650 crore of state Bank
of India outstanding against a particular
person, would be investigated by the CBI.
Now the office of the Controller of Public
Issues has been would up. Therefore, my
submission is that one or the other control
must be there otherwise there is no death
of unscruputions persons in our country who
may set up bogus firms. There are experts

. who can raise the price of a share of Rs. 10

to Rs.200 or Rs. 300 through manipulation
in the market. For example, what M/s Usha
Rectifiers did is known to everybody. Now -
a-days the poor people of the country are
investing moneyinthe share marketbecause
of anumber of temptations and speculation.
Iwant that instead of people getting carried
away by the speculation, the money should
be channelled effectively for their benefit
and for the benefit of the industries.—

Now | would like to make a submission
about wealth tax. Various provisions have
been made in the Budget about wealth tax.
Forexample, thistax will be levied on Guest
Houses, Residential Houses, Farm Houses
falling with in arange of 25kms of Municipality
Corporations, Notified Town Areas and Town
Areas Committees. However, ifthe property
is owned by a company then wealth tax will
notbe levied. The companies against which
crores of rupees of Government are
outstanding have been kept out of the
purview of the wealthtax. i.e allthe properties
owned by these firms have been exempted
fromthistax. lwouldlike to submitthat allthis
will increase the already grave housing
problem. People will not investment money
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in the Housing Sector. If a private individual
builds an extra house in addition to the one
he is residing, it will ultimately solve the
housing problem. Now tax will also be levied
on him. He will be liable to pay wealth tax.
There will be no loss in it.

Sir, the steps the Government propose
to take to convert black money into white
money through ‘Gold Bond Scheme’ will
definitely prove to be aboon for the people
possessing black money, because now they
will be paying neither Gift Tax not Wealth
Tax. By the time gold is refunded to them,
they will be paid interest for the period of
deposit with the Government. No income tax
would be levied onthe interests of income so
earned. Therefcre, Covernment’s endeavour
to unearth biack money will result in
generation of more black money, because
the policies of the Government have opened
gates forthe conversion ot black money into
white through * Gold Bond Scheme’ in the
country. The Gavernment should ponder
over the issue afresh.

Standard deduction ceiling has been
revised to Rs. 15.0C0 from Rs. 12.000 for
women earning upto Rs. 75,000. want that
there should be no discrimination on this
ground. Allwomen are equal. The provision
togiverelief of 33,1/2 percentto low salaried
women should be done away with.

Sir, lhave moved justafew amendments
on the Finance Bill. l request you to accept
the amendments

[English}

SHRIPRAFUL PATEL (Bhandara): Mr.
Chairman, Sir, thank you very much for
granting me this opportunity to speak. | rise
in support of the Finance Bill 1992 introduced
by the hon. Finance Minister and oppose all
the cut motions thereto.

In a vast country like ours, with almost
70 percent of the population living with very
meargre incomes and out of that also avery
large proportion of people living below the
poverty line, we wil have to devise newer
ways and effective mechanisms to minor
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ourfiscal system. and there are lot of things
which have been mentioned by the hon. the
Finance Minister, a lot of new proposals
have been introduced by himin this Budget
andalsointhisfinance Bill. But there are also
many grey areas which need to be looked
into and which needs some introspection.

We have been listening in the lastten
months or so, eversince this Parliament was
convened, thatlot of restructuring ne-essary,
opening up of our economy is r >essary
because that will lead to a higher rate of
growth which in turn will be a solution to lot
of ills and lot of problems which are existing
in out country. 70 per cent of our population
are in such a dire financial position, we will
have to think of many ways by which we can
support them and strengthen their financial
position. Eveninacountry like United States
of America, whichthe model of a free market
economy, there also, Iwould like to staterthat
the Government does support the poor
people who are financially not very well off.
They have lot of schemes like social security
heatth schemes and other schemes by which
the people who are not so véry Well off
financially, are supported by the State.

And in our country we have been doing
this for the last forty years or so. But at the
same time, with our population, 70 per cent
or so, needing support from the State, we
definitely will have to spend more. And we
will, therefore, have to collect more by which
this percentage, this segment of population
can be brought up from the level in which it
is at present.

The country has lot of regions where
backwardness is, | think, still a nations to
many peoplelivinginthe cities. Although my
state of Maharshtrais supposedto be one of
the most progressive and most industrially
advanced State in the country, - ! at the
same time, the Region Vidarbi.a, from

" where | come and especially in my district,

which has borders with Madhya Pradesh
and Andhra Pradesh on two sides, | still see
poverty, unemployment, lack of any facilities
like roads, railways, telecommunications
and even the public distribution system
which is being so much talked about. There
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are lot of grey areas which need a lot of
introspection and lot of work and research
needs to be daone.

Therefore, in a system, where the basic
approach is to take fromthe rich and give it
tothe poor, Iwould say and Ithinkeverybody
will agree on that, that taxes are the price to
pay for a civilised society. And there is no
reason why any of us should oppose or
should come to any misunderstanding or
disagreement on the basic concept that is
taxation. And raising of the revenues of the
State is a very important factor as far as
looking afterthe people of ourcountry, asfar
developing the b acquired regions of our
country is concerned.

As far as our public distribution system
is concerned, as | have mentioned earlier, it
is the most vital aspact which' the hon.
Finance Minister and the Government of
Indiashould look into. No matter, whatever
schemes we enunciate for the people, the
basic concept of food, shelter and clothing
needs to be looked into. Today, with rate of
inflation of 12 per cent and above, which we
have inherited and the way in which the
economic is looking up, - there was a
drought situation in most parts of the
country last year and one does not know
what would be the fate of the monsoon this
year- there has to be some kind of an
analysis asto howthe interests of the people
who are reeling under the inflation of 12 per
cent and above, would be looked after.

Just a few months back, we were
travelling in our Contituency during our local
Zila Parshad Electiors; and the poor man,
the common man there felt the pinch, the
most in his basic items of food like oil, mirch,
wheat rice, that is staple food. Therefore,
whatever our financial planning may be
whatever the fiscal measures our Finance
Minister may introduce, they must be
consonant with the concept of providing
food, shelter and clothing, at the lowest
possible rates to the people of our country,
to the segment which constitutes almost 70
per cent of our population.
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As far as the taxation goes, | would say
that, it is the only way by which the States
can raise their resources, to look after the
interests of the poor or to develop our
economy, to give us all the infrastructure. It
is unfortunate that overthe last 40 years or
more, we have come our with Budgets every
year; we have had a Budget even this year,
butthere has been noconsistency atall, as
far as the taxation laws are concerned,
whether it be in the form of direct taxation or
indireci taxation. when the Budget is round
the corner, itis a night-mare for everybody.
Itis aquestion of guessing; andtrying to read
between the lines and find out as to what
would be in store for them. when the Budget
is our, then also, there have been usually, a
lot of inconsistency and anomalies.
Therefore, the first major step whichthe hon.
Finance Minister should take is to come out
with such a policy that would be consistent
for a minimum of five years; and more, if
possible. There should be a stop to this
guessing game and to this game of hide and
seek, where one year you come out with a
certain proposal and the next year you want
to repeal it and come out with another
proposal.

| think,.Shri Jaswant Singh has
mentionedit yesterday - | have gonethrough
his speech -thatthere have been more than
333amendmentsinthe lasttwo years, asfar
astax laws are concerned; and if one would
go overthelastforty years orso, there might
have been thousands of amendments so
far. If this is guiiig to be the states of affairs,
I am sure - when we cannot follow the laws,
when the tax consultants cannot follow the
laws - that this is only going to further
malpractices— corruption or whatever kind
of mistake or anomaly, you would like to call
it.

Therefore, the main point we should
always try to adhere to is that we should
have a consistent Policy as far as tax laws
are concerned, which need not be changed
fromtime totime; we should have some kind
of a mechanism where we can monitor the
taxation effectively, where black money
which is a major cause of concern to most
of us, to the growth of the economy, to the
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health of the nation, can be curbed. Every
one has been, time and again pointing out
thatblack moneyshouldbe effectively curbed
and that it should bs brought into the
mainstream so that it can be put to more
productive use and the country cangain and
prosper out of that. But the basic question is
that how this black money came into being.
We have had laws; we have had tax rules
where the effective rate of taxation in direct
tax - income tax - was more than 97.5 per
cent. We had wealth -tax and other taxes
added along with the income - tax wherethe
rate of tax for a person was more than 100
per cent. It means where one weuld like to
have saidthat you keepthe taxes and letme
keep the income. But it is other way round:
the Government could keep the income and
the people could have kept the taxes. That
would have been more applicable. Our hon.
Minister, Mr. Thakur, is also a person coming
from the taxation field. Therefore, he
understands my sentiments, |amsure, even
better. Butthere has to be some consistency
as far as our tax laws are concerned.

Now |comzto the blackmoney part. We
have such abig volume of blackmoneyin out
economy. The kind of different laws andthe
different rules, which we have, are not going
to stop the generation of black money. You
havereduced thzrate of taxation in the case
of individuals and in the case of companies.
Butatthe sametime, black money s notonly
generated due 12 these direct tax laws but
you look also ai the indirect laws like you
have sales -tax. Sales -tax is also very vital
aspect of this tlack money. In one State, the
rate of sales -tax is 15 per cent for one item.
In the adjoining States, the rate of sales-tax
for the same item would be 4 per cent or 5

per cent. To save that 10 percent also, the -

people goin for malpractices. They try to put
the entire deal or the entire transaction in
‘number two;. These are also the aspect
which the hon. Minister would need to
examine. That would also put a little bit of a
check to this hiack money menace.

You have broughi out many schemes
for converting th2 black money into white.
You have the foreign exchange remittance
scheme. You have the gold bonds scheme.
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Youhave India developmentbonds scheme.
Butlamsorry to saythatthe volume of black
money, as we have been talking manytimes
in this House and whatever information one
has got through economic journals and the
economic survey, | think, is more than Rs.
100,000 crore. You have not been-able to
mop up more than about Rs. 8- 10 thousand
crore. Thatstillleaves more than Rs. 90,000
crore or Rs. 100,000 crore in the system by
way of black money which again would be
regenerating about Rs. 10-15,C00 crore
annually. It would be adding to that. What
youare basically mopping upby way of your
schemes, is nothing but just the interest
accrual on the existing quantum of black
money in the country.

There are a lot of other things to which
Iwould justgive alittle bitof runthrough. You
have repealed sections 80CCA, 80L -partly
restored now after the introduction stage.
Mr. Thakur, as you know, you are very well
read person. You know all the laws. |think,
this is something which is for the common
middie class - average salaried worker. He
needs some kind of relief, From Rs. 22,000
exemption, you have raised the exemption
limit to Rs. 28,000. It has come after a long
span of more than two years. With the rate
of inflation, | am sure, whatever little
advantage he has gained by virtge ofrafsing
the limit,that hasbeen wiped out completely.

Then, one has made othercontributions
under the various schemes. Those
contribution may have beenforcenain other
schmes like Jeewandhara which would be
for 10 years or 15 years. suddenly you bring
astoptothatscheme. What happens tothe
contributions already made under that
scheme? The person would be standing to
lose forthe contributions made earlier under
this scheme. He had ideas by which he
would be trying to gain some kind of
advantage over a period of time, say when
he retires or he grows old. All those benefits,
which would have accrued under that
scheme, will now stand repealed. Therefore,
lamsurethatthe hon. Minister would consider
trying to restorethe original limits of Sections
80 CCA, 80 CCB and 80L because in effect,
by raising the limit from Rs. 22,600 to Rs.



427 Finance Bill, 1992
[Sh. Praful Patel]

28,000 and by reducing the benefits under
these schemes, ycu are effactively bringing

downthe existing limit of exemptionfromRs.

22,000.

Then comes the minors income. Afriend
fromthe other side justmentioned about this
point earlier. It would be understandable if
the minors income would be brought under
tax by clubbing it with the income of the
parents if the existing tusiness income of
the father or the motheris siphoned of inthe
name of the monor. But there would be
minor's income by way of interest from
deposits or other kinds of income which
need not have necessarily accrued fromthe
father or the mother. therefore, if some kind
of a relief is given to the minor’'s income,
apart from the business income of the
parents, lam sure, you would be doing some
justice. ’

I would just mention one or two points
about indirect taxation and excise duty. |
would mention about the excise duty of
marble and granite. Marble and granite are
basically stones used externally, and as you
have classified, as decorative stones. The
price of marble and granite is almost the
same in the higher category. You can get
cheaperquality and also anexpensive quality
of marble and the rate duty on marble is Rs.
15 per square metre whereas.in the case of
granite, duty is 15 per cent ad valorem.
Therefore, there has to be some kind of a
case made out where marble and granite
may both be brought under single
classification. If graniteis supposedtobe a
more expensive stone, then instead of ad
valorem, it can be made, say, Rs. 15 or
Rs.25 or Rs. 30 or whatever it justified. But
from ad valorem structure it can be brought
into specific duty like that of marble.

I have a seltish interest on one point. |
would like to tell Mr. Thakur, the hon.
Minister aboutthe beediindustry. | represent
the beedi industry and therefore, | have a
selfish motive. There is an exemption for
duty for beedis which are made by
manufactures at the rate of 20 lakh beedis
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orless per annum. Now, basically exemption
foranyitemis given to large scale and small
scale sectors sothat economies of scalecan
be ensured whereas in the beedi industry,
the only machinery is the human hand. You
come from a State wherethere is substantial
beedi manufacturing activity. I think evenin
your home town, lot of beedi manufacturing
activities are there. If the rate of
manufacturing is 20 lakh beediperyear. that
means, the company is employing not more
thantenworkers whereasthe average beedi
factory size would be nothing less than 200
to 300 workers. That is the smallest of the
smallest beedi manufacturing unit. So, this
loophole by which lot of malpractices are
taking place andlot of revenue loss accruing
to the Government should be looked into.
There is no justification for giving exemption
for beedi manufacturing at the rate of 20
lakhs or less per annum because there-is no
question of economy of scale here, whether
it islarge orsmall manufacturer. Itisbecause
they are using the human hand. Therefore,
I think this exemption is unnecessary.

Iwouldjust like to wind up by requesting
the Government to quickly implement the
Chelliah Report fully which presently has
been implemented partially so that tax
reforms can be made very effective.

As regards backward areas, they need
special development but with the new
liberalisation in the industrial policy the
people of the backward areas are not going
togetany advantage out of industrialisation.
Therefore, some kind of relief in yourtaxation
system- both in direct and indirect taxes -
should be provided to people for setting up
business andindustryin backward areas, so
that there may be incentive for people to go
to such areas. Otherwise, places like my
constituency Bhandara in Maharashtra, the
constituency of the hon. Chairman and the
constituency of Shri Manoranjan-Bhakta,
places such as Lakshadweep, Andaman &
Nicobar Islands and other backward and
inaccessible areas, are definitely going to
suffer with the passage of time, without any
development. | therefore, make a strong
plea that development of these backward -
areas should be promoted through some
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National Action
kind of restructuring the tax system and
given concessions indirectandindirect taxes
for setting up industries in the backward
areas.

[English)
16.36 hrs.
STATEMENT BY MINISTER
National Action Plan for Tourism
[English]

- THE MiNISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAO
SEINDIA):

Mr. Chairman Sir, hon’ble Members are
aware that when the present Government
wasformedinJune 1991 the tourismindustry
was reeling under a severe crises forced by
both international and national
circumstances. The our break of the Gulf
war at the begining of the year disrupted
tourist traffic not only to India but throughout
the world. The events in East Europe and
unsettled condition in some parts of the
country combinedwith the General Elections
and the most tragic assassination of Shri
Rajiv Gandhi created conditions in which
tourism witnessed the sharpest decline in
recent times.

Recognising the crucial importance of
this important sector, Government initiated
a series of imperative measures to change
the situation.

A tourism Think Tank comprising
all section of the tourism industry,
travel trade, hoteliers, tourist
transporters and the travel media
was constituted to review the
situation and evolve apositive blue
print for a short- term as well as a
long-termAction Plan for Tourism.
This was done in orderto involve a
wids cross-section of participants
from the indusry rather than foist
a policy for the top. A number of
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meetings were held and all
suggestions emanating from the
tourism industry were discussed at
length.

Since the State Government have
acrucial and critical role to play in
the promotion and development of
tourisma meeting of State Tourism
Ministers was convened in
December 1991 to obtain their
views on the future thrust areas of
tourism. A series of unanimous
resolutions were adopted at the
meeting prescribing guidelines for
the Tourism Action Plan.

A large number of Ministers of the
Central Government are involved
in the implementation of the
Tourism Action Plan. | have
personally  interacted with the
Ministers of Finance, External
Affairs, Commerce and the Home
Ministry regarding - solution to the
problems which the tourism trade
was encountering at the Central
level and many suggestions have
also been incorporated in the
National Action Plan for Tourism.

The National Action Plan for
Tourism which | have pleasure in
laying on the Table of the House is
a result of allthese exercise. ltis a
conceptual  frame work which
spells out the broad thrust which is
necessary for projecting-lndia as
an interesting and exciting
destination of the 90s. The major
objectives of the National Action
Plan for Tourism are.

Increasing the share of the foreign
tourist arrivals to the country inthe
Global Tourism Movement from
the current level of 0.4%to 1% in
the next five years.

Increaseforeign exchange earnings
from TourismfromRs. 2,440 crores
in 1990-91 to Rs. 10,000crores by
the end of the Century.
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* To double employment
opportunities forthe presentlevel
of 14 million employment persons
(Both direct and indirect) by the
term of the Century.

To improve facilities to domestic
tourists and expand them,
particularly the budget category so
asto ensure an affordable holiday
for them.

To preservate and enrich the
environment andmake itan integral
part of tourism development.

While retaining the traditional
image, to encourage the
diversification of the tourism
product,  particularly in the field
of leisure, adventure, convention
and incentive tourism.
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* Domestic Tourism

A series of measures are
incorporated to promote and
develop the flow of domestic
tourism to different parts of the
country for accelerating economic
activity and promoting cultural and
emotional integration.

* Pilgrim Tourism

Pilgrim Tourism constitutes a
significant portion of low budget
domestic travellers. Government
has earmarked special schemes
for improving accommodation
facilities, wayside amenitie,
infrastructural support and
transport facilities for development
of pilgrim centres.

* Travel Trade

Toencourage participation of travel

Hon’ble Mambers would be interested trade in the tourism promotion
to note the foliowing important points of activities, rules and procedures
emphasis in the Action Plan: would be streamlined /liberalised

for recognising travel agents and

*  Improvement in Tourist tour operators.

Infrastructure

* Human Resource development
Efforts would be made to double

the piesent capacity of 44,000
hotel roems inthe nexithree years.
In special areas and specified
destinations, the internal subsidy
wiil be increased to 5% for all one,
two and three star categories to
stimulate their growth.

Promotion of Heritage Hotels

There are a large number of
hovelies, fortresses and places
which couldbe convertedtoheritage
hotels not only for catering to
foreigin/domestic tourist butalsoto
increase incomes inrural/backward
areas. A series of measures are
designed to help convert this
national heritage to economic
usage.

A national Culinary Institute will be
set up to meet the requirerments of
trained manpower in the

country. To correct the regional
imbalance, regional institutes of
hotel management and catering
technology would be set up.
Universities are being encouraged
to start post graduate courses in
tourism with financial assistance
from the Central Government.

Convention Tourism

To encourage convention and
conference tourism, fully integrated
convention complexes should be
setupinthe country. it wouldbethe
endeavour of the Government to
set up a convention city with all
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tacilities of international standards.
Trace Fairs

Inorderto promote tourismin India,
a Tourism Trade Fair would be
held once in three years.

Foreign Investment

Intune with the liberalised industrial
policy specialincentives havebeen
announced for promoting foreign
investment in hotels and tourism
related industry.

Destination Marketing

Instead of promoting India as a
generalised entity marketing efforts
will now the concentrated on 15
specified circuits/destinations in
different parts of the country for
concentrated  development
alongwith publicity and promotion
abroad.

Special Tourism Area

A new schemes for setting up a

few special tourism areas in
different parts of the country is
being introduced. Special tourism
areas will be defined areas with
integrated infrastructure facilities
alengwithtax concessions andfiscal
incentives for eliciting investments
in hotels, touristcormiplexes, sports
and recreation facilities and the
transport  network. The scheme
will be introduced in States which
are willing to give maximum
concessions for the project to
flourish and grow.

Cultura! Tourism

The National Action Plan for
Tourism will seek to develop the
multi - factors cultural manifestation
of different regions for providing to
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tourists an insightin 1o the rich
cultural heritage.

Inconclusion, Iwould like to say thatthe
National Action Plan fortourismcan succeed
only through the active support of Central
Ministries, States Governments and the
private trade engaged in the development
and promotion of tourism.

I might add that in the last few months
we have already been implementing some
aspects of the Action Plan | am glad inform
the Hon’ble Members thatthese efforts have
started yielding results and from October
1991 there has been a turnaround in tourist
traffic which culminated in the peak tourist
arrival figure of 2,03,000 in December 1991
an alltime record for any month. Figures for
April 1992 are also at record levels even
when compared to the best tourist year so
far - 1929.

Our optimism for tourism growth are
therefore well founded. We Teedyour
continued advice and guidance to enable
tourism to make a major contribution to the
national economy andtake its rightful place
high on the national agenda.

lamhappy to place the National Action
Plan for Tourism on the Tatie of the House.
[Pleased in Library; See No. LT -1919/92] It
is a sincere endeavour to draw up a well
defined and compretensive plan of action
for the promotion of tourism in India.

16.45 hrs.
FINANCE BILL 1992 Contd

[English)

MR. CHAIRMAN: Let us continue now.

Shri Janarthanan.

SHRI M.R. KADAMBUR JANART-
HANAN (Tirunelveli): Mr. Chairman, Sir, |
rise to support the Finance Bill moved by our

hon. Finance Minister onbehalf of our Party,
All India Anna D.MK.
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At the outside, | want to quote for the
information of this august House what our
political mentor Anna toid on those days;
“India is not a poor country, but Indians are
poor.”

Further, our Anna, before becoming the
Chief Minister of Tamil Nadu, justthirty years
back, in 1962 told this and | quote: “If Tamil
Nadu is given thousand crores of rupees in
the Fifth Plan, my Party will not contest the
General Election”. That was what he told in
1962. Accordingly, if Tamil Nadu was given
thousand crenes of rupees, we do not know
what would have been our Party’s fate.
Thousand crores of rupees is a very big
sum. The then Finance Minister, Shri C.
Subramaniamindirectly creacked a joke also
on our political mentor Anna. If thousands of
crores of rupees was big then, lakhs and
crores of rupees are spentnow. Now, itisthe
Tenth Lok Sabha. But still improve a lot
without eliminating poverty.

Now, our hon. Prime Minister has found
acorrect Finance Minister.

In Tirukkural, there is a saying:

Ethanai inthanal evan mudikkum
endruaindu adhanai avankann
Vidal.

So, he is test Finance Minister. The
man who candischarge the duties hadbeen
selected and that is Shri Manmohan Singh.
Why | say Shri Manmohan Singh is the best
man? It is because, Mr. Palkiwala, who
never praiced or appreciated any Finance
Minister so far as | know as an M.P. for the
Third term, has praised him.

Now, | willcome to the subject. Dr. Raja
Chellaih is a Tamilian. He belongs to my
neighboring village. He was born in Kovilpatti.
His recommengation is really good.

The Tax Reforms Committee headed
by Dr. Raja Chellaiah had recommended in
its interim repsrt, an ad valorem excise duty
structure or a combination of specific and ad
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valorem duties for most goods like tyres,
textiles and tobacco.

Though Dr. Manmohan Singh had
declared in the Parliament that he had
accepted the recommendation of the
Committee, to our disappointment, nothing
material has been done to implement the
same. Therefore, throughout, excise duty
on cigarettes had been increased. On the
cigarette packets, we are printing “Cigarette
smoking is injurious to health” and | would
therefore consider this industry as anindustry
which is injurious. The Government is
encouraging this industryindirectly foreaming
more money. It is earning more money from
this multi-national company. Therefore, |
have given a Motion. Iwouldlike to draw the
attention of the hon. Minister to the Motion
for modification.  had given a notice relating
to the excise duty on cigarettes. The Motion
has been admitted and published in the Lok
Sabha Gazette of 29th April. So, lwanttogo
on record as to how the cigarette industry
was functioning prior to 1987 and how, in
spiteof increase in exciseduty, itis functioning
now.

The indirecttaxation enquiry committee
and Technical study group on central excise
traffic (1985) recommended to the
Government that the effortin general shou!d
be to have ad valorem pattern on central
excise duty orhave a combination of specific
cum ad valorem pattern of central excise
duty rather than purely specific-so-that the
difference in quality and value of the goods
is maintained.

This point has been discussed in the
Tax Reform Committee under the
chairmanship of Prof. Raja J. Chellaiah also
and the Tax Reform Committee was of the
view that the Government should have ad
valorem duty in the interest of the
Government revenue which will keep an
indirect check on the unlimited profit
(exploitation of the situation) of the
manufacturers. The Tax Reform Committee
had discussed in length merits and demerits
of the present pattern of specific rate of duty
vis-a-vis advalorempattern of central excise
duty or ablend of specificcum advalorem as
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mentioned cn page 113 of Dr. Raja Chelliah
Report and report of the study group of
Consultative Committes of the Ministry of
Finance.

Prior to 1987 as per report submitted to
the Government by one of the Government
agencies, who after studying the annual
report of all cigarette manufactures submitted
that profits after 1987 of all the cigarette
companies are increasingto heights beyond
controlandrecommendedthatcentral excise
duty structure should be reviewed.

The merit of the proposal under
reference has beenfurtherdiscussedbythe
Tax Reform Committee under the heading
“Replacement of specific duty by ad Valorem
duty rate.”

Similarly, the Technical Study Group on
central excise tariff (1985) have also
recommended” that in order to make the
review elastic, the group could recommend
a combination of specific cum ad valorem
rather than purely specific duties so that
difference in quality and value of the goods
receive due weightage. Here | can give an
example. In 1987, the price of one packet of
10 cigarettes was fixed at 1.70, but the duty
was 1.25. So, the duty rate is 73 per cent.
This was the cheapest cigarette in those
days. The costlier cicarette was Rs. 5.50
and the duty was 4.00; and the present day
duty is 72 percert. But, today, after you have
increased the excise duty rate, the present
day duty is as low as 62 to 63 per cent. So,
cigarette smoking, whetheritis 60 mmor 10
mmor 70 mm, is dangerous; itis injurious to
. health. Therefore, discrimination inthe length

of the cigare'ie alone will not do anygoodfor
the Government because you cannot earn
more; on the ccntrary, the multinationals are
making huge profits. Fromthis chartitcanbe
observed that the margin of which cigarette
industry was operating till 1987 was very
less and all the cigarette companies were
making food prcfits and prospering even
with the meagre margins, but as on date,
instead of cenrtral excise duty being raised
the percentage of central excise duty on the
printed price has gone down form 57.9 per
cent to approximately 70 per cent or so on

VAISAKHA 15, 1914 (SAKA)

Motion to consider 438

variousbrands. The Tax Reform Committee
has dealt at elength of the de-merits of the
specific pattern of central excise duty in their
reportandthe same is reflected in para 9.24
and 9.25 and have brought out a clear case
of evasion on account of mis declaration by
manufacturers and have heldthatin process
of solving the valuation dispute one may end
up in solving classification disputes.

Since I have moved the amendment Bill
from the point of view of increasing
Government Revenue and also keeping in
mind public interest at large by maintaining
the same level of specific rate of central
excise duty as applicable today, but by
introducing a blend of specific-cum
advalorem rate of excise duty, it is meant
that any further increase in retail prices by
the cigarette manufacturers would invite
advalorem excise duty atthe rate of 75 per
cent. It would mean that without-disturbing
the present system of working, the cigaretts
manufacturers have to pay Government
treasury 75 percent of increased price tothe
Government and 25 per cent will be their
credits.

This methodology will (1) keep check on
the price line, (ii) will act as an instrument on
the unlimited profits of the cigarettes
manufacturers, (iii) will amount to increase
in  Government revenue without
controversies.

|, therefore, suggest that the Finance
Minister in public interest will accept my
suggestionandcanraise roughly fewhundred
crores extra for the Government and may
think that amount can be utilised to either
raise income tax limit to please BJP friends
ormay think to give relief to common man.

Withthis|cometothetextileindustry. In -
the cotton textile industry the excise duty for
the mediumcount, lowcount, 10's,20's,30's
the duty before the Budget was " Re:0:375
per kg. Today it is Rs. 0.65 per kg, 73 per
centmore than whatto was’. For30's count,
yarnitis 204 percent morethan whatit was.
These arethe low counts of cotton yarnused
by the common man clothe that is, the
Janata cloth. Forthe 60's count the excise
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duty has been reduced by 28 per cent !
Therefore, the Budget which aims at the
welfare of the noor people shouid reduce the
excise duty onthe mediumcount cottonyarn
used by the poor people. So, this must be
reconsidered in the interest of the industry.
The entire textile policy should be
reconsidered.

Thetextileindustry is atthe cross-roads
in 1992. The textile industry created in black
market in 1942 ouring the World War. Now
after 50 years it is again at the cross-roads,
when we meet for the next session here we
may find lot of hallagulla here on the textile

policy.

You were exporting cotton yarn in
November 1991 but in February 1992 you
have permitted imports. You have stopped
export of cetion yarn now. That will tell upon
the Tamil Nadu textile spinning units very
much. After all, you have exported only four
per cent,, while China and Pakistan arg
exporting 36 per cent of it. They are our
biggest rivals now. So, taking into
consideration allthis, the'textile policy should
be reviewed and the import and export
policy of cotton and cotton yarn should t
received by the Government.

For that, | want to tell the Government
that our Chief Minister DR. PURATCHI
THALAIVIJayalalitha, requestedthe Central
Government to include the Sethusamudram
projectin the Eighth Plan. It is inthe interest
of not only the Gtate of Tamil Nadu but also
the whole country. Otherwise, whatever
problems we had in 1962 along Himalayas
we will have in 1992 along the sea costs.
Therefore, the Sethusamudram projectis a
must India for the betterment of defence as
well as economic considerations.

The Cential Government has permitted
us the Aromatic Plant at a cost of Rs. 20
crores for which our non. Chief Minister has
thanked the Prime Minister wholeheartedly.
lonce again requestthat the Sethusamudram
Project shou!d te included in the Eighth
Plan. It may be taken up foremost by 2060,
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or 2500, that is a different matter. If you are
notincluding itinthe plans, then that means
that you are not planning at ail. it is a great
disgracethat you are notplanningatall. Ican
quote Thiruvalluvar here, if need be.
Whatever your 6fficers say, the present
conditions are very grave. Our leader is not
with us now. We have lost our teader;-Shri
Rajiv Gandhi. Because of whom, have we
lost him?

One last point you must understand for
the future. The Sethusamudram Projectis a
must for India and therefore, it should be
included in the Eighth Plan.

Andlam tellingthe Government, Iwant
totell,asone ofthe hon. Congress Members
of Parliament has said, that whateverbe the
Plan, you can go the moon — whatever be
the project, our people who are our masters
who have not seen Delhi or even Madras
they want rice and what. | have been elected
thrice to Parliament. The people, through
the public distribution system want rice and
wheattobe supplied. Theyshouldbe supplied
at arate as cheap as possible. That was the
policy adopted by Shri Rajiv Gandhi. He
exported only two lakh lackes of cotton. But
the greatest wrong was committed by Shri
DeviLalwhen he exported 13 lakh tonnes of
wheat. Never has it happened so in the
history of India. Neverdid it happenTikethat.

17.00 hrs.

Now, we are suffering for that. Please
follothe path of Rajivejiin the policy ofimport
and export of textiles. Only in 1985-86,
during Shri Rajiv Gandhi's period, there was
export of Indian yarn to the other parts of the
world. The present Textile Policy you are
following on the export and import front
should be revived.

Lastly, | would like to say something
about black money. | am hearing the word
black money only in India. In Singapore,
Japan, London, or America, they say only
dollar or yen or sterling and they do not call
it as black money. When British ruled over
India during the Second World War, that is,
in 1942, 50 years back, the black money was



441 Finance Bill, 1992

created. should we not be ashamed of this
black money which was created and is still
continuing? \We have not been able to
eradicate the black money even after 50
years. v

According to the Doordarshan
Programme ‘Money Matters’ in fifteen
_minutes, Rs. 1 crores of black money is
being created in ourcountry. Every hour, we
are producing Rs. 4 crores of black money.
It is announced on the T.V.

My Congress friends have told about
the bidi industry, which is by hand only and
inour Tamil Nadu the matchstick is produced
is by hnad onlv. Our hon. Finance Minister,
Shri Rameshwar Thakur, knows the details.
Our Chief Minister has stated on the floor of
the Tamil Nadu recommendedtothe Central
Government to remove excise duty on
handmade tiny matchboxes. Now, about 10
to 12 lakh bundles of match boxes are lying
idle without sale because of the excise duty
problem . The match stick industries are
mainly infive districts of TamilNadu namely,
Kamarajar District, Chidanbaranar, Pon
Muthur malingam, Tirunelveli and
Ramanathapuram districts. They were all
Congress national leaders. The districts have
been named aiter them by our leader, late
MGR. We have named even a university
after Kamaraiar. Therefore, Kamarajar;s
name will be tr:ere in Tamil Nadu even after
three thousands years. Therefore, we have
givensuch animportanceto Kamarja’s name.
ShriEra Anbaresu is requestingto name one
railway station after him. .

Puratchi Thalaivi Dr. Jayalalitha has
requestedthe CeniralGovernmenttoinclude
Sethu Samundram: Projectinthe Eighth Five
Year Plan.

Sir, with these words, | conclude.

SHRI RAM NAIK (Bombay North): Sir,
on the 29th February, when the Finance
Minister presented the SBudget and also the
Finance Bill, everywhere it was welcomed.
Actually, it wes a spesch glittering through

. 21 over India and entire nation saw it and
neard it also. A section of the Indian
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population, who do not understaid all the
implications of the Budget, welcomed it. |
would say that the joy can be compared to
the joy of the family where a baby is born
after twenty years of marriage. Likewise,
everywhere some of the persons welcomed
the new Budget. (Intarruptions) :

[Translation)

SHRIHARCHAND SINGH (Ropar): You
are well versed in Hindi. So please speak in
Hindi.

SHRI RAM NAIK: I have no objection.
Many hon. Members were delighted by the
Budget proposals as if a child hadbeenborr
into afamily 20 years after their married life.
However, people like me, who have some
knowledge of the Budget remarked that;

[English}
all that glitters is not gold.
[Translation)

That's why | submit that there is nothing
forthe Common man and the middle class
in this Budget. | have already said that the
Budget proposals will cause undue hardship
to the people. The Common man is suffering
badly because of raising prices and the
magnitude of suffering can be gauged from
the factthatthe value of one rupee has been
reduced to 10 paisa taking 1947 as base
year. When the prices are rising and the
value of rupees is going down, Laxman, the
Great Cartoonist working with “The Times of
India” made his observations in his cartoon
in a befitting manner. We come across his
cartoons everyday. He is know all over the
world Yor his cartoons. The Budget was
presented on’ the 29th of February and
Laxman’s first cartoon about the Union
Budget appeared on the 9th March. It was
in English. Reacting the Budget, he made
the following observations below thecarbon,
He wrote.

[English)

X The first day it looked really great.”
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[ Translation)

The second day he wrote:
[English]

The second day a bit of alarming.
[ Translation}

writers that tift there is definitely
some deception initanditis notthat all the
good things are there in the Budget and he
wrote again.

(English]

X*andtoday it seems horiifying, marking
me wish for the gopd old pre-Budget
economic order”.

[Translation)

After six-seven days he felt that the pre-
Budget economic order was better. He did
notfeelthat there were new proposals inthe
Budget for the commonman. That’s why he
made an observation that the conditions in
the economy have deteriorated with the
presentation of this Bucdget. Two months
have passed since the presentation of this
Budget and all the otservaticns and belieis
the peopie abouithe Budget proposals have
proved wrong. Now it is quite clear that
there is nothirng spacial for the commonman
and the mudois ciass. This belief is now
increasingly gaining ground among the
peopie.

Sir, the day demands for grants to the
tune of Rs. 2,353,000 crore were guillotined
in the House within tive minutes, | was
thirking about the situation that would
develop in the country. The hon. Minister of
Finance nas aiso waged a war against the
intelieectuals in addition to the middle class.
All this becomes avident when we analyse
the Budget. Therofore, | appeal tothe hon.
Minister cf Finance that besides taking care
of the views of his party colleagues he
should also pay atteniion towards our
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speeches.’ | hope that the hon. Minister of
Finance will pay due attention towards the
Views of both the treasury and the opposition
benches.

| remember correctily, while speaking

~on the Finance Bill last year, | hade made ,
some sLGye-uons with regard tothe Budget.
I would like to repeat them in brief. My first
suggestionwasthatthe incomestax imposed
on Co-operative Banks and Co-operative
Sacisties should be withdrawn. Secondly, |
had opposed the pravision which envisaged
the deduction of income-tax fromthe interest
on bank deposits. Thirdly, | had suggested
thatthe taximposed onair-conditioned hote!s
was unjustified and hence be withdrawn.
Fourthly, lhad said thatthe tax imposed or:
the Glass industry was unfair. Whentmade
these suggestions, the hon. Minister was a:
praise for it, but unfortunately those very
points, with which the hon. Minister fully
agreed have been ignored while formulating
this Budget. Therefore, | would like to make
a humble submission that unlike last year,
when the hon. Minister agreed to my
suggestions 7-8 months afterthe pasising of
the Budget, this time, the Government shcuic
take an immediate decision on these
suggestions, in the iarger interests of the
nation. The Government should 1ake a
deciston in this regard, without looking upor
it as a prestige issue.

Now, of one looks at the concessicn¢
announced on April 30, finds the th:
Govemment is keen to provide all facilitics
tothe big industrialists, that the Governmen:
is keen to help people to convert their black
money in to white money, that the’
Governiment has schemes to llegalise even
the activities of smugglers, but at the samc
time, apart from the rebate of Rs. 7,000/-,
the Government has not made any
concession for people with salariedincome.
The Government has neglected the middie
class, which consists of the country's .
intellectuals and forms the country’'s’
backbone. This much neglectis uncalied for.

Mr. Chairman, Sir, | have some -
suggestion to provide relief and concession
to middle class families. The income tax
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)
exemption limitwhich hasbesn raisedtoRs.
28,000 should be raised further, keeping in
mind the present value of fupee. The prices

have gone up considerably as compared to.

last year and the actual value of Rupee has
gone down. That is why | have given notice
for an amendment to raise the income tax
exemption limit tc Rs, 45,000/-. | would not
like to repeatthe reasons behindthis demand
for raising the income tax exemption limit to
Rs. 48,000, althoughthe sky-rocketing prices
and inflation are among the major factors.

Mr. Chairman, Sir, Secondly, the
Covernment sheuld raise the second stage
of inrcome tax levy trom Rs. 50,000/-to Rs.
75,000/-, The third ctage of Rs. 1,00,000/- is
airight and it need not be changed. Further,
we have also given suggestions with regard
to the amount of income-tax. If the
Government accepts them, it would provide
greatrelief tcthe Middle Class families. Itis
not correct toinflict such taxes fromtime to
time on the salariad class, who eam their
bread, sincarely and honestly.

The Governmienthasgivenataxrebate
of Rs. 7,000/- thai too under 70 L and 80
Z 7R Without going into allthat, lwould like
‘> say only this much that the Government
should continue with the tax concessions
announced last year. If it done, nobody will
bother to think about beneficiaries and
losers of the riew!y announced schemes. In
this connection, | would also like to mention
here that the Government should not
change the provision of tax concessions
svery year. It is neither in the interest of the
p. ople, notthat cfthe Government. This will
only erode the confidence of the masses in
the Governmerdt.

Mr. Chairman, Sir, in this regard, let us
take an example. Say, a person takes a
Jeevandhara’ policy fcr Rs. 40,000. Now,
when he took the policy, it did not come
urder the purview of the taxes and he takes
ftfora minimurnpsriod of 10,15 or 20 years,
thinking that the  premium on his policy
would be exempt from income-tax, but the
Sovemmernt suddenly changss its decision,
resulting notanly inloss tothe investdor, but
also in building up a feeling of mistrust
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against Government's policies. This means
that there shouid be some commitment in
Govemment's policies. The people should
have complete confidence that notax would
be levied oninsurance policies uptoacertain
amount. This, the hon. Minister can very well
do, as this Department also comes under his
Ministry. This can be done by amending the
Insurance Act. It is a matter of Contractual
liability. Therefore, the entire structure at
income-tax should be such that changes sin
incomes tax concessions should not take
place, every now and then.

It peopte purchase units from U.T.l.the
1. 2= of gaining someinterest, they wouldbe
lanc i trouhie it the Government imposes
ditferentrates of taxes onthis interest, every
year. Therefore, itis my humble submission
that such changes, every now and then is
undesirable. {t is my suggestion that the
income-tax concessions should be
announced for a period of five years, on the
lines of the import-export policy. It should
not be changed for a minimum period of five
years. Why are we adopting different
postures vis-a-vis the income tax policy and
the import-export policy? There should be
some sort of permanence. This will enable
the layman to make sound investments.
People will also develop confidence in the
Covernment. I a person upon his retirement
receives a lumps gratuity amount_of Rs.
70,000/- he will be able to make a sound
investiment plan. if the Government makes
changes from time to time, then the
pensioners will be the worst suffers as they
will investtheir entire amount in one scheme
and onefine morning, they wilifind to theirbe
wilderment that they stand to lose a good -
amount in the form of taxes, as a resutt of
policy changes. Therefore, all concessions
shouldbe made for a period of five years. In
this contact, | have given notice for several
amendments and in very session, | have
stressed the need for continuing the
concessions till 1995-96. The Government
should artively consider this proposal.

The Government has also made
changes with regard to Hindu Urdivided
family. The HUF, as perour ancienttracition,
isin itself a social scheme. If a handicapped
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person, who is unable to earn his livelihood
isconsidered amember of aHindu Undivided
family. Then thare is rio need for himto take
an individual insurance policy. In the
progressive countries of the world, social
security schemes arein vague, butnotin our
country. Unless and until such schemes are
launched in this couniry. The Government
should not make change in the provisions
provided in the Hindu undivided tamily.

Inprinciple, the Ggvemment has agreed
that there won't be any double taration. It is
my suggestion that the Govermnment should
impose taxes on there from the partnership
and also on other income.

[English]

Please do not have separate taxation
for partnership firms.

[Translation)

In order to avoid couble taxation, the
Government instead of imposing taxes on
Partnership firms, should impose taxes on
the income the Partner gets fromthe firm as
also the income he receives from other
sources.

| would also like to make some
suggestions with.regard to excise duty. The
Governmenthas made changes inthe Excise
Duty laws as ‘well. last year, we made several
representations in this regard and also gave
some suggestions. One of the suggestion
was that there is wide disparity in the duty
imposed onthebodies builtfor motorvehicles
and the bodies built for Jeeps. For Jeep
bodies, the Excise duty levied is 66 percent.
lfthe costofthe body is aroundfifty thousand,
then an amocunt of about Rs. thirty three
thousand becomes payable as excise duty.
You know about the garages manufacturing
these bodies. They fall in the category of
small scale hdustry. Mcst of the jobs are

done byhandsthere. Forabigbus body only

an amount of Rs. 8400 is payable as excise
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duty a while Rs. 33,000 is to be paid as
excise duty, for a body of jeep of the_price of
Rs. fifty thousand. This is an anomaly.
Therefore, | think such heavy taxes are not
justified no the body of motor vehicles which
are produced by small scale industries and
in small villages. One could understand if a
tax is levied on the production of the engine
in factories, because some manufacture the
body of Premier, some other manufacture
the body of Marutiandthis isdonein garages.
This is my first demand that such type of
taxes should not be levied on bodies of
vehicles manufactured in small scale in
garages.

The condition for payment of excise
duty for a small scale unit manufacturing
cosmetics is thatthere shouldbe production
of items of the volue of Rs. .5 lakhs. If such
a Unit produces goods of the value of more
than Rs. Five lakhs then it has to pay extra
excise duty. But if radio, television sets, air-
conditioners and fridges are produced in
small units, then there is no excise duty upto
Rs. twenty lakhs, there should be uniform
laws for alithe units inthe small scale-sector.
Such an injustice to the persons
manufacturing cosmetic articles should be
done away with. If the value of the goods
manugactured by them is more than RS.
twenty lakh, twenty percent excise duty
should be levied.

After informing you about these things,
| would like to express my thanks to you for
two things. On 30th April, Government has
granted concession on articles of
theremoware, insulated ware, thermos flasks
etc. There are the products which maintain
the temperature of the food items. These
products provide help in saving the energy.
Initially Government had proposed a thirty
percent tax on these articles. Many
associations and people submitted their
memoranda opposing this tax. You
considered their plea sympathetically
because this willpromotethe gxport of these
articles. Allthose articles are manufactured
in small scale sector. After the
representations from the people were
received, Government withdrew- the
proposed thirty percent tax. | express my
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thanks for the withdrawal of tax because
seventy percent of the total production of
these anticles in India. (Interruptions)

MR. CHA!RMAN: You should conclude
after expressing thanks.

SHRI RAM NAIK: | would conclude
after expressing my thank for a one thing.
Seventy per cent of the total production of
these articles is being contributed by small
factories of my constituency. You have done
avery good thing. | would once express my
thanks for withdrawal of this duty.

Iwouldliketo point out once againtothe
matter which [ had referred in the beginning.
Govemmenthas reducedthe excise dutyon
glad bottles which ithad proposed earier. It
would help in increasing the production and
manutacturers in the small sector would be
benefited. Lasttime Governmenthadgranted
concession six to seven months after these
were announcadby it. You should accept my
suggestions specially the amendment
regarding raising of exemption limit to Rs.
48000/- and make an announcement while
replying to the debate.

In the end | would except from the
finance Minister that he would consider the
suggestion and accept them so that the
people of this ccuntry and House feels that
these demands had been accepted as we
had put the demands in a correct way.
Government should bear it in mind that
people must not be forced to launch
agitations to get and every demand fulfilled.
With these words, | conclude.

SHR! ASHOK . ANANDROA
DESHMUKH (Parbhani): Mr. Chairman, Sir,
| rise to support the Finance Bill which has
been moved{or consideration andthankthe
hon. Prime Minister and Finance Minister.

Sir, in ny opinian this budget is a
Unique Budget.” Such a budget has never
been presentedinthe House inthe past. Not
only that this is historical Budget, but if the
opposition Members also supports it, it would
prove to be ‘Amrit Kallash'. It is a matter of
pride that our/Firance Minister has presented
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such a good Budget. Opposition Members
may move some amendments and our hon.
Finance Minister should consider these
ammendments keeping in view the
ideological discussion which has been going
on since the last 40 or 42 years. Today one
discussion s going on about the measures
to be taken to provide food, shelter and
clothing to each citizen of the country. We
have not been able to provide all these basic
necessities to people so far. But it we all join
together in supporting this Budget, then it
canbecomea ‘AmritKalash'andcandefinitely
provide food, shelter and clothing to all the
people of the country. | support this Budget,
because it is a very good budget. While
supporting it, | would also like to submit that
hon. Finance Minister has made a serious
effort to link Indian economy with the world
economy, but the Opposition Members
have opposed it on the plea that the arrival
of multinationals in this country would prove
to be harmful for this country. | would like to
ask them about the harm caused by the
multinationals since the year 1950 till date.
Examples of Korea, Hong Kong and many
other countries may be cited, | am trying to
say that multinationals do not make any
adverse effectonthe economy of this country.
There are many countries who have
welcomed the multinational companies in
their country by granting them concessions
intaxes. America has given 30% concession
Britain has given 40% and Singapore has
granted 31% and Hong Kong has granted
15%concession, to multinationalcompanies.
I know that ours is a poor country, which is
attwentieth position in the matter of literacy,
in water supply it ranks 123th and in export
to ranked sixteenthin 1950 whole now itis on
43rd position. Therefore the suggestions of

" the hon. Members are welcome. Today

countries like Korea, Hong-Kong-China are
much ahead it our country. China is
consideredtoo be three times ahead, Korea
was at per with us in 1950, but today it is
ahead of us. Hong-Kong is thirteen times
ahead of us. Korea is thirty times ahead of
us. | am of the opinion that we would try to
compete with these countries with the help
of this Budget.

Respected Sir, Members from the
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Opposition have calied this budget anti-poor
inflationary and have saidthat mutti-nationals
would ruin this econcmy of this country. | do
not know about the Dunkal’s report but they
have criticised the Dunkal's report also.
Senior leaders have said many such things
in their speeches. Members hava just now
saidthat this budgetis notinthe favourofthe
rural poor. Buti would like to you submit that
Governmenthas done a praisewcrthy job by
granting a subsidy uptc five thousand of
rupees.

Last time, | had gone out of this House,
but today | am present here because
Government has given a subsidy of five
thousand rupees. Provision has been made
in this budget for making arrangement for
supply of drinking water to the majority of
villages. Shri Nitish Kumar has complained
of the reducticn in the number of mandays
under employment schemes. In 1987, 87
crores ,of mancays had been generated
whereasin 1990-91 ninety crores of mandays
had been created. Thus this budgets trives
to generate more ernpioyment by this method
of generation ¢t .riore mandays. In 1988-89
5040 crores of ruseas had been spent on
rural sector. Now it is the responsibility of
Guiaratand Mat:arashira State to undertake
this job. Regpective States shoald aiso
discharge theirduties. Two main specialties
of the Budgst are partial convertibility of
rupee and graniing of relaxation under gold
iaw. Among itz other mejor specialties are
reduction in the Budget deficit, heavy
curtailment in custcms duty and anumber of
concessions on tha foreign investment. This
budgetconcenirates mainly on capital market
and corporate sectoer

Finance Bill not only presents budget
proposals but aisn suggests changes inthe
tax structure.

17.25 hrs.
[SHRI RAWM NAIK in the Chair]

in 1950-51, the ratio between the direct
taxes and the indirect taxes was 43:57
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wheie as it became 20:80 in 1990-31. The
contributicn of income iax 1o total taxes
was32 per cent in 1950-51 .whereas it
became 1C percentin 1990. Thare has baen
no in crease in the contribution of Coiporaie
Tax. Fiuin 9.2 per cent in 1950-51 it has
been reduced to 9.1 per centin 1990-21.

Inflaticn has increased due to imposing
indirect taxes and enhancing excise duty.
The burden oftaxas has increased manifoids
on the people.

1 do not want lo level charges agninst
opposition parties. ! would like to give some
more suggestions. Indian economy has
become a high cost econamy. The neec &
the houroftoraduce indirect taxes especially
excise duty. | hope thatthe hon. Minister wili
not only improva Corporate Tax structure
but bring radical changesinthe structure cf
indirect taxes during the ensuring session. !
would like to iuirge upan himto enhance thz
income tax exemptionkaeping in view oi the
inflation. If the income tax exemptioniimitis
increased from Rs. 28000/ to Rs. 4000C.-
it will provide some relief to salaried- Class
people and midcie incorne groups.-

We havetochecknon-planexpendituic
especially interest charges, Defence
expenditure and subsides to reduce the
Budget deficit. The estimated budget ceficit
during the Seventh Five YearPlanwastothe
tune of Rs. 14000 crore which sitotupto Rs
35000 crore atthe end of the Plan. We have
been caught in the vicious of non-
Governmenta! expenditure and budget ceficit
because of foreign debt. Instead of toreign
debtwe require foreign investment. Besides,
itis necessary toimpose ceiling on borrowing.
The problemof black moneyis eating into the
vitals of the economy. It is essential to solve
the problem of black money. The hon.
Ministerhas recently statedwhile addressing
the Income Tax officials ata mestingthatthe
tax evadors should be dealt with strictly. ltis
an appreciable step. This, the hon. Minister
of Finance should depute aMinister of State
in the Ministry of Finance for the purpose of
simplification and effective implementation
of the new policies so that these are not
ridiculedbythe bureaucrats. The hion Minister



53 Finance Bill, 1992

of Fiance has done someworkin the interest
of farmers. He has promoted export and
fixed support price. We have made a lot of
progress in the production of fruits. There is
need for expoit promotion. while exporting
fruits, better quality of packaging is required.
Loans are providad for this purpose, tothose
who are interected in this work but the
problemis that very highrate of interest, i.e.
18 per centis changed trom them. | would
iike that it should be reduced to 4 per cent.
8esides, the transportation charges on
grapes is also high i.e. @ Rs.80/-. It should
be reduced. ~

| would like to urge the Government to
pay more attention in this direction. Many
good steps have been taken in the Budget.
A small businessman has to pay only Rs.
1400/- a< tax. They have fixed a flat rate of
taxation. The Government has taken agood
step in respect of gold. The exemption limit
of the premium on Medical Insurance Policy
would be Rs. 6000/-. It was Rs. 3000/
earlier. The exemption limit has been
increased frem Rs. 6000/-to Rs. 12000/-in
case of handicapped people. Standard
deduction of R3. 15000/- has been allowed
o working women whose annual income is
Rs.75000/-. Persons above 65 years of age
with an annual income of Rs. 50,000/~ have
been allowed tax exemption of 10 par cent.
Tax relief on retiremert benefits to
Govemment employees has been extended
to privatc employees. As | have said just
now, lot has teen done in the interest of
farmers also.

Special excisa duty will not be imposed
on tea, coffes, cement and sugar. In this
way, itis apraise woithy budget. | would like
to say one thing imore. Special surcharge
has been proposecd on income tax. This
would resultin heavy loss to the states. Inmy
opinion, itshculd netbeimposed. Thatis my
request to the hon. Fiance Minister.

Althougti ! So not know much about the
subject yet | have tried to express my views
in ashorttima at my disposal. | would like to
request the Members of all parties to extend
their whole heaited support to this historical
budget with thase words | thank you and
conclude.

VAISAKHA 15, 1914 (SAKA,
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SHRI M. RAMANNA RAI (Kasaragod):
Mr. Chairman, Sir, | rise to oppose the
Finance Bill. My submission is that though
in certain area, the Budget and the Finance
Bill has been lauded yet this Budget and the
Fiance Bill is not going to help the ordinary
and poor people in this country.

MR. CHAIRMAN: Mr. Rai, your Party’s
time is over. You can take about se¢ /en or
eight minutes. The time which has been
allotted to your Party is over.

SHRI M. RAMANNA RAI: The taxation
policy reveals the class character of the
Government. The policy of the Congress
Government, throughout was to please the
capitalists. The policy of the present
Government also is the same. The Finance
Billrevealsthe true colourofthe Government
which is pro-rich and anti-poor. The congress
party’s policy throughout was double talk,
say oneway anddo in anotherway. They are
two opposite things. From Avadi to Tirupati,
the only glaring feature which we see is that
the Congress is always shedding crocodile
tears forthe poor andthe down-trodden. But
in practice, it is serving the rich and the
capitalists. The Congress is the party which
always talkks in two ways. In Avadi, the
Congress declared that its policy is a
socialistic pattern of society. Butall the steps
taken in all these forty years clearly show
thatitis shedding only crocodiletears, which
actually helpedtoo getthe rich people toget
richer and the poor people to be poorer.

The wrong policy of the Government, all
these years, created thousands of crores of
black money in the country. In this Finance
Bill and in the Budget, there is no provided
to check the black money and to prevent
black money.

In this year Budget also, there is no way
to check the black money and itg growth.
The effective way to prevent the black
money orto preventthe corruption is thatthe
Congress Government must have a will
because if there is a will there is a way. As
far as the Congress Government is
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concerned, ithas nowillto prevent corruption,
to prevent smugaling and to prevent and
check black mongy. Thatis why this process
continued. Andinthis Budget also, itis very
veryclearthatblack money willbe increased.

As | said earliar, the Congress
Governmert sheds crocodile tears. Now it
speaks for the farmers. It says that it is for
the farmers and for the poor people. I the
Government is for the farmers, then why the
Government hastaken awaythese subsides
- fertiliser subcices? It is because it is anti-
poor and arti-farmers. This Government
has taken away’ subsidies and at the same
time it says that it is for the poor. Is it for the
poor? Ifitis icrthe poor. then it should have
introduced or should not have taken away
the subsidy for the food articles provided for
the public distribution system. So this
Governmeit- the Congress -1 Government -
is only shedcing crocodile tears for the
farmers andforthe poor. Butactually, inthe
heart the rich weople’s interest is always
there. '

Now, you said that the time allotted for
me is very shc:t. So lcutting my speechalso
to that extent.

As few cays ago, while discussing
about a matter ‘which is concerning the
Bofors affairs, the Prime Minister has said
that his Extemal Affairs Minister handed
over a paper to the External Affairs Minister
of Swiss Government. Now the interasting
aspect is that the External Affairs Minister
told that some lawyer handed over a note to
the External Affairs Minister to be handed
over to the Prime Minister of Switzerland.
This version wastoldtothe House morethan
a month back. Mow, if the Government
wanted to know who is the lawyer who
handed over a paner to the then External
Affairs Minister, Shri Solanki, they would
have known. Even after more than a month,
the Government is not able to find out who
is this lawyer who handed over this note. So,
the fact behind is thatthen Government has
no will. If there had been a will, the
Government would have found out as to
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who is the lawyerwho handed overthe note

" to the then External Affairs Minister. But

after a lapse of more than a month, the
Government is not able to find out the truth
as to who has handed over the note. The
same is the case with eradication of black
money; the same is the case with stopping
smuggling and the same is the case with
stopping corruption. But, the Government
has no intention. The Government has no
will. That is why, it is continuing. The
Government must seriously consider this. If
the Government is very serious and truthful
towhatthey say-that it is forthe poor and for
the farmers - then, the fertiliser subsidy
which was taken away, which was beneficial
to the farmers, should be re-introduced.
Unless and until the fertiliser subsidy which
was taken fromthe farmers is re-introduced,
- whatever the Government say, that it
serves the poor, it serves the farmers - it is
nothing but hoodwinking the farmers andthe
country as a whole.

This Govemment obtained external loan

. fromthe IMF and fromthe World Bank. lfthe

loans obtained from IMF and the Worid Bank
were for a good purpose- for more industrial
production and agricultural productioninthis
country -then, itis good. ltis good if and only
ifthe produce is exported. What is happening
now? Even if the idea is good and the loan
obtainedis forproducing more inthe industrial
sector or in the farming sector, what is the
guarantee that we will be able to export?
Recently we understood this. Even if our
country produces more, even if ourfarmers
and industrialists are prepared to produce
more for the export purpose, under the
Super301 of American Law, willwe be able
to export? whatfood articles, what industrial
produce will we be able to export? But, lam

" afraid that we will not be able to repay the

loans obtained by the Govemment of India
fromthe IMF and the World Bank. We must
seriously consider this aspect.

The last point is this. The_American
imperialists are threatening our country.
They are threatening not only India, butthey
are threatening every Third World country.
Now, [hope you understandthatthe Russian
Government was threatened by the USA.
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The only solution for this country is to
depend on its own, to stand on its own legs,
at least in the food sector. I India is self-
sufficient in food sector, then, we need not
fear for the American imperialists or other
imperialists who are the agents of those
imperialists.

So, India must spend more and more
money for the farming sector, for the food
sector and we shouldbe able to proclaimto
the world that India is self-sufficient in food.
We will not be able to import foreign cars; we
will not be able to improve videocs; we will not
be able to import luxury articles. But, at least,
we will be self-sufficient in food. In food, we
need not fear from anyone. My submission
in this case is that the Government even at
this stage should reintroduce the subsidies
meant for farm sactor, subsidies meant for
productive sector and help the country to
stand on its ow/n legs so that we would be
able to continus as a free country. India will
require that we are ot afraid of imperialists.
So, this is iy submission. There is no
provisioninthabucget. Thereis no provision
inthe Finance Bil!to say that India willbe free
to decide its fate in future. So, | have to
oppose this Finance Bill.

[Translation)

*SHRI V.S. VIJAYRAGHAVAN
(Palkkad): Mr.Chairmman, | rise to support
the Finance 2ill. | also support the various
concessions announced by him. This year's
budgethas come against the background of
an unprecedentedeconomiccrisis. Because
of the wrong policies persuedby the previous
two Governments the foreign exchange
reserve got depleted so much so that we
had foreign exchange to import even one
month’s requiremant. kwas insuch asituation
that the Congress Government under the
leadership oi Shri Narashimha Rao took
over. Within six months of coming to power,
the foreign exchange reserve grew
considerably. This has been achieved by
increasing exports aswallas cutting downon
unnecessary imports. Thechangethathave
taken place in the economic sector are truly
unprecedentsct. Through liberalisation the
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Indian economy. has been integrated with
the world economy and thus it has’ been
given anew vigour. Those who say thatthe
Government has jeopardised the freedom
and stability of the country by taking loan
fromthe IMF should do well to find out what
has been done by China and east European
countries. We have cometo knowthat China
accepted or had to accept all the conditions
putforth my IMF. Do you have nothing to say
about it? Naturally a creditor would put forth
certain conditions. Through mutual
discussions, certain acceptable—conditions
will emerge. This is the universal practice.
So, what is unusual about it? At the same
time stand has the Government taken in
respect of the patent law? Although the US
administration threatened to include India
under Super 301 and destroy our foreign
trade, the Government did not yield to the
pressure. The opposition has been shouting
fromthe housestops for the pastten months
that the Government is yielding to US
pressure. But the Government has been
carrying on serious negotiations with the
representatives of US Government on this
question and trying to convince them that
their stand is wrong. Finally, only when the
US Government took action against us, the
opposition realised that the Government of
India has taken a firm stand on this issue.
The other day the opposition in Kerala
organised aroadblock againstthe economic
policies of the Central Government. At the
same time when the Fianace Minister moved
the Fiance Billand announced concessions,
ShriSomanath Chatterjee was seen nodding
his head in appreciation. There they organise
roadblock and here nod their heads in
appreciation. |do not understand the meaning
of this. ’

The budget is important for many
reasons. ltis the best cure for the ills which
have afflicted the Indian company. Shri
Manmohan Singh can be compared to an
export surgeon. He started his treatment
when the economy was afflicted by a very
serious disease. Having realised that a
major surgery is Pequired, he performed it.
When a surgery is done, there will be pain
and Ioss of bad blood and pus etc. That is
what we saw in the last budget. After that
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the patient started getting better. So, he has
prescribed medicinas forimproving the health
of the patient in this yerar’s budget.

This budqet is a part of the policy of
liberalisation. With this in view, he has given
taxconcessions which allwelcome. Similarly,
| welcome the basic exemption being raised
in income tax. But, keeping in view the
present level of price rise, tho exemption
limit of Rs. 28000/- is inadequate. |, therefore,
demand that it should be raised to at least
Rs.35000/-. Tcday, the deamess allowance
istaxed. Thisisquiteirrational. The deamess
allowance, inthe realsense, is notanincome.
This is just a cushion against the price rise.
If it is taxed, the very concept of dearness
allowance will lose its meaning. | therefore
demand that the deames allowance should
be exempted frorn tax. | welcome the other
concessions particularly the concession on
gold.

_ Sir, budget is the Chief instrument of
development There are many States in
India where veiy great development has not
taken place. Kerala is one such State. It has
the highest literacy percentage and at the
same time it has the highest number of
educated unempioyed persons. More than
36 lakh persons are estimated to be
unemployed inthe Stata. They can be given
employment, if thera is industrialisation. It
has been seen that sirice 1977 the Central
investmentin Kera'a hias beencoming down.
This has adversaly affected Karen's
employment position. Therefore there has
to be speedy industrialisation. Tha Centre
must invest monoy. But that it nor Kerala’s
the trend we see now. The work on the
thermal power plart at Kayankulam is going
very slow. Ths development of FACT has
not taken place. Very meagre amount has
been allottedfor railway electrification. There
are manysuch proposals which are pending.
Thishasto change. Thaindustrialisation has
to be speederi up. Privatisation will not help
Kerala because tha private industrialists will
set up industries in Dalhi, Bombay, Madras
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and such other places. Therefore the
Govemment should invest in the industrial
sectorof Kerala. In this connection, | wanttc
make another ‘small submission. The
Government of Kerala is supplying rice
through PDS attha rate andis suffering loss.
The Centre should at least make up some
part of this loss and thus help the State
Government.

18.00 hrs.

Now, | come to my constituency
Palakkad. Palakkad is an underdeveloped
district. But it is the rice bow! of Kerala. Since
irigation facilties are inadequate are not
able to make a breakthrough in agricultural
production. Today many parts of Palakkad
are in the grip of a serious drought. Whenthe
Silent Valley Projects was given up at the
instance of the late Indiraji, we were promised
that an alternative project would be givento
meetthe requirernent of irrigation and power
of this region. They Kurrurkutty Karuppara
Project was conceived in this background.
But, even this project has been shelved due
tothe objectionsfromthe environmentalists.
Since the district is chronically_drought
prone at leasttheirrigation part of this project
should be sanctioned and the farmers of
Palakkad should be saved.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRIRANGARAJAN
KUMARAMANGALAM):

Sir, if the House agrees, | make a
proposal to extend the House for
half an hour more. Anyway, there
is the IPG meeting at 7 o’ clock and
if we sit for half an hour or so, two
or more Members can have their
say. There are a number of
members yet to speak.

SOME HON MEMBERS: No please.
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They niay be given a chance o speak  18.02 hrs.
tOMOITOW. .
The Lokha Sabha then Adjourned Till
MR. CHAIRMAN: Mr. Vijaya Raghavan, Eleven of the Clock on Wednesday, May
vou may continue you speech tomorrow. 6,1992 / Vaisakha 16, 1914 (Saka).
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